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LOK SABHA 

Tuesday. December 20. 19941Agrahayana 29. 
1916 (SAKA) 

[English] 

(The Lok Sabha met at 
Eleven '(Jf The Clock.) 

[MR. SPEAKER in the Chair] 

SHRI NIRMAL KANTI CHATTERJEE (Dumdum): Sir, 
in today's List of Business, nothing has been mentioned 
abou( the revised A TR. .. 

(Interruptions) ... There is no mention of modified 
ATR. .. (lnterruptions) 

[Translation] 

SHRI ATAL BIHARI VAJPAYEE (Lucknow): Mr. 
Speaker, Sir. before concentrating on the questions, it 
would be necessary to inform the House that the 
Government had assured to table the ATR in the House. 
Earlier. it was to be tabled on 19th instant but the 
Government asked for one more day. Today is 20th but 
there is no mention of ATR in the list of Business. 
Whether the Government is reneging from its promise or 
it has taken you into confidence? Why did not they 
consider it necessary to take the House into confidence? 

Mr. Speaker, Sir, if you can make the pOSition clear, 
the House can proceed with the Question Hour. 
Otherwise, it would create obstacles in the Question Hour. 

[English} 
SHRI NIRMAL KANTI CHATTERJEE: We are making 

the same poinl...(lnterruptions) 

MR. SPEAKER: I am on my legs to give you the 
information which you would like. Yesterday, we had not 
received any notice for the presentation of the revised 
ATR. But today,. in the morning, I have received a notice 
and they are going to present the Report today. 

SHRI BASUDEB ACHARIA (Bankura): At what time 
... (Interruptions) 

SHRI HARIN PATHAK (Ahmedabad): Sir, we would 
like to know at what time they are going to present this 
Report. 

SHRI BASUDEB ACHARIA: You should tell the 
House about this ... (lnterruptions) 

SOME HON. MEMBERS: No Report, no Session. 
(Interruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS) AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRt MUKUL WASNIK): Sir, the hon. Minister 
of Parliamentary Affairs, Shri Shukla, had assured the 
House that the revised Action Taken Report on the JPC 
recommendations would be tabled today. (Interruptions) It 
was clearly stated by Shri Shukla that it would be 
presented not later than 28th and we stand by that 
commitment which we had made to the House. The hen. 
Finance Minister has also written to the hon. Speaker that 
he should be allowed to lay the Report on the Table 
today ..... (Interruptions) 

SHRI BASUDEB ACHARIA: At what time? 
(Interruptions) 

SHRI MUKUL WASNIK: We would be laying the 
Report on the Table today. We stand by the commitment 
which we had made. Unnecessarily if you are going to 
shout like this, it is not going to help you. If you are just 
wanting to make a flouting type of Situation, that is not 
going to help you. 

We stand by the commitment which we have made 
and we would lay the Report today only .... (/nterruplions) 

(Translation] 

SHRI ATAL BIHARI VAJPAYEE: Mr. Speaker, Sir, 
whether the Government have informed you about the 
time of tabling the Report in the House or it is to be 
decided by you? 

(English] 

MR. SPEAKER: Before the rising of the House. 

(Translation] 

SHRI HARIN PATHAK: Mr. Speaker, Sir, the 
Government had assured that the revised ATR would be 
presented in the House on 20th. Why did not they give a 
notice on 19th aM included it in the List of Business. 

[English] 

If the Government is concerned, why did you not 
bring it in the regular business. 

SHRI BASUDEB ACHARIA: Before 4 0' clock thai 
we asked for ... 

(Interruptions) 

[Translation) 

SHRI LAL K. ADVANI (Gandhi Nagar): Mr. Speaker, 
Sir, you would remember that on the very first day of this 
session everybody had expressed the dissatisfaction that 
even after three months period, the Government could not 
present the revised ATR in the House. However, the 
Government had assured in the House then that the 
Report will certainly be tabled in the House. Today we 
find that the Government did not give the notice on 19U'l 
and instead gave it in the morning of 20th. However, 
there is no mention of time in that notice. 

[English} 

I think they do not realise that the issue of corruption 
at high levels has become a national issue over which the 
whole country is convulsed and they continue 10 tak. the 
Parliament as well as the people for granted. I would like 
to stress that the House and the country today is Ie$S 
interested in reports. it is more interested in 
action ... (lnlerruptions) 

[Translarion) 

We will also do something. 

(English) 

You said Mbefore the rising of the House." This is 
once again a deliberate attempt to take the House for 
granted. 
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[Translation] 

Even if the ATR is presented in the House in the 
evening and the things are not found there clear it would 
not satisfy the members. 

(English] 

My protest is against the attitude of the Government to 
the whole House ... (Interruptions). . 

SHRI MANI SHANKAR AIYAR (Mayiladuturai): Is this 
permitted? I wish to express my . dissatisfaction. 
(Interruptions). You are not permitting me to speak. 
(Interruptions). 

Mr. Speaker, Sir, seek your protection. I will not sit 
down. (Interruptions) 

(Interruptions) Thank you. Mr. Speaker, Sir, I would 
like to thank Shri Advani ji for having helped restore order 
in the House. Thank you very much for this. I wish to 
register the protest of the majority of the Members of this 
House against continued efforts by the Opposition to 
disrupt the proceedings. (Interruptions) Sir, I wish to appeal 
once again to Shri Advani ji to please ask his collegues to 
behave, to help restore order in the House. (Interruptions) 
Do you not have the courage to listen to one man? 
(Interruptions) You do not have the courage to listen to 
one man. Do you know anything about democracy? I have 
the right to speak when the Speaker recognises me. I am 
not going to yield. I will not yield. I am not going to be 
bullied .. : I believe in democracy. This is not democracy: 
(Interruptions) I would register, on behalf of the majority of 
the Members of this House, our very strong protest against 
the repeated efforts that have been going on since April 
1994 to disrupt the proceedings of this House. Shri Advani 
claims· that corruption is the single biggest issue before this 
nation. I entirely agree with him. We want to discuss the 
issues of corruption that have been alleged with respect to 
sugar, with respect to the securities scam, with respect to 
any other subject that any Member of this House would 
like to raise. But we cannot discuss these matters unless 
we are given he opportunity of discussing them. This 
opportunity of discussing it is being prevented by a series 
of procedural tricks being played upon this House by the 
Opposition. 

Sir, I refer to the statement made by Shri Jaswant 
Singh when he claimed in this House that placing the 
Report of the Gyan Prakash Committee in the library was 
a fudge. I quote him. He said that it was a fudge. Who 
demanded this fudge? His own leader demanded this. It 
was Shri Atal Bihari Vajpayee who demanded that this 
Report be placed in the library. Shri Vajpayee asked for it. 
We conceded. Then, his Deputy Shri Jaswant Singh gets 
up and says that is a fudge. They call themselves a 
disciplined party. We saw their discipline on the 6th of 
December, 1992 when they destroyed the Babri Masjid. 
(Interruptions) They talk about corruption. (Interruptions) 
Sit down .• 

I will speak as long as the Speaker recognises me: 

Expunged as ordered bv the chair. . 

(Interruptions) I have the right to be heard in this 
House. I was elected by a larger majority than any Member 
of the BJR.. Why am I not permitted to speak. I have the 
right to be heard .... (lnterruptions) 
(Translation] 

SHRI ATAL BIHARI VAJPAYEE: Mr. Speaker, Sir, I 
rise to seek a personal clarification. Shri Aiyar has 
mentioned my name in his speech. It is good that he also 
want a discussion on corruption. The Government of their 
party indulges incorruption ... (lnterruptions) ... He has also 
admitted it. 

Mr. Speaker, Sir, I do not want to go into the details of 
this question. You would remember that when a discussion 
was held in your chamber over Gyan Prakash Committee's 
Report, we were informed that the Government was not 
prepared to present the preliminary Reports or 
Administrative Reports in the .House. Later on, it was 
demanded that the Report should be tabled in the House. 
When the Govemment was adamant on its stand, I had 
tried to find a way out. At that time I had asked for showing 
the Report in the Hon'ble Speaker's Chamber. However, 
after seeing the Report, we arrived at the conclusion that 
all the Members should be given a chance to go through 
the Report and it should be made public. Even then, the 
Government did not accept this view. When the 
Government refused to submit, the opposition obviously 
took the rigid stand. It is a very serious matter. Now, they 
are again preparing for rising. 
[English] 

SHRI MAN I SHANKAR AIYAR: I am still on my feet. I 
yielded to him. 
[Translation] 

You can interrupt me but why are you giving a 
speech? 

SHRI ATAL BIHARI VAJPAYEE: I am not giving a 
speech. I am giving a clarificaiton. 

SHRI MAN I SHANKAR AIYAR: I would listen to you 
only on one condition that when my turn will come to 
speak, you would ask your colleagues to keep quite. If you 
cannot do so, then why should we keep quite? You always 
cause embarrassment to us. 

SHRI ATAL BIHARI VAJPAYEE: Mr. Speaker, Sir, if 
he would level allegation on my party, I would deny them. 

SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir, Shri 
Atal is the senior most Member of this House. 

SHRI ATAL BIHARI VAJPAYEE: Mr. Speaker, Sir, 
they are trying to discipline us. When we were in the 
Government, how had they behaved? Today, we are 
leading in maintaining the dignity of this House. 

SHRI MAN I SHANKAR AIYAR: Are you saying that I 
do not have the permission to speak? Sir, I was speaking ... 
(Interruptions) 
[English] 

MR. SPEAKER: am fully in agreement.... 
(Interruptions) 
{Translation] 

MR. SPEAKER: There is no doubt in what Shri 
Vajpayee has stated. He has always been helping us in 
running the House smoothly. 
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SHRI ATAL BIHARI VAJPAYEE: Mr. Speaker, Sir, he 
is not allowing me to complete my 
clarificaiton, .. (lnterruptions) 

(English] 

MR. SPEAKER: After he completes ... (/nterruptions) 

{Translation] 

SHRI ATAL BIHARI VAJPAYEE: A way was found out 
that the Report should be kept in the library. Now, the 
discussion is taking place here and merely keeping the 
Report in the library will not suffice. The Report should be 
presented in the House. Further, every member should 
have access to it. They have made certain allegations 
against Bhartiya Janata Party. These should be excluded 
from the proceedings. 

SHRI JASWANT SINGH (Chittorgarh): Mr. Speaker, 
Sir, he has mentioned my name. 

[English] 

SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir, I 
yield to none in my respect for Shri Atal Bihari Vajpayee. I 
totally agree with him that he is a total democrat, that his 
behaviour in this House is always perfect. I always regard 
him as something like a guru for a first time back bencher 
like me. But I would request that the behaviour that Shri 
Atal Bihari Vajpayee exhibits in this House be also followed 
by those sitting behind him. It is me who is being 
prevented from having my word. Why? Why can I not be 
allowed to speak by Shri Atal Bihari Vajpayee's 
colleagues? Thanks to Shri Advani, I was given the 
opportunity, I started speaking. Every time I come out with 
a sentence which is even mildly critical of them, they just 
prevent me from speaking. 

I do not think this is fair, Sir. I was making the point 
that it is extremely important that issues relating to 
corruption be discussed in this House. I was saying that 
the anxiety do discuss this issue of corruption which, I 
agree with Shri Advaniji, is the number one item on the 
national agenda. It is an anxiety which we on this side of 
the House share as such as they. But, we cannot discuss 
issues in this House unless we are given an opportunity of 
discussing them and the opportunity of discussing issues is 
given, Sir, by you, it is not given by anybody else. And you 
yourself are not entirely a free agent. There are tradtions. 
there are rules, there are laws, there are procedures, there 
are precedents. These have been there and it is in 
accordance with these that you are laying down the 
procedure. Now, the revised List of Business is not issued 
by the Government. The revised Ust of Business is issued 
by the Secreariat of the Lok Sabha Speaker. In that there 
is no provision given, as of just now, for a discussion on 
the ATR or even for the presentaiton of the ATR. However, 
totally in keeping with the assurance that our Treasury 
Benches had given to the House that by the 20th of this 
month, the revised ATR would be presented, a latter was 
sent to you raiterating that assurance saying that the 
revised A TR will be presented before the rising of this 
House. At the moment, we are supposed to be discussing, 
we are supposed to be in Question Hour and therefore, it 
was not surprising that the Parliamentary Minister was not 

present. We are expecting that the House would be 
allowed to continue doing its very serious business of 
discussing questions during the Question Hour and at 12 
o'clock there would be an opportunity for the House to 
proceed to other matters. Now, I find IPe Parliamentary 
Minister has come. I request, through you, all Members of 
this House to please allow us to get on with the scheduled 
business of discussing quesitons for another forty minutes, 
at the end of which, I appeal to the Minister of 
Parliamentary Affairs to give us a clarification in this House 
as to when he is going to place the Report. But, it is only 
an appeal on my part. I beg you, Sir to please ensure that 
this House, whose proceedings are being disrupted 
repeatedly by the Opposition, be allowed to proceed 
regularly. In my view the only action that could be taken is, 
for the Opposition to be disciplined to behave as are 
required to behave under the rules that you repeatedly 
circulate to us at the start of every Session.Thank you, Sir. 

THE MINISTER OF WATER RESOURCES AND 
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): Under the Rules of Procedure, 
the document that has to be tabled has to be sent along 
with the Notice for tabling the document. There was some 
reprinting necessary after the Cabinet had a look at this 
document and that reprinting took some time and now the 
printed copies have been received and the revised ATR 
will be tabled in the House today at 2.30 p.m. Sir, I must 
make one thing very clear that we do not take the House 
for granted as some of the Members may do. We are very 
serios about it... (Interruptions). We made a promise that it 
will not be later than 20th and we are keeping up our 
promise and it is extremely unfair for the hon. Members 
sitting oppOSite to make any allegation of any kind as if we 
are trying to evade or trying to delay. Nothing of that sort. 
If there was no requirement of reprinting the document, we 
would have presented it right at 12 o'clock. It will be only 
two-and-a-half hours later than that. [Interruptions] 

[Translation] 

SHRI RAM NAIK: Mr. Speaker, Sir, the hon. Member 
used abusive words against Bhartiya Janta Party which we 
objected to. However, you did not give your ruling. We can 
also use such words ... (lnterruptions) 

MR. SPEAKER: Question No. 181. 

SHRI RAM VILAS PAS WAN (Rosera): Mr. Speaker, 
Sir, through you, we would like to get some information. 
There is a mention of the Ministry of Civil Supplies, 
Consumer Affairs and Public Distribution ... 

[English] 

MR. SPEAKER: I have received a letter. Shri 
Bhardwaj is going to reply. 

SHRI GUMAN MAL LODHA (Pali): Who has sent the 
letter? 

MR. SPEAKER: The Prime Minister. 

SHRI RAM NAIK (Bombay North): There is an 
improvemen\\ 
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ORAL ANSWERS TO QUESTIONS 

[Translation] 

Agricultural Land 

+ 
*181. SHRI RAM PAL SINGH: 

DR. ASIM BALA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the details to total cultivable, cultivated and 
irrigated areas of land at present, State-wise; 

(b) whether there has been considerable decline In 
the cultivable land during the last three years: 

(e) if so, the extent thereof and the reasons therefor; 

(d) the action plan formulated by the Government to 
increase the cultivable land in the country; 

(e) the area estimated by the National Agriculture 
Commission to be brought under irrigation by 1996 and 
thereafter; and 

(f) the time limit, if any, to bring the total cultivable 
land under irrigation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI ARVIND NETAM): (a) to (f). A 
Statement is laid on the Table of the Sabha. 

STATEMENT 

(a) to (e). Total cultivated, cultivable and irrigated area 
of land during 1990-91 (Latest available) IS given in the 
annexure. 

The total culltvable area in the country during the three 
years period of 1987-88 to 1990-91 declined marginally 
from 184.73 million hectares to 184.35 million hectare 
which can be attributed to increase in area under non-
agricultural uses. 

(d)' The Government is implementing various 
programmes to increase the cultivated area in the country 
through reclamation of culturable waste land and reducing 
Ihe fallow land by extending irrigation facilities. 

(e) As per perspective of irngation development given 
by the National Commission on Agriculture, the gross 
irrigated area in the country was estimated as 77 million 
hectare for 1995 and 84 million hectare for the year 2000 
A.D. However, the ultimate irrigalton potential estimated by 
the National Commission on Agriculture is 1 10 million 
hectare. 

(1) No time limit has been fixed to bring the total 
cuHivable land under irrigation. 

ANNEXURE 

Cultivated. CultIVable and Irrigated Area-1990-91 
(Thousand Hectares) 

State I Union Terr~ory Cultivated CU~lvable Net irrigated 
Area Area Area 

Andhra Pradesh 13507 15926 4305 
Arunachal Praesh 174 267 31 
Assam 2794 3229 572 
Bihar 9457 11129 3347 
Goa 131 222 20 
Gujarat 10328 12312 2493 
Hfiryana 3744 3768 2599 
Himachal Pradesh 628 816 99 
Jammu & Kashmir 828 1045 298 
Karnataka 11671 12891 2113 
Kerala 2291 2447 333 
Madhya Pradesh 20320 22825 4314 
Maharashtra 18810 21001 2036 
Manipur 140 164 65 
Meghalaya 261 1074 46 
M,zoram 248 584 8 
Nagaland 308 42 59 
Onssa 6423 8093 1934 
Punjab 4300 4375 3910 
Rajasthan 18191 25707 3904 
S,kklm 99 114 16 
Tamil Nadu 6843 8411 2373 
Tnpura 271 312 41 
Unar Pradesh 18383 20846 10542 
West Bengal 5729 5932 1911 
Andaman & Nlcobar Island 38 75 
Chandigarh 3 3 2 
Dadra & Nagar Havell 24 24 2 
Daman & D,u 4 7 1 
Delh, 50 70 38 
Lakshadweep 3 3 
Pond,cherry 30 34 22 
--~--------

ALL INDIA 156041 184348 47434 
------

[Translation] 

SHRI RAM PAL SINGH: Hon'ble Mr. Speaker, Sir, 
India is a agricultural country and most of its population 
depends on agriculture .. The hon'ble Minister has stated in 
his reply that the cultivable area is decreasing and as a 
result thereof the production of food-grains is also 
decreasing. While deforestation is taking place at large 
scale, cultivable land should have increased. If cuitivable 
area will go on decreasing we will have to resort to imports 
of the foodgrains. If feel that some sort of conspiracy is 
being hatched to decrease cultivable land and to pave way 
for the imports. If this trend continues many more such 
scams will take place as has taken place in the case of 
importing of sugar. The cultivable area should be increased 
while deforestation is taking place. Whether hon'ble 
Minister of Agriculture has enacted any law to check the 
upcoming of new cities and industrial areas to ensure 
check on further decline of agricultural land. 

SHRI ARVIND NETAM: Mr. Speaker, Sir, As I have 
stated in the reply, the total cultivable area in the country 
during 1987-88 to 1990-91 declined from 184.73 million 
hectares to 184.35 million hectares which works out a 
decrease of 0.38 million hectare. I think this is mainly 
because some land has been transferred to urban areas, 
This figure is not so high. In this regard State Governments 
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have enacted their laws so that minimum cultivable land 
is transferred for other purposes. 

SHRI RAM PAL SINGH: I wanted to know from the 
hon'ble Minister of Agriculture whether Government has 
enacted any law to check decline in cultivable land in the 
country. This is separate issue that state Governments 
have enacted their respective laws. My second 
supplementary question is that hon'ble Minsiter has stated 
in his reply that in 1990-91 out of 184348 hectare land 
47434 hectare land was brought under irrigation. About 25 
per cent area is being irrigated. In the reply of second 
part of the question you have stated that by 1995, 77 
million hectare land will be brought under an irrigation. 
But there is no mention about the steps being taken for 
this purpose. Will the hon'ble Minister state as to how 77 
million hectare land will be brought under irrigation. 

THE MINISTER OF AGRICULTURE (SHRI SAL RAM 
JAKHAR): Mr. Speaker, Sir, through you I would like to 
tell to the hon'ble Member that irrigated area is 
continuously increasing since 1950 and 1951. It has 
increased from 20 million hectare to 47 million hectare. 
New schemes are being formulated new vistas are being 
opened. We will be able to achieve the target of 110 
million hectare land by the year 2000 as per our new 
National Agriculture Policy. Sut whatever we have already 
achieved, if you. see that ratio wise. that is also 
continuously increasing. 

AN HON'SLE MEMSER: What is a million. 

SHRI SALRAM JAKHAR: Ten lakhs make one 
million. You can calculate on thiS basis: .. (InterrupltonsJ 

SHRI HARI KISHORE SINGH: Mr. Speaker. Sir. we 
are asking in Hindi. Hon'ble Minister please tell us In 
Hindi, What is a million-is it Arab, kharab, crore or lakh? 

MR. SPEAKER: You can ask the question when your 
turn will come. 

SHRI SALRAM JAKHAR: We will teach them 
calculations. Sir. through you. I would like to request to 
the House, which I have been making right from the 
beginning that discussion should be held on Agriculture 
policy so that some solution can be find out. During 
discussion you can express your views also. Seventy 
precent population of the country is looking towards In 
expectation. but nothing has been done so far in this 
regard. 

SHRI RAJENDRA AGNIHOTRI: You should put an 
end to all these scams. The Government should function 
according to the rules and it should sack all the corrupt 
persons ... [lnterruptionsj 

SHRI SATYA DEO SINGH: You eradicate corruption. 
Persons who indulged in the scams should be sached by 
the Govemment...{lnterruptionsj 

SHRI SALRAM JAKHAR: Why are you getting so 
agitated. I have requested for a good thing. It will be 
much better if we can find out some 
solution.,.(lnterruptions) 

SHRI HARI KISHORE SINGH: The senior Minister of 

the Government wants a discussion on the agriculture 
policy. So we demand that the period of the House 
should be extended. The Government is not agree to it. 
We would like to request you, sir to impress upon the 
Government to· extend the period of the House for 
discussing the agriculture policy ... (lnterruptlOns) 

SHRI SALRAM JAKHAR: I wanted to say that you 
have seen that the total irrigated area has increased from 
20 million to 47 million hectares. Shri Vidyacharan Shukla 
is also sitting here. He is the Minister of water resources. 
The policy which has been formulated by him. 
{English] 

MR. SPEAKER: This is going out of the record. 
[Translation] 

SHRI SALRAM JAKHAR: According to him the 
programmes and projects which have been formulated 
and the figures relating to Irrigation are on the higher side 
because they calculate on the basis of quantity of water 
release and the quantum of water for which project has 
been made. Sut as far the question how much land has 
been actually been irrigated. There is a slight difference. 
That is why he is saying 75 million. I.e. Rs. 7'/2 crore. Sut 
our figures are based on the figures which have been 
furnished by the Patwaris of the State Governments and 
there can not be any other accurate figures. We receive 
these figures in the span of 3 years. According to them 
we have 62 million i.e. 6'12 crore. We will continue to 
make progress. In regard to the irrigation I would like to 
tell you that we are adopting new methods and 
arrangements are being made for releasing grants for 
dripping and fountain irrigation. We will provide 50 percent 
grants to the general farmers and 75 percent to the 
Scheduled Castes and Scheduled Tribes and OSCs. I 
think with this financial provision we would be able to 
bring much more area under irrigation than that is 
anticipated. That will give us benefit. Our production will 
also increase by 1'12 times with the provision of double 
irrigation facility. 

SHRI RAM PAL SINGH: Hon'ble Mr. Speaker, Sir, no 
specific reply has been given as yet, as to what measures 
have been taken to increase the irrigated area from 25 
pefcent to 42 percent? 

SHRI SALRAM JAKHAR: There is nothing special in 
it. Either one crop or two crops are gathered. When 
irrigation increased, crop also Increase two times 
otherwise we keep the land uncullivated. So I would like 
to tell you that In 1950-51. we left about 2 crore 30 lakh 
acres land uncultivated. Then we made it 17'i2. In 1990-
91 it came down from 15 to 9. We have made progress. 
When we provide double irrigation facility we get double 
or multiple croping. All this can be possible by irrigation 
only. If there is much more irrigation we can get.. two 
crops instead of one and at some places where farmers 
are more skilled, they do short term croping and get three 
crops as well. They adopt multicroping pattern which 
gives them profit ... [lnlrruptions] 

MR. SPEAKER: They are saying that they are 
converting waste land into cultivable land. 

(Interruptions) 
--------------_._---_._------------_._-_. -' --- ---- --------_. 
Not recorded. 
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MR. SPEAKER: This question is related to the 
agriculture Ministry and not to the Ministry of Water 
resources. Dr. Asim Bala. 

(Interruptions) 

[English] 

MR. SPEAKER: Shri Asim Bala, please. 
(Interruptions) 

SOME HON. MEMBERS: Press the button for the 
mike ... (Interruptions) 

DR. ASIM BALA: Sir, mike is not working 
... (Interruptions) 

MR. SPEAKER: Are 
DR. ASIM BALA: 

... (Interruptions) I am 

... (Interruptions) 

you speaking from your seat? 
Yes, Sir. It is my seat 
pressing the button also . 

MR. SPEAKER: You may continue, 
(Interruptions) 

please. 

DR. ASIM BALA: How much land, that is distributed 
land, is coming under irrigation? How much surplus land 
that is given to landless agricultural workers is coming 
under irrigation? If he finds it difficult, I will ask a very 
simple question. What is Govemment's plan? Actually, in 
your statistics, it, is stated that the irrigated area is very 
small in number. I would like to know, what is your 
perspective plan. period-wise? You have not supplied that 
information. 

MR. SPEAKER: Perspective plan for what? 

DR. ASIM BALA: For irrigation. 

MR. SPEAKER: It is not a question on irrigation. This 
is a question on agriculture. 

DR. ASIM BALA: Sir, I am asking about irrigated land. 

MR. SPEAKER: Please understand this. If you want to 
ask as to how they are going to increase the qultivable 
land, I will allow you. But, if you want to know how 
irrigation will be increased, it has to go to the irrigation 
Ministry. 

DR. ASIM BALA: Sir, I would also like to know as to 
how much is the production in unirrigated area per acre? 

MR. SPEAKER: The hon. Minister may give the 
information because he wants some information! 

SHRI BALRAM JAKHAR: The information is that there 
is a diHerence between 'irrigated area' and 'unirrigated 
area'! There is always the difference. 

(Translation] 

SHRI CHANDRA JEET YADAV: Mr. Speaker, Sir, it 
has clearly been asked in parts (e) and (f) of this question: 

'[English] 

"(e) the area estimated by the National Agriculture 
Commission to be brought under irrigation by 1996 and 
thereafter; and 

(f) the time limit, if any, to bring the total cultivable 
land under irrigation." 

(Translation] 

I demand answer from the hon. Minister to my this 
question. As per data fumished by him out of the total 
cultivable land in the country even one-fourth part of the 
land is not irrigated. The Government has stated in its 
reply that it has not fixed any time limit thereof. I would like 
to ask the Govemment by when the entire cultivable land 
will be irrigated. In its reply, the Govemment has stated 
that it will be done by 2050. The Govemment could not 
bring one fourths of the total cultivable land under irrigation 
in 50 years, how can it bring by 2050? I would like to know 
whether in the light of the importance of irrigation in the 
new agriculture policy of the Government of India which 
enables production to increase two or three-fold, it will 
convene a meeting of State Chief Ministers and fix time-
limit thereof. The measures taken so far have not yielded 
any success. I, therefore, want to know, whether this 
august House would like to make any plan so that the 
entire cultivable land is brought under irrigation and 
production of food grains be increased in the country. 

SHRI BALRAM JAKHAR: The National CommiSsion 
on Agriculture has prepared a note. According to it a plan 
has been chalked out on the basis of surface and ground 
water. Area wise figures have been given therein. It 
reveals that in 1950-51 16 million hectares of land was 
covered under the surface water and 7 million hectares of 
land was covered under the ground water. Thus total 23 
million hectares land was irrigated. Thereafter in 1990-91 
41 million hectares land was covered under surface water 
and 28 million hectares land was covered under ground 
water and thus total 69 million hectares land was irrigated. 
II further states that by 2025 80 million hectares of land is 
likely to be covered under surface water and 40 million 
hectares of land is likely to be covered under ground 
water. Thus, we have reacheo upto to level of 33 per cent 
and not 25 per cent. In other words as per the estimated 
figures in 1995 the target of such land was 77 million 
hectares, but we reached the level of 67 million hectares 
only. 

(English] 

Irrigation potential created in 1992-93 has reached a 
level of 83.48 million hectares. Now, about the Irrigation 
potential used, as per the Ministry of Water Resources, it is 
75.12 million hectares. That is what it is. 
[Translation] 

Actually speaking, as I told you just now, that the 
quantity of water is not made available as per project. Our 
figures are based on the information supplied by the 
Patwaris which are sent to us by the State Governments. 
Those figures indicate the area of land brought under 
irrigation and the work actually being undertaken and 
whether it has doubled or tripled. According to that, it 

. comes to 61 or 62 million hectares. As I have submitted, 
our aim is to increase the irrigation potential. We want to 
make the maximum use of the water available with us so 
as to maximise the production. So, we want to make 
progress in both the fields. 

SHRI CHANDRA JEET YADAV: Mr. Speaker, Sir, I 
had asked that if the Government is williag to wort<, why 
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the work is not being completed. Would the hon. Minister 
convene a meeting of all State Chief Ministers and consult 
them? 

SHRI BALRAM JAKHAR: The National Commission 
on Agriculture has taken all these points into consideration 
before chalking out the programme. We want to bring 
about progress in agriculture on this basis. I would like to 
tell you that the inclusion of sprinkler irrigation, drip 
irrigation are being included in the new policy which will 
bring boon to us. It will increase not only the irrigation 
ca~city but also the fertility of land. It will make the land 
more fertile and this will continue further also. You can ask 
all the hon. Members from Rajasthan who will confirm that 
there are many such places in commmand areas under the 
Indira Gandhi canal where salinity has developed in the 
soil. I am afraid whether flood irrigation in the Narmada 
Sagar will also create similar situation. In this connection 
we have cautioned the Department of Irrigation and the 
Central Government also, and we have brought it to the 
knowlege of the hon. Prime Minister also. He also agrees 
that the irrigation work should be carried out properly so 
that there is increase in production, irrigation and the land 
also remains in proper condition. 

[English] 

SHRIMATI GEETA MUKHERJEE: Sir, this also deals 
with irrigation. Probably, the Agriculture Minister is not 
aware and the Irrigation Minister is not here. That is why I 
am asking the Agriculture Minister to enquire whether it is 
true- I know it is true- that two important schemes from 
West Bengal have been referred to the Government and 
are now lying with the Finance Department. 

MR. SPEAKER: No, no Madam. 

SHRIMATI GEETA MUKHERJEE: Would the 
Agriculture Minsiter kindly talk to them and clear the 
schemes as quickly as possible? That will help our 
irrigation. 

MR. SPEAKER: Not allowed. 

SHRI BALRAM JAKHAR: I will try to help you. 

SHRIMATI GEETA MUKHERJEE: Though he did not 
allow it, thank you for trying to help us. 

MR. SPEAKER: Well, it puts me in a very awkward 
position. 

DR. KARTIKESHWAR PATRA: Sir, I want to know 
from the hon. Minister whether any assessment has been 
made as to how many hectares of land would be converted 
into cultivable land. If an assessment .has been made, what 
steps are being taken or what directions have been given 
to the concerned States to make necessary arrangement 
for converting that land into cultivable land? 

SHRI BALRAM JAKHAR: I think, Sir, I have already 
replied to that 

SHRI SOBHANADREESWARA RAO VADDE: Mr. 
Speaker, Sir, from the reply given by the hon. Minister I am 
happy to note that the States like Punjab and Haryana 
were able to bring under cultivation almost 99 per cent of 
the cultivable area.· But the States like Uttar Pradesh, 
Rajasthan, Maharashtra, Andhra Pradesh and Madhya 

Pradesh still have to do. For example, in Andhra Pradesh, 
24 hectares of land are yet to be brought under cultjvation. 

I would like to know from the hon. Minister through 
you, Sir, what special efforts are being made to help these' 
States where lot more areas can be brought under 
cultivation, in view of the fact that the per capita availability 
of land is coming down to only 0.15 hectare by the end of 
this century. I would like to know how the Govenment of 
India is going to help these States. Through you, Sir, I 
would also like to know how the Govenment of India will 
help the States in achieving consolidation of holdings 
which was done in Uttar Pradesh but not ir. so many other 
States. I would like to have a concrete reply from the hon. 
Minister for Agriculture. 

SHRI BALRAM JAKHAR: Mr. Speaker, Sir, this is the 
baby of the States. The States have to come up. They 
have to help themselves. In Punjab, we had the whole 
conSOlidation of holdings in 1965. The same is the case in 
Haryana. There are so many places where the initiative 
has been taken by the States. The initiative is taken only 
by them. because this Department, as a whole belongs to 
the States. We are the catalyst. We will try to help the 
States in every way. 

SHRI SOBHANADREESWARA RAO VADDE: I want 
to know whether there are any schemes? 

SHRI BALRAM JAKHAR: Watever steps we have 
envisaged, our help is always available to the States. I am 
also calling the Chief Ministers and other Ministers to come 
and have a discussion. We have called Eastern States 
Chief Ministers. They did not come. That is not our 
mistake. They did not want to take it. They must come and 
we must discuss and try to find out ways and means of 
how to go ahead. 

SHRI S.B. SIDNAL: Sir. the lands nearby the big 
States and small towns have been brought under non-
agricultural land for building purposes. Thousands of lakhs 
of acres of land have been already brought under the 
buildings and also the other sites. The fallow land is not 
being brought under the cultivation as we expected. We 
must go very fast to expedite our approach by special 
schemes. Is there any Master Plan by the Central 
Government to cater to the State Govemments to bring all 
the fallow lands under CUltivation and also to stop the non-
agricultural. land in the nearby cities where very fertile 
lands are going to be under cement junta? 

SHRI BALRAM JAKHAR: Sir, this is our policy that no 
good fertile land should be acquired. We try to do this 
otherwise. But wherever it is impossible to do that, the 
State Governments have to do that. I think in the last three 
years it was very minimal. You cannot stop growth, you 
cannot stop development and with that we have to go 
along. But I agree with him, whatever we can try to save 
we must save all the agricultural land. 

[Translation) 

SHRI RAJVEER SINGH: Mr. Speaker, Sir, Agriculture, 
Irrigation and Fertilizers are three different developments. 
As a result of it, we are referred to different Ministers for 
reply to our questions. The farmers are put in such a 
situation that when the issue in question is related to 
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agricuitre, the hon. Ministers of Agriculture gives the reply, 
when the issue is related to irrigation we are referred to 
Shri Vidya Charan Shukla. Similarly. we are referred to 
someone else for getting answer to the question related to 
fertilizers. I would like to submit to the hOD. Minister that 
the Government· and National Commission on Agriculture 
have conducted survey on agriculture. I would like to know 
from the hon. Minister whether he has proposed to provide 
canal facilities or install tube wells in the areas which do 
not have any canals. The Government should not keep 
itself busy in keeping an account of debit and credit only it 
should point out the percentage of land having no water 
facility Of canals. What does the Government propose to 
do for that area? Would he like to request the hon. Minister 
of Irrigation to provide canals or install tube-wells there 
instantly? 

SHAI BALRAM JAKHAR: You are quite right. Thank 
you for commiserating with the Ministry of Agriculture. But I 
would like to discuss it with them and I want to arrange 
your discussion also with them. The more we can provide 
irrigation facility the more will it be good for our country. 

SHAI. LAKSHMAN SINGH: Mr. Speaker. Sir. I would 
like to submit to the hon. Minister that the Government has 
chalked out scheme to tum fallow land into cultivable land. 
Due to lack of irrigation means. the land is uncultivable. I 
would like tp know as to what kind ot crops is proposed to 
be grown in such fallow land as it has inadequate irrigation 
means? 

StiR! SALRAM JAKHAR: Crops are grown according 
to the variety of land or availability of irrigation means. 
Land having scant water is cultivated accordingly and land 
with plenty of water is cultivated intensively ..... 
(Interruptions) 

SHRt ASTBHUJA PRASAD SHUKLA: Mr. Speaker. 
Sir, both agriculture and farmers are inter-related. Both are 
complementary to each other. Today farmers are not well-
off. so they are desperate and lukewann. In order to create 
interest in farmers the price of the agriculture production is 
not raised in commensurate to the rise in agriculture cost. 
and the hike in the prices of fertilizers. seeds. electricity. 
water and insecticides. Whether the Government is 
formulating any valubased scheme keeping in view the 
shortage of all such imputs and their prices in comparison 
to the cost of agricultural products so that the farmers may 
be benefited. 

SHAI BALAAM JAKHAA: Mr. Speaker. Sir. this point 
has been answered several time in this House and I fully 
agree with what the hon'bla member is saying that farmers 
should get full prices of their products. The Prices of land. 
tractor, plough. fertilizers. pesticides and his own· earnings 
everything has been included in it and the prices are fixed 
on this proportion. But sometimes it pains .... (/nterruptions) 

SHRI ASTBHUJA PAASAD SHUKLA: By and by you 
are completely doing away with the concept of subsidy 
which is going against the interest of the fanners. On the 
one hand you are giving them less facilities and on the 
other hand, you are doing away with the subsidy. We are 
unable to understand both these things .... (lnterruptions) 

MR. SPEAKER: This is a very odd issue. 

SHRI ASTBHUJA PAASAD SHUKLA: You are always 
interrupting us. Please sl'eak smilingly. 

MA. SPEAKER: What should I tell you. If I speak 
smilingly, you do not udnerstand. 

(Interruptions) 

SHRI BALRAM JAKHAR: Whatever the hon'ble 
Members are say, I act according to that only and I need 
their assitance also in this regard. I fully agree whatever 
you are saying. 

SHRI RAJENDRA AGNIHOTRI: Nothing is done. 
SHAI BALRAM JAKHAA: Let me talk to him; let me 

answer his question. Whatever you are saying I fully agree 
to that and I act according to that.. (Interruptions) Why you 
are interrupting me. You will never be satisfied .. 
(Interruptions) Had you ever done fanning, then only you 
could have know these things. Only those who are doing 
agriculture can know what it is (interruptions) 

Only those who are indulged in this activity can know 
the reality. 

MA. SPEAKER: I am not allowing those Members to 
ask questions who are doing agriculture on papers only. I 
am allowing those who are actually doing it.. 

(Interruptions) 

[English} 

MR SPEAKER: Just reply to the first part in it. 

{Translation] 

SHAI BALAAM JAKHAA: What all you have said, will 
be calculated and then the rate will be fixed in that 
proportion.. (Interruptions). The prices which have been 
given by the Government during the two years have never 
been given before. (Interruptions) 

[English] 

SHRIMATI PRATIBHA DEVISINGH PATIL: The hon. 
the Agriculture Minister has said that 50 per cent subsidy 
for deep irrigation will be given for the fanners and 75 per 
cent for the SchedlMed Castes, Scheduled Tribes and 
backward classes farmers. I compliment the Government 
for the step that they have taken. 

Taking into consideration the Indian Constitution, 
where the women are treated as 'Weaker sections of the 
community consideration. I would like to know from the 
hon. Minister whether he wit! extend the facility of 75. per 
cent subsidy to the women farmers as. according to the 
Constitution. they constitute the weaker sections of the 
community. 

Sir. for bringing about Green Revolution in the country 
we compliment the scientists, the farmers and everybody 
else but we forget that women constitute more than 60 per 
cent of the agricultural labour force and the Green 
Revolution has been an outcome of their toil and effort 
also. 

Though there are not many but there are women 
farmers who contribute to the agricultural production in the 
country. So, taking this fact into consideration we 8Ihoufd 
treat them as weaker sections of the community and , 
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would like to know as to whether the Government would 
take a sympathetic view towards them would give 75 per 
cent subsidy to the women farmers also. 

MR. SPEAKER: Now. the simple question is: Are you 
going to be chivalrous to women? 

SHRI SAL RAM JAKHAR: Sir. I sympathise with what 
the hon. Member has said. 

SHRIMATI PRATISHA DEVISINGH PATIL: Then say 
·yes·. 

SHRI SALRAM JAKHAR: I will give all the credit 
because she is right when she says that most of the farm 
labours in the villages are women and they work much 
harder than men. I compliment them. I will try to help them. 

SHRI NIRMAL KANTI CHATTERJEE: Sir, I have an 
entirely different question to ask. 

MR. SPEAKER: You cultivate the land on papers I 

[Trans/al/onJ 

SHRI SATYA DEO SINGH: Mr. Speaker. Sir, the 
hon'ble Minister is very much vigilant about the agriculture 
policy and he is always concerned about the problems of 
the farmers. There are many areas in the country such as 
Sundelkhand in U.P., large adjoining areas of Madhya 
Pradesh and areas in U.P. contigous to foothills of Nepal 
where irrigation facilities are not available and the farmers 
or the State Governments are unable to irrigate the land 
with their own resources due to which large part of land 
remains uncultivated causing problems to farmers. I would 
like to know from the hob'ble Minister whether he has 
identified such areas under the agriculture policy or 
whether the same have been identify by the Agriculture 
commission. If it is so, whether Government propose to 
formulate any special programme to assist the State 
Government in this regard? 

SHRI SAL RAM JAKHAR: This relates to irrigation ... 
(Interruptions) I agree with you that we should make efforts 
in this regard so that we could give them maximum 
assistance. (Interruptions) We are doing our level best in 
this regard. 

SHRI SHERU LAL MEENA: Mr. Speaker. Sir, the 
hob'ble Minister of Agriculture is going to formulate a new 
National Agriculture Poticy. Adivasis have been occupying 
the hilly areas of Rajastan for the last 15-20 years. I 
would like to know from the hob'ble Minister whether this 
land has been inctuded in the records under the agriculture 
policy? " it has not been so, whether arrangements will be 
made including the same in the records? 

SHRI BALRAM JAKHAR: The agriculture policy has 
not been formulated for any special group. It relates to all 
the aspects of agriculture and has already been 
fonnulated. Presently, we are discussing this policy in the 
House. The Cabinet has already given its approval... 

(InterruptionS) 

SHRI PRABHU DAYAl KATHERIA: Mr Speaker. Sir I 
would like to submit that mv Question is at the second 
number in the list and I have prepared supplementary 
qullIliDo" for that only .. (interruptions) 

DR. CHAnRAPAl SiNGH: Mr. Speaker, Sir, through 

you. I would like to know from the hon'ble Minister that 
whether the Government will give subsidy to those farmers 
who want to irrigate their land but do not have any 
resources of their own for this purpose? 

SHRI SALRAM JAKHAR: Of course. we have all 
along been discussing this matter only and I have been 
telling the House as to what we are doing in this direction. 

WRITTEN ANSWERS TO QUESTIONS 

[Translation] 

Train Accidents 

'182. DR. GUNVANT RAMSHAU SARODE: 
SHRI PRABHU DAYAL KATHERIA: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the number of train accidents and 
derailments has Increased substantially during the last four 
months; 

(b) if so. the details thereof; zone-wise; 

(c) the main causes of the accidents; 

(d) the details of life and property lost in these 
accidents; 

(e) the amount of compensation paid to the victims. 
and 

(f) the concrete steps proposed to be taken to prevent 
such accidents in future? 

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHARIEF: (a) and (b) The number of train accidents, 
including derailments, have marginally increased during the 
4 months period, viz. August to November, 1994 as 
compared to corresponding period of 1993-94. The 
Railway-wise details of train accidents, including 
derailments, are as under: 

STATEMENT 

Railway August-November, 1994 Augusl-November. 1993 

Total Derail- Total Derail-
Accidents ments Accidenl& menIs 

Central 23 19 19 15 
Eastern 8 8 19 ,. 
Northern 22 20 2. 15 
Norttt Eastern 8 5 11 8 
Nonhea8I 21 21 12 11 

Fronlier 
Southern 24 12 17 1. 
South Cenlflll 21 19 18 17 
South Eastern 30 27 31 30 
WeslMn 19 15 23 fI 

Total 176 146 174 135 

However, the overall position of accidents and 
derailments in the first 8 months of the currant financial 
year (April to Nov.'94) reflects an improvement of 04'" and 
1 % respecti'lely over ltIe cornparaIiYe period of 1993-94. 
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(c) The main causes of train accidents that occurred 
during the period. August to Nov .. 1994 are: 

(i) Failure of Railway staff 
(ii) Failure of 'Other than Railway 

Staff' 

111 
16 

(iii) Sabotage & incidental 7 
(iv) Equipment failure 14 
(v) Cause could not be established 4 
(vi) Under investigation 24 
(d) 69 persons lost their lives and cost of damage to 

the railway property is estimated to be appro~imately 
Rs. 18.15 crores in these accidents. 

(e) An amount of Rs. 3,78,500/- has been paid as ex-
gratia to the dependant of those who died or were injured 
in -those accidents. However, the compensation to the 
dependants of the deceased and to the injured will be paid 
after claims are filed by the claimants and are decreed by 
Railway Claims Tribunal. 

(f) Some of the steps taken to prevent train accidents 
include: 

(i) Rehabilitation of overaged assets like track. 
bridges, rolling stock etc. 

(ii) Intensive inspections of track. signalling and 
telecom gears, maintenance depots and 
workshops of wagons. coaches and locomotives 
to ensue the quality of out-turn. 

(iii) Ultrasonic testing of rails and axles to identity 
fractures. 

(iv) Auxiliary Warning system. block proving axle 
counters, track circuiting and provision of second 
distant signals on high speed routes are some of 
the signalling aids which are being progressively 
introduced. 

(v) Widespread publicity campaign through audio-
visual media launched targelting the travelling 
public and road users to negotiate unmanned 
and manned level crossings with due care and 
precaution. The prOvision of whistle boards. 
speed breakers and road sings at the 
approaches of unmanned level crossings is 
ensured. 

(vi) Staff in running and operational categories are 
given comprehensive training on a sustained 
basis. 

(vii) An out-of-course non-scheduled screening of 
drivers and station staff has recently been 
conducted to identify staff with deficient 
knowledge and skill. 

(viii) Two high-level Safety teams are constituted in 
Railway Board to conduct on-tha-spot inspection 
of all installations and operating practices to 
enhance safety consciousness at the grass-root 
level. 

(ix) The safety measures are reviewed from time to 
time and new measures adopted on the basis Of 
recommendations of various accident inquiry 
reports. 

{English] 
Resource Crunch In IITs 

*183. SHRI MANORANJAN BHAKTA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the extent of resource crunch being faced by IITs; 
(b) the financial allocations made to them during the 

last three years; 
(c) the broad details of the research output of these 

IITs; and 
(d) whether the output justifies their claim for higher 

allocation of funds? 
THE MINISTER OF HUMAN RESOURCE 

DEVELOPMENT (SHRI ARJUN SINGH): (a) and (b). Plan 
allocations are made to IITs keeping in view their needs for 
infrastructural development. removal of obsolescence and 
modernisation of loboratories and workshops so as to 
produce competnet manpower and high quality research. 
The Non-Plan competent accounts for maintenance of 
activities and is worked out carefully every year. The 
revised pattern of funding introduced from 1993-94 with the 
system of block grants and creation of a corpus fund has 
enabled the liT s to be more self reliant by generating 
additional resources to be used for development purposes. 

Financial allocations made during the last three years 
are given in the attached Statement. 

(c) and (d). The research output of the IITs can be 
mainly attributed to publications. national and international 
awards, patents, books. by the faculty and also a large 
number of consultancy projects, sponsored research 
projects, technology transfer and development of 
manpower in new and emerging areas of engineering, 
science and technology. The research activities of IITs 
have been generally commensurate with the allocations 
made. 

STATEMENT 
Financial allocation made to IITs from 1991-92 to 1993-94 

for maintenance 
(Rs. in lakhs) 

1991-92 1992·93 1993-94 

Plan Non·Plan Plan Non·Plan Plan Non·Plan 

ItT. Delhi 362.00 1755.20 320.00 2300.00 340.00 2608.00 
ItT. Bombay 308.00 22S8.5O 720.00 2583.00 330.00 2930.00 
liT. Kanpur 330.00 1836.00 320.00 2020.00 330.00 2322.00 
liT. Kharagpur 348.00 2066.50 476.00 2157.00 380.00 2442.00 
liT, Madras 320.00 1618.00 320.00 1864.00 330.00 2150.00 
liT. Auam 32.00 48.00 -
(Guwahali) 

Milk Unions 
*184. SHRI V. SREENIVASA PRASAD: Will the 

Minister of AGRICUL TURE be pleased to state: 
(a) whether attention of the Government has been 

drawn to the newsitem captioned 'Performance of milk 
unions unsatisfactory' appearing in the 'Statesman' dated 
November 9, 1994; 

(b) if so, whether NODB has identified the causes of 
financial weaknesses of such unions and undertaken 
development programmes; 
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(c) if so, the details thereof; and 

(d) the steps taken or proposed to be taken by the 
Government to improve the performance of milk unions so 
as to boost the production of milk in the country? 

THE MINISTER Or AGRICULTURE (SHRt SALRAM 
JAKHAR): (a) Yes, Sir. 

(b) and (c). The National Dairy Development" ~rd 
has, identified the causes of financial weakneses of 
cooperative milk unions. These include carry over of 
accummulated losses of the past, heavy establishment 
costs and other managerial and operational deficiencies 
within the cooperatives. The National Dairy Development 
Board is extending support to dairy cooperatives under the 
Operation Flood Programme. 

(d) There is a proposal of a scheme to assist 
cooperative dairy unions/federations by financit:lg their 
rehabilitation on an equal sharing basis between the 
Government of India and the State Governments. 

Restructuring of Railways 

, *185. SHRI SANAT KUMAR MANDAL: Will the 
Minister of RAILWAYS be pleased to slale: 

(a) whether the Tandon Committee has made 
recommendations regarding the restructuring of the Indian 
Railways; 

(b) if so, the broad details thereof; and 

(c) the manner in which the Government propose to 
shape up the Railways in Ihe light of these 
recommendations? 

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHARIEF): (a) Yes, Sir. . 

(b) The recommendlltions of the Committee cover the 
areas of modern financial information systems, developing 
a business centred approach with focus on· the customer, 
improving the investment planning systems, human 
resources development and orgaflisational restructuring. 

Being conceptual in nature, the Committee has also 
suggested setting up of task forces to make detailed study 
and work out the modalities of implementation. 

(c) In keeping with the suggestions to set-up Task 
Forces, Railways have set-up separate Committees' Task 
Forces 10;-

1. identify Cost profit centres; 
2. develop computer aided long range decision 

support system for planning and investment 
process; 

3. examine capital restructuring; 
4. modernise the financial management system; and 
5. unify various Railways Services. 

Sugar at Fair Price Shops 

*186. SHRIMATI faEETA MUKHERJEE: 
SHRI HARIN PATHAK: 

Will the Minister of FOOD be pleased to state: 

(a) whether there has been shortage of sugar during 
Ihe last four months and full quota of sugar could not be 
supplied to fair price shops even during the festival 
season; 

(b) if so, the reasons therefor; 

(c) whether sugar supply during October, 1994 was 
diverted; 

(d) if so, the details and the reasons therefor; 

(e) whether quota of sugar for the months of 
November and December has been supplied to fair price 
shops; and 

(f) the steps taken by the Government to provide 
sufficient sugar to the public? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD (SHRI KALP NATH RAI): (a) to (f). The normal 
monthly levy sugar quota of all States/Union TerritOries is 
3.35 lakh tonnes. In addition, a festival quota of 1 lakh 
tonne is alloted each year to all States/Union Territories in 
proportion to their normal monthly quota. The States/ 
Union Territories can draw their festival quota in the 
month/months of their choice. Allocations of levy sugar to 
aU the States/Union Territories from the months of 
September to December, 1994 have been made in 
accordance with the above, through a mix of indigenous 
and imported sugar. There has been no reduction in the 
quota allocations of any State / Union Territory in any of 
these months. 

After lifting levy sugar from the sugar factories/ Food 
Corporation of India, it is responsibility of the State 
Governments and its nominees to ensure its mvoement to 
the fair price shops and its distribution thereof. 

Rashtrlya . Mahlla Kosh 

*187. SHRIMATI MALINI BHATIACHARYA: 
SHRI SUDHIR GIRl: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of women benafited and the number of 
organisations to whom loans have been giv8Q._ from 
Rashtriya Mahila Kosh during 1994 till date in each State; 

(b) whether the Government have any plan to 
increase the activities of the Kosh in the coming years so 
as to cover more women during the Eighth Plan Period; 
and 

(c) if so, the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH) : (a) Details of 
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Women Benefited and the number of Organisations 
covered during 1994 till date are as follows: 

s.No. Name 01 State No. 01 No. 01 Organisalion 
Borrowers 10 whom loans 

have been 
Sandioned 

1. Andhra Pradesh 9.903 11 

2- Karnataka 2,020 3 

3. Kerala 4.400 2 

4. Maharashtra 2.120 

5. Madhya Pradesh 1.200 

6. Man~ 2.000 

7. Orissa 780 2 

8. Rajasthan 370 

9. Tam~ Nadu 3.133 5 

10. Uttar Pradesh 1.397 3 

11. West Bengal 1.250 2 

ToIa{ 28.573 31 

(b) and (c). The Rashtriya Mahila Kosh, which was set 
up on 30.3.1993 and commenced lending in November, 
1993. plans to cover 2 lakh women during the first 6 years 
of its operation. 

Industrial Pollution 

*188. SHRI SHIV SHARAN VERMA: 
SHRI JAGAT VIR SINGH ORONA: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the details of pollution caused by industrial units 
which did not take any steps to instal the requisite pollution 
control facilities up to December 31, 1993. State-wise; 

(b) the details of such industrial units closed down, 
State-wise; and 

(c) the action taken/proposed to be taken against the 
remaining units? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH): 
(a) and (b). There were 51 units which did not take any 
steps to instal the requisite poUution control'-facilities upto 
December 31, 1993. 25 units have already been closed 
down by the respective State Pollution Control Boards. 

(c) The Government have issued instructions to all the 
State Pollution Control Boards to review the pollution 
control status of aU the defaulting units and to take 
necessary action against them. Such actions may include 
withdrawal of consent and prosecution, apart from closure 
of units. 

Two statements, one relating to (a) & (b) and another 
to (c) are attached. 

STATEMENT .. 
(a) and (b). There were 51 units which did not take 

111ft steps to instal the requi8i&e poIution control facilities 

upto December 31, 1993. 25 units have already been 
closed down by the respective State Pollution Control 
Boards. The State-wise number of such units is given 
below: 

States 

Andhra Pradesh 

Bihar 

Haryana 

J&K 

M.P. 

Maharashtra 

Orissa 

Rajasthan 

U.P. 

West Bengal 

Total: 

No. of units 
which have not 
taken any steps 

24 

3 

6 

7 

6 

51 

STATEMENT-II 

No. of units 
closed clown 

18 

4 

25 

(c) The Government have issued instructions to all the 
State PoUution Control Boards to ensure strict compliance 
of pollution control norms by all the large and medium units 
in the identified 17 categories of highly polluting industries. 
The Stale Boards have also been asked to review the 
status of pollution control in these units on a case to case 
basis latest by June 30, 1994 and to take necessary action 
against the defaulting units. they were also asked to submit 
status reports to the Government. The .actions which can 
be taken by the State Boards against defaulting units 
include withdrawal of the consent given or not issuing a 
fresh consent in case the validity of the previous consent is 
over. issuing directions giving a time-bound programme for 
installation of pollution control devices, prosecution, or 
issuing closure orders in case the units are not progressing 
well in implementation of the time-bound pollution control 
programmes. 

Earthquake Relief 

·189. SHRI PRAKASH V. PATIL: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether any seismological survey has been 
conducted recently to identify the earthquake-prone areas 
in the country; 

(b) if so, the areas identified so far, State-wise; 

(c) whether some State Governments including 
Karnataka have submitted any prOposal for Central 
assistance for rehabilitation of villages falling in these 
areas; 
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(d) if so, the details thereof; and 

(e) the decision taken/proposed to be taken by the 
Government thereon? 

THE MINISTER OF AGRICULTURE (SHRI BALRAM 
JAKHAR); (a) and (b). Bureau of Indian Standards has 
divided the country into five seismic zones taking into 
consideration inter-alia seismicity of the areas. In addition 
to regular monitoring of earthquake activity by permanent 
obserVatories, India Meteorological Department have 
recently conducted localised seismic surveys in the 
Southeastern and Western parts of Maharashtra, especially 
Latur and Thane areas, Central and Southwestern parts of 
Madhya Pradesh, especially Khandwa, Ratiam and 
Jabalpur areas and Talcher area of Orissa. These surveys 
have indicated mild tremors which exhibited a decaying 
tendency. 

(c) No proposal has been received from any State 
Government for Central assistance tor rehabilitation ot 
villages falling in these areas. However, Government of 
Karnataka has submitted a project proposal for relocation 
of earthquake affected villages seeking assistance from the 
World Bank. 

(d) and (e). The proposal has been posed to the World 
Bank. 

[Translation] 

Konkan Railway Project 

"190. SHRI RAMASHRAY PRASAD SINGH: 
SHRI MULLAPPALL Y RAMCHANDRAN: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether there has been abnormal cost escalation 
and delay in execution and completion of the Konkan 
Railway Project; 

(b) if so, the reasons therefor; 

(c) whether attention of the Government has been 
drawn to the recent newspaper reports that the directions 
given by the Railway Board are not being followed by the 
Konkan Railway Corporation authorities; . 

(d) it so, the factual details thereot; and 

(e) the details ot the measures taken or proposed to 
be taken by the Government to ensure speedy execution 
and completion of the project within the stipulated cost? 

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHARIEF); (a) No, Sir. 

(b) Does not arise. 

(c) Yes, Sir. Certain reports have appeared in the 
Press. 

(d) These relate to award of a contract by the Konkan 
Railway Corporation ltd. for providing optic fibre 
Communication cable on the project without taking prior 
approval of the Govt. Since this work was not envisaged 
initially in the Konkan Railway Project Estimate, the 
incurrence of liabilities on this contract has therefore, been 
objected to. The Government has since appointed a 
Committee of three experts for evaluating appropriate cost 
effective communication network to meet the requirements. 

(e) The progress of the project is constantly being 
monitored at the highest level and appropriate action taken 
to complete the project by June, 1995. 

National River Action Plan 

"191. SHRI SHIVRAJ SINGH CHAUHAN: 
SHRI SYED SHAHABUDDIN: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the names of rivers whose cleaning has so far 
been undertaken under the National River Action Plan; 

(b) the latest cost estimates for implementing the 
Action Plan for each river with the target dates fixed for 
completion; 

(c) the expenditure incurred upto April 1, 1994, river-
wise; and 

(d) the allocation made for 1994-95, river-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH); 
(a) to (d). The National River Action Plan (NRAP) for 
pollution abatement of rivers in id~ntified polluted stretches 
in 10 States has been formulated for seeking approval of 
the Government. A Statement showing the details of works 
proposed in various towns with estimated cost is enclosed. 

The implementation of works under the Plan can 
commence only after its approval and it would take about 4 
yearts to complete the works in any town after its start. 
Depending upon the availability of funds for the NRAP the 
towns are proposed to be taken up. for the pollution 
abatement works. The entire Plan, in its present form is 
proposed to be completed in a period of about 10 years. 
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STATEMENT 
Estimated Cost of Schemes (Under National Rivet Action Plan) (NRAP) 

(Rupees in 1..aJIhs) 

$I. Town River 1&0 STP CRE RFO LCS Mise Sub- Land Cantage Total Remarks 
No. Total Cost 14% 01 Cost 

Cosl 

2 3 4 5 6 7 8 9 10 11 12 13 14 

A. ANOHRA PRADESH 
1. ManehariaI Godavari 227.46 lI4.OO 10.00 10.00 49.00 380.46 45.00 53.26 479.00 Co~ 01 
2. Bhadrachalam -do. 164.82 60.00 15.00 15.SO 255.32 17.05 35.63 308.00 the State Govt. 
3. Rajamundry -do- 937.60 877.00 42.40 34.00 164.00 65.00 2120.00 100.00 296.00 2516.00 on Approach 
4. Ramagundam -do- 590.00 I088.SO 10.00 15.00 20.00 1723.SO 97.SO 255.00 2076.00 paper rec:eiv8d. 

1919.88 2109.SO 52.40 44.00 204.00 149.SO 4479.26 259.55 639.89 5379.00 

B. BIHAR 
5. Ranchi Subambarekha 154.80 355.00 54.SO 44.70 26.00 250.60 887.60 203.20 124.26 1215.06 Comments 01 
6. Jamshedpur -do- 112.79 1225.00 52.00 85.64 38.50 48.50 1562.43 18.00 218.74 1799.17 the State on 
7. GhalshHa -do- 13.10 90.00 4.50 61.18 10.50 3.00 102.28 25.52 207.80 Approach paper 

not received. 

280.69 1670.00 1(1.00 191.52 77.00 302.10 2632.31 221.20 368.52 3222.03 

C. GWARAT 
8. Ahmedabad Sabarmati - 4135.36 4273.00 40.00 10.00 24.00 8482.36 200.00 1087.53 9869.89 Comments 01 

the Stele Govt. 
on Approach 
Paper received. 

O. KARNATAKA 
9. Shimoga Tunga (Krishna) 187.99 324.45 2.40 6.00 120.00 4.00 644.84 12.50 90.28 747.62 Comments 01 

10. Harlhara Tungabhadra the State Govt. 
(Krishna) 64.71 59.90 1.20 12.00 30.00 7.09 184.90 49.90 25.89 260.69 on Approach 

11. Bhadravathl Bhadra (Krishna) 81.32 63.05 1.20 6.00 225.00 12.03 368.60 39.80 54.40 487.80 paper received. 
12. Oavanagere Tungabhadra 

(Kri&hna) 178.54 204.38 69.00 28.39 478.31 127.90 68.96 673.17 
13. K R Nagar Cauvery 45.34 14.64 5.00 3.00 2.05 70.03 4.73 9.80 84.36 
14. KoIIegaI -do- 33.54 8.75 1.20 5.00 15.00 0.31 63.80 1.75 8.93 74.48 
IS. Nanjangud -do- 72.35 37.60 30.00 5.63 145.58 18.00 20.38 183.96 
16. Sti Ranoa Patna -do- 95.68 19.55 1.20 10.00 30.00 5.80 162.23 8.77 21.71 192. 71 

757.47 732.32 7.20 44.00 522.00 75.30 2138.29 263.35 298.35 2699.79 

E. MADHYA PRADESH 
17. Indore Khan 584.60 2567.SO 80.00 11.20 250.00 296.00 3789.30 120.00 530.46 4439.76 Comments 01 
18. UjjaIII Kshipra 704.22 1028.60 11.20 263.22 191.67 90.00 2288.91 20.00 320.45 2629.36 the Stale Govt. 
111. BurhanpM' TapCI 151.75 180.00 6.00 SO.OO SO.OO 38.30 7.6.05 10.00 68.65 552.70 on Approach 
20. Mandideep Betwa 90.00 15.00 34.00 14.00 153.00 21.42 174.42 paper received. 
21. Bhopal Betwa eo.OO 80.00 32.00 37.60 189.60 30.00 26.54 246.14 
22- \Iidiaha Betwa 225.00 110.40 4.00 24.00 30.70 33.90 428.00 59.92 487.92 
23. JabaIpur Narmada 1011.00 104.21 3.00 45.88 41.40 65.00 1270.49 8.64 177.68 1458.99 
24. Seoni WIIingarIga 42.61 3S.S7 0.80 8.21 15.00 17.48 119.65 16.75 136.40 
25. O\apara WaingangIl 21.00 4.77 0.60 7.50 12.42 8.07 54.36 7.81 61.97 
28. KeoIari WaingangIl 13.46 8.87 0.80 14.88 8.28 27.73 71.82 10.05 81.87 
'D. Nagda CIwntMI 220.15 88.00 2.50 10.00 32.00 30.85 15.00 46.29 391.94 

3033.79 4253.92 108.70 439.89 875.47 880.06 9171.83 203.64 1284.00 10659.47 

F. MAHARASHTRA 
28. t<arad KrIIhna 742.SO 373.00 10.00 45.00 1170.SO 18.50 1113.87 1400.87 eon-ta 01 
29. SIIngIi KriIt!nI 311.84 1180 •• 1219.80 101.55 179.17 1580.52 the Sta1a Govt. 
3D. NIIIIk GodavarI 3109.33 2231.25 25.00 241.00 158.45 114.00 5877.03 542.00 822.78 7241.81 on Approech 
31 • ...._, -do- ea.. -so5.40 8.00 1340.08 2.50 187.81 1530.19 paper 1W08Ived. 

4998.35 <4070.81 41.00 241.00 201.45 114.00 91187.41 712.156 1353.4311733.39 
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32. Cuttac:k 
33. Talcher 
34. ChandbaH 
35. Oharmshla 

H. PUNJAB 

38. IJ.IC!hlana 
37. Jaliundhar 
38. Phagwara 
39. PhUlaur 

I. RAJASTHAN 
40. 1<018 
41. Keshorapallan 

J. TAMIL NADU 

42. Kumarpalayam 
43. Bhawanl 
44. Erode 
45. Trlchy 
46. PaRI 

3 

Mahanadl 
Brahmin! 
-do-
-do-

Satluj 
'-do-
-do-
-do-

Chambal 
Chambal 

Cauvery 
-do. 
-do-
-do. 
-do. 

4 5 8 

Cost break-up awaited 

38.00 
40.15 
29.50 

107.65 

3150.11 7861.45 
1366.39 2588.88 
263.39 248.25 

13.07 13.85 

276.00 

276.00 

59.20 
6.00 
1.20 
0.60 

4792.9610712.43 87.00 

153.47 846.00 3.00 
19.40 18.00 1.20 

172.87 864.00 4.20 

134.80 343.00 1.00 
132.70 87.78 1.00 
818.18 491.16 1.00 
355.00 156.00 1.00 
128.45 307.80 1.00 

1589.13 1385.74 5.00 

7 

40.00 
10.00 
10.00 

80.00 

20.00 
5.00 

25.00 

12.00 
42.00 
12.00 
35.00 
12.00 

113.00 

8 8 10 11 12 13 14 

1300.00 169.00 1489.00 Comrnanta 01 
25.00 40.00 207.50 828.50 45.00 871.50 1he StatIt GovL 
10.00 30.00 90.15 12.82 l02.n on Appro.ch 
10.00 15.00 139.50 203.50 38.00 241.50 paper awaII8d. 

45.00 85.00 347.00 2220.15 264.82 24B4.n 

720.00 171.6411962.40 2785.00 1874.7416422.14 Comrnanta on 
300.00 14.80 4278.07 810.00 598.85 5684.72 approch paper 

96.00 5.72 614.58 52.00 86.04 752.60 receIYed but 
24.00 1.24 52.78 18.00 7.39 78.15 GovL 01 Punfab 

1140.00 193.40 16905.79 3865.00 2386.8222937.61 

88.00 35.00 1145.47 7.50 160.38 1313.33 
10.00 12.50 66.10 5.00 9.25 80.35 

98.00 47.50 1211.57 12.50 169.61 1393.68 

19.50 10.75 521.05 30.00 72.93 624.00 
20.00 30.58 314.04 10.00 43.96 368.00 
20.00 19.94 1362.28 16.00 90.72 1589.00 
40.00 18.00 600.00 6.00 84.00 890.00 
18.00 10.82 478.97 24.00 66.93 569.00 

117.50 35.07 3275.44 88.00 458.58 3620.00 

did no! agree to 
bear Ihe COIl 01 
O&M fully. 

Comrnanta 01 
1he S1aIe GovL 
on Approach 
paper receIYed. 

CommenIs 01 
1he StatIt GovL 
on Approach 
paper I'8CIIIved 

21769.1530347.52 498.50 1143.41 3130.42 1997.9360184.43 5623.79 8891.4174199.63 

1&0 : Interception and Diversion 
STP : Sewage Treatment Plant 
CRE : Crematoria 
RFD : River Front Development 
LCS : Low Cost Sanitation 
Mise: Afforestation, Solid Waste Management & 

Public Participation etc. 

Assistance for Natural Calamities 

*192. SHRI KASHI RAM RANA: 
SHRI ARVIND TRIVEDI: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the details of assistance sought and actually 
released by the Government to the State Governments to 
meet the natural calamities during 1994-95, state-wise; 

(b) whether the Government have. r.eceived requests 
from several State Governments seeking additional 
assistance for the year 1994-95 and to iOCAlase their share 
of Central Assistance from Calamity Relief Fund; 

(c) if so, the details thereof, Stat..wlse; and 
(d) the decision taken by the Government on these 

requests? 
THE MINISTER OF AGRICULTURE (SHRt SALAAM 

JAKHAR): (a) to (d). Under the existing scheme, the State 
_ Govemments undertake relief and rehabilitation measures 
using the corpus of the annual Calamity Retief Fund 
(CRF). Requests were received from 12 States during 
1994-95 for providing Central assistance fur relief 

',' - ..... . 

Add 5% towards expenditure on 
establishment Research & Development 
& Monitoring = 3009.22 
Total estimated cost (74199.63+30009.22) 

'" 77208.85 
Stete share on 50:50 basis = 37099.81 
Central Share .. 40109.03 

measures in the wake of natural calamities. The details of 
Central assistance sought and Central share of CRF 
released during the current year are given below: 

(Rs. In crores) 

SI. State Central Centrm ~ 
No. Assistance released 

sought during 
1994-9S 

1. Andhra Pradesh 344.00 49.21 
2. Arunachal Pradesh 74.50 1.50 
3. Goa 2.50 0.50 
4. Gujarat 303.50 63.75 
5. Himachal Pradesh 399.00 6.75 
6. Kamataka 422.00 10.12 
7. Kerata 100.00 23.25 
8. Madhya Pradesh 200.00 ZT.75 
9. Maharashtra 945.00 
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St. 
No. 

10. 
11. 
12. 

State 

Orissa 
Tamil Nadu 
Uttar Pradesh 

Central Central share 
Assistance released 

sought during 

376.00 
221.00 
281.00 

1994-95 

29.78 
14.62 
26.64 

2. The scheme of Calamity Relief Fund was 
implemented on the basis of the recolTllJ}#!rldations of the 
IX Finance Commission. The issue of increase in the 
Calamity Relief Fund and other related matters has been 
considered by the Xth Finance Commission. The Stale 
Govemments had also taken up the issue direcUy with the 
Xth Finance Commission. 

[Translation] 

Pollution in major CIties 

'193. SHRI DEVI BUX SINGH: 
SHRI HARISINGH CHAVDA: 

Win the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the pollution level in major cities is 
increasing; 

(b) if so, the details thereof; 

(c) whether the pollution control schemes already 
functioning are sufficient to check pollution in these cities; 

(d) if so, the details thereof and the success achieved 
in checking pollution so far; 

(e) if not, the reasons therefor; and 

(f) the steps taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH): 
(a) Yes, Sir. The pollution levels in major cities are 
showing an increasing trend in tenns of levels of air, water 
and noise pollution, due to a rise in human population, 
automobile population and industrial activities. 

(b) Details 01 the status of pollution in the major cities 
in terms of air, water and noise pollution are given in the 
statement I attached. 

(e) A number of pollution control schemes have been 
~. up which have helped in reducing the 'lature and 
extent of pollution in the various cities. 

Cd) to (t). Stalement II Is attached. 

32 

STATEMENT .. 

(b) The levels of air, water and noise pollution in the 
major cities are given below: 

(I) Trends in levels of Air Pollution in Major Cities 

Annual average concentrations (in micrctgrammes per 
cubic metre) of major air pollutants: 

SI. City/Year Pollutants 
No. 

Sulphur Nitrogen Suspended 
dioxide oxide Particulate 

(S02l (NOJ Mattar 
(SPM) 

1. Delhi 
1990 5.8 12.5 163 
1991 8.7 12.6 190 

2. Bombay 
1990 28.2 29.5 228 
1991 33.4 30.9 199 

3. Calcutta 
1990 19.5 18.0 136 
1991 98.5 28.7 313 

4. Bangalore 
1990 16.4 11.3 49 
1991 18.3 12.1 60 

5. Hyderabad 
1990 5.8 12.5 163 
1991 8.7 12.6 190 

(/I) Average noise levels (in db(a)] in Major Cities 

City Zones Day time Night time 

Madras Residential 66 48 
Commercial 76 71 
Industrial 71 66 

Hyderabad Residential 68 45 
Commercial 76 65 
Industrial 70 56 

Calcutta Residential 79 65 
Commercial 82 75 
Industrial 78 67 

Bangalore Residential 67 50 
Commercial 78 43 
Industrial 78 53 

Bombay Residential 70 62 
Commercial 74 66 
Industrial 76 65 

Delhi Residential 60 NA 
Commercial 71 .. 
Industrial 73 .. 

N.A.-Hal AwIIIIbIIt 
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(III) Water Pollution levels in Major Cities: (in MLL) 

City Waste water Wastewater treatment 
Capacity 

Generated Collected Primary Primary + 
Secondary 

Delhi 1905 1270 1270 
Greater 
Bombay 1714 81.72 
~Iore 348 348 286.0 
Hyderabad 522 140 140 

STATEMENT " 
(d) The measures taken to prevent and control 

pollution include the following: 
(i) Standards for ambient air quality and noise levels 

for different areas such as industrial, commercial 
and residential areas of the cities have been 
notified; water quality for different uses have been 
prescribed. 

(ii) A network of ambient air and water quality 
monitOring stations have been set up. 

(iii) Standards for effluents and emissions from major 
categories of polluting industries have been 
evolved. Industries have been directed to comply 
with the prescribed standards on a time-bound 
basis. Monitoring of compliance is done by task 
forces. 

(iv) It has been made compulsory for major specified 
industrial and other activities to obtain 
environmental clearance based on impact 
assessment studies prior to site selection. 

(v) A scheme for setting up of common effluent 
treatment plants in clusters of small-scale 
industrial units has been taken up. 

(vi) A programme for phasing out of lead in petrol is 
under implementation. 

(e) Constraints in checking pollution in the cities 
include the following: 

- About 80% of the surface waters are polluted due 
to untreated or partially treated sewage and other 
domestic wastes. The municipalities do not have 
adequate funds to put up treatment facilities for 
treating these wastes. 

- The major contribution to the total air pollution load 
\ in the major metros is due to emissions from 

automobiles, the majority of which are of the old 
engine design which are more polluting. In 
addition, the major population of vehictes are the 
two and the three-wheelers which are highly 
polluting. 

- All cIties lack a satisfactory mass rapid transport 
system and the existing fleets of public transport 
buses and other modes of transport are not 
sufficient to cater to the reqUirements, which has 
resulted in a rARid increase in population of 
vehicles contributing to a high pollution load. 

- All cities lack acMquate road network,' and other 
infrastructural facilities resulting in increased 
congestion and pollution. 

(f) The steps taken by the Government include the 
following: 

- Tighter standards for emissions from automobiles 
at the manufacturing stage to be effective from 
1.4.1996 have been notified. 

- Lead content in petrol sold in all the retail outlets of 
the four metropolitan cities of Delhi, Bombay, 
Calcutta and Madras has been reduced to 0.15 
grams per litre with effect from June, 1994. 

- A number of petrol stations have been identified to 
supply unleaded petrol in these four metros from 
April ,1, 1995 for use of four-wheeler vehicles to be 
sold in the four metros from the aforesaid date. 

- Fiscal incentives are provided for shifting of 
polluting industries from the congested areas. 

- Master plans lor development 01 major cities have 
been prepared. City planners are advised to 
incorporate in their plans the long-term 
requirements of city transportation. 

- Highly polluted areas in major cities and industrial 
towns have been classified as 'critically polluted 
areas' warranting special attention. 

- Seventeen major categories of air and water 
polluting industries have been identified and are 
monitored for compliance measures for treatment 
of emissions and effluents to prescribed standards. 

[English) 

Allocation of Essential Commodities 

*194. DR. AMRITLAL KAUDAS PATEL: 
SHRI GEORGE FERNANDES: 

Will the Minister of FOOD be pleased to state: 

(a) the quantity of wheat, rice, sugar, edible oils and 
kerosene demanded and supplied to each State during 
1994-95; 

(b) whether requests have been made by Slate 
Governments to enhance their quota; 

(c) if so, the details thereof; 

(d) whether an additional quota of open market sugar 
has been released to some Slates after the announcement 
of recent elections; 

(e) if so, the details thereof; 

(f) whether the quota of sugar for sate through Public 
Distribution System and through open market has also 
been fixed for the States separately; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD (SHRI !<ALP NATH RAJ): (a) to (c). The position in 
respect of each commodity. v;z., wheat, rice, edible oils, 
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kerosene and sugar is given as under:-
(i) Wheat & Rice:-Statement I indicating the State-

wise demand, allotment and off-take of wheat and rice for 
the Public Distribution System for the year 1994-95 
(provisional) (April'94 to March'95) is attached. 

(ii) Edible Oils:-With the increase in production of 
edible oil seeds in the past few years, the open market 
availability of indigeneous oil has improved and 
consequently, the demand from States for supply of 
imported edible oils under the Public Distribution System 
(PDS) has reduced. Allocations are accordingly.based on 
the demand received from the State Govemments. 
Statement-II indicating the allocation and lifting of edible 
oils (Palmolein) to States/UTs for supply under the PDS 
during the financial year 1994-95 is attached. 

(iii) Kerosene:-The Central Government makes only 
bulk allocation of kerosene 10 the Slales/UTs on historical 
basis. SKO is a deficit product and more than 40% of our 
requirements are met by imports. Due to constraints in the 
availability of foreign exchange and heavy subsidy 
involved, it is not possible to meet the demand of the 
States in full. However, on demand from States, a 3% 
increase has been made at the country level for allocations 
to States I UTs for 1993-94 and 1994-95 over the previous 
year in such a manner that States having less per capita 
availability have been allotted more quantity and vice 
versa. Statement III, lilA and IV showing the allocation of 
kerosene oil to various States/UTs during the year 
1994-95 are attached. 

(iv) Sugar:-Under the present policy of partial 
control, the monthly allocations of levy sugar to most of the 
States/UTs are being made on uniform norms of ensuring 
425 gms. per capita availability for the prOjected population 

as on 1.10.1986. However, some States I UTs are being 
allowed allocations at higher scales in view of the special 
circumstances prevailing there. Accordingly, a quantity of 
about 3.35 lakh tonnes is being allotted as monthly levy 
sugar quota to all States/UTs for distribution through the 
Public Distribution System (PDS). In addition to this, a 
festival quota of 1 lakh tonnes of levy sugar is also allotted 
each year to all States/UTs in proportion to their normal 
monthly quota. The States/UTs can draw their festival 
quota in the month /months of their choice. 

An adhoc increase of 5% in the levy sugar allocations 
of all States/UTs allowed since August, 1991, keeping in 
view the increased availability of sugar in the country at 
that time, has been discontinued with effect from the levy 
sugar release for April, 1994 due to the fall in sugar 
production during two successive (1992-93 & 1993-94) 
sugar seasons. 

A Statement showing the State-wise monthly levy 
sugar quota & the annual festival quota is at Annexure-IV. 

(d) to (g). Under the present policy of partial control, 
levy sugar is allotted to the State Governments! UTs for 
distribution through PDS and the freesale sugar is released 
from the sugar factories for sale in the open market. The 
State-wise/UT-wise quota of levy sugar for distribution 
through PDS is at Annexure-IV. No State-wise quota of 
free sale sugar is released for sale i.n the open market. 
The montly freesale released quantity is required to be 
sold by the sugar factories to any wholesale sugar licence 
dealer in the country within the specified validity period as 
indicated in the Freesale Release Order. There is no 
restriction on inter-State movement of sugar from the 
factories to the consuming destinations. 

STATEMENT-I 

Statement indicating the State-wise demand, allOtment and off-take of wheat and rice for the publiC distribution system for 
the year 1994-95 (Provisional) (April, 1994 to March 1995). 

(in lakh tonnes) 

SI. StatelUnion Territory Rice Wheat 
No. 

0 A 0 0 A 0 

2 3 4 5 6 7 8 

1. Andhra Pradesll 21.90 lB.l0 10.58 1.80 1.50 0.57 

2. Arunachal Pradesh 0.B7 0.70 0.40 0.24 0.t4 0.07 

3. Assam 4.71 3.B9 1.52 3.94 2.50 1.26 

4. Bihar 3.72 3.08 0.33 7.14 5.96 1.05 

5. Goa 0.67 0.54 0.17 0.48 0.34 0.10 

6. GUlarat 4.14 3.45 0.B7 6.42 5.35 1.80 

7. Haryana 0.36 0.30 0.04 1.55 1.02 0.04 

8. Himachal Pradesh 1.44 0.84 0.21 1.80 1.t2 0.64 

9. Jammu and Kashmir 5.20 4.32 0.66 3.50 2.90 0.75 

10. Karnataka 11.72 10.67 3.00 6.00 3.00 1.48 

11. Kerala 22.94 15.00 5.48 6.75 3.75 2.17 

12. Madhya Pradesh 5.60 4.63 0.93 5.88 4.64 0.65 

13. Maharashlra 8.58 7.15 1.59 12.00 8.00 2.14 

14. Manipur 1.20 1.00 0.24 0.32 0.27 0.08 

als2368 
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15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

Written Answers 

2 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Slkkim 

Tamil Nadu 

Tripura 

Unar Pradesh 

West Bengal 

Andaman & Nicobar Islands 

Chandigarh 

Dadra & Nagar Haveli 

Daman & Diu 

Delhi 

Lakshadweep 

Pond icherry 
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3 

2.40 

1.22 

0.95 

5.44 

0.17 

0.46 

0.56 

12.00 

1.94 

5.50 

9.32 

0.31 

0.04 

0.06 

0.06 

2.40 

0.06 

0.24 

136.19 

4 

1.10 

0.72 

0.75 

4.49 

0.15 

0.38 

0.47 

10.00 

1.62 

4.58 

7.94 

0.31 

0.03 

0.05 

0.05 

2.00 

0.06 

0.20 

108.57 

5 

0.53 

0.42 

0.43 

0.96 

0.01 

0.11 

0.14 

6.32 

0.60 

1.02 

2.26 

0.00 

0.04 

0.00 

0.02 

0.33 

0.03 

0.01 

39.24 

6 

0.44 

0.25 

0.66 

4.75 

2.10 

14.44 

0.10 

3.60 

0.36 

11.86 

10.15 

0.08 

0.25 

0.02 

0.03 

9.16 

0.01 

0.09 

116.17 

Wrillen Answers 

7 

0.20 

0.16 

0.58 

3.45 

1.74 

11.34 

0.08 

2.50 

0.18 

9.88 

8.25 

0.08 

0.18 

0.02 

0.02 

7.56 

0.01 

0.08 

86.78 

38 

8 

0.11 

0.06 

0.31 

0.93 

0.Q1 

2.60 

0.04 

1.02 

O.OG 

0.74 

3.71 

0.00 

0.00 

0.00 

0.00 

0.94 

0.00 

0.00 

23.29 

NB. 1. Demand data is for the whole year 1994-95 (April' 94 to March' 95). Allocation data is Irom April 1994 to Januwy 1995 only. lifting (omakel data is 
available only from April to October, 1994. 

2. The above figures exclude those for defence, CRPFIBSF and Bhutan. 

STATEMENT-JI 
State-wise allocation and lifting of edible oils (Palmolem) to States/Union Territones for supply under the POS dunng the 

financial year, 1994-95 

StatelUnion Terrdory 

Andhra Pro 
Arunachal Pr. 
Assam 
Bihar 
Goa 
Gujarat 
Haryana 
Himachal Pro 
Jammu & Kashmir 
Karnataka 
Karala 
Madhya Pro 
Maharashtra 
Manipur 
Meghalaya 
Mizoram 
Nagaland 
0riII8a 
Punjab 
Rajasthan 
Slltklm 
Tamil Nadu 
Trlpura 
IJIlar Pro 
West Bengal 
Andman & Nicobar 
ChencIIgIrh 

April May June July August September October November December 
----- ----- ----- ---- ---- ----- ----- ---------

AIIo- L1f· Allo· Lif- AIIo· Lil· Allo- Lif- AIIo- Lif- Allo- Lif- Allo- Lif- Allo- Lil- Allo- Lil· 
cation ting cation ting cation ting cation ting cation ting cation tmg cation ting cation ting catIOn ting 

2 

250 
800 

1500 

400 
100 

200 
8QO 

200 

12500 

3 4 

1057 3500 

212 
1751 

73 
215 

1001 

2 

91 

167 

250 
1500 

400 
100 
100 
200 

1000 

200 

5 

652 

264 
544 

8 
48 

1137 
73 

58 

90 
800 

85 

879 

6 

100 
200 

7 

1344 

941 

120 

750 
3B 

16 

20 
50 

170 
90 

60 

267 

8 

100 

200 

9 10 11 12 

146 10000 6275 10000 
50 

300 

13 14 15 

6629 10000 6597 
50 

121 300 56 

16 

300 

600 174 300 418 600 
5500 2886 2500 2932 3000 3829 2500 

200 

72 2500 
1500 

2 

20 200 
200 

210 400 
20B 

75 
3000 

14 
50 

22 300 
93 200 

60 

31 
109 
213 

482 3000 1050 3000 789 
183 1560 1500 1077 

2 5000 1820 5000 1931 

50 200 61 200 
33 200 18 200 6 

280 400 260 400 
564 2000 2000 891 

100 10 70 
1983 3000 2206 3000 4421 

2000 
50 

286 2000 
50 

1171 
50 

200 
200 
400 

3000 
50 

17 18 

5072 
50 

124 

290 500 
1329 2000 

5 
91 200 
57 

728 
516 

1149 

10 

310 

885 

623 

200 
100 
400 

1000 

100 

40 

19 
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2 3 4 5 6 1 8 8 10 11 12 13 14 15 ,. 11 18 18 

DIIIra , N8gIr HawIi 50 30 50 3D l!O 130 130 40 130 90 
o.n.t 100 100 80 10 50 42 75 88 75 76 75 75 
GIu 30 l!O 50 30 30 30 30 20 30 
o.IhI 228 201 85 142 50 200 6 500 228 500 248 500 243 
lAUIlildweep 10 30 30 30 30 80 30 
POllclchell Y 450 450 340 4l!O 456 .7 456 358 812 495 570 900 

TOTAL. 7380 4827 7870 5338 386 4468 300 787 24636 13086 30271 17891 331n 22530 8015 12187 5585 

STATEMENT ..... STATEMENT-IV 
(8) StateslUTs opting bIoCI<wise allocation Statewise monthly levy sugar quota and the annual 

S.NG. S1ate&NTs TOlai SKO festival quota 
AllocatiOn (ligures in tonn.) 

1994·95 81. StIiIaIUTs MonIhIy FestIval 
No. normal quota lor 

2 3 4 quoIa each y_ 

2 3 4 
1. Bihar 560135 
2. Delhi 238540 1. Andhra Pradesh 25281 7814 
3. DIIman &. Diu 2944 2. Andaman NiCobar 241 14 
4. GujareI' 798295 
5. Heryana 154073 3. Arunachal Pradesh 314 94 

II. Jammu & KashrnIr"" 88741 4. "-'" 9617 2896 
1. I..akSI18dweep 876 5. 8ihar 33459 10078 
8. MIdf¥l Pradesh 446055 6. Chandlgam 312 112 
9. IIWlarashlra 1512524 7. Dedra &. NIIQII< Haveli 51 14 

10. Meghalaya 15705 8. Delhi 8721 + 1200" -9921 2318 11. ~ 325678 
12. RajasIhan 306660 9. Goa 500 150 

13. UIlw: Pradash 1018838 10. Oeman 24 
11. Diu 15 12 

TOTAL. 5441662 12. Gujarat 18194 4878 

, GujareI aIoca1Ion IncIudee 3110 lIlT. to be given to FiIhIng Sedor .-y 13. Haryana 8388 1924 

munIh Ihtough out the ywr. 14. Himachal Pradesh l!O19 608 
- Jammu &. KashmIr IIIIocaIIon IncIudIIa 172 lIlT. __ lor ladakh dlelrlcl 15 . Jammu & KashmIr 2884+252@~3138 8118 
.-y month thIOughout the ywr. 16. KamaIIIka ln69 5350 

STATEMENT-liIA 17. I<8raIa 11953 3BOO 
AHocalion of Kerosene Oil to various StatesiUTs during 18. ~ 11 22 
the year 1994-95 (StatesiUTs opting uniform allocation) 19. Mllclhya Pradesh 25031 7538 

(figures In lIlT) 20. Mllllarashlra 29938 9014 
S.NG. SlaIesNTs 10lai SKO 21. Manipw 694 'lIl8 

Allocation 22. MeghaIaya 662 200 
1984-95 

23. Mizoram 281 78 
1. AndIwa Pradesh 603132 24. NIIgIIIand 428 128 
2. Arunachaj Pradesh 9484 25. 0rtAa 12393 3130 ,. "- 251113 26. PoncIicIIeny 305' 84 
4. Andanw'I &. NiDobaf tatanda 4584 27. J<.rtkaI 73 18 
5. CIwJdIgaIf1 20928 
8. DIIdra &. ~ Havel! 3108 28. Mahe IS 4 

7. GOA 27132 211. y- 7 2 
8. ....._"., PradeaIt 40390 30 . Punjab 784S 2392 
9. I<a'naIIIka 452929 31. Rajasthan 181114 5092 

10. Kerala 27033S 32. SIckIm 185 50 
11. Manipur 21074 33 . 1I11III Nadu 22547 6110 12. Mi1:oram • 6234 I,. NagaIMd • 10327 34. T'" 1001 302 
14. 0rtAa 192784 as. Ulfar pradesh 52928 

I_ 
ts. POlldicl .. , y 14883 36. W_ Bengal" 25888 7788 
18- SNIim 7559 
'7. Tamil Nadu 8lI8587 Totli 334520 •. -
18. T ...... 22228 ·1ncIucIIt .,_ in quota 01 .032 __ In o.tIi Md 108 ~ In , .. w.. Bengal 7 ..... POII_.', IIIIde ,,_ _. , ___ 

TOTAl.. 337H54 - 1200 .,... tncr..- IWIm JuIt. ,-
._.,..........,.._~.1 .... 
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Performance of EducatIonal Bodies 

·195. $HRI BOLLA BULU RAMAIAH: 
DR. RAMESH CHAND TOMAR: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a, whether the Govemment have launched a massive 
exercise to assess the \. performance of Universities, 
Co~ and Technical Institutions in the country; 

(b) if so, whether the University Grants Commission 
has set up an assessing body; 

(c) if so, the details thereof; 

(d) the nature of recommendations made by the 
assessing body; and 

(e) the time by which these recommendations are 
likely to be implemented? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (e). The 
University Grants Commission has decided to set up a 
National Assessment and Accreditation Council (NAAC) to, 
inter-alia. grade institutions of higher education and their 
programmes; stimulate the academic environment and 
quality of teaching and research; encourage innovations. 
seIf-evaluation and accountability in higher education; and 
promote necessary changes and reforms in these 
Institutions. The technical education institutions such as 
liT's, REC's etc. tall within the purview of All India Council 
01 Technical Education (AICTE). 

The National Assessment and Accreditation CounCil 
(NAAC) has been registered as a society at Bangalore 
under the Karnataka Societies Registration Act, 1960, and 
the Karnataka Societies Registration Rules, 1961. 

Foresta and WIld Ute 

·196. SHRI SHRAVAN KUMAR PATEL: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether exploitation of minerals like iron-ore, coal 
and others has posed a grave threat to ecology by way of 
endangering wildlife and forest reserves; 

(b) if so, whether the Govemment have made any 
study regarding the impact of mining, industrial and other 
developmental activities on wildlife and forests; 

(c} if so, the details thereof; 

(d) the main wildlife sanctuaries and reserves facing 
the problem; and 

(e) the steps being taken by \be Govemment to 
preeerve .cotogy? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRr KAMAL NATH): 
(a) Mineral explOitation in or near forest areas and wildlife 
sanctuaries has the potential to cause ecological damage 
to wild life and forest reserves unless adequate 
environmental measures are integrated into the project 
activities. 

(b) and (c). With a view to conserve and protect 
ecology, Government have issued the Environmental 
Impact Assessment Notification dated 27 January 1994, 
amended on 4 May 1994. It has been stipulated that 
project proposals on mining, industrial and other 
developmental activities, above specified thresholds, are 
required to carry out the Impact Assessment study which 
inter-alia includes study on wildlife and forests, if 
applicable. Such a study report is then examined in 
consultation with expert committees before projects are 
cleared from the environmental angle. Recent examples 
where separate ecological studies have been sought 
include Rowghat (Madhya Pradesh), Barsingsar 
(Rajasthan), Patharkheda (Madhya Pradesh) and Arki 
(Himachal Pradesh). 

(d) The main wild life sanctuaries facing the problem 
include Sariska. Buxa Tiger Reserve and Kaziranga. 

(e) The steps being taken for -preserving the ecology 
include the following: 

- Conservation 
strengthened. 

programmes have been 

- Eco-clevelopmenl programme initiated to reduce 
pressure on forest ecology. 

- Notifications have been issued for regulation of 
developmental activities in identified eco-sensitive 
areas. 

- Wild Life (Protection) Act, 1972 and Forest 
(Conservation) Act, 1980 have been made more 
stringent. 

{T rans/allon J 

Fertile Land 

·197. SHRI GUMAN MAL LODHA: 
SHRJ NITISH KUMAR: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the present rate of per-capita utilisation of fertile 
land in India; 

(b) whether the rate of per-capita utilisation of fertile 
land has been declining constantly during the last several 
years as reported by the World Watch Institute in 
Washington recenlly; 

(c) if so, the extent thereof; 

(d) whether any action plan has been prepared by the 
Government to encourage use of new techniques to 
increase the fertility of land; and 

(e) if so, the details thereof? 
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THE MINISTER OF AGRICULTURE (SHRI BALRAM 
JAKHAR): (a) The per-capita availability of cultivable land 
in the country during 1990-91 (latest available) was 
estimated as 0.22 ha. 

(b) Yes, Sir. 
(c) The per-capita availability of cultivable land which 

was estimated as 0.53 hectare in 1950-51, declined to 0.41 
hectare in 1960-61, 0.27 hectare in 1980-81 and then to 
0.22 hectare in 1990·91. 

(d) and (e). The Government has been implementing 
various crop production oriented programmes as also other 
schemes including balanced and integrated use of 
fertilisers through combination of organic and inorganic 
fertilisers, encouraging bio-fertilisers, compost and green 
manure, etc., to raise/maintain the ferti!ity of soil. The 
Government is also advocating specific crop rotations 
including legumes, to augment the soil fertility. 

Report of Yashpal Committee 
'198. SHRI JAGMEET SINGH BRAR: 

SHRI RATILAL VARMA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Committee constituted under the 
Chairmanship of Prof. Yashpal to suggest comprehensive 
improvements in education system has given its report; 

(b) if so, the main recommendations thereof; 
(c) the action plan formulated by the Government to 

implement these recommendations; and 
(d) the recommendations which have not been 

accepted by the Government with reasons therefor? 
THE MINISTER OF HUMAN RESOURCE 

DEVELOPMENT (SHRI ARJUN SINGH): (a) to (d). The 
National Advisory Committee set up under the 
Chairmanship of Prof. Yashpal, former Chairman, 
University Grants Commission to advise on the ways and 
means to reduce academic burden on the school students 
submitted its report entitled 'Learning Without Burdan' to 
the Minister of Human Resource Development on 15.7.93. 
The Committee was not set up to suggest comprehensive 
improvements in entire education System. The main 
recommendations of the Committee which have been 
included in a broad framework suggested to State/UT 
Governments in June'94 are:-

(i) Greater involvement of teachers in framing 
curriculum and preparation of textbooks at State/ 
UT level. 

(ii) Amendment of School Education Acts or Rules of 
States/UTs for laying down norms for pre-schools. 

(iii) Abolition of tests/interviews for admission in pre-
schools and discontinuance of textbooks and 
homework at pre-school stage. 

(iv) Abolition of home work and project work at primary 
stage. 

(v) Extensive use of audio-visual material and 
enforcing teacher-pupil ratio of 1 :40. 

2. While forwarding the report of the Committee, Prof. 
Yash Pal advised tor wide-ranging debate thereon. All the 

recommendations of Yash Pal CommiUee and the majority 
of views expressed in the State/UT level workshops of 
experts were included in the broad framework that was 
circulated amongst States/UTs in June 1994 for 
appropriate action as deemed fit. 99% of schools in the 
country are under the control of State/UT Govemments 
and they enjoy full autonomy in all school education 
matters within their jurisdiction. 

[English] 

Montreal Protocol 

'199. SHRI VIJAY NAVAL PATIL: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether India has threatened to walk out of th,e 
Montreal Protocol, if developed countries do not honour 
their commitment and contribute to the ozone fund; 

(b) the extent to which the lack of funds has led India 
in not being able to switch over to the new. Clean 
technologies and phase out the CFCs and to bring down 
its ozone depleting potential to the 1995 level; and 

(c) the amount released to India by the Montreal Fund 
so far and expected during the current year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH): 
(a) India has not threatened to walk out of the Montreal 
Protocol. However, we have expressed our apprehension 
that should developed countries not fulfil their financial 
commitments, it would be difficult for developing countries 
to fulfil their technological commitments under the terms of 
the Protocol. 

(b) Project proposals from India have not suffered due 
to lack of funds with the Multilateral Fund. Under the 
approved project proposals new and clean technologies 
will be adopted to replace the existing technologies. It is 
hoped that with the active cooperation of industries India 
will be able to fulfil its obligations under the Montreal 
Protocol. 

(c) So far US $ 11.4 million has been approved for 30 
projeets. A further amount of US $ 4.00 million has been set 
aside for India, for small project prcposals to be submitted 
shortly. 

Railway Land 

*200. SHRI RAJENDRA AGNIHOTRI: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Railways has large area of vacant land 
lying unused; 

(b) if so, whether the public have unauthorisedly 
encroached upon this land; 

(c) if so, the area of railway land under unauthorised 
occupation; and 

(d) the action being taken by the Government to get 
this lavel vacated? 
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THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHARIEF): (a) and (b). Yes, Sir. 

(c) 1768 hectare. 

(d) Action to remove encroachments from railway land 
is taken under the Public Premises (Eviction of 
Unauthorized Occupants) Act, 1971 on a continuous basis. 

However, in a majority of these cases, assistance from 
the State Government in the form of presence of a police 
force becomes necessary for enforcement of the eviction 
orders passed and this assistance is often not forthcoming. 

Tour by Minister 

1905. SHRI ZAINAL ABEDIN: 
SHRI AMAL DATTA: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the number of days during this financial year the 

Minister went on tour within the country and outside, 
separately; 

(b) the details of such tours; 

(c). whether the expenses were borne by the Central 
Government budget; and 

(d) if not, the source of the funds? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH): 
(a) and (b). Information is given in the annexed Statement. 

(c) and (d). Expenses for Minister's official tours were 
borne on the Central Government Budget. 

STATEMENT 
Details of Official Tours of Minister 

SI. 
No. 

Duration of Tours 

From To 

2 3 

No. of Days 

4 

I. Domestic Tour 
1, 

2. 

3. 

4. 

5. 

6. 

7. 

B. 

2.4.94 

9.4.94 

14.4.94 

2B.4.94 

16.5.94 

19.5.94 

15.7.94 

21.B.94 

2.4.94 1 day 

11.4.94 3 days 

16.4.94 3 dayS' 

2B.4.94 1 day 

17.5.94 2 days 

21.5.94 3 days 

, . 
15.7.94 1 day 

23.B.94 3 days 

Place visited 

5 

Bhopal 

Bhilai, Kanker, 
Jagdalpur 

Bombay 

Ghaziabad 

Nagpur 
Bhopal 

Teipurl 
Itanagar 

Calcutta 

Bangalore 

Details of tours 

6 

To attend programme at Gharakota. 

Meeting Local Press Reporters, Visit to Bamboo 
Project etc., Inauguration of MP, HSVN Building, 
Meeting with Officers, Meeting delegation. 

(i) Inauguration of symposium on Environment 
at Goregaon. 

(ii) Me~ting with CM, Maharashtra & Officials 
of the Gov!. of Maharashtra at Mantralaya 
to review programme & issues. 

(iii) Maharashtra Economic Development 
Council Functio'nIMeeting. 

(iv) BNHS Meeting. 

To attend a programme at GhazJabad. 

To attend programme at Nagpur and 
Bhopal. 

Meeting with Forest Ministers of NE Region. 

To attend functions of Botanical Survey of 
India, and zoological Survey of India. 

(i) To attend the inaugural Session of 
Regional Consultations on Bio-diversity 
convention. 

(ii) Meeting with CM, Karnataka to review 
programmes & issues. 
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2 3 4 

9. 14.9.94 14.9.94 day 

10. 4.11.94 5.11.94 2 days 

11. 13.11.94 10.11.94 4 days 

Total 24 days 

II. Foreign Tours 

1. 23.5.94 4.6.9412 days 

2. 20.6.94 30.6.9410 days 

3. 6.10.94 7.10.942 days 

4. 14.10.94 15.10.942 days 

5. 21.11.94 22.11 .942 days 

6. 6.12.94 11.12.945 days 

Total 33 days 

Tour of Minister 

DECEMBER 20. .IIIM 

5 

Jaipur 

Bhubaneswar 

Chhindwara 

USAlUK 

GermanylU.K. 

Nairobi (Kenya) 

Paris (France) 

Geneva 
(Switzerland) 

Nassau 
(Bahamas) 

Wrillen Answers 48 

6 

Programme at Arid Forestry Research Institute 
and Khejari Valedictory function of Institute of 
Development Studies on National Consultation 
on Environment and Development. 

Foundation stone laying ceremony of the 
Regional Museum of Natural History. 

Local programmes and rural area visits. 

For participation in the Second SeSSion of the 
U.N. Commission on Sustainable Development 
and bilateral discussions. 

To hold discussion with German Environment 
Minister & Chairman of CSD on CSD follow up 
processes, and with UK Minister for ODA and 
UK Minister for Environment on Indo-British -
Forestry Initiative and other Forestry matters. 

For participation in the Sixth Meeting of the 
Parties to the Montreal Protocol. 

For participation in the signing ceremony 01 the 
UN Convention on Prevention of Desertification. 

To attend the Conference on Trade, Environment 
and Sustainable Development, organized by 
UNEP & UNCTAD. 

To attend the First Meeting of the Conference of 
Parties (COP) 10 the Convention On Bio-diversity. 

(d) whether the expenses were borne by the Central 
Government budget; and 

1906. SHRI AMAL DATTA: Will the Minister of 
AGRICULTURE be pleased to state: 

(e) if not, the source of the funds? 

/ 

/' (a) the number of days during this financial year the 
Minister went on lour within the country and outside, 
separately; 

(b) the details of such tours; 

(e) the expenses incurred in respect of each such 
tour; 

THE MINISTER OF AGRICULTURE (SHRI BALAAM 
JAKHAR) (a) Minister of Agriculture went on tQur for 42 
days within the country and for 26 days outside the country 
during this financial year i.e. 1994-95. 

(b) and (c). Details of such tours within and outside 
the country are given in the attached Statement-I and 
Statement-II, respectively. 

(d) Yes. Sir. 

(e) Does not arise. 
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STATEMENT -I 

Expenditure incurred on Tours by Agriculture Minister within the country during 1994-95 (As on 6.12.1994) 

SI.No. Place Visited Date Days Expenditure Mode of 
incurred Conveyance 
(in As.) 

1. Chandigath 24.4.94 1 Spi. Plane 
2. Bombay-Hyderabad 29.4.94 to 30.4.94 2 7578.00 Air 
3. Ahmedabad 7.5.94 to 8.5.94 2 2410.00 Air 
4. Haridwar 16.5.94 to 17.5.94 2 ssn.oo Road 
5. Madras 21.5.94 1 SpI.Plane 
6. Ahmedabad 6.6.94 1 4820.00 Air 
7. Hyderabad 30.6.94 1 7408.00 Air 
8. Panchkosi, Ferozepur etc. 2-3.7.94 2 SpI.Plane 
9. Ahmedabad 22.7.94 , 4820.00 Air 

10. Hyderabad 24.7.94 1 7408.00 Air 
11. Ferozepur 31.7.94 1 1442.00 Train 
12. Bangalore 6.8.94 to 7.8.94 2 11112.00 Air 
13. Calcutta 10.8.94 1 9594.00 Air 
14. Jaipur 12.8.94 1 SpI.Plane 
15. Chandigarh 16.8.94 1 1050.00 Train 
16. Bombay 27.8.94 to 28.8.94 2 4333.00 Air 
17. Hariclwar 29.8.94 1 3206.00 Road 
18. BangaIore 3.9.94 to 5.9.94 3 4557.00 Air 
19. Chandigarh 13.9.94 1 SpI.Plane 
20. Ludhlana 15.9.94 1 Train(HOR) 
21. Laxman Garh 17.9.94 1 54n.OO Road 
22: Jaipur-Bombay 18.9.94 to 19.9.94 2 6960.00 Air 
23, KurukshetralLudhiana 9.10.94 1 Train (HOR) 
24. Chandigarh 20.10.94 1 Train (HOR) 
25. Aligarh 23.10.94 1 2000.00· Road 
26. Leelavall 29.10.94 1 4000.00· Road 
27. Bombay 30.10.94 to 1.11.94 3 10027.00 Air 
28. Hyderabad 5.11.94 1 4791.00 Air 
29. Kamal 9.11.94 1 Road 

STATEMENT-II 

Expenditure incurred on Tours by Agriculture Minister outside the country during this Financial Year 1994-95 
(April-November. 94) 

S1.No. Place VISited Dates Days Expenditure Mode Of 
incurred Conveyance 
(In.&.) 

1. MongoIea & China 9-15 April, 94 7 94,936.00 Air 
2. Yokohama (Japan) 23-27 May, 94 5 1,88,600.00 Air 
3. Syria. Jordan, lebanon & Oman 18-28 June, 94 11 2,46,345.00 Air 
4. Manila (PhlIIIpplnes) 2-4 Oct., 94 

{Translation} 

1907. Stft N.J. RATHVA: WII the MInIster of 
AGAlCULTUfE be pIHI8d to ..... : 

(a) .... the ~ of GujIrat hid IOUghI 

3 1,21,055.00 Air 

Total 26 6,50,936.00 

financial assistance from the Union Governmeot for the 
development of the catchment area during 1992-93 and 
1993-94; 

(b) If so, the detail, thereof; 

(c) the amount provided by the UnIon GoYemment for 
ChI pwpoee cbtng the Ibowe period; and 
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(d) the amount likely to be provided for the purpose 
during 1994-95? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI ARVIND NETAM): (a) Yes Sir. 

(b) and (c). A Centrally Sponsored Scheme of Soil 
Conservation in the Catchments of River Valley Projects is 
being implemented in Gujarat State covering the 
catCl'IDlents of Dantiwada, 'Ukai, Mahi and Damanganga. 
The financing pattern of the scheme is 50% grant and 
50% loan to the State. An amount of Rs. 197.50 lakhs and 
Rs. 182.50 lakhs has been released to the State during 
1992-93 and 1993-94 respectively. 

(d) So far, programme for about Rs. 150 lakhs has 
been approved. 
{English] 

Equal Rights for Women 

1908. SHRI BAPU HARI CHAURE: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the UN Population and Development 
Conference has recognised equal rights for women as men 
in the family and at all levels subject to the approval by 
religious, social and cultural norms in their own countries 
recently; 

(b) If so, the detail~ thereof; and 
(c) the reaction of the Union Government in this 

regard? 
THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (DEPl'-RTMENT 
OF WOMEN AND CHILD DEVELOPMENT) (SMT. 
BASAVARAJESWARI): (a) and (b); The International 
Conference on Population and Development convened by 
the United Nations has recommended inter alia that 
countries should take steps to empower women and to 
eliminate inequlities between men and women. 
Implementation of recommendation is the sovereign right of 
each country, consistent with national laws and 
development priorities, with full respect for the various 
religious and ethical values and cultural backgrounds of its 
people, and in conformity with universally recognized 
international human rights. 

(c) This recommendation of Conference is in 
conformity with the programmes ,and policies of 
Government of India in this regard. 

Revamped Public Distribution System 
1909. SHRI SANTOSH KUMAR GANGWAR: Will the 

Minister of CIVIL SUPPLIES, CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a) the number of villages covered under Public 
Distribution System and the Revamped Public Distribution 
System, and the number of villages left out so far, State-
wise; and 

(b) the time by which the remaining villages are likely 
to be covered under these systems? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW, JUSTICE AND COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ); (a) and (b). As per present policy, coverage 
under PubliC Distribution System (PDS) is universal in 
nature. The Revamped Public Distribution System is being 

implemented in 1775 blocks covered under various area 
Specific Programmes like Integrated Tribal Development 
Programme (HOP), DElsert Development Programme 
(DDP), Drought Prone~ Area Programme (DPAP) and 
DeSignated Hill Areas (DHA). The operational responsibility 
for implementing Public Distribution System vests with the 
State Governments/UT Administrations. As such, the list 
of villages covered under PDS/RPDS is not maintained by 
the Central Government. Only the list of Block identified for 
coverage under RPDS is maintained by the Central 
Government. There is no proposal to extend the RPDS to 
all the Blocks in the country, at present. However, there is 
a proposal to extend RPDS coverage to an additional 500 
Blocks being identified for coverage under the Assured 
Employment Scheme. 

Sardar Sarovar Project 

1910. SHRI SUSHIL CHANDRA VARMA: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether a group was recently set up to assess the 
latest situation in regard to the environmental aspects of 
the Sardar Sarovar Multipurpose project; 

(b) if so, the composition and terms of reference 
thereof; 

(c) whether the group has submitteej its report; 

(d) if so, the salient findiJ)gs thereof and the action 
taken by the Government thereon; and 

(e) if not, the time by which the report is likely to be 
submitted? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH); 
(a) and (b). A fact finding group comprising Mis S.C. 
Maudgal, (Adviser, Ministry of Environment and Forests), 
Kushalappa (Regional Chief Conservator of Forests), Bitlu 
Sahgal and Shyam Chainani, (Environmentalists), was 
constituted to visit the project area and report back on the 
compliance status of environmental action plans, including 
rehabilitation, in the wake of closure of sluices. 

(c) to (e). The group has not yet completed 'its site 
visit. 

Renovation of F.e.!. Godowns 

1911. DR. JAYANTA RONGPI: 
SHRI GOPI NATH GAJAPATHI: 

Will the Minister of FOOD be pleased to state: 

(a) the Number of Godowns set up by the Food 
Corporation of India in Orissa and hill districts of Assam, 
location-wise; 

(b) whether most of these godowns in various 
States are not being maintained . properly; 
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(c) if so, the reasons therefor; and 

(d) the steps taken by the Government in this regard 
as well as to improve the position of fooe;l stocks in the hill 
districts? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD (SHRI KALP NATH RAI): (a) The details are given 
in the Statement attached. 

(b) No, Sir. The godowns are being maintained 
properly. 

(c) Does not arise. 

(d) Food Corporation of India has taken a number of 
measures like stock induction by rail ex-North, road 
bridging by undertaking long distance direct movement by 
lorries ex-North as well as from West Bengal, direct 
deliveries in State Government godowns etc. to improve 
the stock position in the hill Districts of Assam. 

STATEMENT 

Location- Wise details of Fel godowns in Orissa and 
Assam 

51. Location 
No. 

ORISSA 
1. Bhubaneswar 

2. Khurda Road 

3. Jagannathpur 

4. Phulbani 

5. Rupsa 

6. Jaleswar 

7. Ranital 

8. Keonjhar 

9. Barbil 

10. Dhenkanal 

11. Angul 

12. Kasinga 

13. Dungripalli 

14. Hirakud 

15. Allabira 

16. Jharsuguda 

17. Rourkela 

18. Jaypore (Umeri) 

19. Nowrangpur 

20. Rayagada 

21. Badampahar 

ASSAM 

1. Gauhati 

2. Tihu 

3. Cinnomera 

4. Gessigaon 

Revenue District 

Khurda 

Khurda 

Ganjam 
Phulbani 

Balasore 

Balasore 

Bhadrak 

Keonjhar 

Keonjhar 

Dhenkanal 

Angul 

Kalahandi 

Sonepur 

Sambalpur 

Bargarh 

Jharsuguda 

Sundergarh 

Koraput 

Nowrangpur 

Rayagada 

Ganjam 

Kamrup 

Nalbari 

Jorhat 

Kokrajhar 

51. Location 
No. 

5. Dhemaji 
6. Narainpur 
7. Diphu 
8. Hojai 
9. Sanchowa 

10. Badarpurghat 
11. Ramnagar 
12. Joggigoppa 
13. Tinsukia 
14. Dibrugarh 
15. Bindukuri 
16. Tangla 
17. Bhalukpong 
18. Lakhimpur 
19. Hojai (MRM) 

Revenue District 

North Lakhimpur 
North Lakhimpur 
Karbianglong 
Nowgong 
Nowgong 
Karimganj 
Cachar 
Gopalpara 
Dibrugarh 
Dibrugarh 
Sonitpur 
Darang 
Tezpur 
North Lakhimpur 
Nowganj 

Sea Coasts 

1912. SHRIMATI VASUNDHARA RAJE: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether the government are aware of the 
environmental degradation of the sea coasts in the country; 

(b) if so, the reasons for such degradation; and 
(c) the steps proposed to be taken to keep the sea 

coasts free from all kind of pollution? 
THE MINISTER OF STATE OF THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI KAMAL NATH): 
(a) Yes Sir. 

(b) The main reason for degradation is the discharge 
of untreated' industrial effluent and sewage near sea 
coasts. 

(c) The following steps have already been taken to 
prevent pollution of the sea coasts: 

(i) Activities in the coastal areas have been regulated 
by issuing a notification under the Environment 
(Protection) Act, 1986. 

(ii) Point sources of pollution have been identified. 

(iii) The State Pollution Control Boards ensure that 
industries, discharging effluent into coastal waters, 
comply with the prescribed standards. 

(iv) Wherever applicable, industries/municipalities 
have been instructed to construct marine outfalls 
with a diffuser system. 

(Translation] 

Chhapra Railway Station 

1913. SHRI LALL BABU RAI: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether there is any proposal to beautify the 
Chhapra railway station; 

~b) if so, the details thereof; 
.(~) the alllOUnt likely to be allocated; and 
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(d) the time by which the work is likely to be started 
and completed? 

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHARIEF): (a) to (d). The station building at Chhapra is in 
good condition and it is being maintained regularly. 
Considering the importance of the station, various 
improvement works, viz. raising of island platform, 
provision of RCC apron on line No 4, etc. have been 
completed during 1993·94. In addition, works of provision 
of washable apron on line No.1, shifting of parcel office 
and replacement of RCC tank, etc. have also been taken 
up at a cost of As. 33.20 lakh. An expenditure of Rs 7.23 
lakh has already been incurred on these works upto 
31.3.1994 and an allocation of Rs. 2.10 lakh has been 
made during the current year. All these works are targetted 
for March 1996. 

Agricultural Development Schemes 
1914. SHRI CHHEDI PASWAN: Will the Minister of 

AGRICULTURE be pleased to state: 
(a) whether the Bihar Govemment has submitted 

some schemes relating to agricultural development to the 
Union Government for approval; 

(b) if so, the details thereof; and 
Cc) the decisiop taken by the Government in this 

regard? 
THE MINISTER OF STATE IN THE MINISTRY OF 

NO~ONVENnONAL ENERGY SOURCES AND 
MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR): (a) to (c) 
The State Government of Bihar has submitted two 
proposals for Comprehensive land use management of 
ravine and salt affected lands. These schemes have not 
been considered feasible. 

{Eng/ish] 

Decentralisation System In Super Bazar 
1915. SHRI RAJNATH SONKAR SHASTRI: Will the 

Minister of CIVIL SUPPLIES, CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a> whether the Super Bazar has decentralised the 
accounting system according to regional distribution, 
centre-wise; 

(b) if so, the reasons therefor and the extent to which 
it has proved useful; 

Cc) whether there is any proposal to decentralise the 
purchase and procurement of items and introduction of 
new items also regional distribution, centre-wise; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW JUSTICE AND COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): (a) Yes, Sir. 

Cb) The Accounts of Super Bazar were decentralised 
recently in the interest of efficiency and smooth functioning 
of the Accounts Department. It is too early to judge the 
usefulness of the decentralisation. 

(c) No, Sir. 

(d) In view of (c) above, question does not arise. 

(e) Super Bazar has reported that the present 
arrangement is working satisfactorily and therefore no need 
has been felt for decentralization in these areas. 

Degraded Forest Area 

1916. SHRI RAMCHANDRA MAROTRAO 
GHANGARE: Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the total forest areas degraded so far in the 
country, State-wise; and 

(b) the total areas regenerated through afforestation! 
reforestation and eco-development programmes, Stale-
wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH): 
(a) The statewise details of the forast areas including 
degraded forest areas, as per the Slate of Forest Report, 
1993 brought out Forest Survey of India, are given in the 
Statement I, attached; 

(b) The details of the change in torest cover, including 
degraded forest areas regenerated through afforestation! 
reforestation, eco-development programmes and natural 
regeneration as per the State of Forest Report, 1993 
brought out by Forest Survey of India, are given in 
StatemenHI attached. 

STATEMENT ... 

(Sq. Km.) 

St StatelUTs Dense Forest Open Forest Mangrove Total Forest 
No. (Crown density (Crown Density covered area 

above 40%) 10% to 40%) 

1 2 3 4 5 6.'/ 

1. Andhra Pradesh 25,008 21,870 378 47.256 
2. Arunachal Pradesh 54,510 14,151 68,661 
3. AeIam 15,998 8,510 24,508 
4. Bihar 13,172 13,415 26,587 
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2 3 4 5 6 

5. Goa 995 249 3 1,247 
6. Gujarat 6,301 5,324 419 12,044 
7. Haryana 329 184 513 
8. Himachal Pradesh 9,565 2,937 12,502 
9. Jammu & Kashmir 10,953 9,490 20,443 

10. Karnataka 24,852 7,491 32,343 
11. Kerala 8,421 1,915 10,336 
12. Madhya Pradesh 95,537 39,859 135,396 
13. Maharashtra 25,680 18,024 155 43,859 
14- Manipur 5,307 12,314 17,621 
15. Meghalaya 3,305 12,464 15,769 
16. Mizoram 4,238 14,459 18,697 
17. Nagaland 3,487 10,861 14,348 
18. Orissa 27,151 19,799 195 47,145 
19. Punjab 481 862 1,343 
20. Rajasthan 3,581 9,518 13,099 
21. Sikkim 2,395 724 3,119 
22. Tamilnadu 9,422 8,283 21 17,726 
23. Tripura 1,819 3,719 5,538 
24. Uttar Pradesh 22,965 10,996 33,961 
25. West Bengal 3,362 2,705 2,119 8,186 
26. Andaman & Nicobar 6,567 91 966 7,624 
27. Chandigarh 4 1 5 
28. Dadra & Nagar Haveli 159 47 206 
29. Daman & Diu 3 3 
30. Delhi 12 10 22 
31. Lakshadweep 
32. Pondicherry 

3,85,576 250,275 4256 640,107 

STATEMENT-II 

51. 5tatelUTs 1991 assessment 1993 assessment Change in 1993 
No. 

2 3 4 5 

1. Andhra Pradesh 47,290 47,256 -34 
2. Arunachal Pradesh 68.757 68,661 -96 
3. Assam 24.751 24,508 -243 
4. Bihar 26,668 26,587 -81 
5. Goa (including D & Diu) 1.225 1,250 -5 
6. Gujarat 11,907 12.044 +137 
7. Haryana 513 513 
8. Himachal Pradesh 11,780 12,502 +722 
9. Jammu & Kashmir 20,064 20,443 +379 

10. Kamataka 32,199 32,343 +144 
11. Kerala 10,292 10,336 +44 
12. Madhya Pradesh 1,35,785 135,396 -389 
13. Maharashtra 44,044 43,859 -185 
14. Manipur 17,685 17,621 -64 
15, Meghalaya 15,875 15,769 -106 
16. Mizoram 18,853 18,697 -156 
17. Nagaland 14,321 14,348 +27 
la. Orissa 47,205 47,145 -60 
19. Punjab 1,343 1,343 
20. Rajasthan 12,835 13,099 +264 
21. Sikkim 3,033 3,119 +86 
22. Tamilnadu 17,713 17.726 +13 
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23, Tripura 
24. Uttar Pradesh 
25. West Bengal 
26. Andaman & Nicobar 
27. Chandigarh 
28. Oadra & Nagar Haveli 
29. Delhi 
30. Lakshadweep 
31. Pondicherry 

Note: "This includes interpretational corrections. 

{Translation] 

Price of Pesticides 

1917. SHRI NARAIN SINGH CHAUOHARI: Will the 
Minister 01 AGRICUL TURE be pleased to state: 

(a) whether the prices of pesticides meant for 
sprinkling over the crops are being closely monitored by 
the Govemment; 

(b) if so, the name of the authority granting permission 
to various companies for increasing the prices of their 
produces; 

(c) the comparative prices for the last three years of 
main pesticides, pesticide-wise; 

(d) whether the rate of increase in the prices of 
pesticides during the above period is reasonable; 

(e) if so, whether the prices of agricultural items are 
also being increased in the same proportion; and 

(f) if not, the steps being taken in this regard' 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI ARVINO NETAM): (a) and (b). Sir, 
there is no statutory control on the prices of pesticides. 

(c) A comparative Statement of prices of major 
pesticides is annexed. 

(d) The prices of pesticides depend upon various 
factors. viz. cost of inputs Central and State taxes and 
levies. 

(e) and (f). The cost of pesticides is considered while 
fixing the support prices 01 agricultural crops. Besides, in 
order to reduce the consumption of pesticides the Gov!. is 
encoufaging the adoption of Integrated Pest Management 
approach while inter alia advocates use of non-chemical 
pest -. control measures and judicious use of chemical pesticides: 

3 4 5 

5,535 5,538 +3 
33,609 33,961 +352 

8,015 8,186 +171 
7,622 7,624 +2 

5 5 
206 206 
22 22 

539,152 540,107 +925* 

STATEMENT 

Comparative Prices lor the Last Three Years 
(1992-93, 93-94 & 94-95) of Main Pesticides, 

Pesticide wise 

SI. Name of Pesticides 
No, 

1, Endosulfan 35% EC 

2. Monocrotophos 
36% SL 

3. Phospomidan 
85% SL 

4. Oimethoate 30% EC 

5. Methyl Parathion 
50% EC 

6. Quinalphos 25% EC 

7. Fenvalerate 20% EC 

8. Malathion 50% EC 

9. Malathion 5% Dust 

10. BHC 10% OP 

11. Carbendazim 50% WP 

12, Butachlor 50% EC 

1992-93 1993-94 1994-95 
(up to 
Nov. 94) 

141 149 160 

237 248 

261 270 

127 131 

166 170 

193 100 

254 242 

86 87 

67 69 

27 28 

296 323 

150 142 

237 

293 

132 

226 

213 

229 

96 

75 

40 

13, Anilophos 30% EC 175 179 

320 

171 

200 

247 14. Cypermethion 10% EC 235 252 

15, 2.4-0 Sodium salt 80% 100 95 

16, Mancozeb 75% WP 

17, Copper Oxychloride 
50% WOP 

18, Chlorophyriphos 
20% EC 

19. Phorate 10 G 

119 134 

108 135 

221 280 

33 32 

106 

159 

126 

277 

38 
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[English] 
Temple of Vaishakeshwara 

1918. SHRI SRIBALLAV PANIGRAHI: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether attention of the Government has been 
drawn to the newsitem captioned 'Missing temple to be 
salvaged with help from IRS-IB' appeared in "Financial 
Express" of October 20, 1994; 

(b) if so, the present position of salvaging the temple 
of Vaishakeshwara from the sea bed of Visakhapatnam; 
and 

(c) the time by which the work is likely to be 
completed? 

THE DEPU ~Y MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) Yes, Sir. 

(b) and (c). The temple Vaishakeshwara is not a 
centrally protected monument. 

[Translation] 

Permission for Visit to laj Mahal 

1919. SHRI BHAGWAN SHANKAR RAWAT: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether any proposal has been submitted by the 
Uttar Pradesh Government, Agra Development Authority 
or any other institute for seeking permission for tourists to 
visit Taj Mahal at night in flood light: 

(b) if so, the decision likely to be taken on the 
proposal by the Govenrment; and 

(c) the objections for granting such permission? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
~ HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 

OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) Yes , Sir. The Agra Development 
Authority has submitted a proposal seeking such 
permission. 

(b) and (c). The proposal is under consideration. 

TV and VCP for Every Class 

1920. SHRI SURENDRA PAL PATHAK: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Electronic and Informatics Media 
(EMI) has advised the Government to make arrangements 
for a colour T.V. and a V.C.P. in every class of the 
schools SO that education can be modernised; 

(b) if so, the reaction of Government thereto; and 

(c) the time by which this scheme is likely to be 
implemented? 

THE DEPUTY MINISTRY IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) No, Sir. 

(b) and (c) Do not arise. 

Palace-on-Wheels 

1921. SHRI VILAS MUTIEMWAR: Will the Minister 
of RAILWAYS be pleased to state: 

(a) the name of the companies from whom 
applications have been receive applications have been 
received by the Government to run 'Palace-on-Wheels'; 

(b) the routes for which applications were invited to 
run 'Palaee-on-Wheels'; 

(c) the criteria proposed to be adopted while giving 
contract; and 

(d) the time by which these contracts are likely to be 
awarded? 

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHARIEF): (a) In response to global invitation issued by 
Ministry of Railways for ownership, marketing and 
management of Palaee-on-Wheels type trains on 5 BG 
circuits, the following companies have submitted their 
bids: 

1. Mis. Sterling Holiday Resorts (India) Ltd., Madras. 
2. Mis. Sahara India Savings & Investment Corpn. Ltd., 

Lucknow. 
3. Mis Indian Hotels Co. (The Taj Group of Hotels). 

New Delhi. 
4. Eastwest Travels & Trades Links Ltd., New Delhi. 
5. The East India Hotels Ltd., Delhi. 
6. Datavision Systems Pvt. Ltd., New Delhi. 
7. Mis S.S. PatH, Seeunderabad. 
8. Mis Rockland Leasing Ltd., New Delhi. 
9. Mis Patil Tours & Travels Pvt. Ltd., Secunderabad. 

10. Mis L.S. Patil, Seeunderabad. 
11. Mis Patil Rail & Road Travels Pvt. Ltd .• 

Secunderabad. 
12. Mis Metronax Cars & Bikes Ltd.. Madras 
13. Mis Pan India Paryatan Ltd .• Bombay. 
14. Mis Goodwill Travel & Cargo, Madras. 

(b) The bids were invited for the following tourist 
circuits: 

(i) Delhi-Jaipur-Agra-Gwalior-Jhansi (Khajuraho)-
Varanasi-Lucknow-Delhi 

(ii) Bombay-Aurangabad (AjantalEllora)-Nanded 
Secunclefabacl-Hvclefabed-Pune-Bcmba'i 

(iii) Clacutta-Gaya (RajgirlNalanda)-Varanasi 
(Sarnath)-Gorakhpur (LumbinilKushinagar)· 
Bhubaneswar-Puri-Calcutta 

(iv) Goa (Madgaon)-Mangalore-Mysore (Belutl 
Halebid)-Hospel (Hampi)-Bangalore-Goa 
(Madgaon) 

(v) Bangalore-Mysore-Madras-Kodaikanal _ Road-
Kanyakumari-Trivandrum-Cochin-Mettupalayam 
(Ooty)-BangaJore 
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(c) The. cantract would be awarded on the basis of 
highest bid over and above a minimum of 15% of the 
gross turnover and experience of the bidders in the related 
fields. The bidders would also be required to bear the 
.:;apital cost of the rake and the cost of haulage and 
maintenance. 

(d) The contracts are likely to be awarded shortly. 
(English] 

Production of Sleeper. 
1922. SHRI PURNA CHANDRA MALIK: Will the 

Minister of RAILWAYS be pleased to state: 
(a) the total number of yearly requirement of concrete 

sleepers; 
(b) the number of such sleepers procured by the 

Railways during the last three years, year-wise and 
company-wise; 

(c) whether the Government have instructed any of 
the production units to stop production; 

(d) if so, the reasons therefor; 
(e) the gap between placing the orders and supply of 

these sleepers; and 
(f) the details thereof? 
THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 

SHARIEF): (a) Sir, 63.14 lakh nos. of concrete sleepers 
during 1994-95. 

(b) Total number of sleepers procured by -the 
Railways during the last three years: 

1991-92 
1992-93 
1993-94 

47.751akh nos. 
59.10 lakh nos. 
67.30 lakh nos. 

Company-wise and year-wise details are given in the 
statement attached. 

(c) and (d) Eastern Railways advised all seven 
sleeper units on it to provisionally suspend production of 
sleepers w.eJ. 30.9.94 as these units had produced 
sleepers in excess of the requirement of Eastern Railway. 
Ministry of Railways have now decided to run all the 
working concrete sleeper units at 75% of their capacity so 
that no unit faces closure in future, for which orders are 
under issue. 

(e) There is no deficit in overall supply. 
(f) Does not arise. 

STATEMENT 
Company-wise and year-wise details for procurement of 

concrete sleepers 

51. Name of the firm 
No. 

I. MIa. Indian Hume P1n Co. Ud .• 
Kerai 

2. MIs. ~ (India) Pvt. Ud .• 
·Warora 

a MIs. ~ Steaper Wotks. 
BoMbay 

4. MIs. ~ PreIIIr-.d 
SINI:VeI Pvt. lid., GwIIIor 

5. MIs. SIreac:reIe Pvt. Ud., New 
DIIhI 

.. MIs. IIEMCO SIIepera Pvt. lid. ............... 

For the,. 

1991-92 1992-93 1993-94 

78703 110102 130003 

160160 111232 116009 

181390 215110 234504 

110519 t8II8O 1082!50 

146555 180824 141258 

Sl Name 01 the firm For Ih8 year 
No. 

1991-92 1992·93 1993-94 

1. IWII. I<hem ChahcI, Varanul 15566 82048 13940 
8. MIs. Eng~ Prestressed 84393 8S809 103189 

Structures (Anlri Unit) Pvt. Ltd. 
Gwalior 

9. MIa. Concrete India. Lonavla 22189 41332 87602 
10. MIs. Marathwada Pteatreu Pvt. 18850 20680 40991 

Ltd. Aurangabad 
11. MIa. Shri Kaeharia Concrete 41340 60128 83384 

Produets (Pl. Ud., GwaHor 
12. MIa. BEMCO Sleepers Pvt. Ud.. 60119 41950 21462 

Aurangabad 
13. MIs. Days Engg. Works Ud., 227661 279912 246966 

Gaya 
14. Mis. Daya Engg. Works 221354 226917 158391 

(Sleepers) Ltd.. Gaya 
15. MIs. Prestressed Udyog (India) 88412 108129 120439 

Pvt. Ltd.. Dhanbad 
16. MIs. Tantia Concrete Produc:ls 123580 126498 111426 

Pvt. Ltd., Calcutta 
17. MIs. Tankrete India Pvt. Lid.. 21309 1343 5291 

Rampurhat 
18. MIs. MUVA IndUstries (P) Ud.. 99108 105450 101689 

Calcutla 
19. MIs. Stresscon (Ind.) Pvt. Ltd.. 45840 56496 55352 

Calcutla 
20. MIs. Hindustan Prefab Ud.. 155232 165202 110536 

Jangpura. New Delhi 
21. The Deputy Chief Engu-. 129855 142352 153844 

SUbedarganj. Allahabad 

22. The Deputy Chiel Engineer. 60801 43458 51234 
Khalispur. Varanasi 

23. MIs. Jay Prestressed ProduCis 53665 131282 143273 
Ltd., New Delhi 

24. MIs. Track Innovation (India) Pvt.. 25372 86784 tl0441 
Ltd .. New Delhi 

25. MIs. Asni Pvt. Ltd.. New Delhi 39461 
26. MIs. Arvind Const. Co. Ltd .. New 41124 161584 

DeIhl 
27. MIs. Daya Engg. Works (Sleeper) 51902 161751 

Ltd .• Gaya 
28. MIs. Annavaram Concrete Pvt. 21506 72464 92314 

Ltd .• Gaya 
29. MIs. Natraj Engineer (P) Ltd.. 25012 25012 100948 

Palna 
30. MIs. CCI Prestress Ties (P) Ltd.. 10822 

Bareltty 
31. MIs. Arunoday Const. Co. (p) 3252 31861 

lid.. Guwahati 
32. MIs. PCM Cement Concrele Pvt. 29760 16488 

Ltd.. Calculla 
33. MIs. ConcereIe Products & 134389 141646 128409 

Conal Co.. Madras 
34. MIa. I<DI1ulwIam Eng"-s Pvt. 

lid., Madras 
35. 

36. 

31. 

38. 

39. 

MIl. Concrete ProduCIII & Conal. 
Co .• Madras 
MIs. KEf< Preslre8IMId Concntte 
lid., TriYandrum 
MIS. NeIIai Concrefe Producl& & 
Const. Co.. Madras 
MIs. MaIu SIeepera (P) Ud .. 
SangaIore 
MIs. Sri MaruIhi BuiIdera. 
BangaIor. 

82104 143442 95024 

112046 112198 122149 

91161 

63496 
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SI. 
No. 

40. 

41. 

44. 

45. 

47. 

48. 

49. 

so. 

51. 

63. 

54. 

55. 
56. 

57. 

58. 

58. 

60. 

111. 

82. 

114. 

l1li. 

Name 01 1118 ftrm 

MIL Mysor. S1rUCIUrIII Ud.. 
BangaIor. 
MIL The Cone,.. ProdUCII & 
ConIL Co.. Mac ... 
MIa. RayallNma Coller ... 
SIHperI Pvt. Ud., 
Secunderabad 
MIa. Raghevendrl Prlltr ... 
ProducII Pvt. Ltd., 
s.cunderabad 
MI.. Coromandll ConcrIII 
ProducII Ud .• Visakhepalnlm 
MIL Lakshml Prllllr ... 
Coller ... Works. Warangal 
MIa. Mahadav Industries, 
Secunderabad 
MIa. Orissa Concre. ProducII 
Ltd., Jhar6Uguda 
WI. ISCO Track SIHperI Pvt. 
Ud .• Nagpur 
WI. Orisia Coller... & Allied 
Industries (P) Ud.. Calculta 
Wa. V1jay PrllllrlllSld 
Products (P) Ltd.. 
Visakhapalnam 
Wa. RIyal_rna Coller ... 
Sleepers (P) Ud.. 
Secunderabad 
MIl. NIIgIrl Sleeper Pvt. Ud .• 
Gaya 
MIa. DEW Concrete Tiel Pvt. 
Ud .• Gaya 
MIa. Daya Concr.. Pvt. Ud .. 
Gaya 
Wa. United Vabs. Durg 
MIa. Mazda Coner.. Products 
Ud.. caicutta 
MIa. Prastr8SMd Udyog (India) 
Pvt. Ud .• 
MIa. Usha PrestrH88d Sleeper 
Ud)Iog (PIpIod). Ahmedabad 
MIa. ManlbhaI Broa. (Sleepers). 
Ahmedabad 
Wa. S. Subramanyan & Co. 
Panc:harnahaI 
MIa. Vaman Praslrfl68lng Co. 
Pvt. Ltd.. Bombay 
MIa. TBIiu... India Pvt. Ud .• 
Raqlurahll 
MIa. DoI1)1IOIo Udyog Pvt. 
Ltd.. Shamgarh 
WI. Rural Engg. Co. (P) Ud .• 
caiCuna 
MIL SahywaIa CylInders Ltd.. 
~ 
MIL Gamon Dunk8rIey & Co. 
Ltd., New Deihl 

{Translation] 

For 111. year 

11191-112 1992·93 1993-94' 

141188 223398 192987 

102059 88640 129364 

133475 2083SO 163147 

8«91 133342 182943 

214211 85114 90895 

0073 29191 44666 

9084 88654 

137002 117681 152039 

171307 178797 209013 

~ 27Q12 ~1734 

123454 131316 124831 
I 

41. 96836 84934 

90470 120725 87061 

70476 111595 80827 

1732 '34892 67466 

33578 SOln 6«05 
21054 33800 38376 

10504 484n 65856 

73928 84028 95664 

124230 130011 122742 

103061 85113 1019Q 

128m 152704 190137 

238 3828 10584 

828112 105672 133380 

38512 

57387 59847 111m 

41513 2583 12089 

Merry-go-Round In U.P. 

1923. SHRI MOHAN SINGH (DEORIA): Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the construction work of Merry-go-
round had been iilItiated by the "RCON' (Indian 
RaIlway Construction Unit) to link the National 
ThennaJ Power Corporation Units of Uttar Pradesh; 
it!d ... ,. 

Is2J68 

(b) if so, the details thereof and the time by 
which it is likely to be completed? 

THE MINISTER OF RAILWAYS (SHRI C.K. 
JAFFER SHARIEF) : (a) Yes, Sir. 

(b) IRCON was awarded the contract for thA 
work of interconnection of Rihand Super Thermal 
Power Project, Vindhyachal Super Thermal Power 
Project and SingrauU Super Thermal Power Project 
through Merry-go-Round (MGR) track systems in 1987 
by National Thermal Power Corporation at an 
approximate cost of Rs. 5.5 crores for facilitating 
inter-MGR movements of Coal. The inter connection 
work stands more or less completed but for the 
signalling and interlocking worX which is scheduled to 
be completed by the end of 1995. This 
interconnection is already in operation with non signal 
movement. 
{English] 

Engineering Graduates 

1924. SHRI PAWAN KUMAR BANSAL: Will the 
Minister ot HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether according to a study conducted by 
liT, Kharagpur, a large number ot engineering 
graduates do not ullimatelly pursue this career; 

(b) if so, whether any study has been conducted 
to identity the reasons there tor; 

(c) the steps the Government propose to take to 
remedy the situation; and 

(d) the estimated amount being spent by the 
public exchequer on providing engineering degree to 
a student? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) and (d). liT, kharagpur has 
undertaken a study "Intemal Brain-drain among liT 
Graduate Engineers" sponsored by Depu. of Science 
& Technology. The duration of the study is three 
years which has been launched in this year. Since 
the study is at a preliminary stage. any dertnite 
conclusion has not been drawn so far. On the basis 
of an analysis made in 1989-90, the cost per 
student per year in IITs is approximately Rs. 52,()()()' 
for B. Tech. As. n,ooO'- for post-graduate and 
Rs. 98,000'- for Ph.D. 
{Translation] 

Harm. Irrigation Project 

1925. SHRI LALIT ORAON: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the work on Nanna Irrigation Scheme 
In Gumala district of Bihar has been obstructed due 
to non-issuance of 'No Objection Certificate' for 1he 
construction of the canaJ through forest land by his 
Ministry: 
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(b) it so, since when the project is pending and the 
reasons therefor; and 

(c) the time by which it is likely to be cleared? 
THE MINISTER OF STATE OF THE MINISTRY OF 

ENVIRONMENT AND FORESTS ~SHRI KAMAL NATH): 
(a) No formal proposal for diversion of forest land for 
construction of Canals in Narma Irrigation Scheme in 
Gumala district of Bihar has been received under the 
Forest (Conservation) Act, 1980. 

(b) and (c). Do nol arise. 

Education Institutions by Foreign Companies 

1926. SHRI VISHWANATH SHASTRI: Will the 
Minister of HUMAN RESOURCE DEVELOPENT be 
pleased to state: 

(a) whether the Government have allowed foreign 
multinational companies to set up educational institutions 
in India; 

(b) it so, the details thereof; 
(c) the number of educational institutions set up by 

them so far along with their locations etc; and 
(d) if not, the time by which these educational 

institutions are likely to be set up by these companies? 
THE DEPUTY MINISTER IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) to (d). No, Sir. However, two 
proposals from Indian companies to set up schools with 
foreign or NRI investment have been cleared from 
educational angle. 
[English] 

Maintenance of Caves 

1927. SHRI RAM NAIK: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Government are aware of the 
present pitiable conditions such as encroachment, 
cleanliness and maintenance of the Mahakali, Kanheri 
and Mandpeshwar caves in Mumbai; and 

(b) it so, the steps taken/proposed to be taken to 
improve the present conditions and the details of the 
plan to maintain and protect them during the plan 
period? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(:-\UMARI SELJA): (a) and (b). The Mahakali. Kanheri 
ar . .:.i Mandpeshwar caves in Mumbai are in fairly good 
state ot preservation. There is encroachment only at 
Mendpeshwar cave which is subjudice. 

In addition to regular cleanliness and maintenance of 
the monuments, structural repairs are carried out as per 
their actual needs and depending upon archaeological 
norms. Fencing is being provided at Mahakali and 
Kanheri caves to prevent encroachments. 

Integrated Watershed Management 

1928. PROF. PREM DHUMAL: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the details of the projects in various States ot 
Himalayan region under Centrally sponsored scheme on 
Ulntegrated Watershed Management"; 

(b) the total allocation made tor these projects 
during the current year; 

(c) whether some of these projects are being 
implemented with external assistance; 

(d) if so, the details of the projects in different 
States; and 

(e) the total assistance received and released to the 
State Governments till date, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTATIONAL ENERGY SOURCES AND 
MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR): (a) and 
(b). The details ~re given in the statement-I attached. 

(c) Yes, Sir. 

(d) and (e). The details are given in the statement-II 
attached 

STATEMENT-I 
Details of Projects taken up, and allocation for the Projects during current year under the Centrally sponsored scheme 

of National Watershed Development Project for rainfed areas 

SI. State No. of Watershed Projects Area (Ha.) Estimated cost Allocated 1994-95 
No. taken up (Rs. in lakh) (Rs. in lakh) 

1. Arunachal Pradesh 3 1970 96.540 SO.OO 
2. Assam 110 104973 2494.260 400.00 
3. Himachal Pradesh 58 37240 1541.576 475.00 
4. Jammu & Kashmir 44 22008 767.27 60.00 
5. Manipur 5 8867 252.720 80.00 
6. Meghalaya 8 4110 225.930 5.00 
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SI. State No. of Watershed Projects Area (Ha.) Estimated cost Allocated 1994-95 
No. taken up (Rs. in lakh) (Rs. in lakh) 

7. Mizoram 20 17858 797.496 75.00 
8. Nagaland 28 15080 454.000 80.00 
9. Sikkim 12 7031 347.970 45.00 

10. Tripura 17 7634 247.000 40.00 
11. Uttar Pradesh· 190 238632 7481.000 1270.00 

Total 495 465403 14705.762 2580.00 

• Informalion has been furnished lor the Slale as B whole. In lhe Himalayan region of lhe Stale. 74 proJac1s have been laken up. 

STATEMENT-II 
Details of Externally Aided Watershed Management Projects in the Himalayan Region of different States 

State Project 

Himachal Pradesh Integrated Watershed Development 
Project (Hills) 

Haryana -do-
Jammu & Kashmir -do-
Punjab -do-
Uttar Pradesh (i) Doon Valley Integrated 

Watershed Management Project. 
(ii) Bhimtal Integrated Watershed 

Management Project. 
(iii) South Bhagirathi (Phase II) 

Integrated Watershed 
Management Project. 

Milk Production 

1929. DR. R. MALLU: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether various development projects such as 
Operation Flood and White Revolution were started for 
improved milk productivity aimed at r~ucing cost of 
production, to ensure better returns to the farmers and 
consumers and to eliminate the middlemen; 

(b) whether these objectives have been fulfilled within 
the time frame of these projects; 

(c) if so, the details thereof and if not, the reasons 
therefor; 

(d) the total milk production during each of the last 
three years, State-wise; 

(e) the total quantity of milk and milk products 
exported and Imported during each of the last three years; 

(f) whether the Government are aware of the frequent 
price rises by the units of Operation -Elood beneficiary 
cooperativesIPSU In case of milk and milk products 
without g\ving any benefits to tarmets~ 

(g) If so, the details thereof; and 

Area covered Total Cost Reimbursement to the 
(in ha.) (Rs. in crore) State from the 

Extemal Agency 
(Till date) 

39,124 39.31 2.52 US $ Million 

22,062 41.13 2.464 US $ Million 
41,349 42.42 3.612 US $ Million 
43,634 64.72 9.688 US $ Million 

1,72,155 80.85 

20,982 11.50 3.62 (Rs. in crore) 

48,915 14.17 14.17 (Rs. in crores) 

(h) the corrective measures taken by the Government 
in this regard? 

THE MINISTER OF AGRICULTURE (SHRI BALRAM 
JAKHAR) (a) The Operation Flood Programme aims at 
replicating Anand pattem milk cooperatives in the rural 
milksheds of the country, establishing viable farmer-owned 
and managed organisations for collecting, processing and 
marketing milk and milk products by linking the rural 
milksheds with urban demand centres and assuring around 
the year remunerative market for the rural producers and 
eliminating the middleman. 

(b) Yes, Sir. 

(c) As a result of Operation Flood and other Dairy 
Development and Animal Husbandry programmes the per 
capita availability of milk has increased from 107 grams 
per day during 1970-71 to 187 grams per day during 1994. 
About 609 TownS/Cities have been covered for liquid milk 
marketing under the operation Hood programme. The 
Operation Flood programme \s under imp\ementation in 22 
States and 2 Union Territories covering 170 milksheds. Till 
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September. 1994 about 68896 cooperative societies were 
~nised with 8.78 miHion fanner members. Milk 
procurement by the cooperatives has increased from 6.5 
Iakh litres per day in 1971 to 111 lakh litres per day in 
1994. The rural dairy and metro cities together marketed 
on an average 93.6 lakh lilres per day of liquid milk. The 
rural processing capacity of 171.7 lakh litres per day has 
already been established throughout the country to 
facilitate collection of milk from remote areas. 

(d) The total milk-production in the country during the 
last three years State-wise is given in Statement-I 
attached. 

(e) The total quantity of milk and milk products 
exported and imported during the last three years are 
given in Statement-II attached. 

(f) to (h). The dairies set up under Operation Flood are 
owned and managed by the respective State GovemmenV 
State Cooperatives and are free to decide their pricing 
policies. Govemment of India has no direct role to play in 
the pricing and day to day management. 

STATEMENT I 
Mill< Production State-wise 

51. 
No. 

ST"TES 

2 

1. IIndhra Pradesh 

2. Arunachal Pradesh 

3. As&am 

(000' "'"'-) 

1991-92 1992-93 
(Provt· 
1IionaI) 

3 

2943 

~ 

639 

4 

3103 

42 

657 

1993-94 
(Provi-
sional) 

5 

3950 

42 
776 

2 

~. -
5. 00II 
6. GujIrIIt 

7. ~ 
8. Him11ct181 PIIIdMh 
II. Jammu & KaahmIr 

10. Kamataka 
11.. KefMI 
12. MdIya PIIIdMh 
13. ~ 
14. MIIIIipur 

15. MegIMya 
16. MlzonIm 
17. NIIQIII8nd 
18. 0rIua 
19. Punjab 
20. Rajasthan 

21. Skklm 
22. Tamil Nadu 

23. Tripura 
24. Uttar Pradesh 
25. West Bengal 
26. 
27. 
28. 

...aN Islands 

Chandlgarh 
Dadra & Nagar HaVIIII 

29. Daman & DIu 

30. Delhi 
31. l.lIksMdweep 

32. Pondicherry 

Grand TOI8I 
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345 

3210 3380 3450 
28 28 29 

3591 3795 3546 
3565 3715 37~ 

597 810 835 
581 600 630 

2475 2590 2862 
1785 1889 2000 
4806 -..a79 5012 
3955 ~102 4250 

83 83 103 
50 52 54 

8 9 12 
43 37 45 

505 530 580 

5382 5583 6045 
4474 4570 4700 

29 30 30 
3357 3468 3775 

32. 34 3S 
10206 10649 11000 

3019 3023 3400 

24 
34 

3 

227 

27 

21 
37 

4 

250 

27 

24 
38 

4 

260 

28 

55679 "'7779 60837 

STATEMENT II 
QuanUly 01 Mill< & MiMI Prodocls Exported and Imporled aunng las! Itvee years (in 000 Kgs) 

51. Name 01 Product 
No. 

2 

1. MIlk and cr..m no! COl ..... _, nor lidded auger or OCher __ n111g mailer 

2. MIlk and c:r.m COl ..... _, or CDI1I8InIng sugarl 

3- Bua8r MIlk, curdled mill and cr __ . 

4. Whey, whIlIhIIr or no! COIIClllIII.a.d or not containing cit a 
naIurIII mill consIIuenIs n ..... 

S. Bua8r and DIller lib and ala cIerHed 110m milk 

6. a-.-ld cool 

Production of PIIIm Sugar 

1930. SHRI DHARMABHIKSHAM: Wdl the Minister of 
AGRICULTURE be pleased to state the total production of 
palm sugar and palm jaggery in the country at present, 
Stale-wise?: 

1991-92 1992-93 1993-94 

Elcport I~ Export Impon Export I~ 

II 4 5 8 7 .8 

2592 1825.8 1138.0 

2294.11 1718.9 591.5 7803.3 1578.0 1936.0 

8.00 2.0 

6.1 150.0 13.0 ~7.0 

3402 3192.2 492.4 588.7 437.0 130.0 

2.2 7.0 15.9 3.0 34.0 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI ARVIND NETAM): The requisite 
information is being collected and will be laid on the Table 
of the House. 
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[Trans/ation] 

Prices of Mother DaIry Milk 

1931. SHRI CHANDRESH PATEL: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the reasons for reducing the selling, prices of 
various varieties of milk by Mother Dairy; and 

(b) the response of private milk suppliers and public 
thereto? 

THE MINISTER OF AGRICULTURE (SHRI BALRAM 
JAKHAR) (a) The Mother Dairy has reduced the prices of 
toned milk from Rs. ElI- to As. 7.50 per litre and for full 
cream milk from Rs. 11.50 to Rs. 11/- per litre with effect 
from 6.12.1994. 

Owing to better availability of milk during the current 
winter season and because the State Cooperative Dairy 
Federations have agreed to accept lower prices for the 
milk supplied by them, the Mother Dairy has reduced the 
price of their milk. 

(b) The consumers are happy about the reduction of 
selling price. The response of the private sector has not 
emerged. 

[English] 

Research on Jojoba 

1932. SHRI SHASHI PRAKASH: Will the Minister ot 
AGRICULTURE be pleased to state: 

(a) whether any research has been made on the 
seeds of Simmondsia Chinensis (Jojoba) pronounced as 
Hohoba a native plant of Mexico for the Indian farmers; 

(b) if so, the organisations that have made a 
thorough research on it in India and abroad; and 

(c) the per hectare yield of the Simrnondsia alongwith 
the International price of the same? 

THE MINISTER OF STATE IN THE MtNISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES AND 
MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR): (a) Yes, 
Sir. 

(b) Research on Jojoba is b8ing carried out under 
the All India Coordinated Research Project on Under 
Utilized Crops at Central Arid Zone Research Institute, 
Jodhpur, Haryana Agricultural University, Hisar, Regional 
Station of National Bureau of Plant Genetic Resources, 
Jodhpur and at Central Salt and Marine Chemical 
Research Institute, Bhawanagar. 

are: 
Organisations involved in research in other countries 

1. Ben-Gurion Univ. of the Negev IAR, P.O. 1.3, 
1025 Beer-Shava 84110, Israel 

2. Agropacuaria EI ,Vafle SA Jose Lobos 1836 
Catamarca, Argentina 

3. NSW Agriculture CordoboIin New South Wales, 
Australia 

4. Department of Botany and Plant Services 
University of California Riverside, CA 92521, USA 

5. Bioresources Research Facility Office of Arid 
Lands Studies 250 E, Valencia Road Tucson, 
Arizona 85706, USA 

(c) Commercial production is achieved in 8-10 years 
and seed, yield of 35--40 qlha can be obtained. 

The international oil price in terms of rupees varies 
from Rs. 150 to Rs. 200 per kg. 

[T rans/ation] 
Unauthorised posses.lon by Jawaharlal Nehru 

University 
1933. SHRI RAJENDRA AGNIHOTRI: Will the 

Minister ot HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the total area of residential and non-residential 
premises of the Institute of Secretariat Training and 
Management (ISTM), New Delhi under unauthorised 
possession of Jawaharlal Nehru University, New Delhi; 

(b) the action so far taken by the Government for its 
evacuation and the outcome thereof; and 

(c) the time by which ISTM is likely to get possession 
of its residential premises from the Jawaharlal Nehru 
University? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a> to (c). According to the information 
furnished by Jawaharlal Nehru University, the University is 
not in unauthorised posseSSion of any premises of 
Institute of Secretariat Training and Management. In fact, 
the NAA Campus was allotted to the University by the 
Directorate of Estates in 1972 with the understanding that 
the University would vacate the premises as soon as its 
own buildings were ready for occupation. Accordingly the 
University has been vacating various buildings in the NAA 
Campus as and when its own buildings in the new 
campus become ready for occupation. At present 120 
Type-I quarters, 40 Type-II quarters, Hostel Block-III and 
13 rooms in Hostel Block-I are under occupation of the 
University. The University proposes to vacate 13 rooms in 
Hostel Block-I immediately and the remaining premises 
would be vacated as soon as the alternate buildings of 
the university are ready for occupation. 

{English] 
Sugarcane Arrear. 

1934. SHRI ANKUSt"lRAO RAOSAHEB TOPE: wm 
the Minister of FOOD be pleased to state: 

(a) the outstanding amounts as sugarcane arrears 
due to farmers as on November 30, 1994, State-wise; 

(b) whether the increasing sugarcane dues are 
discouraging th~ farmers from growing sugarcane; and 

(c) the steps taken or being taken by the 
Government 10 clear the arrears? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD (SHRI KALP NATH RAI): (a) Statement showing 
Statewise figures of sugarcane price arrears payable to 
farmers relating to 1993-94 & earlier seasons, as on 15th 
November, 1994, compiled on the basis of available 
information furnished by sugar mills, is enclosed. 

(b) The cane price arrears as on 15th November, 
1994 have been less than the arrears on the 
corresponding date in the last three seasons:-

Position as on 

15.11.94 
15.11.93 
15.11.92 
15.11.91 

(Rs. in Crores) 

Cane price arrears 

Relating to Relating to Total 
Season earllel 

seasons 

5.5.75 27.79 83.54 
58.96 27.10 96.08 

212.32 4.74 217.06 
61.01 11.63 92.64 

It may also be mentioned that besides cane price 
arrears, agro-climatic factors like drought etc, as well as 
competitive prices available for crops other than sugarcane 
also have an impact on the area under sugarcane 
cultivation. 

(c) As per the Sugarcane (Control) Order, 1966 
issued under the Essential Commodities Acl, 1955, il is 
obligatgory on the part of all sugar mills to pay the 
Statutory Minimum Price (SMP) fixed by the Central 
Government in respect of each sugar season. In the case 
of State-advised Prices of sugarcane (SAP) which are 
substantially hi9her than the SMP, the responsibility for 
ensuring timely payments of cane price dues lies primarily 
with the state Government which have the necessary 
powers and field organisations to enforce such payments. 
The State Government have been advised to take steps to 
ensure liquidation of cane price arrears in their State. 

STATEMENT 
Statewise Position of Sugarcane Price arreares As on 15.11.94 

Relating to 1993-94 and earlier seasons 

(Figures in Lakh Rupees) 

S.Ne. Name 01 State Sugarcane Price Arvears 

Relating Relating Total 
10 to earlier 

1993-94 season 
season prior to 

1993-94 1993-94 
season 

1993-94 

2 3 4 5 

1. Punjab 2.00 0 2.00 

2- Haryana 8.04 2.36 10.40 

3. Raja&Ihan 2.02 0 2.02 

4. Uttar Pradesh 1755.08 324.97 2080.05 

S. Madhya Prlldnh 47.73 5.16 52.89 

6. GujarBl S().OS 241.38 301.43 

2 3 4 5 

7. • Maharashtra 731.04 85.92 816.96 

8. Bihar 586.92 2050.99 2637.91 

9. Assam 0.00 0.81 O.Bl 

10. Andhra Pradesh 536.96 0 536.96 

11. Karnataka 1646.80 6.43 1653.23 

12. Tamil Nadu 119.58 - 0.72 120.30 

13. Kerala 54.36 0 54:36 

14. Orissa 0.00 0.07 0.07 

15. West Bengal 0.17 1.37 1.54 

16. Nagaland 24.12 58.DO B2.12 

17. Pondichery 0 1.26 1.26 

lB. Goa 0 0 0 

All IndIa 5575.17 2779.44 B354.61 

Women's Property Rights 

1935. SHRI P.C. CHACKO: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether a conference has been organised on "The 
Women's rights to property" in recent past at New Delhi; 

(b) if so, the details thereof alongwith the participants 
in the said conference; 

(c) the details of the suggestions made therein; and 

(d) the action taken by the Govenment on these 
suggestions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPAR1:MENT 
OF WOMEN AND CHILD DEVELOPMENT) (SHRIMATI 
BASAVA RAJESHWARI): (a) No. Sir. Government has nol 
organised any such Conference. However, according to 
information received the Institute of Objective Studies, a 
non-governmental Institution, had organised a 2-day 
Seminar on 19-20 November, 1994 at New Delhi. 

(b) and (c). The Conference, which was attended by 
academicians, legal experts and NGOs, discussed property 
and succession laws in the context of equal legal rights of 
women. Its suggestions related to a wide canvas,' including 
the proper enforcement and review wherever necessary of 
Succession and Property laws, land ceiling law, marriage 
laws, Shariat Application Act, 1937 etc. 

Cd) Review of legislation with a view to ensuring equal 
rights for women, is a continuous process. In carrying out 
this mandate, Government gives due regard to opinions 
expressed by all sections of people throughout the country. 



n Wrillen Answers AGRAHAYANA 29. 1916 (SAKA) Wflllen Answers 78 

Medical aid at accident sites 

1936. SHRI S.M. LAWAN BASHA: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether there is much delay in rushing of 
medical aid at accident sites; 

(b) if so, whether any study has been made to 
improve efficiency in dealing with accidents and providing 
immediate relief; 

(c) if so, the details thereof; and 
(d) the steps proposed to be taken in this regard? 
THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 

SARIEF): (a) No. Sir. 
(b) to (d). 00 not arise. However, as and when any 

lacuna is noticed, necessary corrective measures are 
taken. 

Import of Coaches 

1937. PROF. SAVITHRI LAKSHMANAN: Will the 
Minister of RAILWAYS be pleased 10 stale: 

(a) whether there is any proposal to import coaches 
wilh high speed pOlential of 160 kmph alongwilh transfer 
of technology is udner active consideration of the 
Govemment; 

(b) if so, the name of the foreign countries with 
whom the negotiation are going on; and 

(c) the details thereof? 
THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 

SHARIEF): (a) to (c). A tender for procurement of 24 
Modern Light Weight Broad Gauge coaches with speed 
potential of 160 kmph alongwith transfer of technology 
had been called. A German and an Italian firm have 
particiapted in the tender. No negotiations have however, 
been held. 

Assistant Commissioners In KVs 

1938. OR. SUDHIR RAY: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the details of sanctioned posts of Assistant 
Commissioner of Kendriya Vidhyalaya Sangathan; 

(b) the sanctioned/actual strength of SCIST in the 
cadre; 

(c) whether there are some posts for being filled up 
by Sc/sT candidates are lying vaccant; and 

(d) if so, the steps being taken to fill up these 
posts? 

THE DEPUTY MINISTER OF STATE OF THE 
MINISTRY OF HUMAN RESOURCE DEVELOPMENT 
(DEPARTMENT OF EDUCATION AND. DEPARTMENT 
OF CULTURE (KUMARI SEWA): (a) to (d). Kendriya 
Vidyalaya Sangathan· has intimated that there are 18 
posts of Assistant Commissioners including one post of 
Asstt. Commissioner (Admn.), out of which 04 posts are 

held by Scheduled Caste and 01 by Scheduled Tribe 
Candidate. One more post is to be of filled by Scheduled 
Tribe candidate, for which, interview is to be held on 
6.1.1995. 

Cloau,. of F.C.I. Godown. 

1939. SHRI P.C. THOMAS: 
SHRI BRAHMANAND MANDAL: 

Will the Minister of FOOD be pleased to state: 

(a) the present number of godownsldepots of the 
Food Corporation of India lying closed, State-wise; 

(b) the reasons therefor and since when these are 
lying closed; 

(c) the number of labourers rendered jobless as a 
result thereof; and 

(d) the extent of loss being incurred to the Food 
Corporation of India on account of this situation? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD (SHRI KALP NATH RAI): (a) and (b). The details 
are given the statement attached. 

(c) the labour cannot be considered to have been 
rendered jobless, since they have themselves abstained 
from work. However, at Coimbatore about 181 workers 
have become jobless as a result of cancelation of their 
registration by the Registrar of Cooperalive Societies. 

(d) No direct tosses are caused to the Food 
Corporation of India as a result of the present labour 
situation, anywhere except in West Bengal where 
approximately Rs. 2 lakhs per month are being paid as 
idle wages and godown rent. 

STATEMENT 

Details of FC/'s godowns lying closed 

Sl. Nama 01 Statal 
No. DepoIs 

KERALA 

1. AngamaIli 
2. AIIappey 
3. Chingavanarn 
4. Mavellkara 
5. Palaghal 
6. Nileshwar 
7. Karunagapalli 

TAMILNAOU 
8. CoImbalOre 

KARNATAKA 
9. K.R. Puram 

UTTAR PRADESH 
10. KIchha 

11. Bajpur 
12. Kosikalan 

MAHARASHTRA 
13. AhmecInagar 

Reasons lor closure Period 01 
closure 

Labourers and demanding 11 months 
depattmanlalisalion. Approx. 

Cancellation 01 SinCe July. 94. 
registration by tile 
RegiStrar. 

Labourers are d9fl)llnding About six 
depattmanlalisatlon. months. 

Labourers not allowing .00-
contractor 10 function. 

.00- -do-
Clash ~ 2 groups 15 days. 
01 labourers. 
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51. Name 01 State! Reasons fOf closure Period of 
No. Depols closure 

MADHYA PRADESH 
14. AShok Nagar Labourers nol prepared 10 Since April, 93. 

work under contractor and 
demanding 
departmentalisation. 

BIHAR 
15. Jamui Dispute between labourers For about 2 

and conlraclor. months. 
16. Shahapur Pataudi Decided 10 dehire but Since 1987 

labourers not allowing 
Issues/movement. 

17. Banka -do. Since 1989. 
WEST BENGAL 
18. Baburhal Inler·union "valary. Since June, 

1989. 
19. Khagarbadl Inler·union "valary Since 

belween INTUC and CITU December, 
Groups 1986. 

20. Diamond Harbour Under dehi"ng. Labour Since May, 
nol allowing lSSue/ 1992. 
movemenl and 
demanding 
departmenlahsalton. 

21. Malhurapur ·do· Since 
December, 
1990. 

22. Canning ·do· Since July, 
t990. 

23 Kakdwtp ·do· ·do· 
24 Balochowk ·do· Since July. 

1991. 
25 Beida .do- Since Feb., 

1991. 

Doubling of Tracks 

1940. SHRI S. SIVARAMAN: Will the Minister of 
RAILWAYS be pleased to state: 

(al whether doubling of tracks has been undertaken in 
the country during the current year; 

(b) if so, the details thereof. State-wise: 
(c) whether any progress has been made In regard to 

doubling of the line betwen Ernakulam and Trivandrum via 
Kottayam in Kerala; and 

(d) If so, the details thereof? 

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHARIEF). (a) Yes, Sir. 

(b) Details of new works taken up in the current year 
are as under:-

51 Secbon State Length Cost 
No (In Kms.) (Rs. In os) 

Chandanpur·Gurup 3rd hne West 17.24 25.29 
Bengal 

2 Ra,atgarh·NerguM, Onssa 25.30 37.63 
3 Akaltara·Champa 3rd lone Madhya 25.60 39.97 

Pradesh 
4. Shoranur·Ca!tcut Kerata 56.00 96.00 

(e) Yes, Sir. 

(d) Kayankulam-Karunagapalli section has been 
opened to traffic. Karunegapalli to Quilon will be completed 
by June '95 and the remaining work will be completed in 
the coming years as per availability of resources, 

Regional Offices of U.G.C. 

1941. SHAI R. SURENDER REDDY: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased 10 
slale: 

(a) the number of regional offices of the University 
Granls Commission (U.G.C,) functioning presently in the 
country alongwith their location, jurisdication and the date 
of their opening; 

(b) the objectives behind opening of the regional 
offices of the U,G,C,; 

(c) whether the Government propose to open more 
regional offices of the U.G,C. in the coming years; and 

(d) if so, the details thereof alongwith location and 
jurisdiction thereof? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) The number of Regional Offices of 
the UGC functioning presenlly in the country are as 
under:-

Location Junsdic110n Dale 01 
Opentng 

1. Hyderabad Kerala. Tamil Nadu, Andhra Pradesh, 28.9.94 
Ollssa. PondlCherry and Karnataka. 

2 Pune Maharashtra. Goa and GUJarat. 11 11.94 
3. Bhopal Madhya Pradesh, Bihar and 1.12.94 

Ralaslhan 
4. Gaziabad Jammu & Kashmir, Himachal 3.12.94 

Pradesh, Punjab, Haryana, Uttar 
Pradesh and DeihL 

5. Guwahatl West Bengal, Assam, Mantpur, Yet to be 
Sikktm and other eastern Slates. opened 

(b) The objective is to decentralize the working of the 
U.G.C. 

(c) and (d). Yes, Sir. one more regional office is 
proposed to be opened at Calcutta. Its jurisdiction is yet to 
be decided. 

Pay Scale of Ministerial Staff of Schools 

1942. SHRIMATI BHAVNA CHIKHLlA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the pay scales of teachers and ministerial staff 
working in NDMC and Navyug Schools; 

(b) whether these pay scales are covered under the 
Shiv Shankran, IVth Pay Commission or Chattopadhyaya 
Commission Report; 

(c) whether the teachers working in these schools are 
getting one scale higher than the other school teachers as 
per the policy of NOMe; 

(d) if so, whether the ministerial staff of these schools 
are getting pay scales neither as per the NDMC policy nor 
as per the recommendations of IVth Pay Commission; 
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(e) if so, the reasons therefor; and 

(f) the remedial steps taken by the Government in this 
regard? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) to (f). The pay scales of the teaching 
staff and the ministerial staff working in NOMC and Navyug 
schools are given in the enclosed statement. As per the 
information furnished by the New Delhi Municipal 
Commillee (NDMC) the pay scales of teachers working in 
NDMC schools are based on the pay scales announced by 
the Govt. of India effective from 1-1-1986. The pay scales 
of the teachers of Navyug schools are governed by the 
Navyug Schools Educational Society and one scale higher 
than their counterparts in NDMC schools. So far ministerial 
staff is concerned, in NDMC schools, these posts are 
transferable among the other departments under NDMC 
and they are covered under Shiv Shankaran's pay scales. 
The pay scales of ministerial staff working in Navyug 
schools are as per the pay scales of IVth pay commission. 

STATEMENT 

Pay-Scale of Ministerial Staff and teachers of schools 

Category NOMC Schools Navyug 
Pay Scales in Rs. Schools 

Pay scales 
in Rs. 

Basic Senior Selection 

TEACHING STAFF 
Primary School 1200- 1400- 1640- 1400-2600 
Teachers 2040 2600 2900 
Trained Graduate 1400- 1640- 2000- 1640-2900 
Teachers 2600 2900 3500 
Post Graduate 1640- 2000- 2200- 2000-3500 
Teachers 2900 3500 4000 

MINISTERIAL STAFF 

Jr. Clerk 1200- 950-1500 
2190 

Sr. Clerk 1320- 1200-2040 
2950 

Head Clerk 1640- 1400-2300 
3275 

Superintendent 1800- 1640-2900 
3500 

[Translation] 

Cooperative Movement 

1943. SHRI RAM PRASAD SINGH: 
SHRI DHARMANNA MONDAVYA SADUL: 
SHRI MANJA Y LAL: 
SHRI MULLAPPALL Y RAMCHANDRAN: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government have achieved the 
desired targets fixed for the cooperative movement; 

(b) if so, the details thereof; 
(c) if not, whether the Government have indentify the 

obstacles coming in achieving the targets of this 
movement; 

(d) if so, the details thereof; 

(e) the steps being taken to remove such obstacles; 
and 

(f) the details of discussion held and the outcome of 
observing cooperative week during 14th to 20th November, 
1994 in Delhi? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES AND 
MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR): (a) to (e). 
'Cooperation' is a State Subject. Cooperative Societies are 
thus registered and govemed under the respective States 
Cooperative Societies Acts. Cooperative Societies with 
objects extending to more than one state and National 
Cooperative SocietieslFederations come within the 
purview of Multi-State Cooperative Societies Act, 1984 
which is a Central Act. National level Cooperative 
SocietieslFederations are under the administrative control 
of different Ministrie Federations according to allocation of 
business rules. Targets and achievements in respect of 
Central Sector/Centrally Sponsored Schemes implemented 
by the Departmet'lt of Agriculture and Cooperation in the 
Cooperative sector during the Eighth Plan period are given 
in the Statement attached. 

(f) Celeberation of cooperative week is attributed to a 
particular seclor/activity. Celeberation of the 41st 
Cooperative Week was as under:-

14.11.1994 : Cooperative Democracy and Self Regulation 
Day. 

15.11.1994 : Cooperative Workers Day. 
16.11.1994 : Cooperative Marketing, Processing and 

Consumer's Day. 
17.11.1994 : Cooperative Credit, Thrift and Savings Day. 
18.11.1994 : Cooperative HouSing Day. 
19.11.1994 : Cooperative for Women, youth & Weaker 

Sections Day •. 
20.11.1994 : Human Resource Development Through 

Cooperatives Day. 
Cooperative Week Celebrations have been 

instrumental in creating general awareness among the 
people and conducive opinion in favour of cooperatives. It . 
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provided an opportunity to different types of 
Cooperatives to review their progress, Analyse their 

problems and chalk-out future course of action. 

STATEMENT 

Name of the Scheme 

CENTRAL SECTOR 
Coop. Training & Education 

Assistance to National Federation and Multi-State 
Coop. Societies 
NAFED 
Dev. of Rural Growth Centre in Bihar 

Storage including Cold storage 
Oilseed development and Processing 
Cotton Processing 
Institution building 
Inland Fisheries 
IDA Fruit & Veg. Projects 
Integrated Coop. Dev. of Selected Distts. (ICDP) 
CENTRALLY SPONSORED SCHEMES , 
Coop. Market. & Processing under-developed States. 

Share Capital Participation in Coop. Growers Spinning 
Mills 
Share Capital Participation in Coop. Sugar Mills 
Assistance to Coop. for Weaker Section 
Assistance to women Coop. 

NCDC-IV-Token Provision 

Total: 

Approved Outlay Financial 
VIII Plan Achievement 

3900.00 

600.00 

500.00 
1239.00 

3515.08 
12212.60 
3432.90 

270.40 
3226.50 

250.60 
2570.46 

12656.46 

9075.00 

35000.00 
1050.00 
500.00 

1.00 

90,000.00 

& anticipated 
outlay for 

1994-95 

2946.00 

230.33 

1000.00 
580.00 

2516.00 
8466.00 
1491.00 
307.00 
666.00 

1013.00 

7500.00 

1500.00 

19175.00 
365.69 
131.00 

46,987.02 

(Rs. in Lakh) 

Physical Achievements 
by end of 1994 

4587(T) 
83061 (Ed.) 

2.05 
1.621 
1679 
0.86 

(Capacity 
Lakh tonnes) 

(Scheme discontinued) 

888.085 
5 (units) 

19 (Projects) 

5n (No. of Societies) 
0.13 (storage capacity) 

5 mills 

15 mills 

Scheme implemented 
from 1993-94 

Note •• All the 8 mustared seed processing units and 3 Coconut development units were sanctioned prior to Eighth Plan. of 
these, 4 have been commissioned and others are in aelYaneed stage of implementation. 

(English] 

Profit and los. In Super Bazar 

1944. SHRI SOMJIBHAl DAMOR; Will the Minister 
of CIVIL SUPPUES, CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION be pleased to state: 

Cal the quantity ot consumer Items sold by the 
Super Bazar during the last three years, branch-wise, 
year-wise alongwith average profit percentage and ratio 

of net-sales by the Super Bazar during the said 
period; 

(b) the loss and profit earned by the Super Bazar 
with break-up separately; and 

(c) the quantity of consumer items supplied to 
consumer .and other organisations including schools 
and social institutions during the said period and the 
value thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
LAW, JUSTICE AND COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): (a) Super Bazar Cooperative Stores Ltd. 
Delhi is not maintaining quantity wise and itemwise' 
accounts. The sales valuewise. gross profit and net profit 
along with gross profit rate and net profit rate for the last 
three years is given in the Statement-I attachcd. 

(b) Super Bazar is continuosuly earning profit since 
1972 onwards. Super Bazar has earned net profit of 
Rs. 21.84 lakhs in 1990-91, Rs. 9.33 lakhs in 1991-92 and 
Rs. 10.83 lakhs in 1992-93. 

" (c) There are 150 branches of Super Bazar and to 
furnish the figures of sales branchwise for three years 
involves voluminous and. curnbersom exercise. The sales 
turnover achieved by the three main outlets at Connaught 
Place, INA and Patel Nagar and the combined for all the 
mini branches indicating cash sales made to the 

consumers and credit sales made to various Government 
departments/organisations/social institutions/autonomous 
bodies and sales in respect of goods purchased on 
consignment basis during the last three years is given In 

the Statment-ll attached. The sales of goods purchased on 
consignment basis is made both to the consumers as well 
as to institutions/Government departments. 

STATEMENT .. 

(As. In Lakhs) 

Year Sale Gross Gross Net Net 
Prolrt Profit Prollt Prollt 

rate rate 

1990·91 9815.00 697.29 7.10% 21.84 0.22% 
1991-92 9784.01 731.41 7.48% 9.33 0.09% 
1992-93 t0303.98 807.13 7.83% 10.83 0.11% 

STATEMENT-II 
Comparative Statement of Sales 

1990-91 

S. Particular Cash Credit Consl' Total Cash 
No. Sales Sales gnment Sales Sales 

Sales 

1. Connaught 1200.69 1853.94 508.14 3562.77 1373.87 
Circus 

2. INA 715.93 47.71 10.88 774.52 672.38 
3. Patal Nagar 566.20 38.98 2.10 607.28 527.25 
4. All Mini 4684.94 183.90 1.60 4870.44 4566.02 

Branches 

TOTAL 7167.76 2124.53 522.72 9815.01 7139.52 

Clearance from CPCB 

1945. SHRI SHYAM BIHARI MISRA: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether all industrial units, before setting up their 
projects require Centrat.-States Pollution Control Board's 
clearance; 

(b) if so, the details thereof and if not, the reasons 
therefor; 

(c) whether there is any proposal before the Central 
Pollution Control Board to notify such industries which 
require Board's clearance; and 

(d) if. so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI KAMAL NATH): 
(a) and (b), Under the provision of the Water (Prevention 
and Control of Pollution) Act; 1974 and the Air (Prevention 
and Control pf Pollution Act: 1981, no person can establish 
or take any step to establish any industry, operation or 
process or any treatment and disposal system or make an 
extension or addition thereto which is likely to discharge 
sewage or trade emuent or operate any industrial plant 
which may cause air pollution in any Air Pollution Control 
Area without the previous conaen\ of \he Stat, Pollution 
Control Board. Thus, only these industries require 
clearance of the Pollution Control Boards which are likely 
to discharge sewage or trade effluent or emit air pollutants, 

(c) and (d), No Sir. However, under the environmental 

1991-92 1992-93 

Credit Constgn· Total Cash Credit CoflSlgn· Total 
Sales ment Sales Sales Sales ment Sales 

Sales Sales 

1718.33 576.68 3668.88 1461.07 1750.83 629.24 3841.14 

46.18 8.88 727.44 565.67 56.74 11.72 634.13 
29.08 3.88 560.21 494.24 31.69 2.65 528.58 

257.95 3.51 4827.48 5031.99 266.50 1.64 5300.13 

2051.54 592.95 9784.01 7552.97 2105.76 645.25 10303.98 

Impact Assessment Notification. 1994 dated 27.1.1994 
issued under the Environment (Protection) Act, 1986, 
environmental clearance from the Ministry of Environment 
and Forests is necessary for 29 categories of industrial 
units above a certain threshold. both in terms of investment 
and in terms 01 its capacity to cause pollution. Even in 
these cases "No Objection Certificate" from the State 
Pollution Control Boards is mandatory. 

Embryo Transfer Technology 

1946. SHRI RAM NIHOR RAI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Department of Biotechnology (DBT) 
sponsored project 'Cattle Herd Improvement by Embryo 
Transfer Technology (EET)' is still continued in Vlllth Ptan; 

(b) if so, the details thereof and the funds released to 
various implementing agencies; 

(c) whether it is correct that· only one or two 
cowlbuffaloes had given birth through Embryo Transfer 
Technology; 

(d) whether this project could not be transferred to the 
farmers; 

(e) " so, the reasons therefor; and 
(f) the steps taken by the Government in this regard'? t 
THE MINISTER OF STATE IN, THE MINISTRY OF 

AGRICULTURE (SHRI ARVIND NETAM): (a) No, Sir, The 
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project on "Cattle herd improvement for increased 
productivity using Embryo Transfer Technology" was 
implemented dUring the period 1987-1992. The project 
was concluded on 31 st March, 1992. 

(b) Does not arise. 

(c) No, Sir. The project from 1987-1992 had 
produced 288 cow calves and 57 buffalo calves. 

(d) to (f). The programme was implemented as a 
Research and Development Project through National 
Dairy Development Board, National Dairy Research 
Institute, National Institute of Immunology, Indian 
Veterinary Research Institute and Central Frozen Semen 
Production & Training Institute There were four Regional 
Centres and 14 State level centres. The State level 
centres were linked to the milk cooperative unions. The 
programme had a good interface with the farmers and 
many of the Embryo Transfer calves were borr; from the 
farmer's cows. 

Improvement In Legal Education System 

1947. SHRI SARAT PATTANAYAK: 
SHRI RAMESH CHENNITHALA: 
PROF. PREM DHUMAL: 
SHRI SATYA DEO SINGH: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government propose to improve 
upon the legal education and restructure the legal 
course; 

(b) whether Government propose to conduct 
enterance examination for admission to LL.B. courses; 

(c) whether there is any proposal to constitute a 
Legal Education Committee in this regard; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) to (d). According to the information 
furnished by the Ministry of Law, Justice and Company 
Affairs, the matter regarding introduction of changes in 
educational system for Law is under consideration of the 
Bar council of India. 

[Trans/alionJ 

Fake 151 Marks 

1948. SHRI RAM SINGH KASHWAN: Will the 
Minister of CIVIL SUPPLIES, CONSUMER AFFAIRS 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Government have received 
complaints that some firms are using the lSI mark on 
their products without acquiring licence from the Bureau 
of Indian Standards; and 

(b) if so, the details thereof and the action taken by 
the Government against such firms? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW JUSTICE AND COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): (a) Yes, Sir. The Bureau of Indian 
Standards (BIS) have received complaints about some 
firms using lSI mark on their products without obtaining 
licence from BIS. 

(b) The complaints received relate to products like 
Mattresses, GLS lamps, Cast iron pipes and fittings, Mild 
steel tubes, Electrical cables and appliances etc. All such 
cases are thoroughly investigated and necessary action 
taken under the Bureau of Indian Standards Act, 1986. 
Some of hte recent actions are given below:-

(i) Prosecution has been launched against a coir 
mattresses manufacturing firm near Delhi for using lSI 
Mark without licence. 

(ii) Premises of a manufacturer 01 cast iron pipes 
and fittings was raided at Howrah in West Bengal and 
large quantities 01 pipes and fittings were seized. The 
case would now be taken up for prosecution. 

(iii) Premises of a manufacturer of GLS Lamps was 
raided in Bangalore and large quantities of electric bulbs 
were seized. The case would now be taken up for 
prosecution. 

Loss to Cotton Growers 

1949. SHRI ANAND RATNA MAURYA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the poor yield of cotton crop in Northern 
India has resulted in heavy losses to the farmers during 
this season; 

(b) if so, the details of losses suffered by the 
farmers; 

(c) whether the farmers have requested the Union 
Government for adequate compensation and other relief; 

(d) if so, the details thereof, State-wise; and 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI ARVIND NETAM): (a) and (tl). No 
significant loss to cotton crop due to pests and thereby 
reduction in yield has been reported in Northern India. 

(c) No, Sir. 

(d) and (e). Question does not arise. 
[T rans/alion ] 

Centrally Sponsored Schemlts in U.P. 

1950. SHRI RAM PUJAN PATEL: 
DR. SAKSHIJI: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the details of the Centrally Sponsored Schemes 
implemented in Ultar Pradesh during the lasl three years 
with a view to boost agricultural production; 

(b) the achievements made under these schemes 
during the above period; 
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(c) the expenditure incurred therein so far; • 
(d) the incentives being provided to farmers in the 

State to boost the agriculturalotlorticultural production; and 

(e) the steps proposed to be taken by the Government 
to encourage the farmers of the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI ARVIND NETAM): (a) to (c). The 
following important CentrtiCentrally Sponsored Schemes 
were implemented in U.P. during 1991-92 to 1993-94: 

(1) Integrated Programme for Rice Development; 

(2) Special Foodgralns Production Programme 
(wheat); 

(3) Special Foodgrains Production Programme (Maize 
& Millets); 

(4) Intensive Cotton Development Programme; 

(5) Nallonal Pulses Development Project; 

(6) Oilseeds Production Programme; 

(7) National Watershed Development Project for 
Rainfed Areas; 

(8) Soil Conservation in the catchment of River Valley 
Projects; 

(9) Integrated Watershed Management in the 
catchments of flood prone River; 

(10) Reclamation of Alkali Soils; 

(11) Assistance to cooperative credit Institutions in 
cooperatively under-developed states including special 
areas; 

(12) Promoting use of plastics in Agriculture; 

(13) Integrated Development of Tropical and 
Temperate zone fruits; 

(14) Development of spices; 

(15) Balanced and Integrated use of fertilisers; 

An amount of As. 168 crores (approx) has been 
released to the State Govt. in respect of those schemes 
during the above period. The implementation ·of schemes 
has helped in increasing production or rice, wheat, coarse 
grains and oilseeds, during 1991-92 to 1993-94. 

(d) and (e). Fixation of minimum support price of major 
agriculturel commodities and price support operations, 
market intervention operations, ensuring availability of 
critical inputs at reasonable price, assistanoe through 
cemral\y apncnd IChemea tor use of ImpfOved 
lechnoIogy I are the major Incentives provided \0 farmers in 
Uttar Pradesh, as also in other states, to increase 
agriculturaV horticultural production. These are proposed to 
be continued. 

{English] 

Promotion of Alphanso Mango and Cashew 

1951. SHRI SUOHIR SAWANT: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether Alphanso mango and cashew have been 
identified by the Horticulture Board for their promotion; 

(b) if so, the steps taken to improve the yield in 
existing orchards in Maharashtra particularly in Sindhudurg 
and Ratnagiri; 

(c) whether any demonstration plots have been 
earmarked; 

(d) if not, the reasons therefor; 
(e) whether any training courses for farmers have 

been organised; 
(f) if so. the details thereof; and 
(g) the details of assistance provided to small and 

marginal farmers for improvement of the orchards? 
THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE (SHRI ARVIND NETAM): (a) and (b). 
There is no scheme of National Horticulture Board specific 
to A1phanso mango and cashew. However, the 
Government of India has sponsored Integrated Scheme on 
Developmnt of Tropical, Temperate and Arid Zone fruits for 
impro¥i1)Q productivity in mango and cash~w development 
sch~ for improvement in cashew proouction. 

(e) 4nd (d). During 1994-95, number of demonstration 
plots .~armarked for mango in Sindhudurg and Ratnagiri 
district· are 2 & 3 respectively. In cashew 3 model clonal 
orchards each in both the districts have been planned. 

(e) and (f). Three days training programme for cashew 
is organised at Konkan Krishi Vidyapeeth Depoli under 
Cashew development scheme and an educational tour for 
10 days training to 50 farmers is organised in February, 
1995. 

(g) A total of 372 and 436 small and marginal farmers 
in Sindhudurg and Ratnagiri district have been identified 
respectively under the rejuvenation programme of mango 
orchards under Govemment of India scheme. 
{Translation] 

Farmers In Rural Areas 

1952. SHRI HARI KEWAL PRASAD: Will the Minister 
of AGRICULTURE be pleased to state: 

(a> whether the number of farmers has declined in 
comparison to the number of land hoIding$ in rural areas; 

(b) if so, the reasons therefor; and 
(c) the steps proposed to be taken by the Government 

in this regard? 
THE MiNISTER OF STATE iN THE WNl&TRV OF 

NONoCONVENT1ONAL ENERGV SOURCES AND 
MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR): (a) No, Sir. 

to) and tt). Ooes not anse. 
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{English] 

Voluntary Cultural Organisations 

1953, DR. KARTIKESWAR PATRA: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: . 

(a) whether any monitoring is being done for the 
proper utilisation of the grants received by the voluntary 
cultural organisations; and . 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) Yes, Sir. 

(b) On the basis of previous year Utilisalton Certificate 
and audited statement of accounts the subsequent grant is 
released to the organisation, The Members of the Expert 
Committee examine the accounts and cultural activities 
report of the organisation to ensure proper utilisation of the 
grants given to voluntary cultural organisations. 

Divisional Railway Manager, Danapur 

1954. SHRI SURAJ MANDAL: Will the Minister of 
RAILWAYS be pleased to state: 

(a) Whether the Divisional Railway Manager, Danapur 
has taken permission for promotion/absorption of 
unreserved personnel for non-availability of Scheduled 
Caste/Scheduled Tribe candidates; 

(b) if so, the details thereof for the last three years; 
and 

(c) if not, the reasons therefor? 
THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 

SHARIEF): (a) It has come to the notice that in certain 
cases dereservation has been ordered without obtaining 
Railway Board's prior approval. 

(b) and (c), Information is being collected and will be 
laid on the Table of the Sabha. 
[Trans/ationJ 

White Revolution in Uttar Pradesh 

1955. DR. SAKSHIJI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the details of the Centrally Sponsored Schemes 
pertaining to white revolution, animal husbandry and 
fisheries in Uttar Pradesh; 

(b) the funds allocated by the Government for this 
purpose during 1992-93 and 1993-94, year-wise and 
scheme-wise; and 

(c) the targets fixed and achievements made for the 
above mentioned schemes during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI ARVIND NETAM): (a) and (b). The 
details of various centrally sponsored schemes pertaining 
to white revolution, animal husbandry and fisheries 

imr>lemented in Uttar Pradesh alongwith the funds released 
during 1992-93 ana 1993-94 are given in the Statement 
attached. 

(c) As a result of the implementation of various 
schemes, the targets fixed and achievements made in 
respect of milk, egg and wool production and area covered 
under the scheme' of development of fresh water 
aquaculture in 1992-93 and 1993-94 are as un~er: 

1992·93 1993·94 

Target Achievement Target Achievement 

1. Mill< 10.60 10.65 11.00 10.99 
(million tonnes) 

2. Egg (millIOn) 700 504 900 602 

3. Wool (OOO'kg) 2010 1854 2255 1916 

4. Water area brought 6000 6009 6000 5820 
under fish culture 
(ha) 

STATEMENT 

Detads of vanous centrally sponsored schemes pertall1l11Q 
to white revo/utlon, animal husbandry and flshenes 
Implemented 111 Uttar Pradesh, along with the funds 

re/eased durmg 1992-93 and 1993-94 

S.No. Name 01 the scheme 

2 

1. ExtenSion 01 frozen Semen technology 

2. National bull production programme 

3. Assisiance to states lor control 01 animal 
diseases. 

4. NatIOnal 
eradication. 

prOject on rinderpest 

5. Prolesslonal elloclency development 
programme. 

6. Integrated P'9gery development. 

7. Assistance for the modernisation' 
improvement 01 abattoirs. 

8. Development 01 pack animals 

9. NatIOnal ram/buck production 
programme. 

10. Integrated sampJe surv!!), 

11. Assistance for feed and fodder 
development. 

12. Animal husbandry ex1en~iOn programme 

13. Integrated. dairy development schemes in 
non-opflration~l, hill and backward areas, 

14, Oeftfopment 01 fresh water aquac:utture. 

15. WeHare of fishermen. 
16. Strengthening 01 infrastructure lor inland 

fish marketing. 

(Rs. In lakhs) 
1992·93 1993-94 

3 

44.23 

17.40 

34.18 

51.99 

4.00 

7.50 

5.25 

6.50 

13.50 

7.80 

111,00 

15.96 
50.00 

4 

14.00 

33.00 

120.08 

52.50 

3.35 

4.50 

81.0t 

6.70 

36.00 

17.02 

30.10 

16.50 

19.00 

161,00 

11.08 
60.00 
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[English] 

SC/ST employees 

1956. SHRI RAMCHANDRA VEERAPPA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether any representation has been received 
from some SOOT employees against their supersession 
at Bareilly Junction in Moradabad Division of Northem 
Railway; 

(b) if so, the details thereof and the action taken by 
the Government in this regard; and 

(c) the time by which the supersession of these 
employees is likely to be revoked? 

THE MINISTER OF RAILWAYS (SHRI C.K. 
JAFFER SHARIEF): (a) Yes, Sir. 

(b) and (c). Shri Tara Singh, Parcel Supervisor of 
Bareilly Junction has represented for promotion as Chief 
Booking Supervisor/Chief Parcel Supervisor w.e.f. 
1.3.1993 under the scheme of cadre restructuring. 
Central Administrative Tribunal, New Delhi has given 
interim directions in OA No. 1168190 field by All India 
Non-SC Railway Employees Federation that the seniority 
of the persons in lower grade be recast taking into 
account the date of initial appointment to the lowest 
grade of the cadre. In compliance to these directions, 
the seniority of the staff has been recast and as a 
result of that Shri Tara Singh, Parcel Supervisor, 
Bareilly became Junior to some other staff as per their 
date of initial appointment and hence could not be 
promoted being out of the field of eligibility. The malter 
is still sub-judice. 

Madras-Dlndlgul Line 

1957. SHRI R. ANBARASU: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the cost of gauge conversion work of Madras-
Dindigul Railway line; 

(b) whether the conversion work has been started; 
and 

(c) the position of the project till date? 

THE MINISTER OF RAILWAYS (SHRI C.K. 
JAFFER SHARIEF): (a) Rs. 373.22 crores. 

(b) Yes, Sir. 
(c) Work has been taken up on major bridges and 

other long lead items. The Project will be completed 
during the 9th Plan period. 

Goods Traffic Network 

1958. SHRI SUBRATA MUKHERJEE: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government are considering to 
explore the possibility of widening the scope for goods 
traffic network in Bangladesh; 

(b) if so, the details thereof; 

(c) whether any 'steps are being taken by the 
Government in this regard; and 

(d) if so, the details thereof? 
THE MINISTER OF RAILWAYS (SHRI C.K. 

JAFFER SHARIEF): (a) No, Sir. There is no proposal to 
open any new route. 

(b) to (d). Do not arise. 

Research Scientists 

1959. SHRI BHOGENDRA JHA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT· be pleased to 
state: 

(a) the total number of candidates having co-joint 
research papers based upon the work of their Ph.D. 
thesis selected for the post of research scientist by the 
U.G.C. during 1992-94; 

(b) the total number of candidates selected as pool 
officers during 1992-94 by the C.S.I.R. and those who 
have co-joint research papers based upon the work of 
their Ph. D. thesis; 

(c) whether in the above slections, preference is 
given to the candidates who have independent research 
papers as compared to those having co-joint research 
papers; 

(d) if so, the details thereof; and 
(e) if not, the reasons therefor? 
THE DEPUTY MINISTER IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) According to the information 
furnished by the UGC, no selection of Research 
Scientists was made in 1992-93. As regards 1993-94, 
the selections were made but no candidate having co-
joint research work was selected for research 
scientistship in that year. 

(b) The information is being collected and will be 
laid on the Table of the House. 

(c) to (e). The UGC has informed that only those 
candidates are . selected as research scientists who have 
done independent research work. 

Smuggling of Butterflies 

1960. SHRI HARI KISHORE SINGH: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the Government have conducted any 
enquiry into the smuggling of butterflies cases that had 
been detected recently; 

(b) if so, the details thereof and if not, the reasons 
therefor; and 

(c) the action being taken in this regard? 
THE MINISTER OF STATE OF THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI KAMAL NATH): 
(a) to (c). Based on information received from the 
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TRAFFlC-INDIA, 2 German nationals were apprehended at 
the Indira Gandhi International Airport in the night of 14-15 
August, 1994 as they were found to be in possession of 
about 14,600 specimens of butterflies and moths. It was 
revealed that they had collected these insects from the 
Lahaul Spiti and Leh areas in . Himachal Pradesh and 
Jammu & Kashmir respectively. The Customs authorities 
impounded the passports of the 2 German nationals, the 
consignment of butterflies was seized and the matter was 
also brought to the notice, of Ministry of External Affairs. 
The butterflies and moths were sent for identification to the 
Indian Agricultural Research Institute (IAAI).On 
identification upto species level, it was found that none of 
them were included in the.' schedules of the Wildlife 
(Protection) Act, 1972.Therefore, the two German nationals 
were allowed to return 10 heir counlry on the condition that 
further reference may be made to them and their country 
after a more complete and detailed identification of the 
species is made upto the sub-species level. The process of 
identification of the specimens upto sub species level is 
underway. 

Privatisation of Railway Work 

1961. SHRI AMAR PAL SINGH: 
DR. LAXMINAAAYAN PANDEYA: 
SHRI CHINMAYANAND SWAMI: 
SHAI BAIJBHUSHAN SHAAAN SINGH: 
SHRI PANKAJ CHOWDHARY: 
SHAI SRIBALLAV PANIGRAHI: 
SHRI BASUDEB ACHAAIA: 
DR. K.V.A. CHOWDAAY: 
SHRI LOKANATH CHOUDHURY: 
SHRI RAJVEER SINGH: 
SHAI VIJAY NAVAL PATIL: 
SHRI GOVINDRAO NIKAM: 
SHRI PARASRAM BHARDWAJ: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the efforts of the Railways to throw open 
parts of its operations have not mel with much success; 

(b) if so, the details thereof; 

(c) the delails ot the proposals which have attracted 
private investors alongwith the amount of imtestment 
offered; 

(d) the steps being taken to attract more private 
investors; 

(e) whether the Government have offered projects 
worth over Rs. 4390 crore to the private sector under 
Build-C>ver-Lease-Transfer (BOLT) scheme; and 

(f) if so, the details thereof and the reasons for 
adopting this scheme of privatisation in the Railways? 

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHARIEF): (a) There are no plans to privatise railway 
operations. 

(b) to (d). Do not arise. 

(e) Yes, Sir. 

(f) Details of Build-Cwn-Lease-Transfer 
scheme are as under: 

2 

A. PROJECTS 

1. GaIJ(JB CcnIllltSOtl 

a. 
b. 
c. 
d. 
e. 
I 

Mudkhed-Adilabed 
"-gra·Bandilrui 
Jodhpur·Matwar 
Wankaner·Maliya Miyana 
V"amgam·Mahsana 
Achnera·Mathura 

2 Doubllng5' 

a. 
b 
c. 
d. 
e. 
!. 
g. 
h. 

Paradeep-CUtlack·Nerugundl 
Kanpur·Etawah (3rd line) 
Ghazlabad-Hapur·Moradabad 
Diva·Vasal Road 
KUtlipuram·CalicUl 
Diva·Panvel 
GuMl&yOOr·Kuttipuram 
Muradnagar-Meerut CHy 

3. Eltlctrif'tcation 

a. 
b. 
c. 

d. 
e. 

I. 

lIarSl·Allahabad 
Khurda Road-Y,shakhapalnam 
Khargpur·Bhubaneshwar includIng 
Talchar.paradip 
Renigunta-Hospet 
Saharanpur'Meerul-Gllazlabad 
Saharanpur·Shamti-DeIh, Shahadara 
Maerul·Hapur·Khurja 
Jalg80n·Udtma 

4. Te/acommUnicalions 

a Replacemant 01 existing analog 
microwave link by (34+2)M8IS digital 
radio relay system on 

5. 

a. 
b. 

6. .. 
b. 
c. 

d. 

e. 

I. 

B. 

.. 
b. 

(i) Bhusawal·Nagpur 
(H) Gorakhpur·Lucknow 

(iii) Bilaspur·Jharsuguda 

Bridges 

2nd Mahanadl Bndga 
2nd Blrupa Bridge 

Road-Over-BridQfl (ROB) 

Roe at Km. 61319·10 
Ramakrlshnapuram (Hyderllllad 
DivIsion) 
Roe near Sural 
ROB at Km. 372112·13 DeIlera 
(Daund-Manmad) 
ROB at Km.I4311()'11 Bongalgaon 
(Bongaigaon-Guw.h8II) 
ROB at Km. 1~7 '*-' HoIpeI 
& Karlganuru 
ROB at Km. 3114-15 ~ t:tubU & 
Kuaugal 

ROUJNG STOCK 

L~ 

EIIIctrIc 
0IaMI 

Umt 

3 

Approx. 
Distance 

(Km.) 

162 
1SO 
104 
80 
65 
35 

83 
139 
141 
42 
56 
26 
36 
30 

613 
443 

522 
423 

405 
306 

Number 

107 
110 

96 

(BOLT) 

EstImated 
COSI 

(Rs. Crma) 

4 

108.0 
67.0 
58.0 
51.0 
50.0 
20.0 

200.0 
158.0 
128.0 
90.0 
54.0 
47.0 
40.0 
31.0 

253.0 
237.0 

214.0 
136.0 

110.0 
99.0 

12.0 
13.0 
12.0 

55.0 
15.0 

5.5 

4.0 
0.8 

2.4 

0.7 

0.4 

441.0 
253.0 
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2 3 4 

Passenger Cacr.es 

a. Coaches 1100 413.0 
Freight Wagons 

a. Wagons 4 wheel units 12000 600.0 
Multiple lJnits 

a. Electrical Mun;ple Units 
(12'-0" Stock) 350 215.0 

b. Mainline Elect. Muniple Units 
(10"-6" Stock) ISO 90.0 

c. Diesel Muniple Units ISO 90.0 
Rail Buses 
B.G. SO 15.0 
M.G. 30 6.0 

c. DEVELOPMENT AND On the Pallern 01 Bandra 
MAINTENANCE OF STATIONS Station (Western Railway) 

With the sharp reduction of budgetary support for the 
Railways development plans, from nearly 75% during the 
Vth Plan to only 17% during 1994-95, Railways has had to 
depend upon funds drawn from its revenue surpluses and 
from those taken in market borrowings, which is an 
expensive source of funding, for the execution of its 
Projects. 

Station 

UMBARGAM ROAD 
SANJAN 
BHILACl 
KARAMBELI 
VAPI 
BAGWADA 
UDVADA 
PARDI 
ATUL 
DUNGRI 
JORA VASAN 
Bill MORA 
IIMALSAO 
ANCHELI 
VEOCHHA 
NAVSARI 
MAROLI 
SACHIN 
BHESTAN 
UDHNA 
NIYOL 
CHALTHAN 
BEaUMARA 
GANGADHRA 
BARDOLI 
TIMBARVA 
MANGROLIA 
MADHI 
KAKER 
LOTARVA 
VYARA 

Waiting Restaurant 
Room 

2 3 

NO NO 
NO NO 
NO NO 
NO NO 
YES NO 
NO NO 
YES NO 
YES NO 
NO NO 
NO NO 
NO NO 
YES YES 
YES NO 
NO NO 
NO NO 
YES NO 
NO NO 
YES NO 
NO NO 
NO NO 
NO NO 
NO NO 
NO NO 
NO NO 
ViiS NO 
NO NO 
NO NO 
YES NO 
NO NO 
NO NO 
YES NO 

Railways have, therefore, decided to allow 
entrepreneurs from the private sector to participate, on a 
Build-Own-lease-Transfer (BOLT) basis, in such projects 
which, on commissioning, would generat~ revenue to 
enable the Railways pay back the stipulated lease charges 
to the entrep'eneur. 

Passenger facilities In Gujarat 

1962. DR. K.D. JESWANI: Will the Minister of 
RAilWAYS be pleased to state: 

(a) the names of stations in Gujarat where facilities 
such as waiting rooms, restaurant, drinking water, toilets, 
retiring rooms and platforms with sheds are not available; 

(b) the number of such cases referred to the Railway 
Advisory Committee; 

(c) the details of the facilities to be provided under the 
scheme for expansion of facilities for passengers in the 
Gujarat during 1994-95; and 

(d) the details of Ihe time bound programme 
formulated for this purpose? 

THE MINISTER OF RAilWAYS (SHRI C.K. JAFFER 
SHARIEF): (a) Details are as under: 

Availability 01 Facility 
Drinking Toilet Retiring Platform 
Water Room Sheller 

4 5 6 7 

YES YES NO YES 
YES YES NO YES 
YES YES NO YES 
YES YES NO YES 
YES YES NO YES 
YES NO NO NO 
YES YES NO YES 
YES YES NO YES 
YES YES NO YES 
YES YES NO YES 
YES NO NO NO 
YES YES NO YES 
YES YES 00 YES 
YES NO NO NO 
YES YES NO YES 
YES YES NO YES 
YES YES NO YES 
YES YES NO YES 
YES YES NO NO 
YES YES NO YES 
YES NO NO NO 
YES YES NO NO 
YES YES NO NO 
YES YES NO NO 
YES YES NO YES 
YES YES I\'() YES 
YES YES NO YES 
'I'ES YES NO YES 
YES YES NO NO 
YES NO NO NO 
YES YES NO YES 
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KlKAKUI ROAD 
DOSWADA 
UI<AI SONGAOH 
lAKKADKOT 
BHADBHUNJA 
UTRAN 
KOSAD 
GOTHANGAM 
~YAH 

KUDSAD 
KIM 
KOSAMBII 
HATHURAN 
PANOU 
SANJAU 
ANKELSHWAR 
CHAVAJ 
NASlPUA 
VAREDIYA 
PAl.E.I 
lAKOORA 
MlY AGAM KARJAN 
KASHIPURA SARAR 
ITOl.A 
\MANAMA 
MAI<ARPURA 
VlSHVAMlTRI 
CHHAYAPUR1 
PIlOt. 
ALINORA ROAO 
SAiALAYA 
LOTANA 
CHAMPANER ROAO 
BAKROL 
DEROl 
BAHERIYA ROAD 
KHARASAUYA 
BA.NA 
RANOll 
NANDESARI 
VASAO 
ADAS 
VAOOO 
KANJARt BORIYAVI 
UTARSANOA 

NADIAO 
GOTHAJ 
MEHEMAOAVAO & KHEDA AD 
NENPUR 
KANU 
BAREJADt NANOEJ 
GeRATPUR 
VATVA 
IlWlINAGAR 
SA8ARMATI 
CHANNDLODIYA 
AMBU ROAD 
GOAA GHUMA 
SAHAND 

NO 
NO 
!YES 
NO 
NO 
NO 
NO 
NO 
YES 
NO 
YES 
YES 
NO 
NO 
NO 
YES 
NO 
NO 
NO 
YES 
NO 
YES 
NO 
YES 
YES 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
YES 
NO 
YES 
NO 
YES 
NO 
YES 
NO 
NO 
YES 
NO 
YES 
NO 
YES 
NO 
NO 
YES 
NO 
NO 
NO 
YES 
NO 
NO 
NO 
YES 
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NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 

NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 

NO 
NO 
NO 
NO 
NO 
NO 
NO 

NO 
NO 
NO 
NO 

NO 
NO 
NO 
Il1O 
NO 
NO 
NO 

NO 

NO 
NO 
NO 
NO 

NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
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YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YEB 
YES 
n_s 
Y1i:.S 
YES 
"ES 
'(ES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
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YES 
NO 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
NO 
YES 
YES 
YES 
YES 
NO 
NO 
NO 
YES 
YES 
YES 
YES 
YES 
YE~~ 

YES 
YES 
YES 
YES 
YES 
YES 
NO 
YES 
NO 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
NO 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
NO 
YES 
YES 
YES 

6 

NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 

NO 
NO 
NO 
NO 
NO 
NO 
NO 

NO 
NO 
NO 

NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 

NO 

NO 
NO 
NO 
NO 

NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
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NO 
NO 
YES 
YES 
NO 
YES 
YES 
YES-
YES 
YES" 
YES 
YES 
YES 
YES 
NO 
YES 
NO 
NO 
NO 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
NO 
YES 
NO 
YES 
NO 
YES 
YES 
YES 
YES 
NO 
YES 
NO 
YES 
YES 
YES 
YES 
YES 
YES 
NO 
YES 
YES 
YES 
yES 
YES 
YES 
YES 
YES 
YES 
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VASAN IYAWA 
Ct+IAROOI 
VlROCHANNAGAR 
JAKHVAOA 
JHUND 
UPARIYALA 
PATDI 
KHARAGHOOA 
RUSHABHOI;V UPARIYALA 
SAOLA 
BEFANA 
JATPIPLI 
OHRUMATH 
VASAOVA 
DHRANGADHRA 
GHANSHYAMGAOH ROAD 
SOLAOI 
CHULI 
HALVAO 
OHANALA 
DEVALIYA 
KHAKHRECHI 
WADHARAVA 
MALIYA MIVANA 
SURBARI 
KATARIYA 
BHETASI 
ANKLAV 
DAVOL 
BORSAD 
BOCHASAN 
VIRSAO 
RAS 
KATHANA 
SADANAPURA 
BHALEJ 
ODE 
UMERETH 
~DAKOR 

THASRE 
AMBAV 
ANGAOI 
SEVALIYA 
TOM8A ROAD 
TUWA 
VAVOI KHURD 
VALlABH VIOYANAGAR 
KARAMSAO 
.-.GAS 
BHATEIL 
PETlAO 
PANDORI 
NAR TOWN 
TARAPUR 
YA.WARfIUfV\ 
SAYNIA 
KALlTALAWADI 
KHAMSHAT 
vtHA 

2 

NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
YES 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
YES 
NO 
NO 
NO 
YES 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
YES 
NO 
NO 
YES 
NO 
NO 
NO 
NO 
NO 
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NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 

4 

YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 

s 

NO 
YES 
NO 
YES 
YES 
YES 
YES 
YES 
NO 
NO 
YES 
YES 
NO 
YES 
YES 
NO 
NO 
YES 
YES 
YES 
NO 
YES 
YES 
YES 
YES 
NO 
NO 
YES 
NO 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
NO 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
NO 
YES 
NO 
YES 
YES 
NO 
YES 
NO 
YES 
YES 
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NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
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NADGAM 
MAHUDHA 
BHANER 
KATHLAL 

Writ/en Answers 

PARDA BHATERA 
TORNA 
DESALWADA ANTROL! RD 
KAPADVANJ 
KHODIAR 
GANDHINAGAR 
VADTAL SWAMI NARAYAN 
SABARMATI(MG) 
KALI ROAD 
CHANDKHEDA ROAD 
ASARVA 
VELACHHA 
LlMBARA 
ASARMA 
SIMODAR 
KOSADI 
MOTA MIYA MANGROL 
VANKAL 
ZANKHVAV 
CHITALDA 
KEVDI 
UMARPADA 
ANKLESWAR UDYOGNAGAR 
DADHAL INAM 
BORIDRA 
GURMANDEV 
JHAGADIYA 
AVIDHA 
RAJ PARDI 
UMALLA 
JUNA RAJUVADIYA 
AMLETHA 
TAROPA 
RAJPIPLA 
DAMLAI 
PODWANIYA 
JHAJPUR 
GORATIYA 
GAMBHIRPURA 
NETRANG 
VEJALPORE 
KANTHARIYA 
THAM 
TRALSAMADH 
DAYADRA 
VACHHANAD 
SAMNI 
TANCHA 
ASNERA 
NAHIYAR 
AMOO 
MAGNAD 
JAMBUSAR 
JAMBUSAR CITY 
KOTESWAR 

2 

NO 
NO 
NO 
NO 
NO 
NO 
NO 
YES 
NO 
YES 
NO 
YES 
NO 
NO 
YES 
NO 
NO 
NO 
NO 
NO 
YES 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
YES 
YES 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
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NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
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YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
V£S 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
YES 
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YES 
YES 
NO 
YES 
NO 
YES 
YES 
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YES 
NO 
NO 
YES 
NO 
YES 
YES 
YES 
YES 
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-------------------------------------- -------- -------------

TUNDAI 
KORA 
KANGAM 
KAVI 
VAGRA 
WAHIYAL 
PAKHJAN 
NANDAAKHA 
SAMBHETI 
WAV 
DAHEJ 
KANDARI 
GANPATPURA 
KAYAROCHAN 
PARIKHA 

• PARIPUR MANDALA 
NADA 
BHARTHALI 
CHORANDA 
VEMAR 
TARVA 
SADHLI 
MANJTROL 
SINOR 
MALSAR 
BACHAR 
SANIYAD 
NARESWAR ROAD 
MOTIKORAL 
ATLADARA 
BHAILI 
PADRA 
LATIPURA 
RANUPIPRI 
BHOJ (PADRA) 
MOHA ROAD 
KURAL 
MOSOR ROAD 

.ANAKHI 
JAMBUSAR ROAD 
PRATAPNAGAR 
KELANPUR 
KUMDHELA 
BHILUPUR 
THUWAVI 
DABHOI 
FARTIKUI 
VADHVANA 
AMALPUR 
SANKHEOA BAHADURPUR 
CHHUCHHAPURA 
KANSUDHI 
SANT ROAD 
PILODA 
LIMKHEDA 
MANGAL MAHUDI 
USRA 
JEKOT 
RENTIA 
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OAHOO 
DHAMADRA 
BOROI 

Written Answers 

ANAS 
AMAAGARH 
SAROTRA ROAD 
IQBAL GADH 
JETHI 
CHITRASANI 
KARJOOA 
PALANPUR 
CHAOOTAR 
CHANDISAR 
RASANA 
DISA 
LORWAOA 
BHILDI 
JASALI 
OHANKAWAOA 
OIYOOAR 
MITHA 
BHABHAR 
OEVGAM 
RAOHANPUR 
PtPLEE 
VARAHI 
VAGHPURA 
SANTALPUR 
PtPRALA 
AOESAR 
BHUTAKIYA BHIMSAR 
KIOlYA NAGAR 
CHITROO 
SAMAKHIALI 
BHACHAU 
VONDH 
CHIRAI 
BHIMASAR 
KANOlA PORT 
SHIRVA 
GOPA!. PURl 
ADIPUR 

ANJAR 
RATNAl 
KUKMA 
NEW BHUJ 
UMAROASHI 
ECHHAPI 
DHEREWAOA 
SlDHAPUR 
KAMLI 
UNJHA 
UNAWA AITHOR 
BHANDU MOTIDAY 
SHOBHSAN 
JAGUOAN 
AMBUVASAN 
KAIYA!. SEOHAVI 
OANGARWA 
GHUMASAN (LAB) 
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JHULASA 
PANSAR 
ISAND 
KAlOl 

Written Answers 

SAIJ SERTHA ROAD 
SAHIJPUR 
SARDARGRAIIA 
NARODA 
MADRA 
DASHODA 
NANOOl-DAHEGAIIA 
JALlYAMATH 
RAKHIYAL 
KHEROL 
TALOD 
KHARI-AMRAPUR 
PARANTIJ 
SONSAN 
HAPA ROAD 
HIMMATNAGAR 
MAHADEVPARA 
JADAR 
SUR ROAD 
IDAR 
KADIYADRA 
VADALI 
KHEDBRAHMA 
LINCH 
BHESANA MANKHANAJ 
JHOTANA 
BHATARIYA 
KATOSAN ROAD 
GHELDA 
DETROJ 
KANJH 
BHANKODA 
JAKSI 
PANCHOT 
DlilNOJ 
SELAVI 
MANUND 
RANUJ 
SANKHARI 
PATAN 
TINTODA 
ADRAJ MOTI 
SONIPUR RUPAl 
RANDHEJA 
UNAWA VASAN 
LlMBODRA 
MAKAKHOD 
lOORA 
PllWAI ROAD 
VIJAPUR 
GAWADA MALOSAN 
GERTIA KOlWADA 
KUKARVADA 
VA9AIDABHLA 
GOJHARIVA 
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LANGHNAJ 
CHATRAl 
ANAKHOL 
KARAN NAGAR 
KAOI 
DEVASANA 
BHOYANI 
OHANPUAA 
RANTEJ 
OETHLI 
BECHAALI 
SANKHALPUA 
VENPUAA 
KHAMBHEL 
BHATSAA 
BAAHMANBADA 
CAHNSAMA 
JITOOA 
WASOJINTAA 
PILUOAA 
RANOAlA 
PUOGAM GANESHPURA 
VISNAGAA 
GUNJA 
VAONAGAA 
KESIMPA 
KHEAALU 
KAOEAPUA 
VARETHA 
TARANGA HILL 
OABASANG 
LALPUA (JAM) 
SANOSAAI 
GOP MOTA 
GOP (JAM) 
VEAAAO 
BHANVAD 
KALAVAD 
JASHAPUA 
WANSJALlYA 
TARASAI 
SAKHPUR 
RANA BOAOI 
RANAVAV 
ADIT PARA 
PORBANOAA 
GANOHIGAAM 
VASTAAPUR 
SARKHEJ 
SANATHAL 
MORAIYA 
MATOOA 
BAVLA 
SALAJAOA 
DHOLKA 
GOOHANESHWAR 
KOTH GANGAO 
ARNEJ 
LOTHAL BHURKHI 
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LOIYA 
HANOLA BHAL 
OHOLI (BHALI 
RAYAKA 
OHANOHUKA 
TAGOI 
BHIMNATH 
CHANDARWA 
JALILA ROAD 
SARANGPUR SOI'D 
ALAU 
WAOHWAN CITY 
BALDANA ROAD 
LlMBDI 
CHUDA 
VEJALKA 
RANPUR 
KUNDLI 
BOTAD 
LATH I DAO 
NINGALA 
ALAMPAR 
UJALVAV 
DHOLA 
SANOSARA 
BAJUD 
SONGADH 
MOTA SURKA 
SIHOR 
KHODIYAR MANDIR 
VARTEJ 
NARI ROAD 
BHAVNAGAR PARA 
BHAVNAGAR TERMINUS 
HINGORALA 
JALIYA 
JALALPUR MANDVA 
DHASA 
PIPLVA 
LATHI 
KHIJADIYA 
CHITAL 
BALEL PIPADIYA 
LUNIOHAR 
KUNKAVAV 
KHAKHARIYA 
VADIYA OEVLI 
VAVDI 
JETPUR 
JETALSAR 
FARENI 
OHORAJI 
SUPEOI 
OUMIYANI 
UPLETA 
KHAKHIJALIYA 
BHAYAVADAR 
PANELI MOTI 
KOTAOA BAVISHI 
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JAM-JODHPUR 
BALWA 
KATKOLA 
KOTHARIYA 
RISADA 
SEMLA 
GONDAL 
GOMTA 

WNlen Answers 

VIRPUA 
KAGWAD 
NAVAGADH 
CHOKI SORA TH 
VADAl 
JUNAGADH 
SHAPUR 
BANDHNATH 
LUSHALA 
BADODAR 
KESHOD 
MESWAN 
MAlIYA HTINA 
BHANDURI 
CHORWAD ROAD 
ADRI ROAD 
VERAVAL 
SHEDI:JBHAR 
MAPCHIALA 
AMRELI 
AMRELI PARA 
VANKIYA 
SAJIYAVADAR 
MALILA 
CHALALA 
JHAR 
DHARI 
KOTHA PIPARIA 
SHADER 
JETAlVAD 
VISAVADAR 
SATAOHAR 
KANSIA NES 
SASANGIR 
GAVADAKA 
CHITRAVAD 
TALALA 
BHERAlA 
SAVNI 
DAMNAGAR 
PANCHTAlVAOA ROAD 
HATHIGARH 
1I1iAMOTA 
BHENSWADI 
JIRA ROAD 
NANA BHAMODRA 
SARVARKUNDLA 
BADHADA 
GADHAKDA 
MERIYANA 
VIJPADI ROAD 
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VAVERA 
RAJULA 
DUGNAGAR 
SANJANVAV ROAD 
AMRITVEL 
MOTA JADRA 
MAHUVA 
PAJ..ASAVA 
DUNGARPUR OUARRY 
TORNIYA 
BILKHA 
UMRALA 
VAJIDI ROAD 
JUNICHAVAND 
MANDAVAD 
JAMBUR 
GIR HADMATIYA 
PARACHI ROAD 
VALADAR 
JAMWALA 
HADMATIA 
GIRGADHARA 
VADVIYALA 
UNA 
DELVADA 
SANDHANIDHAR 
GHATWAD 
CHHACHHAR 
KODINAR 
KANAD 
MADHADA 
PALITANA 
CHARODIYA 
WADALI 
RAJULA CITY 
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NO 
NO 
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NO 
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NO 
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(b) to (d). Provision/augmentation of facilities is a 
continuous process and the same is undertaken wherever 
so warranted by the volume of passenger traffic handled 
subject to availability of funds and relative ,priorities of 
different stations. In this regard, the requirements are 
assessed regularly and suitable works included in the 
Railways Annual Works Programmes. While framing the 
proposals for additional facilities, the suggestions of 
various Consultative Committees are kept in view. 
Accordingly, the following works have been taken up, 
during the current financial year, in the state of Gujarat: 

Siaiion 

Surat 

Vitar-Sural Sec. 

Maroli 

Valsad 

(Cost In lakh 01 Rupees) 

Work 

2 

Exln. 01 Sheher on platforms 

Provo &anKlsed latrines al Sins 

Improvemenl to waler supply 

Ext of shelter on plalforms 

Provo drinking water 81 20 SIns 

Cost 

3 

33.46 

1.00 

4.00 

14.32 

5.00 
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YES 
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Maninagar 

Vishwamilri 

Vadodara 

Ahmedabad 

Ahmedabad 

Rajkol 

Wansjaliya 

Jatalsar 

Mehsana 

vapi 

Valva 
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NO 
YES 
YES 
NO 
NO 
NO 
)I'ES 
NO 
YES 
NO 
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NO 
NO 
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YES 
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YES 
YES 
NO 
NO 
YES 
NO 
NO 
YES 
NO 
NO 
YES 

Vadodara Division 

Uttarsanda 

Kanjari-Boriavl 

Rajkot Division 

Dwaralca 
RajkoI 
Wankaner 
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NO 
NO 
NO 
NO 
NO 
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NO 
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NO 
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NO 
NO 
NO 
NO 
NO 
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NO 
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NO 
NO 
NO 
NO 
NO 
NO 
NO 
NO 
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NO 
NO 
NO 
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NO 
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NO 
NO 
YES 

Extn. sheller on platlorms 

Prov. shaher on plallorms 

Provo 01 shener on platform 4 & 5 

Improvemenl 10 ritiring room 

Improvement to waiting rooms 

Extn. 01 shefter on platforms 
Impt. 10 drinking "ater supply 

Water supply to coaches 

Provo of waler coolers 

Extn. 01 shefter on platforms 

Prov. 01 waler supply on pis 
Tube wells at 6 stations 

Prov, 01 drinking waler supply 

Provo 01 drinking waler supply 

Provo of _ter taps at stations 

Provo 01 bore well with pumps 
Repla.;ement 01 water cooler 
Replacament 01 _ler cooler 
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3 

6.00 

4.80 

4.80 

9.14 

4.25 

3.17 

2.39 

2.39 

4.28 

14.00 

4.99 
3.89 

3.85 

2.65 
2.20 
4.10 

2.08 
3.66 
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{EngHsh] 

Committee on Wildlife 

1963, SHRI RAM KAPSE: 
SHRI BOLLA BULLI RAMAlAH: 
SHRI M.V.V.S. MURTHY: 
SHRI P. KUMARASAMY: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Government have received the Report 
of Committee set up to suggest ways and means to 
combat the menace of poaching and illegal wildlife trade in 
the country; 

(b) if so, the salient features of the Report; 
(c) the actions taken by the Government on the 

recommendations I suggestions made; and 
(d) the action taken or proposed to be taken for the 

total eradication of this trade? 
THE MINISTER OF STATE OF THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI KAMAL NATH): 
(a) and (b). Yes, Sir. The salient features of the report of 
the Committee are as under. 

1. Enlisting local people for protection of wildlife. 
2. Reviewing and strengthening the enforcement and 

protection arrangements in protected areas. 
3. Incentives and welfare measures for the motivation 

of field staff. 
4. Developing inter-departmental linkages between 

various enforcement agencies. 
5. Comprehensive training of staff of all enforcement 

department regarding intelligence gathering, 
identification of species in trade and legal 
provisions and procedure to control poaching and 
illegal trade in wildlife and wildlife products. 

6. Establishing and organising a good intelligence net 
work. 

7. Establishing and operating a reward scheme for 
providing information. 

(c) and (d). Most of the recommendations made by the 
Committee pertain to the State Governments and the 
report has been sent to them for their comments and 
necessary action. 

Pre-Vocational Education 

1964. SHRI ANNA JOSHt: Will the Minister of HUMAN 
RESOURCES DEVELOPMENT be pleased to state: 

(a) the total number of boylt and girls who received 
pre-vocational education during 1993-94, State-wise; and 

(b) the steps taken to increase the number of these 
students during the year 1994-95? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) and (b). The Scheme of Pre-

Vocational Education was launched only in 1993-94. In the 
first year the States were required to take preparatory 
action, like training of teachers, development of curriculum 
and instructional material, organisation of orientation 
programmes and purchase of equipment. Proposals were 
received from 8 States/UTs for the purpose in 1993-94. 

Items under P.D.S. 

1965. SHRI TARA SINGH: 
SHRI K.G. SHIVAPPA: 
SHRI SULTAN SALAHUDDIN OWAISI: 
DR. KRUPASINDHU BHOI: 

Will the Minister of CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION be pleased to 
state: 

(a) whether the Government have a proposal to 
include and supply some more items under the Public 
Distribution System; 

(b) if so, the details thereof and the items proposed to 
be covered under the Public Distribution System; 

(c) whether any Committee has been appointed to 
look into the reasons any poor performances of the 
consumer cooperatives under the Public Distribution 
System; 

(d) if so, the recommendations of the said Committee; 
and 

(e) the action taken by the Government thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

LAW, JUSTICE AND COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): (a) and (b). State Government/UT 
Administrations are free to add additional commodities of 
mass consumption as per local requirements and 
preferences for distribution through the Public Distribution 
System (POS). State Governments/UT Administrations 
have agreed to distribute tea, idodised salt, pulses and 
soaps through the PDS oullets in the areas covered under 
the Revamped POS. 

(c) to (e). An expert Committee on Consumer 
Cooperatives has been appointed to evaluate the 
functioning of the consumer· cooperatives in the country 
and to recommend measures for improvement. The report 
of the Committee has not been received so far. 

Root Wilt Disease of Coconut 

1966. SHRI V.S. VIJAYARAGHAVAN: 
SHRI RAMESH CHENNITHALA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether any research has been made to find out 
the causes of root wilt diseases of Coconut in Kerala; 

(b) if so, the details thereof and the findings of the 
research; 

(c) whether any effective remedy has been found for 
these diseases; 

(d) if so, the details thereof; and 
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(e) the total number of nuts and trees of coconut lost 
every year due to this disease and the value thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES AND 
MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR): (a) Yes. 
Sir. 

(b) Mycoplasma like organisms are the Causal 
agents for root wilt diseases. 

(c) Yes. Sir. 
(d) Root wilt diseases affected palms which are in 

the initial stage of diseases respond well to management 
practices like irrigations & fertilizer. Eradication of root wilt 
affected palms in the midly affected areas of Northern 
Kerala has been kept almost free of diseases by 
eradication & Survellience. Resistant breeding programme 
conducted at CPCRI. regional station Kayangulam have 
resulted in identifying tolerant mother palms and these 
were utilized in the breeding programme since 1987. The 
first batch was planted in the field in 1991 and till today 
these young palms are free from diseases and have 
come to bearing. Simultaneous efforts are being made for 
production of large scale planting material. 

(e) According to the survey conducted during 1985 a 
total of 4.10 lakh hectare of Coconut in 8 Southern 
districts of Kerala were affected by the root wilt diseases. 
The annual loss is 968 million nuls. 
fT nans/atlOn J 

Opening of Kendriya Vidyalayas 
1967. SHRIMATI SHEELA GAUTAM: 

SHRIMATI BHAVANA CHIKHLlA: 
SHRI ARVIND TRIVEDI: 
SHRI PREM DHUMAL: 
SHRI PREM CHAND RAM: 
SHRIMATI SURYA KANTA PATIL: 

Will the Minister of HUMAN RESOURCES 
DEVELOPMENT be pleased to state: 

(a) the number of existing Kendriya Vidyalayas in 
each State. State-wise; 

(b) whether there are no Kendriya Vidyalaya in many 
districts in the country; 

(c) if so, whether the Government propose to open 
more Kendriya Vidyalayas due to increasing demand of 
the States; 

(d) if so-, the details thereof; and 
(e) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) to (e) Kendriya Vidyalaya 
Sangathan has intimated that Kendriya Vidyalayas are not 
opened on Stale·wise/Oislricl·wise basis. A Statement 
indicating Kendriya Vidyalayas existing in each State is 
enclose. Kendriya Vidyalayas have been sel up to cater 
to the educational needs of wards of transferable Central 
Govt.lOefence Personnel. Kendriya Vidyalayas are also 

opened in the campuses of Public Sector Undertakings if 
Ihe concerned sponsoring project agrees to meel the 
recurring and non-recurring expenditure. The Vidyalayas 
are opened wherever there is sizeable concentration of 
Central Government/Defence Personnel, and the physical 
facilities including accommodation and land as per the 
norms are made available by the concerned sponsoring 
organisation. 

The Gov!. has approved opening of 20 Kendriya 
Vidyalayas annually in Defence / Civil Sector and as many 
in Project Sector found suitable, during the period 1993-
98. 

STATEMENT 

State-wise dls/nbu/lon of Kendnya Vidyalayas as on 
15.12.94 

SI. No. Name of States/ Uts. No. of KVs. 

2 3 

1 . Andhra Pradesh 43 
2. Assam 45 
3. Bihar 57 
4. Gujarat 41 
5. Haryana 23 
6. Himachal Pradesh 17 
7. Jammu and Kashmir 25 
8. Karnataka 27 
9. Kerala 23 
10. Madhya Pradesh 87 
11. Maharashtra 51 
12. Manipur 05 
13. Meghalaya 07 
14. Nagaland 05 
15. Orissa 27 
16. Punjab 36 
17. Rajasthan 47 
18. Sikkim 01 
19. Tamil Nadu 27 
20. Tripura 05 
21. Uttar Pradesh 116 
22. West Bengal 46 
23. A&N Island, 02 
24. Arunachal Pradesh 07 
25. Chandigarh 06 
26. Delhi 32 
27. Goa 05 
28. Pondicherry 02 
29. Mizoram 01 

Total 816 

Buildings of KVs. 

1968. OR. LAXMINARAYAN PANOEYA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether buildings for all the Kendriya Vidyalayas 
in the Country have been constructed; 
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(b) if not, the reasons therefor; 

(c) the year-wise allocation made to each State during 
the last three years for the purpose; and 

(d) the time by which the building of the remaining 
Kendriya Vidyalayas are likely to be constructed? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEpARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SEWA): (a) and (b). No, Sir. Kendriya Vidyalaya 
Sangathan has informed that out of 816 schools in the 
country, 451 vidyalayas are functioning in permanent 
School Buildings, 94 are under construction and 90 
Vidyalaya Buildings are under planning stage. In remaining 
181 Vidyalayas, the sponsoring Organisations/State 
Govts. are yet to transfer the land for construction of 
School Buildings. 

(c) No State-wise allocation is made for construction 
of Vidyalayas. 

(d) The Construction of School Buildings for the 
remaining Kendriya Vidyalayas can be undertaken only 
after suitable land is made available by the sponsors and 
preliminary drawings! estimates are prepared and subject 
to the availability of funds. There is no time frame laid 
down for the purpose. 

[English] 

National Banana Research Centre 

1969. SHRI SOBHANADREESWARA RAO VADDE: 
Will the Minister of AGRICUL TURE be pleased to slate: 

(a) whether the Committee appointed for locating a 
suitable place to start National Banana Research Centre 
has submitted its report; 

(b) if so, the main recommendations made therein; 
and 

(c) the action being taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES AND 
MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR): (a) Yes, Sir. 

(b) The Committee recommended that the National 
Research Centre on Banana may be established at 
Trichirapalli district of Tamil Nadu. 

(e) The Indian Council of Agricultural Research has 
already established the National Research Centre on 
Banana at Podavur ViUage in TrichirapaHi district of Tamil 
Nadu. 

Fair Price Shops 
1970. SHRI K.G. SHIVAPPA: Will the Minister of 

CIVIL SUPPLIES, CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the total number of Fair Price Shops in the country 
at present. State-wise; 

(b) whether a number of Fair Price Shops have been 
closed down during 1994; and 

(c) if so, the reasons therefor? 
THE MINISTER OF ~TATE IN THE MINISTRY OF 

LAW JUSTICE AND COMPANY AFfP,IRS (SHRI H.R. 
BHARDWAJ): (a) A Statement is anne)(ed. 

(b) and (c). Operational fl3sponsibility for 
implementation of Public Distribution System including 
opening and closing of Fai~ Price Shops. vests with the 
State Governments / U. T. Admini:strations. Central 
Government does not maintain any data in this regard. 

STATEMENT 
Number of Fair Pace Shops as per report receIved from 

StatelUTs upto 31.3.1994 

No. States/UTs No. 

1. Andhra Pradesh 37972" 
2. Arunachal Pradesh 599+ 
3. Assam 27522+ 
4. Bihar 51828" 
5. Goa 577" 
6. Gujarat 13223 
7. Haryana 7288-
8. Himachal Pradesh 3452 
9. Jammu and Kashmir 2685-

10. Kamataka 18818" 
11. Kerala 13325" 
12. Madhya Pradesh 22198+ 
13. Maharashtra 39926+ 
14. Manipur 1915+ 
15. Meghalaya 3629" 
16. Mizoram 923" 
17. Nagaland 262+ 
18. Orissa 23968" 
19. Punjab 10257 
20. Rajasthan 16429+ 
21. Sikkim 1417+ 
22. Tamil Nadu 21985+ 
23. Tripura 1300" 
24. Uttar Pradesh n627+ 
25. West Bengal 20206" 
26. A & Nisland 374" 
27. Chandigarh 326+ 
28. Dadra & Nagar Haveli 65-
29. Daman & Diu 31" 
30. Delhi 3521" 
31. Lakshdweep 32+ 
32. Pondicherry 358" 

Total 424038 

- Aa on 31.12.93 
+ Aa on 30.9.93 
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Depletion of Forests 

1971. SHRI UDDHAB BARMAN: Will the Minister of 
ENYIRONMENT AND FORESTS be pleased to state: 

(al whether there is a sharp depletion of forests cover, 
particulary in North-Eastern region; 

(b) if so, the factors responsible therefor; and 

(c) the steps taken/proposed to' be taken to restore 
forest cover? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENYIRONEMNT AND FORESTS (SHRI KAMAL NATH): 
(a) The State of Forests. Report 1993, published by the 
Forest Survey of India, Dehradun, has indicated in its 
fourth assessment of the forest cover of the country based 
on visual interpretation of landsat imagery pertaining to the 
period 1989-91, that there has been an overall il1crease of 
22 sq. kms in the forest cover of the country as compared 
to the earlier assessment, The Report of 1993 has, 
however, pointed out that there has been a decrease of 
635 sq. kms of forest cover in the North-Eastern region 
during the period. 

(b) The depletion of forests in the North-Eastern 
region is primarily on account of large scale shifting 
cultivation. Other lactors include' insurgency related 
problems, encroachments on forest lands, illicit cutting of 
trees, inter-State boundary dispute, timber trade in District 
Council areas. 

(c) The concerned State Governments have been 
advised to formulate and implement schemes for 
rehabilitation of jhoom lands, and to initiate effective steps 
to curb illicit felling of trees and encroachments by 
strengthening protection measures and through control of 
saw mills, enactment of legislation to regulate tree felling in 
private lands, scientific mar.agement of District Council 
Forests, imposition of restrictions on the movement of 
timber and other forest produce outside the States. etc. 

Financial Assistance to Gularat for Physical Education 

1972. SHRI SHANKERSINH YAGHELA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government of Gujarat has requested 
for financial assistance to improve the standard of physical 
education in schools of the State; 

(b) if so, the details thereof and the action taken by 
the Union Government thereon '>0 far; and 

(c) the financial assistance allocated/released by the 
Government to Gujarat during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEYELOPMENT (DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS) AND MINSTER OF 
STATE IN THE MINISTRY OF PALIAMENTARY AFFAIRS 
(SHRI MUKUL WASNIK): (a) No, Sir. 

(b) and (c). Do nol arise. 

Electrification of South-Eastern Railway 

1973. SHRI BIR SINGH MAHATO: 
SHRI ARJUN CHARAN SETHI: 

Will the Minister' of RAILWAYS be pleased to state: 

(a) the allocation made for electrification of the ~dra
Midnapore section and for conversion of unremunerative 
section on other Zonal railways; 

(b) the time by which electrification work of Adra- I 

Midnapore section is likely to be completed; 

(c) whether the electrification of Kapali road passenger 
halt station in the South-Eastern railway has been 
completed; and 

(d) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHARIEF): (a) Allocation of Rs. 60 lakhs has been made 
for the year 1994-95 for electrification of Adra-Midnapore 
section. Regarding gauge conversion, other than strategic 
lines. an allocation of Rs. 5.80 crores had been made for 
conversion of Dhaund-Baramati for 1994-95. This work has 
since been completed. This was an unremunerative line 
but the rapid development of area indicates that this line 
has potential for becoming remunerative. 

(b) The target will be fixed on receipt of clearance 
from Planning Commission. 

(c) No, Sir. 

(d) Service connection estimate for energising this 
station has been received from Orissa State Electricity 
Board only on 7.10.94. The tender for this work is under 
process and the station is expected to be electrified by the 
end of June' 95 subject to release of service connection in 
time by OSEB. 
{Translation] 

Inter-city train between Ahmedabad and Patsn 

1974. SHRI MAHESH KANODIA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the names of the inter-city trains running in 
Gujarat; 

(b) whether the Government propose to introduce an 
inter-city train between Ahmedabad and Patan in Gujarat; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHARIEF): (a) 2933/2934 Bombay-Ahmadabad Kamavati 
Express, 901119012 Bombay-Ahmadabad Gujarat 
Express, 902119022 Bombay-Surat Flying Ranee Express, 
910919110 Yalsad-Ahmadabad Gujarat Queen Express, 
905719058 Yalsad-Yadodara Express and 915319154 
Ahmadabad-RajkoVHapa Express. 

(b) No, Sir. 

(c) Does not arise. 

(d) Operational and resource constraints. 
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Price of Onions 

1975. SHRI SIMON MARANDI: 
SHRI R. SUR ENDER REDDY: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the details of the retail prices of onions (per kg.) 
during the last six months month-wise and the 
corresponding months during the past one year; 

(b) whether a ban was imposed on the export of 
onions to bring down the prices; 

(c) jf so, the details thereof; 

(d) whether the ban on the export did nOt have any 
appreciable effect on the retail price of the onions; 

(e) if so, the reasons therefor; 

(f) whether despite the high prices of onions. the 
Government have lifted the ban on export of onions 
recently; and 

(g) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NON~ONVENnONAL ENERGY SOURCES AND 
MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR): (a) A 
Statement indicating the month-end retail prices of onions 
during the current year as also during the corresponding 
months of last year at some of the important centres of 
the country is enclosed. 

(b) and (c) In order to arrest the rising trend in the 
prices of onions the Goyernment suspended the export 
of the commodity during October 22 - November 3, 
1994. 

(d) and (e) The effect of ban on export of onions 
was fell in the form of falling prices of onions in almost 
all the markets of the country. 

(f) and (g) Keeping in view the prevailing satisfactory 
price situation of onions, the ban on export of onions 
was lifted by the Government with effect from 4th 
November, 1994. 

STATEMENT 
Month and retail prices of Onions during 1993 & 1994 

St8teCentre v.,1eIy 
Kamatllka 
Beng8lore 
PunjIIb 
Luclhlana 
J8mmu • Kaalunlr 
Jemmu 
Uttar Pradesh 
Luc:Imow 
Deihl 

• Relates to 2nd Dec.. 1994 
N()-NoC OuoIed 
NR-NoC Reported 

[English] 

Year JAN. 

1893 4.00 
1l1li4 7.20 
1l1li3 5.00 
111114 5.50 
1l1li3 4.50 
1l1li4 11.00 
1l1li3 4.50 
1l1li4 8.00 
1l1li3 5.00 
1994 10.00 

Yamuna Action Plan 

1976. SHRI MOHAN RAWALE: 
SHRI SHRAVAN KUMAR PATEL: 
SHRI RAM PRASAD SINGH: 
SHRtMATI SAROJ DUBEY: 

FEB. MAR. 

5.00 4.00 
4.00 3.00 
5.00 5.00 
6.00 5.00 
5.50 5.50 
6.00 4.00 
5.00 6.00 
4.00 4.00 
7.00 7.00 
'.00 6.00 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the quantity of untreated semi-treated industrial 
and domestic waste water dumped into Yamuna from the 
various drains daily; 

(b) whether the existing sewage treatment capacity 
is woefully inadequate and the installed capacity is also 
not tully utilised; 

(c) if so, the details thereof and the reasons 
therefor; 

(d) whether Yamuna's water quality is unfit for 

Y. Per (Rs. per Kg.) 

APR. MAY JUNE JULY AUG. SEPT. OCT. NOV. DEC. 

3.50 3.00 4.00 3.00 3.60 6.00 6.00 11.00 8.60 
3.40 4.00 3.00 2.60 2.00 4.60 8.00 6.00 5.00' 
5.00 4.00 3.00 5.00 5.00 8.00 10.00 12.00 10.00 
4.00 3.00 3.00 5.00 6.00 '.00 11.00 7.00 
4.00 4.00 3.00 3.00 4.00 6.50 7.00 12.00 10.00 
4.00 3.00 4.00 5.00 7.00 7.00 11.00 6.00 5.00-
6.00 3.00 2.00 3.00 3.00 4.50 5.00 12.00 '.00 
2.00 2.00 2.50 5.00 6.00 6.00 5.00 5.00 
5.00 5.00 3.00 4.00 5.00 '.00 9.00 13.00 13.00 
NO NR 4.00 11.00 NR 8.00 "'.00 7.00 6.00' 

drinking even for animals and the river is choked with 
pollution; 

(e) if so, the details thereof; 

(I) the strategy formulated to augment the sewage 
treatment plant and to utilise the existing capacity 10 the 
maximum besides accelerating the progress of the 
Yamuna Action Plan; and 

(g) the progress made under the Yamuna Action 
Plan so far? 

THE MINISTER OF STATE OF THE MINISTI=IY OF 
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH): 
(a) Nearly 2635 million litres of domestic and industrial 
waste is generated per day from 15 towns located along 
Yamuna where pollution abatement works are to be 
taken up under the Yamuna Action Plan. The list of the 
towns with quantity of waste water generated in each 
town is given in the enclosed Statement of the total 
quantity, nearly 2000 million litres of combined industrial 
and domestic waste water is generated from Delhi and is 
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dl8thatged Into Yamuna everyday through 17 drains. 
(b) aild (c). The existing sewage treatment capacity in 

Delhi Is 1270 million IItres per day against the dally sewage 
generation of about 1700 miHIon IItres per day. Of the 
installed capacity, nearty 180 miUion IItres per day is not 
utilised clue to one of the treatment plants being under 
renovation and receipt of lower flow in another treatment 
plant. In the remaining 14 towns, no sewage treatment 
faciDty exists except for a small sewage treatment plant of 
9 miUion Iitres per day in NOfDA 

(d) and (e). The water quaUty of river Yamuna 
upstream of Delhi is fit for drinking after conventional 
treatment. The water quality of the river in the city limits of 
Delhi, Mathura and Agra is of partly '0' class which is fit 
for propagation of wildlife fisheries and partly 'E' class 
which is fit for irrigation, industrial cooling, etc. 

(f) In Delhi, the existing sewage treatment capacity is 
to be augmented from 1270 million litres per day to 2270 
million litres per day during VIII Plan by the Government of 
Delhi under its own programme. In addition, another two 
sewage treatment plants each of 10 million litres per day 
are to be set up under the Yamuna Action Pian. In the 
other 14 towns, sewage treatment plants are to be set up 
under the Yamuna Action Plan. 

(g) Work on the implementation of Yamuna Action 
Plan has begun. Detailed project report of 24 schemes 
have been approved so far. 

STATEMENT 

Qunatities of Combined Waste Water Generated in 15 
Towns Along Yamuna 

SI. State/Town 
No. 

2 

A. HARVANA 

1. Faridabad 

2. Gurgaon 

3. Sonepat 

4. Panipat 

5. Kamal 

6. Yamunagar & Jagadhari 

B. DELHI 

7. Delhi 

C. UTIAR PRADESH 

8. Saharanpur 

9. Mujaffamagar 

10. Gazhiabad 
11. HOlDA 

112361 

Waste 
Water 

(in million 
litres per 

day) 

3 

89 
112 

.23 

34 
39 
25 

2000 

33 
29 
80 

4S 
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2 3 

12. Vrindavan 2 
13. Mathura 24 

14. Agra 90 
15. Eta~ 10 

TOTAL 2635 

Antl-De8ertlftcatlon Programme 

19n. SHRI BIJOV KRISHNA HANDIQUE: 
SHRI AMAR PAL SINGH: 

Will the Minister of ENVIRONMENT AND FOREST be 
pleased to state: 

(a) the measures taken by the Government so far to 
arrest desertification; 

(b) the details thereof with financial outlay; 

(c) whether the areas for reclaiming of land degraded. 
permanenUy by heavy sand deposits due to flood will be 
included in the anti-desertification programme; and . 

(d) if so, the areas likely to be included in the 
programme? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FOREST (SHRI KAMAL NATH): (a) 
and (b). The Government launched the Desert 
Development Programme (DDP) in 19n-78 to control the 
effects of desertification in desert areas and to conserve, 
develop and harness land, water and other natural 
re$OUrces for restoration of ecological balance in the long 
run. At present the programme is under implementation in . 
131 blocks of 21 districts of five states namely Jammu & 
Kashmir, Gujarat, Haryana, Himachal Pradesh and 
Rajasthan. The total geographical area identified for 
coverage under the programme is 3.62 lakh sq. kms. DDP 
is a centrally funded programme with 100 per cent financial 
assistance by the Centre. to the progranvne States. An 
annual allocation of Rs. 8400 lakhs has been made for this 
programme for 1994-95. In addition to this, the entire 
afforestation and soil conservation effort and the various 
related programmes in areas which are prone to 
desertification, can also-be viewed as meuures to arrest 
desertification. 

(c) No, Sir. 

(d) Does not arise. 

Conference on Envlronmen1al< PoIlutiolt of Monuments 

1979. SHRIMATI DlPIKA H. TOPIWALA: WIll the 
Minister of HUMAN RESOURCE DEVELOPMENT· be 
pleased to state: 

(a) whether a National Conference on environmental 
pollution and conservation of historical monuments was 
held recently in Delhi; 

(b) if so, whether it was suggested. to appoint a 
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committee in order to integrate all efforts by different 
agencies in this direction in the Conference; 

(c) if so, the details of other suggestions made 
therein; and 

(d) the decision taken by the Government on these 
suggestions? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SEWA): (a) Yes, Sir. 

(b) and (c). The recommendations of the Conference 
have not yet been received. 

(d) Does not arise. 

Shatabdl Express 

1980. MAJ. GEN. (RETO.) BHUWAN CHANDRA 
KHANDURI: 

DR. SUDHIR RAY: 
Will the Minister of RAILWAYS be pleased to state: 
(a) whether any norms or criteria are being adopted 

for introduction of Superfast and Shatabdi Expresses, on 
new routes; 

(b) if so, the details thereof; 
(c) whether there is any proposal to introduce some 

more "Shatabdi Express· trains in near future; and 
(d) if so, the details thereof and the routes on which 

these trains are likely to be introduced? 
THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 

SHARIEF): (a) Yes. Sir. 
(b) Traffic justification, operational feasiblilty and 

resource availability. 
(c) Yes, Sir. 

(d) A Shatabdi Express is being introduced between 
New Delhi and Jaipur very shortly. Proposals to introduce 
Shatabdi Expresses on Delhi-Dehradun and Howrah-
Dhanbad-Bokaro routes are also under examination and 
action as found feasible and justified will be taken. 

Voluntary Cultural Organisation 

1981. SHRI D. VENKATESWARA RAO: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of voluntary cultural organisations that 
have been provided financial assistance under the scheme 
of Building Grants to Cultural Organisations during 1994-95 
in each State; and 

(b) the amount provided and utilised SO far by them? 
THE DEPUTY MINISTER IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SEWA): (a) 13 voluntaly cultural organisations 
have been provided financial assistance for building and 
equipment under the scheme of "Building Grants to 

voluntary Cultural Organisations" during the current 
financial year 1994-95. State/Union Territories break up is 
as follows:-

1. Andhra Pradesh 
2. Chandigam 
3. Delhi 
4. Kerala 
5. Kamataka 2 
6. Orissa 3 
7. Punjab 
8. Uttar Pradesh 
9. West Bengal 

10. Manipur 1 

Other States/UTs NIL 
(b) _The amount so far released to these thirteen 

organisations is Rs. 17,64,820,00 and the amount utilised 
so far reported is Rs. 2,50,000.00. 
[Translation] 

Botanical Gardens 

1982. SHRI DATTA MEGHE: Will the Minister of 
ENVIRONMENT & FOREST be pleased to state: 

(a) whether the Govemment propose to set up more 
botanical Gardens in the Country; 

(b) if so, the details thereof, State-wise; and 
(c) the time by which these gadens are likely to be set 

up? 
THE MINISTER OF STATE OF THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI KAMAL NATH): 
(a) to (c). Botanical Gardens have been established by the 
State Governments and Universities/Research Institutions. 
The Central Govemment provides financial assistance to 
augument facilities at Botanical Gardens. There are also 
Botanical Gardens under the Central Government. The 
Delhi Development Authority and the UP Government have 
offered to consider making available suitable land in or 
near Delhi respectively for a botanical garden. No project 
porposal has, however, been formulated. 

Promotion of Hindi Language 

1983. SHRI RATILAL VARMA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
stale: 

(a) the voluntary organisations which have been 
provided financial assistance during the last three years for 
the promotion of Hindi language; 

(b) the number of schemes formulated by the 
Government to give more encouragement to Hindi; and 

(c) the steps taken to Implement these schemes? 
THE DEPUTY MINISTER IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
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(KUMAR I SEWA): (a) During the last three financial years 
1991-92, 1992-93 and 1993-94, 169, 151 and 161 
voluntary organisations Cespectively were provided 
financial assistance for the promotion of Hindi language. 

(b) and (c). The Govemment is implementing the 
following 7 broad schemes for Promotion of Hindi:-

(1) Providing financial assistance to voluntary 
organisations for promotion of Hindi including 
publications. 

(2) Appointment and training of Hindi teachers in 
. non-Hindi speaking States/UTs. 

(3) Propagation of Hindi abroad. 
(4) Production of Unlverstiy text books in Hindi and 

regional languages. 

(5) Development of Hindi as link language through 
correspondence courses, production of bi-lingual 
and tri-lingual dictionaries etc. 

(6) Evolution of scientific and technical terminology in 
Hinid and regional languages. 

(7) Imparting training in Hindi for in-service teachers 
in non-Hindi speaking StateslUTs. 

{English] 

Vacant Po.ta In KV. of GUJarat 
1984. SHRI HARIBHAI PATEL: Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of posts of teachers including that of 
Scheduled Castes and Sclleduled Tribes lying vacant in 
Kendriya Vidyalayas in Gujarat; 

(b) since how long these posts are lying vacant; and 
(c) the reasons for delay in filling up these 

vacancies? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMAR I SEWA): (a) Kendriya Vidyalaya Sangathan has 
intimated that there are 258 posts of teachers including 
those reserved for Scheduled Castes/Scheduled Tribes 
lying vacant in Kendriya Vidyalayas in Gujarat as on 
30.9.94. 

(b) and (c). The information is being collected and will 
be laid on the table of the Sabha. 
{Translation] 

.Requlrment of Wheat 

1985. SHRI CHINMAYANAND SWAMI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government have assessed the 
requirement of wheat and Rice for 1995; 

(b) if so, the details thereof; 
(c) whether any larget has been fixed by the 

Government for this purpose; 

(d) if so, the delaIIs thereof; and 

(e) the details of the efforts being made to achieve 
the target? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI ARVIND NETAM): (a) and (b). The 
requriment of wheat ana rice at a given point of time 
depends upon a number of factors like population, 
production, availability, income distribution, price 
behaviours, consumer habits, availability of substitute! 
and other related matters. As such, it is difficult to asses 
the exact requirement of wheat and rice for 1995. 

(c) and (d). The targetted estimates of production 01 
rice and wheat have been fixed at as 78.50 and 58.50 
miffion tonnes respectively for the year 1994-95. 

(e) To give a special thrust to production of cereals, 
a modified Centrally sponsored Scheme on Integrated 
Cereals Development Programme (ICDP)-each for rice 
and wheat is beir,g implemented during the current year. 
{English] 

Sugar Technology Mission 

1986. DR. S.P. YADAV: 
SHRI SULTAN SALAHUDDIN OWAISI: 

Will the Minister of FOOD be pleased to state: 
(a) whether the Government have set up a sugel 

Technology Mission for the upgradition of technology in 
the sugar industry; 

(b) if so, the details thereof inter-alia stating the 
areas of technology and upgradation to be undertaken; 

(c) the estimated cost involved in the upgradation of 
technolgoy; and 

(d) the recovery rates estimated to increase as a 
result thereof; 

THE MINISTER OF STATE OF THE MINISTRY O. 
FOOD (SHRI KALP NATH RAI): (a) Yes, Sir. 

(b) Sugar Technolgoy Mission has been set up will 
the objective of upgrading the present technology level i' 
the Indian sugar Industry with a view to increas 
production of sugar in a cost effective manner. Th 
Mission will demonstrate the improvements in plar 
efficiency, energy conservation, improvements in sugc 
quality, pollution control and enhanced utilisation of b' 
products through systematic evaluation and induction ' 
various technologies. The project is to be completed 
period of five years. 

(c) An amount of about Rs. 15 crores is expected 
be incurred on the assessment and evaluation of vario 
technolgies and for the preparation of detail 
modernisation schemes to be implemented by t 
selected sugar factories as well as to support a f. 
research and development projects. In additon, t 
concemed sugar factories would be raising funds requil 
for implementing the schemes through various SOU" 
like Sugar Development Fund, Financial Instituions. 0 
resources etc. 

(d) The recovery of sugar from sugarcane depeI 
on cane quality which in tum depends upon 
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agrocIImatic conditions which vary from region to AIgion, 
plant's performance, management etc. It Is estimated that 
the upgradation of technology level 8 sugar plant under the 
sugar Technology Mission may result in reduction in sugar 
losses to the extent of 10 to 15% of the present level 
leading to a corresponding increase in recovery rate. 

{English] 

AsIatJc Uon 

1987. SHRI PARASRAM BHARDWAJ: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(8) whether an action plan has been formulated to 
reintroduce the Asiatic lion in Madhya Pradesh and other 
States; and 

(b) if so, the details thereof? • 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH): 
(a) and (b). Based on an international WOf1<shop on 
population and habitat viability analysis held at Baroda in 
October'93, exploration of a second home for Asiatic lion in 
India was felt immediately necessary. The Wildlife Institute 
of India (WII), Dehradun carried out a preliminary study on 
this and suggested Kuno-Palpur of Madhya Pradesh as the 
first choice for creation of a second home through reo 
introudctlon of Asiatic lions from Gir areas of Gujaral. A 
detailed survey to draw-up the action plan is under way in 
collaboration with the WII and the State Government of 
Madhya P~sh. 
{Translation} 

Development wOrk lit Southern Eastern Railway 

1988. SHRI RAM TAHAL CHOUDHARY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the losses suffered or profit earned by South 
Eastern Railway and other Railways during the last three 
years; 

(b) the achievements made in respect 01 renewal of 
traGks, electrification and other development works during 
1993-94 zone..wise; 

(c) the details of the developmental works to be 
executed by the railways during 1994-95, zone..wise; and 

(d) the expenditure to be incurred thereon? 

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHARlEF): (a) The profit earned by South Eastern Railway 
during last three years is as under:-

1881-fJ2 
1882" 
$93-84 

569.17 
793.55 

1036.01 

'38 

Statement showing losses suffered or profit earned by 
other Zonal Railways during the last three years. 

Zonal 1991-92 1992-93 1993-94 
Railways PIoIlt(+) ProfIt(+) Profit(+) 

Loss(-) Loss(-) Loss(-) 

Central (+)495.01 (+)'514.9.:1 (+}655.66 
Eastern (-)182.82 (-) 47.80 (+) 15.97 
Northern (+) 98.82 (-) 27.8] (+)224.27 
N.E. (-)312.49 (-)392.19 (-)380.00 
N.F. (-)227.55 (-)251.30 (-)194.41 
Southem (-)221.46 (-)282.20 (-)205.97 
S.C (+)110.85 (+)115.64 (+)211.54 
Western (+)414.62 (+)617.79 (+)750.91 

(b) Zone-wise achievements made in respect of 
renewal of tracks, electrification and other development 
works during 93-94 are as under:-

TRACK RENEWAL 

Zonal Railways 

Central 
Eastern 
Northern 
N.E. 
N.F. 
Southem 
S.C. 
S.E. 
Western 

Total 

ELECTRIFICATION 

Zonal 
Railways 

Central 
Eaalem 
Northern 
Southern 
S.C. 
S.E. 
Western 

Total 

Achievements (Kms.) 

421 
328 
431 
100 
126 
165 
400 
540 
302 

2813 

Route Kms electrified 
in 1993-94 

136 
89 
34 
13 
11 

219 
23 
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OTHER DEVElOPMENT WORKS 

New Lines 

During the year, construction of 211 krns. of New 
Lines was completed on the following sections:-

Zonal 
Railways 

Cehtral 
North Eastern 
Southern 
Southern Eastern 

Total 

Gauge Conversion 

Length 
Kms 

79 
14 

100 
18 

211 

In 1993-94, 1619 luna. of track, converted from NG 
and MG to BG was opened to traffic. Gauge Conversion 
on 25 other sections involving a route length of 5931 kms. 
were in progress. 

Details of Gauge Conversion completed during 1993-
94 are given beIow:-

Zonal 
Railways 

Central 
Northern 

N.E. 

N.F. 

Southern 

S.C. 

S.E. 
Western 

Section 

Daunda-Bararnati 
1 Bathinda-Hissar 
2 Phulera..Jodhpur-Bhagal Ki-Kothi 
3 Patel Ngr.-&lrairohilla 
4 Merta Rd.-Merta city 

1 Mehmoodabad-Sitapur 
2 Varanasl-Allahabad 
3 Lucknow-Manaknagar 
4 Lalkuan-Kalhgodam 
5 Burhwal-Mehboodabad 

Guwahati-L.umcIng 

1 TwnkLw-chlkja;ur 
2 Chlkjajur-chitradurg 
3 Mysore-Ashokapuram 
4 Tambaram-Egmore 

1 Narsaraopet-Donakonda 
2 Jalna-Parbhani 
3 Falakm,m ... Secunderabed 
4 BoIan.rn-Secunc 
5 Falaknuma-Mehboobnagar 

GoncIa-Arj.ri 

1 JaIpur-Phuiera 
2 JaIpur-Dulppw 

Total 

Length 
Kms. 

42 
157 
261 

3 
15 

60 
126 

5 
29 

38-

181 

215 
16 
5 

27 

75 
116 
28 
14 
99 

62 

55 
8 

1657 

__ ......... 1It ........... IICIIIDn ........ to ............. 
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Doubling 

DoubIe/ Multiple lines totalling 295 kms. were 
corrmissioned to traffic in 1993-94. Details •• given 
below: 

Zonal. 
Railways 

Central 

Eastern 

Northern 

N.F. 

Southem 

S.C. 

S.E. 

Western 

Total 

Section 

1 Kiratgarh-KaIaakher 
2 Metpaujara-Bharatwade 
3 Narkhed-Melpaujara 

1 Jamirghate-KhaIIipw 
2 KhaItipur-chamagram 
3 Bonidanga Unk Cabin 
4 KiuhJarnalpw-Bagalpur 
5 Mughalsarai-Gaugkhaja 

1 Nizamuddin-TIIak Bridge 
2 Rampur-Azadpur 
3 Rohtak-Jakhal 

T eIta-DaIkoIa 
Ouilon-KarunagapaJli 

1 Sen.m-Malkhald 
2 Ungeri-Narainpet 
3 Narainpet-Chcgunla 
4 Yadgiy-Ungeri 
5 Thagundl-Yadgiy 

1 Joranda Rd.-DhankanaI 
2 Raipur-VIZianagaram 

1 BoIaI-Akodia 
2 Mahi Bridge 

Length 
Kms. 

12.00 
16.00 
34.00 

6.4$ 
8.56 
2.04 
4.89 
4.02 

5.00 
8.00 

11.00 

8.50 
14.00 

12.40 
12.60 
10.58 
10.86 
9.38 

9.00 
83.00 

12.00 
1.00 

295.26 

(c) and (d). Details of electrification works planned for 
execution in 1994-95 and expenc:Iture to be incuned 
thereon are as under:-

Zonal 
Railways 

Central 

Nofthern 

S.C. 

2 

1 Bina-Katni 
(8aIence pcrion) 
2 Branch lines 

1 SoMpr-Paniu 
2 a.ndeI-t<8lwa 
3 SItarampur-

MughaIseqi 

Deltll-LucI1iIna 
Branch .... 

LengIh 
Kms 

3 

8.00 

78.00 

145.00 
35.00 
70.00 

80.00 

27.00 

OuUay 
for 

1994-95 
(Rs./ 

c:roresl 

4 

43.00 

5.00 

20.00 
15.00 
25.00 

2I.5t 
e.oo 
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S.E. 

2 

Katni-Bilaspur 
(Balance portion) 

3 4 

58.00 51.00 

Total 500.00 193.59 

Other developmental works to be executed by the 
Railways during 1994-95 zone-~ise are contained in the 
works machinery and rolling stock programmes of the 
Railways for 1994-95 which was supplied to the Hon'ble 
Members as part of the Railway Budget documents in 
Feb. '94. 

The budget outlays in 1994-95 for such development 
works, planheadwise and zone wise are as under:-

(Amount in 
crores of Rs.) 

Central Railway New Line 21.16 
Gauge conversion 10.80 
Doubling 16.18 
Computerisation 5.25 
Bridge works 8.82 
S&T works 36.29 
Workshop & Sheds 11.87 

Eastern Railway New Line 3.00 
Doubling 49.55 
Computerisation 2.96 
Bridge works 8.45 
S&T works 36.05 
Workshop & Sheds 16.68 

Northern Railway New Une 59.00 
Gauge Conversion 190.79 
Doubling 8.54 
Computerisation 60.23 
Bridge works 15.31 
S&T works 37.98 
Workshop & Sheds 16.85 

N.E. Railway New Line 12.00 
Gauge Conversion 93.63 
Doubling 5.50 
Computerisation 0.32 
Bridge works 5.50 
S&Tworks 14.71 
Workshop & Sheds 2.50 

N.F. Railway New Une 13.09 
Gauge Conversion 120.09 
Doubling 5.00 
Computerisation 0.35 
Bridge works 2.SO 
S&T works 7.79 
Workshop & Sheds 7.00 

Southern Railway New Una 4.59 
Gauge Conversion 118.53 
Doubling 19.00 
Computerisation 4.52 
Bridge works 7.61 

S.C. Railway 

S.E. Railway 

Western Railway 

S&T works 
Workshop & Sheds 
New Line 
Gauge Conversion 
Doubling 
Computerisalron 
Bridge works 
S&T works 
Workshop & Sheds 
New Line 
Gauge Conversion 
Doubling 
Computerisation 
Bridge works 
S&T works 
Workshop & Sheds 
Gauge Conversion 
Doubling 
Computerisation 
Bridge works 
S&T works 
Workshop & ,Sheds 

(Amount in 
crores of Rs.) 

18.67 
18.75 
2.00 

294.55 
9.39 
1.83 

22.87 
19.38 
2.45 

SO.11 
23.40 
32.93 
0.94 

12.36 
12.63 
18.56 

153.31 
4.11 
3.58 
9.19 

42.74 
23.25 

The expenditure during this year on Railway 
Electrification is planned at Rs. 245.2 crs. 
[English} 

Foodgralns Production 
1989. SHRI D. VENKATESWARA RAO: Will the 

Minister of AGRICULTURE be pleased to state: 
(a) whether the strategy to augment foodgrains 

production to meet the projected demand over the next 15 
years was reviewed at the meeting held recently; 

(b) if so, the main issues discussed therein; 
(c) the outcome thereof; and 
(d) the details of the action plan prepared by the 

Government in this regard? 
THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE (SHRI ARVIND NETAM): (a) No, Sir. 

(b) to (d). Question does not arise. 

Problems of Fisheries 
1990. SHRI N. DENNIS: Will the Minister of 

AGRICULTURE be pleased to state: 
(a) whether the Government have discussed the 

problems faced in development of fisheries with the 
fisheries Ministers pf the States; 

(b) if so, the details thereof; 
(c) if not, whether the Government propose to convene 

a meeting in this regard; and 
(d) if so, the details thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

NON-CONVENTIONAL ENERGY SOURCES AND 
MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR): (a) and (b). 
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Various aspects of fisheries development and the 
measures to be adopted for implementing the programmes 
in an effective manner to achieve optimum growth of the 
fisheries sector have been discussed with the Ministers in 
charge of Fisheries of the States/UTs in the meeting of 
the Central-Board of Fisheries held in October, 1994 in 
New Delhi. 

Discussions have been held inter-alia, on the following 
aspects of fisheries development:-

(i) Identification of new species for development 
of aquaculture. 

(ii) Development of infrastructure for inland fish 
marketing. 

(iii) Construction of fishing harbours and other 
infrastructure. 

(iv) Sustainable aquaculture and the environment. 
(v) Protection of interests of traditional! small 

scale fishermen. 
(vi) Human resource development in fisheries 

sector. 
(vii) Welfare of fishermen. 

(c) and (d). Do not arise. 

Preservation of Crocodiles 

1991. SHRI K. PRADHANI: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) the various schemes being launched for the 
preservation and growth of crocodiles in each State; 

(b) the fund provided by the Government for this 
purpose during last three years, State-wise; and 

(c) the achievements made so far, scheme-wise? 
THE MINISTER OF STATE OF THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI KAMAL NATH): 
(a) No new schemes are being launched by the 
Government of India for the preservation and growth of 
crocodiles in the country. However a project launched with 
the assistance of Food & Agricultural Organisation in 1975 
which continued upto 1982 was successful in the 
conservation of the 3 speCies of crocodilians found in the 
country. Therefore, at present not need is felt for any new 
scheme for this purpose. 

(b) No fund has been provided by the Central 
Government to the States for this purpose in ihe last three 
years. 

(c) Does not arise. 

Murder In Deihl University 

1992. SHRI RAM VILAS PASWAN: 
SHRIMATI GIRIJA DEVI: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether during the recent Delhi University 
elections some candidates were murclered and attempts to 
kill certain other candidates were made; 

(b) if so, the details thereof; 
(c) whether the question of growing violence during 

University elections has been critically examined by the 
Government; and 

(d) if so, how does the Govemment propose to check 
violence during University elections? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SEWA): (a) to (d). According to the information 
furnished by the University of Delhi, the following incidents 
of violence during elections of Delhi University Students' 
Union (DUSU) were reported to the University: 

(i) A candidate for the post of Presidentship of 
DUSU was attacked at midnight in front of her house when 
she was standing with a few of her team members. Some 
anti-social elements allegedly fired a shot from a distance 
which damaged the car but the candidate remained unhurt. 

(ii) A gun was fired in the premises of Alma Ram 
Sanatam Dharam College during the process of a conflict 
between two prospective candidates for the college 
elections. In the process one innocent' student was hurt 
and had to be hospitalised. 

It 

(iii) A candidate contesting elections in Desh Bandhu 
College was called out from his house at an odd hour and 
was subsequently murdered. As per the information of the 
University, this case was actually not related to elections 
but to some kind of personal enmity. 

(I 
These pre-election incidents were critically reviewed 

by the University and immediate preventive measures were 
taken both by the law enforcement authorities as well as 
the proctorial team of the University. These included 
adequate protection to the candidates, strict vigilance, 
deployment of more force, monitoring of the movement of 
anti-social elements and regulated entry of students 
through strict checking of identity cards etc. Following 
these measures, there was no incident of violence of any 
account during and atter elections at the University and the 
affiliated colleges. 

Economic PoliCies on Education 

1993. SHRIMATI GIRIJA DEVI: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether any comprehensive study has been made 
by the Government regarding the impact of the new 
economic policy and the structural adjustment programme 
on the education system in the country being carried out 
under the World Bank and Intemational Monetary Fund; 

(b) if so, the details thereof; and 
(c) the manner in which the Government propose to 

achieve the objectives of the Education Policy? 
THE DEPUTY MINISTER IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SEUA): (a) No Sir. 
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(b) Does not arise. 

(c) In pursuance of National Policy on Education 
(NPE), 1986 several programmes have_been launched with 
a view to improving access to, retention in and quality of 
education. Since 1991-92, there has been a significant 
step up in allocation for education, particularly in plan 
allocations for elementary and adult education. 

Percentage of Reservation In Kendrlya Vldyalayas 

1994. SHRI MUHI RAM SAIKIA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to refer 
to the reply given to Unstarred Question No. 2416 dated 
9.8.1994 and state: 

(a) the total reservation of different kinds provided in 
advertised vacancies of different categories of teaching 
posts by Kendriya Vidyalaya Sangathan in the month of 
April-May 1994; 

(b) whether the total percentage of reservation 
crosses the maximum limit prescribed by the Supreme 
Court of India; and 

") if so, the reasons for the violation of Supreme 
Cour1's orders? 

THE DEPUTY MINISTER IN :THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) to (c). Kendriya Vidyalaya 
Sangathan has intimated that it follows the instructions 
issued by the Department of Personnel & Training 
regarding the reservations for OBCs, SClST, Physically 
Handicapped and Ex-servicemen etc. For the recruitment 
of teachet:a, based on the advertisement i~ during 
April-May, 1994 also the instructionS issued by the 
Department of Personnel and Training will be followed. 

. {Translation] 

Admission In Jamie Millia Islamla University 

1995. DR. MUMTAZ ANSARI: Win the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
stale: 

(a) whether the Jamia Millia Islamia University has 
amended the rules regarding admission recently; and 

(b) if so, the details thereof and the reasons therefor? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) and (b). According to the information 
fumished by Jamia Millia Islamia, the University has not 
made any change recently in its admission rules except 
that in the beginning of the Session 1994-95, the University 
increased 5% marks in minimum requirements of 
admission of some P.G. Courses, such as M. Phil 
(English), M.A. in ArabiclPeraianllsiamic Studies 10 as to 
bring eligibility criteria at par with other Courses. 

World Bank Aulatanee for Education 

1996. DR. RAMKRISHNA KUSMARIA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government have received any 
financial assistance from the World Bank to promote 
primary education in Madhya Pradesh; 

(b) if so, the details thereof; and 

(c) the names of the districts of Madhya Pradesh 
where the primary schools are proposed to be opened with 
the said assistance? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) to (c). No financial assistance has 
been received from the Wond Bank to promote primary 
education in Madhya Pradesh. However, the European 
Union (EU) is providing financial assistance as programme 
support for District Primary Education Programme in India. 
The EU funds are being applied to 19 districts of Madhya 
Pradesh under the District Primary Education Programme. 
The districts are Raisen, Mandsaur, RaUam, Tikamgarh, 
Guna, Raigarh, Ohar, Betul, Sehare, Chattarpur, Satna, 
Panna, Rajnandgaon, Rewa, Bilaspur, Rajgarh, Sidhi, 
Shahdol and Sarguja. 
[English} 

Fish HarbouralLandlng Centres 

1997. SHRI THAYIL JOHN ANJALOSE: 
DR. K.D. JESWANI: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the details of fish harboursllanding centres taken 
up for development alongwith cost inVOlved in each case 
during 1994-95, Slate-wise; 

(b) the details of such projects pending with the 
Government at present with cost inVOlved in each case, 
State-wise; and 

(c) the steps taken to clear the same early? 
THE MINISTER OF STATE IN THE MINISTRY OF 

NON-CONVENTIONAL ENERGY SOURCES AND 
MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE lSHRI S. KRISHNA KUMAR): (a) The 
details of fishery harbours/fish landing centres sanctioned 
during 1994-95 are as under: 

State 

1. Orissa 

2. Kerala 

Location of Fishery Approved cost 
HarbourlFish (Rs. in lakhs) 
Landing Centre 

Bhusandpur-
Balipatpur 
Kayamkulam 

95.00 

624.60 

(b) and (c). As per statement enclose. 
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STATEMENT 

S. No State Location of 
Fishery 
Harbour/ 
Fish Landing 
Centre 
proposed! 
pending 

1. 

2. 

3. 

Karnataka Malpe, 
State-II 

West Digha, 
Bengal Stage-II 

Maharashtra Sassoon 
Dock 

[Translation] 

Proposed 
Estimated 
cost 
(Rs. in 
lakhs) 

1058.00 

471.92 

1431.36 

Present 
positio'n/ 
steps taken 
to clear the 
project 

Additional 
information 
in support of 
justificaiton 
for the 
project, 
awaited from 
the State 
Government. 
Scrutiny and 
appraisal of 
project 
proposal 
taken up. 
Scruitiny and 
appraisal of 
project 
proposal 
taken up for 
revising the 
cost 
estimates 
from Rs. 
680.24 lakhs 
to Rs. 
1431.36 
lakhs. 

Employment-Oriented Subjects In Schools 
1998. SHRI RAJENDRA KUMAR SHARMA: Will the 

Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government propose to include 
Agriculture as a compulsory subject utp 10th Standard in 
schools of rural areas; 

(b) whether the Government also propose to introduce 
employment oriented subjects such as gardening and 
animal husbandary etG. in Schools; 

(c) if so, the details thereof;' and 
(d) if not, the reasons therefor? 
,THE DEPUTY MINISTER IN THE MINISTRY OF 

tiUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) The NCERT's National Curriculum 
for Elementary and Secondary EduCjition does no! provide 
for agriculture as a compulsory' subject. However, 
agriculture Is being taught In schools ,In one form or the 
other through environmental studies, work experience and 
biology. 

(b) to (d)" Under the Centrally Sponsored Scheme of 
Vocationalisation of Secondary Education at +2 level, a 

1.1s2368 

number of agriculture related vocational courses have been 
introduced in selected secondary schools in the country. 
As per information available, a course on gardening has 
been introduced in about 78 schools in six States and a 
course on animal husbandry in 5 schools in one State. 

[English] 

Sponsorship of German Play 

1999. SHRI ATAL BIHARI VAJPAYEE: 
SHRI SANAT KUMAR MANDAL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Department of Culture and the Indian 
Council of Cultural Relations (ICCR) have sponsored a 
German-Jamaican theatre group to produce and stage a 
play in India; 

(b) if so, the details thereof. the terms of sponsorship 
and the amcunt of expenditure to be incurred on this piny; 

(c) whether Max Muller Bhawan, the premier German 
cultural institution in India has declined to recommend the 
Group Leader on professional grounds; and 

(d) if so, the reasons for sponsoring this Group by the 
Department of Culture and the ICCR? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVEL0PMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA) (a) and (b): The Department of Culture 
and Indian Council for Cultural Relations agreed to 
cooperate and to render necessary help for staging of the 
play in India. The Department of Culture released a grant 
of Rs. 15 lakhs to the Indian Council for Cultural Relations 
to enable coverage of the expenditure on accommodation 
and transport of the personnel of World Theatre Project. 
However, it was not involved beyond the facilitative role. 

(c) and (d). the play staged in India was directed by 
Mr. Roland Reber who also headed the World Theatre 
Project. The Department of Culture neigther requested the 
Max Muller Bhawan for any opinion about the Group 
Leader nor has the Max Muller Bhawan communicated any 
opinion on the Group Leader to this Department. 

The Department of Culture mainly agreed to support 
since: 

- the World Theatre Project had the support of the 
German National Commission for Cooperation with 
UNESCO; 

- It was perceived that the World Theatre Project in 
India would facilitate further growth in Indo-German 
relations to bring two cultures closer; 

- the project included apart from Indian artists both 
German and Jamaican artists - thus the cast was 
multinational; and 

- the Theatre Group ran into problems for lack of 
sponsorship for which they hoped and it was 
considered difficult to let them down. 
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Task Force Committee on Organic Farming 

2000. SHRI UDA YSINGRAO GAIKWAD: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether any Task For~e Committee on Organic 
farming has been constituted; 

(b) if so, the details thereof with terms of reference of 
the Committee; 

(c) whether the Committee has submitted its report; 
(d) if SO, the details of recommendations made 

therein; and 
(e) the steps being taken/proposed to be taken by the 

Government to implement those recommendations? 
THE MINISTER OF STATE IN THE MINISTRY OF 

NON-CONVENTIONAL ENERGY SOURCES AND 
MINISTER OF STATE IN THE MINSITRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR):· (a) and (b). 
Yes, Sir. The Department of Agriculture & Cooperation 
constituted a Technical Group to study the possibilities lor 
promoting organic farming. The objective of the study are 
as under: 

1. To visit and observe organic farming practices in 
different farmes. 

2. To evaluate the performance of organic farming 
pract.ices in respect of crop production. 

3. To identify the scope of organic farming. 
4. To study the viabijity of the system. 
5. To advise the Government for framing the policy on 

adoption of organic farming for agricultural production. 
(c) and (d). Yes, Sir. the team visited certain farms, 

research institutions in States within the country and made 
recommendations which are advisory in nature like 
suggestions to encourage the use of organic manures, 
green manures, biofertilisers and creation of awareness 
among the farmers about the benefits of organic farming, 
to emcourage dairies among the landless labourers, 
adoption of approach of Integrated Pest Management and 
incentives for production of Organic manures. The team 
also suggested that ICAR should take up the proposals to 
formulate package of practices for organic farming 
including use of compost and various methods of 
composting and may also organise training for extension 
workers and farmers in the methods to use biofertilisers 
and bio-pesticides etc. 

(e) The recommendations made by the Technical 
Group have been sent fo State Governments/Agricultural 
UniversitieslResearch Institutions and concerned 
Departments for implementation. 

{TranslBtionJ 

Awards to Sclentlsta 

2001. SHRI BHEEM SINGH PATEL: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
-state: 

(a) whether the Scientists and Technical Experts 

working in various Indian Technological Institutes have 
been awarded for their research works during the last three 
years; 

(b) if so, the details thereof; and 
(c) if not, the reasons therefor? 
THE DEPUTY MINISTER IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SEWA): (a) to (c), The .various awards received 
by the faculty and scientists of IITS in recognition to their 
contribution to their respective fields of endeavours include, 
among others, the prestigious awards like Shanti Swarup 
Bhatnagar Award, Jawaharlal Nehru Birth Centenary 
Research Award, Herdilia Award, AK. Bose Memorial 
Award, G.D. Birla Award, William Gilbrt Award, Homi 
Bhabha Award for Applied Science, Fellowship Indian 
National Science Academy, Indian National Academy of 
Engineering etc. t 

Public Distribution System 

2002. DR. P.R. GANGWAR: 
SHRI SYED SHAHBUDDIN: 
SHRI RAMCHANDAA VEERAPPA: 

Will the Minister of CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION be pleased to 
state: 

(a) whether the quantity supplied through the PDS lor 
urban and rural population in respect of rice, wheat, sugar, 
cooking oil and kerosene in uniform throughout the 
country; 

(b) if not, the details thereof, Slatewise, and the 
reasons for the variation; 

(c) the rercentage 01 urban and rural population 
covered by the PDS at present; and 

(c) the sale price of these iiems as on 1 April, 1991, 
1 April, 1994 and 1 October, 1994 respectively? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW JUSTICE AND COMPANY AFFAIRS (SHRI H.Rr 
BHARDWAJ): (a) to (c). The Central Government makes 
bulk allocation of six key essential commodities viz .. rice, 
wheat, levy sugar, kerosene oil, imported edibl9' oil and 
soft coke to StateslU.Ts. for distribution through Public 
Distribution System (PDS) taking into account availability in 
the Central Pool, seasonal factors, inter-se requirements of 
SlateslUTs. etc. The operational responsibility for 
implementing the PDS vests with the State Government 
and decisions like sub-allocation to districts/regions within 
the State, scale of entitlement of PPS commodities, etc., 
are taken by them. Keeping in view the diverse conditions 
prevailing in the country, it would neither be feasible nor 
desirable to have uniform scale of ration throughout the 
country. As per present policy, coverage under PDS is 
universal and all urban and rural households are entitled to 
the benefits of the PDS. 

(d) The Central Issue f!rices of PDS commodities as 
on 1 st April 1991, 1st April 1994 and 15t October, 1994 are 
as under: 

'. -
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Commodity Effectiva 
(i) Rice 1. 4.91 

1. 4.94 
1.10.94 

(ii) wheal 1. 4.91 
1. 4.94 
1.10.94 

PDS 
Common FInIt 
289 349 
537 617 
537 617 

PO S 
234 
402 
402 

(As. per qII.) 

Superflnlt 
370 
648 
648 

(As. per lonna) 
Bulk 15 ~.g. 

(,ii) Impor1ed 1. 4.111 16500 19000 
Ebibie Oil 1. 4.94 

1.10.94 
22000 25000 
24000 27000 

(iv) Kerosene 1. 4.91 2446.16 KL (A) 
(Domestic use) 1. 4.94 

1.10.94 
200t .40 KL (B) 
2001.40 KL (B) 

(A) Inclusive of excise duty. 
(B) Exclusive of excise duty. 

(v) Levy lIUOar 
(Aetail) 

1. 4.91 Rs. 5.25 per kg. 
1. 4.94 As. 9.05 per kg. 
1.10.94 As. 9.05 per kg. 

Gauge Conversion 

2003. SHRIMATI KRISHNENDRA KAUR (DEEPA): 
SHRI SATYA DEO SINGH: 
SHRI SYED SHAHABUDDIN: 
SHRI SULTAN SALAHUDDIN OWAISI: 
SHRI DATIATRAYA BANDARU: 
SHRIMATI VASUNDHARA RAJE: 
DR. LAL BAHADUR RAWAL: 
SHRI SURYA NARAYAN YADAV: 
SHRI RAM KAPSE: 

Will the Minjster of RAILWAYS be pleased to state: 
(a) the total length and the detail of sections where 

metre gauge railway line is being converted into broad 
gauge. zone-wise and State-wise during the last three 
years. till date; 

(b) whether the progress of tnese project is as per 
schedule; and 

(c) the details of the expenditure incurred in carrying 
out the above conversion work? 

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHAAIEF): (a) A Statement is attached. 

(b) Yes. Sir. 
(c) The expenditure incurred in the last 3 years in 

carrying out the gauge conversion works is. As. 1827.27 
crores. In this year the provision in the budget for gauge 
conversion works is As. 1005.13 crores. 

Statement 

(a) The sections converted into BG during the last 
three years till date are as under:-

S.No. Name 01 Seclion/line 

1111-12 

1. Menrnad·Aurangebed 

2. Salempur-8arhejl Bazer 
Total: 

Zone lenGth Stata 
(Kms.) 

sc 
NE 

114 Meh8rltlhlra 

21 BIhar 
135 

1112-113 
1. Lucknow·Kanpur 
2. OeIhi·Aewari 
3. KoIkapura·Fazilka 
4. Lalgarh·Merta Road 
5. Lalgarh·KoIayat 
6. Nadiad·Kapadllanj 
7. Sewairnodhopur·Jaipur 
8. Bangalore· Tumkur 
9. Myeor .. Bangalore 

10. Bengalore·Yelahanka 
11. Guntur·Narsaraopel 
12. Dindigu~ Tuticorin 
t3. Betl8ry·Aayadurg 
14. Aurangabad·Jalna 
15. Parbhani·Parli Vaijnalh 
16. Burhw,I·Mehmoodabad 
17. Mankapur-Katra 
18. Purulia·Kotsh,la 

1193-84 
1. Oaund·Baramali 

2. Bath,nda·Hissar 

3. Phulera-Jodhpur-
Bhagal-K,-Kolhi 

4. Palel Nagar·Sarai 
rohilla 

Total: 

5. Merta Rd.-Merta City 

6. Mehmoodabad-Sitapur 

7. Varanasi-Allahabad 

8. Lucknow-Manaknagar 

9. Lalkuan·Kathgodam 

10. Guwahati·Lumding 

11. Tumkur-Chikjajur 

t2. ChiklaJur-CMradurg 

13. Mysore-Ashokapuram 

14. Tambaram·Egmore 

15. Narsaraopet-Oonakonda 

16. Jalna-Parbhano 

17. Falaknuma-Secunderabad 

18. Bolarum-Secul1derabad 

19. Falaknuma· 
Mahmoobnagar 

20. Gondia·Arjuni 

21. Jaipur·Phulera 

22. Jaipur·Durgapur 

Total: 

ttM-H 

1. Parbani·Puma 

2. Arjuni·Wadsa 

3. Chikjajur·Chitradufg 

4. Hissar-Rewari 

NR 
NA 
NR 
NR 
NR 
WA 
WA 
SA 
SA 
SR 
SC 
SA 
SC 
SC 
SC 
NE 
NE 
SE 

CR 

NA 

NR 

NR 

NR 

NE 

NE 

NE 

NE 

NF 

SR 

SA 

SA 

SA 

SC 

SC 

SC 

SC 

SC 

SE 

WA 

Written Answers 

59 Uttar Pradesh 
83 Haryana 
80 Punjab 

177 Rajasthan 
47 -do. 
45 Gujarat 

125 Rajaslhan 
59 Karnataka 

138 Karnataka 
12 Karnataka 
46 Andhra Pradesh 

196 Tamil Nadu 
54 Karnatake 
64 Andhra Prad9$l1 
63 Andhra Pradesh 
38 Uttar Pradesh 
30 Uttar Pradesh 
35 West Bengal 

l351 

42 Maharaslra 

157 PunjablHaryana 

261 ABjaslhan 

~ Delhi 

15 RBjasthan 

60 Uttar Pradesh 

126 Uttar Pradesh 

5 Uttar Pradesn 

29 Uttar Pradesh 

181 N_E. Aegion 

215 Karnatake 

16 Karnataka 

5 Karnataka 

27 Tamilnadu 

75 Andhra Pradesh 

116 Maharashtra 

28 Andhra Pradesh 

14 Andhra Pradesh 

99 Andhra Pradesh 

82 Mahar8:6htra 

55 Rajaslhan 

150 

WA 8 -Aatasthan 

sc 
SE 

SR 

NR 

16111 Fbtjaalhan 

2i Andhr. PrldNh 

23 Madhya Pradesh 

18 Kamalatta 

143 PunjablHaryana 
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5. Rewari·Jaipur WR 225 HaryanaIRajasthan 

6. Birur·Shimoga SR 63 Karnataka 

7. Chikjajur-Harihar SR 60 Karnataka 

8. Donakonda·Giddalaur SC 84 Andhra Pradesh 

9. Mi~a·Belgaum SC 188 Karnataka 

10. Champarmukh· NF 21 I\iortheast Region 
Haibargaon 

Total 854 

Percentage of Pass Students In K.Vs. and Navodaya 
Vidyalayas 

2004. SHRI C.P. MUDALA GIRIYAPPA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the percentage of students who passed 10th and 
12th classes in Navodya Vidyalayas and Kendriya 
Vidyalayas for the last three years; 

(b) whether the percentage has gone down 
considerably in these Vidyalayas; 

(c) if so, the reasons therefor; and 

(d) whether the Union Government contemplate to 
take remedial measures to improve the situation of these 
Vidyalayas? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE 
(KUMARI SELJA): (a) According to information furnished 
by Kendriya Vidyalaya Sengathan and Navodaya Vidyalaya 
Samiti, the pass percentage of students at classes 10th 
and 12th from Kendriya Vidyalayas and Navodaya 
Vidyalayas during the last three years is as under:-

Year 

1992 
1993 
1994 

Pass %age in KVs. 

Class X Class XII 

85.53 84.80 
87.43 81.95 
85.80 83.60 

Pass %age in NVs. 

Class X Class XII 

89.9 77.00 
93.7 66.8 

93.08 78.37 

(b) to (d) No. Sir, However, Improvement of academic 
standards in Kendriya Vidyalayas and Navoday Vidyalayas 
is an ongoing process through regular academic 
inspections of Vidyalayas. inservice courses for teachers 
and monitOring the evaluation activities. 
[Translation) 

Gauge Conversion In U.P. 

2005. SHRI KHELAN RAM JANGDE: Will the Minister 
of RAILWAYS be pieased to state: 

(a) the total length of broad gauge and metre gauge 
railway line in Bilaspur district of Uttar Pradesh; 

(b) whether the Government propose to lay more 
Railway lines; 

(c) if so, the details thereof; and 

(d) if not, the reasons' therefore? 

THE MINISTER OF RAILWAYS (SHRI CK JAFFER 
SHARIEF): (a) There is no Bilaspur District in Uttar 
Pradesh. 

(b) to (d) Do not arise. 

(English) 

Strike by· FC. Workers 

2006. SHRI SULTAN SALAHUDIN OWAISI: 
SHRI P.C. THOMAS: 
SHRI RAMASHRAY PRASAD SINGH: 

Will the Minister of FOOD' be pleased to state: 

(a) whether workers of the Food Corporations of India 
went on strike in recent months; 

(b) if so. the reasons therefor; 

(c) whether any alternative arrangement was made to 
maintain the supply of essential commodities under the 
Public Distribution System during this period; 

(d) if so, the reasons thereof; 

(e) the extent to which the Government have 
considered the demands; and 

(f) the steps taktm by the Government to avert such 
strikes in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD (SHRI KALP NATH RAI) : (a) and (b) The FCt,.. 
Workers Union had adopted an agitation~ approach for 
acceptance of an understanding which they had signed 
with FCI management in April. 1994. 

(c) and (d) In order to ensure smooth supply of 
foodgrains through the public distribution system Fel had 
drawn up a contingency plan. The State Governments 
were also advised to make necessary arrangements for 
lifting stocks of foodgrains and sugar directly from wagons 
and rail heads. 

(e) and (I) Two of the major components of their 
understanding concerning (i) acceptance of the award of 
NIT Bombay relating to grant of status of departmental 
workers to workers of 49 Direct Payment System depots. 
as negotiated by FCI management with the labour union. 
and (ii) upgradation of note/management Committee 
System to Direct Payment System have since been 
accepted. As a result. the Union called oft its agitation with 
effect from 1.11.1994. The situation in the organisation I§ 
now by and large peaceful. 
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Renovation of Monuments 
2007. SHRI SRIKANTA JENA: Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 
stale: 

(a) whether the Government have finalised a scheme 
for the renovation of monuments of historical importance in 
the country; 

(b) if so, the number of such monuments identified for 
comprehensive conservation works during the current 
years,' State-wise; 

(c) whether any private participation in the venture is 
also proposed; 

(d) if so, the details thereof; and 

(e) the manner in which the private enterprises are 
proposed to be invited to take up the project? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT(DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF CULTURE 
(KUMARI SELJA): (a) and (b) The number of monuments 
identified for comprehensive conservation works during the 
current financial years is given in statement attached. 

(c) No. Sir. 

(d) and (e) Do not arise. 

STATEMENT 

Number of Monuments identified for comprehensive 
conservation works during the current year State- Wise 

Name of StatelU.T. 

Andhra Pradesh 

Assam 

Arunachal Pradesh 

Bihar 

Daman & Diu 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashlra 

Manipur 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Number of 
Monuments 

38 
5 

9 

1 

18 

2 

8 
8 
6 

12 

27 

5 
27 

23 

17 

4 

22 

Name of StatelU.T. Number of 
Monuments 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

Laboratories of ASI 

18 

2 

32 
12 

2008. SHRI P. KUMARASAMY: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Archaeological Survey of India has set 
up laboratOries to carry out the scientific studies; 

(b) if so, the details including the location thereof; 
(c) whether the Government propose to set up some 

more such laboratories; 
(d) if so, the locations thereof; and 
(e) the amount Sanctioned for the purpose? 
THE DEPUTY MINISTER IN THE MINtSTRY OF 

HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE 
(KUMARI SEWA): (a) Yes, Sir. 

(b) The laboratories set up by the Archaeological 
Survey for scientific studies are; 

i) Science Laboratory at Dehradun. 
ii) Regional Laboratory at Hyderabad & Indore. 
iii) Air Pollution Laboratory at Agra. 
iv) Zonal Laboratories at Chandigarh, Delhi Agra, 

Jaipur, Baroda Patna, Bhubaneshwar, Aurangabad, 
Mysore and Madras. 

(c) to (e) proposals for the setting up of a Field 
Laboratory at Goa, Zonal Laboratories at Jammu, 
Luncknow, Murshidabad & Gauhati, Radio Carbon dating 
Laboratory at Delhi and Thermo Luminiscience Laboratory 
at Dehradun are under consideration. 

Private participation In Technical Education 
2009. SHRI MANJAY LAL: Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether attention of the Government has been 
drawn towards the news-item capitioeod "Private 
participaion mooted" appearing in "Times of India" dated 
November 14, 1994; 

(b) if so, whether the Government propose to 
encourage private participation in technical education; and 

(c) if so, the details thereof? 
THE DEPUTY MII',IISTER IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE 
(KUMARI SEWA): (a) ,Yes, Sir. 

(b) and (c) The National Policy on Education 
emphasises the need for participation of private and 
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voluntary organisations in technical educatioo,. Academically 
and financially viable propOsals for establishment of technical 
institutions in the private sector are always encouraged by 
the All India Council for Technical Education (AICTE). 

District Primary Education Programme 
2010. SHRI GOPI NATH GAJAPATHI: 

SHRI BOLLA BULU RAMAIAH: 
SHRI D. VENKATESHWARA RAO: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have a proposal to 
implement District Primary Education Programme (DPEP): 

(b) whether the negotiations for funds are on with the 
Overseas Development Association of UK; 

(c) tlie time by which it is likely to be implemented; 
(d) the funds earmarked for implementing this 

programme during Eighth plan periOd; and. 
(e) the details thereon? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOP-MENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF CULTURE) (KUMARI 
SEWA): (a) to (e). In keeping with the National policy on 
Education as revised in 1992 and its Programme of Action 
1992 a Centrally Sponsored Scheme of the Government of 
India to achieve Unviersalisation of Elementary Education 
titlfld 'District Primary Education Programme' (DPEP) has 
been approved: The Programme is implemented in its first 
phase in 42 districts in Assam. Haryana, Kerala, Karnataka, 
Madhya Pradesh, Maharashtra and Tamil Nadu. European 
Union has committed programme support of the order of 
ECUs 150 million (Rs. 585 crores) which is being applied to 
19 district of Madhya Pradesh. International Development 
Association of .WorId Bank has approved an IDA credit of US 
$ 260.3 million for the programme in 23 districts of the 
remaining 6 States. The Overseas Development 
Administration has also shown interest in funding the 
prOgramme in five districts each in the States of Andhra 
Pradesh and West Bengal. Planning process for 
development of 5-7 year project in these districts has been 
initiated. 

. Cases Under Consumer Courts 
2011. SHRI RAMESH CHENNITHALA: Will the Minister 

of CIVIL SUPPLIES, CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) ihe number of cases filed in the Consumer Courts so 
far, State-wise; 

(b) the number of cases disposed of so far, State-wise; 

(c) the steps taken by t~ Government for quick 
disposal of backlog; 

(d) whether these courts have been provided with all 
infrastructral facilities. 

(e) if so, the details thereof; 

(f) whether the working group has since submitted its 
report to further amend the Consumer Protection Act; and 

(g) if so, the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 
JUSTICE AND COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): (a) and (b). A statement is enclosed. 

(c) Under the Consumer Protection Act. 1986. the. State 
GovernmentsiUnion Territory Administrations are 
empowered to set up adOitional District Fora in a District. 
depending upon the workload. However,the responsibility for 
establishing additional District Fora lies with the State 
GovernmentsiUnion Territory Administrations. All the State 
Governments and Union Territories have been asked to 
monitor the progress of disposal of cases in respective 
consumer courts. They have also been requested to take all 
steps to ensure smooth functioning of the Consumer Fora. 

(d) and (e) Ministry of Civil Supplies, Consumer Affairs 
& Public Distribution does not compile such information as 
providing infrastructural facilities is the responsibility of the 
State Government; 

(f) No, Sir. 
(g) Ouestion does nol arise. 

STATEMENT 

SIaIemenI t'8Ietred 10 ttl Parts (a) & (b) oIlhe Lo!< Sabha Unstarred Questron No. 2011 lor 20.12.1994 

DtS1ric1 Forums 

No. 01 CompIairu No. 01 Appeals 

Filed Disposed Pending Filed Disposed Panding Fd'KI Disposed Pending Period 
since since Cases sn:e since Cases SInce since Cases ending mcap: ~n lrap. Inception lneap· IlICeIltion 

lion lion lion 
AndIua Pradesh 1081 303 7118 3101 2293 808 61578 48381 13217 3(lIQ.o94 Arunachal Pradesh S 5 2 2 56 51 5 3Ot6I94 Assam 353 128 22S 164 73 91 2201 929 1272 301'9194 Bihar 676 387 289 1127 483 644 17099 9215 78&4 3Ot6I94 Goa 104 84 20 214 175 39 1173 791 382 3QIIII94 Gujaral 1500 868 634 11n 842 335 29896 15751 14145 3Qf4194 HIwyana 27& 254 22 2489 1&22 867 31553 22845 lIII08 3QIM4 Himec:hal Prac!ellh 2<42 88 154 72e 82 6« 4832 33n 1555 3QN94 Jammu & KasI'tmlr 41 9 32 10 10 2470 446 2024 31112194 K8maIIIka 975 783 192 1587 717 870 14411 5067 9344 31131'M Kerala 1224 754 470 2284 t33 1351 48709 32981 13721 3QN94 MIdhya PfIIdnh 320 2e5 56 1298 1088 230 24847 13810 11037 ~ .......".. 20lIO n07 953 3!i91 1506 2OS5 42340 28084 13282 3QI'IW4 -- 3 1 2 16 4 12 ·4" 481 18 3QIM4 Meat .... 4 3 1 4 2 2 3QIMM --- 129 110 1. 3QN94 ,......,., 4 .. 13 « 7 3QIM4 
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S1a1e Commission District Forums 

StatelUT No. of Complaints No. 01 Appeals 

Filed DiIpoaed Pending Filed Disposed Pending Filed Disposed Pending Period 
aince - Cases since since c_s Since since Cilses ending 

lneap- IncepIlOn lneap- Inception incep- Inception 
tion tion tion 

Orissa 1167 645 522 649 270 579 760!> 4334 3471 31112194 
Punjab 362 262 120 410 403 7 10855 6996 3659 3019194 
Rajasthlln 772 548 224 2211 1266 945 53840 . 39991 13649 3019194 
Sikkim 1 1 24 14 10 3019194 
Tamil Nadu 1484 1152 332 2036 1597 439 23039 13964 9G75 3016194 
Trtpura 36 30 8 41 32 9 261 202 59 3016194 
Uttar Pradesh 1485 678 807 7097 2258 4839 79855 44641 35214 3016194 
West Bengal 2214 460 1814 650 354 296 16503 3491 13012 3019194 
Andman & Nicobar 9 5 4 8 4 4 82 70 12 3019194 
Chandigarh 531 263 268 277 180 g7 5640 2806 2834 3019/94 
DaN Havell 19 9 10 3019194 
Daman & Diu 32 16 16 3019194 
Delhi 22IJ5 1344 861 1631 899 732 24590 16205 8365 3019194 
Lakshadweep 1 1 15 15 3019194 
Pondicherry 45 39 6 77 163 14 778 656 122 3019194 
TOIaI: 19211 10399 8812 33173 17224 15949 503048 316281 186767 

Assistance for Condensed Courses for Women 
2012. SHRI AMAR ROYPRADHAN: Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be'pleased to stC'te: 
WOMEN AND CHILD DEVELOPMENT) 
BASWA RAJESWARI): (a) Yes, Sir. 

(SHRIMATI 

(a) whether any proposal for financial assistance for 
schemes of condensed courses for Adult Women and (b) and (c). Out of the 98 proposals received dunng 
Vocational Training Programme has been received from 1993-94, 32 institutions were sanctioned Condensed 
various organisations of West Bengal during 1993-94; Courses aggregating to a total amount of Rs. 49,85.537.00 

(b) if so, the details thereof; and as is given in Statement-/ attached and 28 institutions were 
(c) the amount sanctioned for the purpose? sanctioned Vocational Training Programme aggregating to a 
THE MINISTER OF STATE IN THE MINISTRY OF total amount of Rs. 17,64,900/- as is given in Statement-II 

HUMAN RESOURCE DEVELOPMENT (DEPARTMENT OF attaChed. The remaining proposals were not sanctioned as 

STATE: 
SI. 
No. 

1. 
1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 
9. 

10. 

11. 
12. 
13. 

14. 

15, 
18. 

they were incomplete list is attached as 'Statement-II/ 
Statement-' 

Name & Address of {he Institutions Sanctioned Grant for Condensed Course Two Year (1993-94) 
WEST BENGAL 

Name of Institution 

2 
Anandpur Jankalyan Samity V~l & PO Anandpur 
Midnapore (WB) 
Nishiganj, P.O. Dishiganj 
Dislt. Cooch Behar 
Satyananda Mission P.O. Helencha, 
Disl!. 24, Parganas (WB) 
NKSW Kishore Sangh & Ubrary, Viii, Jote, 
P.O. Arapur, Dislt. Mads 
Pincode-732193 (WB) 
Council for Rural Welfare P.O. Sabag, 
DisH. Midnapore 
Economic Rural Development Society, 6-Kiran Sankar 
Roy. Road, Ground Floor, Room No.3, 
Calcutta (WB) 
Agraginaschedulecaste & Tribe Development Society ViM. Pillapaldah 
Muregachi PO Charuitupi, Dist!. Nadia (wa) 
Purba Koranjinuba sangh ViII. & P.O. Kallanji, Dislt. Midnapore (WB) 
Elmhirst Institute of Community Studies (EICS) Endrespalli Shanti 
N*e~ . 
Karune' W.B. Women & Children WlIHare Society, 9011 Sashi Bhusan 
Mukherjee Lane Lalkia, Howreh. 
Kaota CycIore Club Vdl. Kaota P.O. Damle Panda Dislt. Pur.ia 
ParieChak Adibaai Club Viii, Pariachak P.O. Phandar, Dislt. Midnapore 
Gamaduti Rama Krishnne 
Sadan Sanstha, 
Vin, Gamaduli, P.O. 
Oissi Block, Centai-III 
OiIH. MidMpore 
PatHpuram Chitta Sangha VIII. Gopalpur, P.O. Gopal Chok, Block 
Ramnagar·U Oislt. Midhapore 
Amr ..... i Viii. KoiIaIIhpuf P.O. Nandaumarpur 24·Parganas (S) 
Leiwe Swamiji Seve Sengha Viii. & P.O. LaIwa Via·Argoal, P.S. 
PatMpur Oistt, Midnapore (WB) 

Amount 
sanctioned 

3 
2,71,300 

1.62,650 

90,537 

1,98,900 

1,94,150 

94,250 

94.250 

2.15,050 
2,15,050 

94,250 

94,250 
1,94,150 
2,08,050 

2,08,050 

1,84,350 
2,03,700 

Examination 

Res. 

4 
Madhyamik 

Middle 

Madhyamik 

-do-

Middle 
Level 

-do-

-do-

Madhyakik 
-do-

Middle 

-do-
Middle 
Madhyamik 

-do-
Madhyamik 

No. o. 
candidate 
N.R. 

5 

25 

25 
25 

25 
25 

25 

6 
25 

25 

25 

25 

25 

25 

25 

25 
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1. 2 3 4 5 6 
17. Lokyata Sanskriti Parishak Raghunathpur. P.O. Jhar~am MidTsre 1.94.150 Middle 25 
18. Jan Kalyan Trust Society. ViII. Surpalhana P.O. thhana. ISIt. 85.75.0 -do- 25 

Birbham 
19. Balarghat Societ Welfare AssociatiOn. Saheb Kochari Mini Market. 90.000 -do- 25 

Room No. 23 P.O. & ViII. Bapatat Dakshin Dinajpur (WB) 
86.750 20. Avanda Na~r Mahila Samiti. Vii. Via Anandanagar Sagune Nadia -do- 25 

21. Paisa Palli nnayan Samity. P.O. Corora (c4258) Nabagram. Block 80.000 -do- 25 
Via Nabagram Distt. Murshidabad (WB) 

1.49.300 -do- 15 22. Beri Sir Sir Rama Krishna Ashram. ViII. Sri Ramakrishnanpalli. P.O. 10 
Rama1ar PS GOS~hata Dislt. 24-Paraganas (WB) 

23. Digha ishu Tirtha. .0. Digha. New Township Dislt. Midna~e (WB) 1.69.300 -do- 25 
24. Rabindra Bharali Shiksha. Nikelan. 65. Nalini Basu Road. nchrep- 82.750 Middle 25 

ara. Disl!. 24-Parganas 
2.03.250 Madhyamik 25. Saulipur Udyan Club P.O. Paschimbar Dislt. Midnapore Via-Sedana 25 

26. Shishu-o-Malri Mangal. Sansad. 401. Rishi Bankim Avenue Govt. 82.750 -do- 25 
Colony. P.O. Bhardreshan Distt. Hooghly (WB) 

27. Panchagram Jana Kalyan Sangh-a. ViII. Pazipur P.O. Madan Mcham- 1,88,850 Madhyamik 25 
pur, Dislt. Midnapore 

2,39.500 28. Chak-Kumar Milan Sangha. Chak Kumar Dehra Bazar Midnapore -do- 25 
29. Kalyanpur Yuba Sangha. ViII. Kalyanpur. P.O. Panchrol Distl. Midna- 2.39.500 -do- 25 

pore 
30. Vivekananda Rural Dev. Organisation ViII. P.O. Hura Distt. PuruJia 78.750 Middle 25 
31. Nandapur Nellaji Sangha. P.O. Nandapur. Via Nanschara. Distt. 1.72.250 Madhyamik 25 

32. 
Midnapore (WB) 
Sishu Unmesh Kendra ViII. Haral P.O. Haral Daspur. 1.19.750 Middle 25 
Distt. Hooghly 

Statement-II 
Name & Address of The Institutions Sanctioned Grant For Vocational Training Programme 1993-94 

STATE: WEST BENGAL 
SI. Name 01 Institution Amount Examination No. of 
No. sanctioned candidate 

Res. N.A. 

1. 2 3 4 5 6 
1. Sri krishana Club. '(Kahsri & Beri). Viii. Kahiriahich BastL P.O. Sarie 57.950 Cutting & 25 

Bari. Block. Bhagwanpur. Dis". Midnapore Tailoring 
2. Artatran Samily. Nilganj Road Anarpara. Dislt. 24-Parganas (W.B.). 53.450 Nurse 25 

3. Belala Balananda Brahan Chari Hospital. 152 & 153. Dimond Harbour 53.450 
Training 
Nurse aid 25 

Road. Calcutta. & Aya Trg. 
4. Institute 01 Trg. & Development. Dhub-apara. P.O. Reghunathpur. Dt. 68.950 Radio & 25 

Puralia (W.B.). T.V. Mech. 
5. Barabari Nelaji Sava Sangh ViII. Barabari. P.O. Barabari. Dislt. 62.950 Handloom 25 

Midnapore. 
6. Subdi Uttar Palli Nari Kalyan Mahila Samrili. ViII. & P.O. SUbdi. Distt. 62.950 Herliculture 25 

Midnepore (W.B.). 
7 Swamiji Research and Dave. Centre. P.O. Purtia Khejurberia. Via- 62.950 Handloom 25 

HingalganJ. North 24-Parganas (W.B.). & Weaving 
8. Khanpur Thakurmani Gramin Mahila Samill. ViII. Khanpur. P.O. 62.950 -do- 25 

Khanpur Dislt. Dakshin Dinagpur (W.B.). 
9. Nadia Braach. Bholpur Sarvice. Janakalyan Sangh. P.O. Bagula. 62.950 Type & 25 

Distt. Nadia. Stenogrphy 
10. Canning Swamirbhar. ViII. Nikarighata. P.O. Canning Town. Black 57.950 Typing 25 

Canning. Course 
11. Sri Ramakrishna Malsi Mansal Palishtan. 112. Faeder ROad. 58.450 Nurse Aid 25 

Ariadaha Anath Bhandar, Calcutta (W.B.) Course 
12. Jay Parkash Institute of Social Change. AE-19. Salt Lake City. 63,450 Nurse Aid 25 

Calcutta (W.B.). Course 
13. Baruipur Swada Moni Mahila Samily. ViII. Baruipur. P.O. Talamala. 62.950 Handloom 25 

Diatt. Midnapore (W.B.). Weaving 
14. Yuba Unnayan Saba Samity Viii. & P.O. Tahalta. P.S. Wuberia Via 57,950 Stenography 25 

Panchl8, DisH. Howrah. 
15. Jukhia Mae Sarida Mooi -Mahita Samiti. Viii. Julkhia. P.O. Julkhia. 

Bugarh Distl. Midnapore. 
62.950 Handloom 25 

16. Nistafani Silpa Samity. Viii. Mohhammadpur. P.O. Rampur. Dlstt. 62.950 -do- 25 
Midnapur. Tr: & S rthand 

17. Friends 'Club Mission Road. P.O. Aanaghat. Distt. Nadia. 58.450 
Handloom 
Type & 
Shorthand 

25 

18. Anudalpotu Dr. Ambedkar Swataratha Unnayan Samity. Viii. 62.950 -do- 25 

19. 
Andalpota Charnitipi. Distt. Nadia (W.B.). 
Indian Institute of Human W .... r., D.F-240 Salt Lake City. Calcutta 63.950 Laboratory 25 
(W.B.) Tech. 

20. Mangaliki. 21. Pinapal Khadigram Bose RoIId. CaIcuUa (W.B.) 63.950 Tailoring 25 

21. Sri Aurobindo Anusilan Society, Saharapera P.O. Suri, DiItt. Bitbhum 
& Emb. 

(W.B.) 
97.250 Nurse aid 25 



1'61 Wrillen Answers AGRAHAYANA 29, 1916 (SAKA) WflUen Answers 162 

1. 2 3 4 5 6 
22. Haria Girish Sangha, Viii. & P.O. Haria, Distt. Midnapore (W.B.) 57,950 Typewriting 25 

Course 
23. Nabagram Nari Unnayan Samity, 1, C9Ilege Road, Nabagram, DislI. 62,950 Nurse aid 25 

Hooghly. . . Training 
24. Silala United Club, ViII. & P.O. Thakurnagar, Disll. Midnapor& (W.B.) 38,350 Horticulture 25 
25. Ganesh Nagar Lakminaryan Club, P.O. Ganesh Nagar, 24-Parganas. 1,03,550 -do- 20 5 
26. Futigoda Bejoy Smriti Sangha, P.O. Futigoda, Disll. 24,Parganas 57,950 Culling 25 

(W.B.) Tailoring 
27. Sundarban Rural Development & Traini~ Centre, (SRDn, Amtala, 57,950 Type & 25 

P.O. Krnyana~ar, South 24-Paraganas ( .B.) Shorthand 
28. Netaji Park, .0. Beldanga, Distt. Mushidabad (W.B.) 63,950 Typwriting 25 

Statement·1II 3. Haldia Vigyan Parishad, P.O. Computer 
West Bengal Condensed Course Haldia, Township, Midnapur. Technology 

TWO YEAR (List of Incomplete Proposals) 4. Economic Rehablitation Typewriting 

S.No. Name of the Institution Course 
Centre, Belaur, Dinajpur 

5. Tarkapur Rising Sun Club, Handloom 
1. Vivek Samity, Viii. Middle Level P.O. Benamalichalla, 

Monchorpur Distt. Hooghly. Midnapur, 
2. Kalhakali Sishu Kanan, Viii. Madhyamik 6. Jarnagar Reshapran Tarun Horticulture 

Narayan Pur, North Pargana. Singha, P.O. Hara, Midnapur. 
3. Hara Welfare Home Viii. -do- 7. Haldia Samaj Kalyan Radio T.V. & 

Higalpukuri, 24 Parganas, Parishad, P.O. Anand pur, Tape recorder 
4. Soba Sangha Mahila Samiti, -do- Dislt. Midnapur 

ViiI. Goakhol North 24 8. Dhakuria Siri Ramakrishna Jr. Nursing & Parganas. Ashram, Prasutiagar and Midwifery Trg. 
5. Paschim Barga Jajiya Middle shishu Mangal, 13 

Bayaska Siksha Parisal, Saratighosh Garden Road, 
Dist!. Nadia. Calcutta. 

6. Simanta gram Unnoyan Madyamik 9. Taharpur Handicapped Type and Short Sanstha, ViII. Pipalberia, Association, P.O. Taharpure, hand Disll. Nadia. 
7. Hatinagar Nari Kalyan Middle Paul Bazar, Nadia. 

Samity, Hatinagar, 10. Indian People's Welfare Tailoring & 
Murshidabad. Society, 30/3A N.S., Dulla Cutting 

8. Gana Siksha Parshad, ViII. Madhyamik Road, Howrah. 
P.O. Gankoi Murshidabad. 11. Nabapalli Aaikeya Stenography 

9. Liberal Association for -do- Sammelahi, P.O. Bansru, 
Moisment of People ViiI. Disll. 24 Parganas 
Pratapbagm, Bankura. 12. Ramakrishna Jana Kalyan Handloom 

10. West Dinaipur Development Middle Sangha, ViiI. Purbagehtala, 
SOCiety, Viii. & P.O. Uttar Distt. 24 Parganas 
Khanpur West Dinajpur West 13. Barabankra Anagrassor Palli Weeving Bengal. Unnyan Samity, 24 Parganas 11. New Bharti Club, ViII. & P.O. Madhyamik 
Baneshwar, Cooch Bihar. 14. Satya Bharati, P.O. Law SCholorship 

12. Effort, ViiI. Sarisha, -do- Nabagram, Distt. Hooghly 
Midnapur. 15. Dhajibhorgh Ashibed Handloom 

13. Terun Sangha, P.O. Bishwas -do- Sangha, P.O. Haria, 
Dis!. Midnapur. Midnapur. 

14. Avagir Swarga Kala Gashti, -do- 16. Sri Ramakrishna Sadharan Horiticulture 
Block Egar, Distt. Midnapur. pathagar Club P.O. 

15. Prabudda Sharati Shishu -do- Chemaguri, Disll. 24 
thrilh P.O. Krishnaprya, Distt. Parganas. 
Midnapur. 17. Mahila and Shishu Kalyan Stenography 

16. Nataji Sadheran Pathagar, Middle Level Samity, Thakurpada, 
P.O. & Viii. Balan club Distt. Calcutta. 
Hooghly. 18. Saradamal Nari Kalyan Handloom 17. Programme Develoment Sub Middle Samity, P.O. Tikasha, Distt. Centre of POlicy Acharya 
Mahila Nivas, Nadia. Midnapur. 

19. Vivekananda Seva t<enora, Horticulture 
West Bengal Vocational Training P.O. Shishu Udhan. Distt. 24 

(List of Complete Proposals) Parganas. 

1. Santoshnagar Sadhoran Wool Kniling 20. Social Workers Alliances & Nurses Aid 
Pulhager, Viii .. Santoshnegar, Rural Movement, West 
Arisha, Distt. Howrah, W.B. Bengal. 

2. Council for Environment, Type & 21. Jatiya Jan Kalyan Seva Type-Shorthand. 
Awairness 308, Thankurpully, Shorthand Samiti. 24-Paraganas 
Oist. Burdwan. 



163 Wr;lIen Answers DECEMBER 20. 1994 Wollen Answers 164 

Train from Rourkela to Nizamuddin 

2013. KUMARI FRIDA TOPNO: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Govemment have any proposal to 
introduce a new train connecting Rourkela to Nizamuddin 
via Dhanbad-Gomoh-Allahabad-Kanpur; 

(b) if so, the details thereof; and 
(c) if not, the reasons therefor? 
THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 

SHARIEF): (a) No, Sir. 
(b) Does not arise. 
(c) Operational and resource constraints and lack of 

commercial justification. 

New varieties of Tobacco 

2014. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) whether the Govemment have formulated policies 
for identifying better varieties of tobacco for the Indian 
farmers; and 

(b) if so, the details of the steps taken by the 
Govemment to make tobacco cultivation profitable for the 
farmers? 

THE MINISTER OF STATE IN THE MIN!STRY OF 
NON-GONVENTIONAl ENERGY RESOURCES AND 
MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR): (a) Yes, Sir. 

(b) The Indian Council of Agricultural Research is 
developing location specific agm-production and protection 
technologies in terms of (i) high yielding disease & pest 
resistant varieties, (ii) integrated pest management for 
major pests and diseases, (iii) improved package of 
practices involving efficient use of fertiliser, water and other 
inputs, (iv) suitable intercrops/c:ops, rotations/sequences 
and (v) diversification of uses of tobaccos. 

Vocational Education in Higher Education 

2015. DR. K.V.R. CHOWDARY: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be ple~d to 
state: 

(a) whether Govemment are aware that as per report 
of the Comptroller and Auditor General of India th'e scheme 
to introduce vocational education in the secondary schools 
in the State has failed; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to remedy the 
situation? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SEWA): (a) and (b) The Comptroller and Auditor 
General of India in their report on the States of Rajasthan 
and Orissa has pointed out certain deficiencies in 
implementation of the vocational education programme at 

the +2 level, like under utilization of funds sanctioned, low 
enrolment in courses, non-availability of textbooks and 
instructional material for all courses, etc. 

(c) In the last few years the focus of the Government 
has been on consolidation and qualitative improvement of 
the vocational education programme. A number of steps 
have been taken in this direction, like setting up of Central 
Institute of Vocational Education at Bhopal in 1993 for 
providing techniclli and academic support to the 
programme such as development of textbooks and 
instructional material, covering- a large number of courses 
under the Apprenticeship Act, etc. The State Governments 
have been advisad to undertake micro level review, 
introduce need-based courses, develop linkages with 
industrial organisations for providing practical training to 
students and for setting up of management structures at all 
levels for effective monitoring of the programme. 

Bhiterkanika Sanctuary 
2016. SHRI LOKANATH CHOUDHURY: Will the 

Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether any objection has been raised against the 
construction of a huge C'.ommerciil' Fishing Complex inside 
the Bhiterkanika wild-life sanctuary in Orissa; 

(b) whether a study conducted by the Madras based 
M.S. Swami nathan Research Foundation has vindicated 
the environmentalists demand for conservation of the 
sanctuary; 

(c) if so, the details thereof; and 

(d) the reaction of the Govemment thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH): 
(a) Yes, Sir. 

(b) to (d) M.S. Swaminathan Research Foundation, 
Madras, has conducted an evaluation of the conservation 
status of the Bhiterkanika Sanctuary and has suggested 
various measures to improve its management as well as 
the socio-economic condition of the villagers living in the 
viclriiiy of the sanctuary. These recommendations are to be 
acted upon by the State Government of Orissa. 

Change in Route of Jodhpur Mall 
2017. SHRI SHIVLAL NAGJIBHAI VEKARIA: Will the 

Minister of RAILWAYS be pleased to state: 

(a) whether the old route of Jodhpur Mail from Jodhpur 
to Delhi via Merta-Degana-Ratangarh-Loharu-Rewari has 
been changed via Merta-Phulera-Ringas-Rewari; 

(b) if so, the reasons therefor; 

(c) whether there is any proposal to start the train at 
ear1ier route or to attach a to and fro link Mail train to 
Bikaner for the convenience of passengers travelling for 
stations beyond Ratangarh; . 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 
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THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHARlEF): (a) and (b) 4893/4894 Jodhpur Mail is a 
Metre Gaugo train. It has been diverted to run via Ringas, 
Phulera, Ajmer and Marwar due to conversion of Phulera· 
Merta Road·Jodhpur section into Broad Gauge. 

(c) to (e) One through coach between Delhi and 
Degana via Ratangarh by 4709/4710 Bikaner Link 
Express and 1DR/2DR Passenger has already been 
introduced w.e.f. 04-04-1994. 

Railway Underbrldge In Kerala 

2018. SHRIMATI SUSEELA GOPALAN: 
SHRI S. SIVARAMAN: 

Will the Minister of RAILWAYS be pleased to state: 
(a) whether the Government of Kerala has submitted 

a proposal for a Railway underbridge at Varkala and 
overbridge at Wadakancherry; 

(b) if so, the details thereof; 
(c) the time by which it is likely to be completed; and 
(d) the estimated cost of the underbridge? 
THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 

SHARIEF): (a) Yes, Sir. 
(b) Proposal of Road underbridge in replacement of 

level crossing at Km. 179/ 13-14 at Varkala was prepared 
by State Government using sleeper gradients against 
standard approach slopes. State Government agreed to 
reconsider and submit a revised proposal which is still 
awaited. 

Southern Railway has proposed to construct a Road 
overbridge in replacement of level crossing No. 11 at Km. 
15/16-17 at Waddakkanchery. However, the work has 
been kept in abeyance lor want of finalisation of pre· 
requisite formalities e.g. land acquisition, finalisation of 
plans commencement of work on approaches etc. by the 
State Government. 

(c) The work for construction of bridge across the 
Railway tracks will be taken up by the Railways after the 
finalisation of the prerequisite formalities and 
commencement of work on the approaches by the State 
Government. 

(d) The estimated cost would be worked out on 
finalisation of the pre-requisite formalities. 

Withdrawal of History Text Books 

2019. SHRIMATI SAROJ DUBEY: 
SHRI UDAYSINGRAO .GAlKWAD: .-' 

Will the Minister of HUMAN .RESOURCE 
DEVELOPMENT be pl"sed ~ state: 

(a) whether the National. Steering Committee has 
recommended that the historY text books introduced in 
certain States be withdrawn being faulty; 

(b) If so, the details thereof; 8nd 
(c) the action taken by the Union Government 

thereon? 

THE DEPUTY ,MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) to (c) The National Steering 
Committee on School Textbooks Evaluation has 
recommended withdrawal of some History, Social Science 
and Social Studies textbooks of Uttar Pradesh, Madhya 
Pradesh, Andhra Pradesh, Assam, Tamil Nadu, West 
Bengal and Kerala. The reports of the Committee with 
such recommendations have been sent to the concerned 
State Governments for implementation. 

Centrally Sponsored Schemes 

2020. DR. KRUPASINDHU BHOI: 
SHRI P. KUMARASAMY: 

Will the Minister of AGRICULTURE be pleased. to 
state: 

(a) whether there is any proposal to monitor the 
progress of various centrally sponsored schemes under 
his Ministry being implemented in different States; 

(b) if so, the time by which monitoring is likely to 
start; 

(c) the preparation made in different States in this 
regard; and 

(d) the steps taken for the effective implementation of 
these schemes? 

THE MINISTER OF 5T ATE IN THE MINISTRY OF 
NON·CONVENTIONAL ENERGY SOURCES AND 
MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR): (a) to (d) 
The progress of implementation of Central/Centrally 
Sponsored Schemes by the States is already being 
monitored regularly through periodical progress reports, 
review meetings, Area Officers meetings with the Resident 
Commissioner or his representatives, etc. The State 
Governments have also been requested to set up Task 
Force under the Agriculture Production Commissionar to 
monitor utilisation of funds and the implementation of 
these Schemes. 

Production of Jute 

2021. SHRI AJOY MUKHOPADHYAY: 
PROF. SUSANTA CHAKRABORTY: 
SHRI SYED SHAHABUDD!N: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government propose to augment jute 
production by concentrated efforts of ensuring availability 
of quality seeds to farmers through National and State 
Seeds Development COfPOrations; 

(b) if so, the details thereof; 

(c) the estimated production of jute during 1994-95 
with estimated demand during the year, State-wise; 

(d) the support price of jute announced by the 
Government for the current year, and 
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(e) the average market price of jute in comparison to 
the support price? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI ARVIND NE-TAM): (a) and (b) 
Under Special Jute Development Programme, concerted 
efforts are being made to augment raw jute production 
inter-alia by distributing certified seed through State Seeds 
Corporation and other State seed agencies. 

(c) State-wise final estimates of raw jute production for 
the year 1994-95 have not been released so far. However, 
according to the present indications, the total production of 
raw jute is likely to be 85 lakh bales during the current year 
against the demand of 88 lakh bales. 

(d) Government of India announced minimum support 
price for TD-5 grade jute at Rs. 470 per qtl. for the year 
1994-95. 

(e) The average market price of jute is prevailing. 
higher than the minimum support price. 

{Trans/alton] 

Gopal Yojana 

2022. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the States in which Gopal Yojana is being 
implemented for the integrated development and breeding 
of livestock: 

(b) the works undertaken under the menlioned 
scheme, State-wise: and 

(c) the number of persons trained for implementation 
of above scheme, State-wise? 

THE MINISTER OF AGRICULTURE (SHRI BALRAM 
JAKHAR): (a) to (c) Information has been called for from 
the State Governments and will be laid on the table of the 
Sabha. 
[English] 

Fire in Indrayani Express 

2023. SHRI JEEWAN SHARMA: Will the Minister of 
RAtLWAYS be pleased to state: 

(a) whether the Indrayani Express on Pune-Bombay 
route running without any driver caught fire on December 
1, 1994; 

(b) the details of loss of life and railway property 
suffered on this account; 

(c) whether any inquiry was held into the causes of the 
incident; 

(d) if so, the outcome thereof; and 
(e) the action taken by the Government thereon? 

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHARIEF): (a) Yes, Sir. On 1,12.94, while 1022 Up 
Indrayani Express was on run between Pune and Bombay 
VT, its loco developed a fire at Thakurwadi station. The fire 
became uncontrollable. As the driver got down to call for 
assistance. the train rolled down for 13 kms. On its 

, 
crewless run, one second clas~ coach caught fire affecting 
two coaches partially on its either end. 

(b) There was no loss of life or injuries to the 
passengers. The Railways have suffered a loss of 
approximately Rs. 46 lakhs. 

(c) to (e) Commissioner of Railway Safety, Central 
Circle has commenced his inquiry into the accident. 
Appropriate action will be taken on re~eipt of the report. 

Allocation for Vocational Courses 

2024. SHRIMATI SURYA KANTA PATIL: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the amount allotted to Maharashtra for its Colleges 
and Universities for starting vocational courses; 

(b) the amount actually released so far; and 

(c) the time by which the balance amount is likely to 
be released? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) According to the information 
furnished by UGC. an amount of Rs. 306.00 lakhs has 
been allocated to Maharashtra lor Introducing 54 vocational 
courses in one UniverSity and 23 Colleges w.e.f. 1994-95. 

(b) and (c) 50% of the above amount has been 
sanctioned for payment during the current financial year 
(1994-95) and the balance amount will be released after 
receipt of the statement of expenditure incurred on staring 
the vocational courses by the concerned Institutions. 
[T rans/atlon ] 

Rail Coach Factory in U.P. 

2025. SHRI PANKAJ CHOWDHARY: Will the Minister 
01 RAILWAYS be pleased to state: 

(a) whether the Government have taken any decision 
to set up a Rail Coach Factory in Mirzapur and Gorakhpur 
districts of Uttar Pradesh: 

(b) if so, the time by which it is likely to be set up; and 

(c) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI C.K. Jf"FFER 
SHARIEF): (a) No, Sir. 

(b) Does not arise. 

(c) The existing coach building capacity in the country 
is considered adequate to meet the requirements of the 
Railways. 
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[English] 

National Policy on Culture 

2026. SHRI CHITTA BASU: 
SHRI BIR SINGH MAHATO: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government propose to revise the 
approach paper on the National Policy on Culture; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) and (b) The report on the approach 
paper. considered by the Standing Committee of 
Parliament attached to this Ministry has been placed in 
both Houses of Parliament. As soon as the views of the 
Han. Members of Parliament are received. the draft policy 
on culture will be prepared taking into account all these 
views. 
Translation] 

Gauge Conversion of Katihar-Jogbani Line 
2027. SHRI SUKDEO PASWAN : Will the Minister of 

RAI L WA YS be pleased to state: 

(a) whether the Government have conducted any 
survey of Katihar-Jogbani Railway line for its conversion 
into broad gauge line; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHARIEF): (a) No, Sir. 

(b) Does not arise. 

(c) It has not been identified for gauge conversion. 
[English] 

Flat Wagons 
2028. SHRI BRAHMANAND MANDAL: Will the 

Minister of RAILWAYS be pleased to state: 

(a) whether a report on inviting ~bal tenders~ to 
identify the technical capabilities for manufacturing 1 ~OO 
flat wagons for transporting containers. by the container 
Corporation of India (CONCOR) ;a public sector 
undertaking under the Ministry of Ffailways has been 
submitted; and 

(b) if so, the details thereof? 

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHARIEF): (a) and (b) No, Sir. However, a global tender 
for purchase of 1500 flat wagons under World Bank credit 
was floated by the Cotainer Corporation of India Ltd. 

Integrated Cereal Development Programme 

2029. PROF K.V. THOMAS: 
SHRI V.S. VIJAYARAGHAVAN: 
SHRI P.C. CHACKO: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether Centrally Sponsored Integrated Rice 
Development Programme in Kerala has been replaced by 
an Integrated Cereal Development Programme; 

(b) if so, the details thereof; 

(c) whether the Government of Kerala has requested 
for inclusion of all the blocks of that State under the new 
programme and inclusion of machinery like power tillers, 
thresher etc. under assistance for implements and 
continuance of assistance for weedicides on the same 
lines as provided under IPRD: 

(d) if so, the details there of: and 

(e) the decision taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI ARVIND NET AM): (a) and (b): The 
Integrated Programme for Rice Development (IPRD) earlier 
implemented in Kerala has been modified and is now being 
implemented as Integrated Cereals Development 
Programme in Rice Based Cropping Systems Areas 
(ICDP-RICE). 

The scheme is being continued on 75:25 sharing basis 
between GovL of India and State Govt. The programme 
components under the scheme include, Organisation of 
Field Demonstralions and farmer's Trainings for effective 
transfer of technology. Under the scheme provision is also 
there to provide Incentives to the farmers on location 
specific high yielding variety seeds and on identified 
improved farm implements and awards to Gram 
Panchayats for maximising the productivity. Efforts through 
scheme also Include making available the certified seeds 
of rice varieties specific to problem areas, seeds of green 
manuring crops and soil ameliorants for improving soil 
health, etc. 

(c) to (e): The Gov!. of Kerala proposed for inclusion 
of all the blocks of State under ICDP-RICE and also 
providing subsidy on power tillers. weedicides etc. 

i 
./For organisation of Field Demonstration on crop 

production technology and Training Programmes for 
farmers through the scheme only 55 blocks having 
comparatively larger area coverage of rice/cereals and low 
productivity, out of total of 152 blocks of the State, have 
been covered. However other programmes like awards to 
Gram Panchayats for maximising the productivity, 
incentives on certified seeds and farm implements to the 
farmers can be taken up In all blocks. Under the scheme 
provision for prOViding incentives on paddy threshers 
(manually operated) in continuing. However, subsidy on 
power tillers and weedicides has been withdrawn from this 
year (1994-95). 
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Manufacture of Roiling Stock 
2030. SHRI BASUDEB ACHARIA: WiU the Minister 

of RAILWAYS be pleased to state: 
(a) whether some of the Workshops of Indian 

Railways have started manufacturing RooIing Stock; and 
(b) if so, the details thereof? 
THE MINISTER OF RAILWAYS (SHRI CK JAFFER 

SHARIEF): (a) and (b) No Railway workshop has started 
manufactguring rolling stock in the recent past. 
Manufacture of rolling stock has been a regular activity in 
the following Rallway workshop$ for a number of years:-

Workshop 

Jamalpur 

Jodhpur 
Amritsar 
Samaslipur 
Mysore 
Ponmalai 
Nagpur 

[Translation] 

Roillryg Stock 

Diesel rail cranes, OHE 
Cars. 
NG Coaches 
BG Wagons 
BG Wagons 
NG Coaches 
BG Wagons 
NG Coaches 

New Deihl and Kanpur P.aliway Stations 
2031. SHRI SURYA NARAYAN YADAV: Will the 

Minister of RAILWAYS be pleased to state: 

(a) whether the newly constructed platforms at New 
Delhi and Kanpur Railway stations have not been put in 
the proper serial; 

(b) whether the passengers are facing inconvenience 
due 10 it; and 

(c) if so, the action taken by the GOV6mment to put 
them into proper order? 

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHARIEF): (a) to (c). The newly constructed platform at 
New Delhi Station is serially numbered as Platform No. 10 
and is adjacent to Platforms Nos. 8 and 9 and is found 
convenient to the passengers. The Platform No. 9 at 
Kanpur Station has been commissioned temporarily for 
the use of local DMU trains. Proper serial number to a 
plaUorm is given only after ii is fully commissioned. No 
specifIC public complaint has been reported in this regard. 

Support Prices of Wheat 

2032. SHRI NAWAL K1SHORE RAI: 
SHRI NARAJN SINGH CHAUDHRI: 
SHRI JAGMEET SINGH BAAR: 

Wdl the Minister of AGRICULTURE be pleased to 
slate: 

(a) whether the Government have announded 
minimum support prices of foodgrains for· -Rabi crops of 
1994-95 season; 

(b) if so, the details thereof, item-wise; 

(c) the percentage of increasaldecrese in the support 
prices of these items as compared to previous two years 
aIoogwittI- reasons therefor; 

(d) Ihe criteria adopted for fIXation of support prices 
pMticularly in case of wheat; 

(e) whether any proposal to revise support prices 
particularly in case of wheat is under consideration of the 
Government; and 

(I) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI ARVIND NETAM): (a) to (c). Yes, 
Sir. The minimum support prices of Rabi crops fixed by 
the Government during the last· 3 years are as under: 

(Rs.lquintal) 

Crop Minimum Support Prices 

1992·93 1993-94 1994·95 

1. Wheal ·330(20.0) 350 (8.1) 380 (2.9) 
2. Barley 260 (23.8) 275 (5.8) 285 (3.6) 
3. Gram 800 (20.0) 640 (6.7) 670 (4.7) 
4. RapeseediMustard 760 (13.4) 810 (6.6) 830 (2.5) 
5. Toria 725(12.4) 780 (7.6) 800 (2.6) 
6. SelIIower 720 (12.5) 780 (5.6) 780 (2.6) 

Note: Figures In brackels IndJcate percenlage Increase over .he previous 
yeer. 
• InctusNe 01 Centrll Bonus 01 lis. 25 per qulnlal. 

2. The minimum support pric80s 01 dill'arenl crops Including wheat 
haw been Ix8d on the basls 01 the Report 01 the Commission lor 
AgrIcuIUaI ColIs and Pric:eII (CACP). views 01 slate GovarnmenlS. 
concemed Central Ministries and other relevant lacIorL WhIle IormuIaIIng 
III racommendaIIons on price polley the CACP considers a number 01 
impoItant ladora Ib cost 01 production. changes In Input prices. II"ClU1I 
output prIca parity. Irands In merkel prices. demand and euppIy situation, 
perl)' beIwea1 pricea pald and ~ received by farmers (Terms 01 
Trade). IIIC. 

(e): No. Sir. 

(I): Doell not arise. 

{English} 
Enterance Testa for Teachers Training 

2033. SHRI MOHAMMAD ALI ASHRAF FATMI: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

{a) whether under the New Education Poliev, 
enterance teats for teachers training are being conducted 
by SCRT; 

(b) if so, whether the trainees after completion of 
their training have been given jobs in Government 
Schools; 

(c) if so, the number of such tralnees who have 
completed the training and have not been given jobs till 
date particularty in the region of Union Territory of Deihl 
and the reasons therefor; and 

(d) the steps taken by the Governmentin the matter? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SEWA): <a) There is no such stipulation in the 
National Policy on Education. 

(b) to (d). 00 not arise. 
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National Youth Festival 
2034. SHRI KODIKKUNNIL SURESH: Will the 

Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Nehru Yuva Kendra Sangathan has 
any plan to organise a National Youth Festival in he 
country; 

(b) if so, the details thereof; and 
(c) the criteria adopted for selection of the 

participants? 
THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS) AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS. (SHRI MUKUL WASNIK): (a) Yes, Sir. 

(b) The National Youth Festival will be held in Bhopal 
(MP) from 12th the 16th January, 1995. The Festival will 
comprise of four sections namely: Competitive, Non-
Competitive, Special Invitation and Exhibition sections. 
Under Competitive Section, items like Folk Dance, Folk 
Song. One-Act Play, Classical Vocal Music, Hindustani 
and Camatic Music, Sitar, Flute, Tabla, Veena, 
Mridengam, Harmonium, Guitar, Manipuri dance, Odissi, 
Bharatnatyam, Kathak, Kuchipuddi and Elocution 
(extempore) will be presented in this Festival. 

(c) As per guidelines for the National Youth Festival, 
the festival is to be organised at Block, District and State 
levels. The winners of the block level events under 
ccmpetilive section will participate in District level Yuva 
Utsav programme. Similarly, the winners at the district 
level will participate in State level Yuva Utsav. The 
winners at the State level will finally participate in National 
Level Youth Festivals. The responsibility of organising the 
festival upto State level, has been given to the State 
Government and the partiCipants selected by State 
Government will take part in the National Youth Festival. 
However, for non-competitive section, the State 
Government can send upto two items with a "maximum of 
twenty participants. 

Tour By Minister 

2035. DR. ASIM BALA: Will the Minister of FOOD be 
pleased to state: 

(a) the number of days during this financial year the 
Minister went on tour within the country and outside, 
separately; 

(b) the details of such tours; 
(c) the expanses incurred in respect of each such 

tour; 
(d) whether the expenses was borne by the Central 

Government budget; and 
(e) if not, the source of the funds? 
THE MINISTER OF STATE IN THE MINISTRY OF 

FOOD (SHRI KALP NATH RAI): (a) to (c). A statement 
indicating delatls of tours by Minister of State (Food) 
during this financial year. (from April, 1994 to Novem~r, 
1994) and expenses incurred on such tours is at 
enclosed. 

During the period from April, 1994 to date, no foreign 
visit has been made by Minister of State (Food). 

(d) and (e). The expenses incurred on the tours of 
Minister of State (Food) were met out of Central 
Government Budget. 

STATEMENT 
I 

Details 01 Tours by MOS(F) and Expendilure incurred on ruch lOUts 
durinQ /he petiod AprU. 1994 10 November. 1994. 

SI. Partlculals PerIod of lOur ExpendlIure Incurred 
~of~ ~~ 

DA AlrIlW 
1. DeIhl - Mau (via lucknow) 15.4.1994 30 2745 

(1 Day) 
2. DeIhl to Palna and back. 20.4.1994 to 51 325 

21.4.1994 +<4072 

3. New Deihl to Mugal 
s.-allIIC. 

•. DelhI to Mall. 
(via Varanasl) 

(1.7 Days) 

29.4.1994 to 30 
30.4.1994 
(1 Day) 

6.5.1994 to 81 
8.5.1994 
(2.7 Days) 

5. New DeIhl to Var8llllSi 15.5.1994 to 141 
and back 18.5.1994 

(04.7 Days) 

6. DelhI-M.Sarai. Palna • DeIhl. 22.5.1994 to 111 
26.5.1994 
(3.7 Days) 

7. New DeIhl 10 Mall and back. 27.6.1994 to 81 
30.6.1994 
(2.7 Days) 

8. New Delhi to Bangalor. 1.7.1994 to 60 
and back. 2. 7.1994 

(2 Days) 

9. Deihl to Mau and back. 21.8.1994 to 81 
26.6.1994 
(2.7 Oays) 

10. DeIhl· Lucknow • Mau 18.7.1994 to 30 
Lucknow • DeIhl 19.7.1994 

(1 Day) 

11. New DeIhl • Gorakhpur • 8.7.1994 to 
M. Saral • Delhi 11.7.1994 

(2.7 Days) 

12. DeIhl to Varanasi and back. 5.8.1994 to 51 
6.8.1994 
(1.7 Days) 

13. DeIhl· Mall • 12.8.1994 to 60 
Varanasl " Delhi 1 •. 8.1994 

(2 Days) 

1.. DelhI· Mau • Deihl. 19.8.1994 to 81 
·22.8.1994 

(2.7 Days) 

15. New DelhI • Mau • DeIhl. 2.9.1994 to 111 
6.9.1994 
(3.7 Daya) 

16 DeIhl· Yaranasl • Rasra- 7.9.1994 to 80 
Yarlll18ll • DeIhl 8.8.1994 

(2 Days) 

17. DeIhl· Mall • Delhi. 12.9.1994 to 72 
14.9.1994 
(2.4 Days} 

18. DeIhl - Mirzapur • 12.1.1994 to 51 
VlII'anui • DeIhl 1 •. 10.1994 

(1.7 Days) 

Ill. DelhI· Mall • DelhI 16.10.1994' to 182 
21.10.1994 
(5.4 Daya) 

20. DelhI to V .. nasI and '*"" 1.11.1994 to 81 
3.11.19904 
(2.7 Daya) 

21. DeIhi-£I8s1I-Go-Delhi. 5.11.1994 to 81 
8.11.1994 
(2.7 Daya) 

22. Delhl-Mirzapur'YIII'III18II-DeIII 11.11.1994 to 111 
15.11.1994 
(U Daya) 

2221 
+362 

1789 

20 

12241 

140 
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17.11.1994 to 120 3284 
20.11.1994 
(4 Days) 
27.11.1994 to 51 
28.11.1994 
(1.7 Days) 

Grand foUl 82.30 Days 17. 42238 

The above expenditure . excludes the bills yet to be 
received in respect of air journeys performed by MOS(F) 
and also excludes the railway expenditure incurred for the 
journeys perfomed I)y MOS(F) on H.O.R, (Higher officers 
requisition). 

Tour by Minister 
2036. SHRI ZAlNAL ABEDIN: Will the Minister of CIVIL 

SUPPLIES, CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the number of days during this financial year the 
Minister went on tour within the country and outside, 
separately; 

(b) the details of such tours; 
(c) the expenses incurred in respect of each such tour; 
(d) whether the expenses was borne by the Central 

Govemment budget; and 
(e) if not, the source of the funds? 
THE MINISTER OF STATE IN THE MINISTRY OF 

LAW, JUSTICE AND COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): (a) Shri A.K. Antony, as Minister of Civil 
Supplies, Consumer Affairs & Public Distribution was on 
tour within the country for 55 days during this financial year 
(upto 29.11.1994). 

SIvi Kamaluddin Ahmed, the former Minister of State 
for Civil Supplies, Consumer Affairs & Public Distribution 
was on tour within the country for 31 days during this 
financial year (upto 6.9.1994). 

The former Minister of Civil Supplies had not 
undertaken any tour outside the country during this 
financial year. Shri Kamaluddin Ahmed had not taken any 
lour outside the country in his capacity as Minister of State 
for CMI Supplies. 

(b) and (c). The details of the tours undertaken by the 
Ministers and the expenses incurred on air fare may be 
seen in the enclosed Statement-l and II 

(d) Yes, Sir. 
(e) The question does not arise. 

STATEMENT ... 
Details of tour undertaken by Minister ot.. Civil Supplies, 
Consumer Affairs and Public Distribution within the country 

FROM TO 
2.4.94 10 4.4.94 

DIlle 01 TOU' 

10.4.94 10 14.4.94 

2704 .... 10 28.4 .... 
18.5JN 10 2O.5JN 

a5.I4 TO 31.8.94 

COCHIH, CAUCUT. 
KANNUR AI#D 
MAHGAI.ORE 
HYDERABAD 
BAHCW.OAE. CAUCUT 
AI#D COCHIH 
lRIVANDAUM AI#D 
KOTTAYAM 

~ 
(In AL) 

10,422.00 

e.r-
(In Ra.) 

1'.1!56.00 

7,401S.OO 
',512.00 

7,401S.OO 

18.8.84 10 20.8.94 

22.8.94 10 25.8.94 

30.8.94 TO 1.7.94 

7.7.94 TO 8.7.94 

18.7.94 TO 17.7.94 

21.7.94 TO 22.7.94 

11.8.94 TO 12.8.94 

28.8.94 TO 211.8.94 

5.8.94 TO 7.11.94 

10.8.94 TO 11.11.94 

15.11.94 10 18.8.94 

8.10.94 10 9.10.94 

11.11.94 TO 13.11.94 

28.11.94 TO 29.11.94 

Written Answws 

TRIVANORUM 

AI1:N~ AGARTALA 

TRIVANORUM 

BANGALORE 

TRIVANORUM 

BHUBANESWAR 

TRIVANORUM 

TRIVANORUM 

TRIVANORUM. 
COCHIN 

HYDERABAD 

TRIVANORUM, 
PATTANAPURAM 

fRIVANORUM 

TRIVANDRUM 

TRIVANDRUM 

• Amount not yilt IlClmallId by indian Alrlnea. 

ST A TEUENT-II 
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10.422.00 

5,7118.00 

10,422.00 

11,594.00 

12.233.00 

8,888.00 

12,<480.00 

15.021.00 

11.1134.00 

11,582.00 

14,947.00 

15,021.00 

Details of tour undertaken by Minister of State, MinistIY. of 
Civil Supplies, Consumer Affairs and Public Distribution 

within the country. 

OllIe 01 Tcu "'- VllIIed Expensaa 
(In Ra.) 

14.4.94 to 18.4.94 HYDERABAD 5.490.00 

21.4.94 to 24.4.94 HYDERABAD 4.837.00 

15.5.94 to 18.5.94 HYDERA8AD 7,408.00 

25.5.94 to 211.5.94 EIOMBAY 7.708.00 

15.8.94 to 15.8.94 HYDERA8AD 7.839.0J 

20.8.94 to 23.8.94 HYDERABAD 7.708.00 

11.7.94 to 13.7.94 HYDERABAO 8,878.00 

28.7.94 to 28.7.94 MADRAS • 11.521.00 
HYDERABAD 

12.8.94 to 15.8.94 HYDERA8AD 17,8&4.00 

30.8.94 to 2.11.94 HYDERA8AO 9,582.00 

4.11.94 to 8.11.94 HYDERA8AD 11,582.00 

Tour by Mlna-ter 

2037. SHRI AMAL DATTA :Will the Minister of 
RAILWAYS be pleased to state: 

(a) the number of days during this financial year the 
Minister went on tour within the country and outside, 
separately; 

(b) the details of such tours; 

(c) the expe~ incurred in respect of each such tour; 

(d) whether the expenses were borne by the Central 
Goverrvnn budget; end 
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(e) if not, the source of the funds? 
THE MINISTER OF RAILWAYS (SHRI C.K. 

JAFFER SHARIEF): (a) to (e). The information is being 
collected and will be laid on the Table of the Sabha. 

Funds for tribal Education In A.P. 

2038. SHRI BOLLA BULL! RAMAIAH: 
·.SHRI D. VENKATESWAAA BAO: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the State Government of Andhra 
Pradesh have allotted 70 erores for tribal education in 
the State for the year 1994·95; 

(b) if so, whether Union Government have also 
agreed to provide half of the amount for tribal education 
in the Andhra Pradesh and if so. the details thereof; 
and 

(c) whether Union Government have examined the 
schemes for tribal education initiated by the State 
Government of Andhra Pradesh? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMAAI SELJA): (a) to (e). Informaltion is being 
collected and will be laid on the Table of the House. 

Thrust Area Scheme 

2039. SHAI SYED SHAHABUDDIN: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the to~al allocation made for the Thrust Area 
Scheme under the Eighth Plan period; 

(b) the aetual allocation made and released since 
the inception of the Scheme upto 1993·94 and the 
allocation for 1994·95; 

(c) the number of projects conSidered, accepted, 
rejected and pending as on 31.3.94; 

(d) the criteria and procedure followed for selection 
of projects and executing agencies; and 

(ef the projects in hand as on 1.10.94, their objects 
and the brief particulars of the executing agencies? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN AESOUACE DEVELOPMENT (DEPAATMENT 
OF EDUCATION AND DEPAATMENT OF CULTURE) 
(KUMAAI SEWA): (a) to (e). The total allocation for the 
Thrust Areas Development Scheme during Eighth Plan 
i8 As. 91 crores and for 1994-95 It is As. 15 crores. 
An aggregate amount of As. 222 crores. has been 
actually allocated and released till 31st >March, 1994 
after getting the proposaJs assessed and recommended 
through Expert CommlttH with respect to their technical 
contents and the relevance of the area to be 
developed. Subsequent to the transfer of the scheme to 
the All India Council for Technical Education (AICTE) 
from 1.4.94, the AICTe has invited proposals for 

consideration of release of grants under the scheme for 
1994·95 after getting them assessed through Expert 
Committees. 

Rallv Paryavaran Pariyojana 

2040. SHRI RAMCHANDRA GHANGARE: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) the basis for selecting 50 districts for Rajiv 
Paryavaran Pariyojana; and 

(b) the other districts proposed to be included under 
the Pariyojana? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIAONMENT AND FORESTS (SHRI KAMAL NATH): 
(a) The 50 districts covered under Rajiv Paryavaran 
Pariyojana were identified on the basis of following 
broad parameters; 

(1) acute environmental degradation problems (due 
to industries. deforestation, shifting cultivation. 
soil erosion. excessive mining etc.) 

(2) less than 30% crown density forests; 
(3) presence of unique eco·systems. which are 

threatened and require urgent protection; and 
(4) reasonable distribution of districts among the 

various agro·climatic zones and geographical' 
regions of the country. 

(b) At present. there is no proposal to include 
additional districts for coverage under Rajiv Paryavaran 
Pariyojana. 
{Translation} 

Ganga Action Plan 

2041. SHAI SURENDRA PAL PATHAK: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the Government are taking any 
measures to check pollution and increase environmental 
consciousness by encouraging people's participation 
under the Ganga Action Pian; 

(b) if so, the details thereof; and 
(c) the assistance provided during each of the last 

three years for this purpose? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIAONMENT AND FOAESTS (SHAI KAMAL NATH): 
(a) and (b). Yes Sir. The involvement of the people 
under the Ganga Action Plan is being sought through 
an information and awareness campaign utilising multiple 
media, obtaining public cooperation in specific schemes 
and seeking their direct participation in some types of 
works taken up under the Ganga Action Plan. School 
children have also been involved in tlie monitoring of 
river water quality through specially designed testing 
kits. Financial assistance has been provided to willing 
non·governmental organisations to .generate awareness 
about the Ganga Action Plan. 
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(c) Funds amounting to As. 1.48 lakhs, Rs. 1.92 lakhs 
and Rs. 16.05 lakhs have been provided to the willing non-
governmental organisations during the year 1992-93, 
1993-94 and 1994-95 respectively. 

Funds to ICAR 

2042. SHRI SANTOSH KUMAR GANGWAfI: WIt! the 
Minister of AGRICULTURE be pleased to state. 

(a) whether the Indian Council of Agricultural Re .. arch 
has been allocated funds in the Eighth Five Year Plan as 
per its demand; 

(b) if so, the details thereof; 

(c) if not, whether some important and ongoing 
projects are likely to be affected; 

(d) whether there is any proposal to enhance "". said 
funds; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MI"lSTRY OF 
NON-GONVENTIONAL ENERGY SOURCES AND 
MINISTER OF STATE IN THE MINISTRY OF 
.AGRICUL TURE (SHRI S. KRISHNA KUMAR): (a) and (b). 
The details. of the funds projected, recommended and 
allocated finally by the Planning Commission to the Council 
are as follOWS: 

Fund requirement projected by Council 

Fund recommended by Working Group 

Fund allocated by Planning Commission 

(Rs. in crores) 

2008.78 

1780.00 

1300.00 

(c) The important on-going projects are not affected. 

(d) and (e). During the Mid-Term Appraisal of the 
Eighth Plan of the Council, a request for additional Rs. 
60.35 erore has been made to the Planning Commission. 
The final allocation is yet to be made. 

Betel Leaf Research Centre 

2043. SHRI N.J. RATHVA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government propose to set up a 
National Agriculture and Betel Leaf Research Centre in 
Gujarat; 

(b) if so, the details thereof; and 

(c) the specific steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES AND 
MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR): (a) No, Sir. 

(b) and (c) Does not arise. 
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Wor.hop on Water Me_ .... nt 

2044. SHRI $ANAT KUMAR MA1'tOAL: Wit! h 
Minister of AGRICULTURE be pleated to state: 

(a) whether the· expects on water management 
participating in the workshop organised by the UN's Food 
and Agriculture Organisation. have expressed grave 
0GnCII'l'I at the "criminal waste" of the precious life source 
in many ways in the country and called for its effective 
wIIIaation and conservation in agriculture and other fields; 

(b) if so, whether the Government have formulated any 
water resources planning mechanism aimed at optimal 
YIiIisation and management particularly in the sphere of 

. efficient water harvesting and use; and 

(c) if so, the broad features thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI ARVIND NETAM): (a) to .(c). The 
importance of Water Conservation and its utilisation in 
agriculture and other fields was widely recoganised and 
emphasized in the Workshop. The Government have 
formulated policies/programmes aimed at optimal 
utilisation of water. The National Water POlicy formulated 
by the Govemment in 1987 lays emphasis on optimum 
utilisation of available water and suggests measures for 
efficient utilisation of irrigation water. Various schemes 
such as, National Watershed Development Project for 
Rainfed Areas (NWDPRA), Soil Conservation in the 
Catchments of River Valley Projects (RVP), Integrated 
Watershed Management in the Catchments of Flood Prone 
Rivers (FPR), Command Area Development programme for 
On-Farm Development are planned and implemented. The 
broad features of these schemes are Insitu Moisture 
Conservation, Water Storage, Construction of Field 
Channels, Field Drains. Land L.evelling and shaping, and ~ 
implementation of Warabandi. 

{Translation] 

City Booking Agency In Gum.'. 

2045. SHRI LALIT ORAON: Will the Minister of 
RAILWAYS be pleased to state: 

{I) whether there has been a long standing demand to 
OJ*' • City Booking Agency of South-Eastem Railways at 
district head quarter, Gumala of Bihar; and 

(b) if so, the timl by which it is likely to be opened? 

THE MINISTER OF RAILWAYS ('HRI C.K. ;JAFFER 
SHAAlEF): (a) Yes, Sir. 

(b) Traffic and financial justification is being ..... SMd. 
Futther ..,., depend. upon the outcorM thereof. 
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[fngliah] 

"" ....... to LR,.. 
..... SHRt MUlLAPPAlL Y RAMCHANDRAN: WiH 

1M ~ of HUMAN RESOURCE OEVELOPMt:NT be 
pIeued to state: 

(a) whether Govetnrr*1t prapoM to inlrodwGe 
ctlanges in educational system for law and to provide for 
tramq of lawyers; . and 

(b) if so, , .... details theNOf? 
THE DEP\JTY MINlSl'ER IN THE. MINISTRY OF 

HUMAN RESOU'ACE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) and (b). According to the 
information fumiIMd by the Ministry of Law, Justice and 

. Company Affairs, the maner regarding introduction of 
'. ghanges in eduCational system . for Law is under 

consideration of the Bar Council of India. 

.... P.nt· ........ 
2047. PROF .. PREM DHUMAl.:- Will the Mini8ter of 

ENVtRONMENT AND FOREST~ be pleased to stale: 

Ca) whether G.B. Pan. Inttitute of HtmalayM 
Environment and Development is a funding agency of 
the Union Government; 

(0) if not,·the reasons for operating Action-Oriented 
ReMafCh ~ for HitMiayan Region by the 
lMtitule; 

(CI) whether this ~ is being foHowed for 
Wniter other schemes of the Mini.try; 
~ wM&her it .... affedM aM all ••• at •• i.rdiIic 

....,..,.... ef aM Inelitlolte '" ..... nilllllli... ...... 
field work to detk work; and 

(e) if so, the delaiIs . thereof and the action proposed 
to be taken to bring the 'SCheme back to the Mil)istry? 

THE MlNl$T£R OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (IHRI KAMAL NA TH): 
Ca) and (b). The G.B. Pant institute of Himalayan 
Environment and Development is an autonomous 
institution furMIed by, and under the administretive control 
of, this Ministry. The ~ted' Research 
Programme for HiIAaIayan Region, operated earlier by 
the Ministry is handled by the Institute to facilitate 
networking with other institutions and 0005 in the 
Himalayas. 

(c) to (e). No other programme on similar lines is 
operating in the Ministry and there is no proposal to 
bring the scheme back to the Ministry. 

Super Baaar 
2048. SHAI RAJNATH SONKAR SHASTRI: Will the 

Minister of CIVIL SUPPLIES, CONSUMER AFFAIRS 
ANb..puauC DISTRIBUTION be pleased to refer to !hi 
reply given to Unstarred Question No. 2357 dated 
August 9, ,. AtgaI'ding Super Bazar and state: 

(a) whether the facts pertairIi1'Ig to parts (c) to (e) 
hav. siMe bMn collected and if .10, the details thereof; 
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(b) hi action .., .... eon iMluding !hi l'8f1'IO'Ial of 
gwiIty ...... ; anti' • ' 

(c) if not, lhe .-..sons for delay? 

THE MJNJSlEft OF STATE IN THi MINISTRY OF 
LAW, JUSTlCE ... CCJ/IIIfWI.Y AFFAIRS (SHAI H.R. 
BHAADWA.ij: (a> to (e). The ~ ... have reported 
Ihat they ~ .. obtained clariflCltion .... Wi. Khama 
Soap Factory and Ms. Moti Soap Factory and in tum 
they haw referMd the c-. .. to the Central Excise . 
~ for seeking tMir viewS '" the !Niter. 

AIlwnatIve of p ...... 
2049. DR. R. MAlLU: WIlt the Minister of 

AGAICUL TURE be pleased to state: _ 

(al. wheltwr· tie Goyemment are encouraging 
altemative non ~ ~Ch to Farming; and 

(b) \f so, the biological agItIta including plant 
pro1!Iwota avail'" at present,in the country indicating the 
total ...... and ... OR whicb ... will be used? 

THE MIfIIST£It OF $TATE IN 'tHE MlNlSTR¥ OF 
MNCUt.TUAE ('*' AJWItD N6TAM): (a) Yes, Sir. 

~) The deIaIIt _ tiioIOgiCaJ control ...,us and plant 
products available in India are given in statement 
attached. As regards the total acreage and crops on.w. 
which these will be UM(t, it Iargtlly depends upon the 
incidence and intensity of pests/ dittaMs. 

..... nent 
List of BioloQicaJ control agent and plant products 

8IOl0GlCAl. COfoC1M. MenS/PLANT fWlOUCTS 
1. T~ dIiIarIiI 

2. TIiGt .. ."... ... 
3.'__~ 

4. Tetrallichua ~ 
5c. EpiricImia ' ..... .,I.u. 
6. Sex pIIerOmuI .. .... (HeIiDIhiS & _ u .-.I 
7. Chry8aperla IIIP 
8.~~ 
9. L.ady bird beeItea 

10. a.cIIIIa 1I1uringiensis (B.ll 
11. a.cIIIIa 1Ph.n:us (B.s.l 
12. NucINr PoIyhecIro8ia Virus (NPVj 

(Spodoplera & HaIioIIIia) 
13. Naam products 

(Azadnchlinl 
14. PyraIhrum 
15. Tric:hodamIa tIPP. 

Railways Line in Andhra Pradesh 

Crops 

2050. SHRI DHARMABHII<SHAM: WiU the MinCer 
of RAILWAYS be pleased to stat.: 

(a) whCtther the. Govemment have conducted any 
survey tor laying of new railway line from ZedchetIa to 
KohIgud8fft via Suryapet in Andhra~sh; and 

(b) if to, 1M delailS thereof? . . 
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THE MINISTER OF RAILWAYS (SHRI CK JAFFER 
SHARIEF): (a) No, Sir. 

(b) Does not arise. 

Foodgraln Stocks 

2051. SHRI P.C. CHACKO: Will the Minister of FOOD 
be pleased to state: 

(a) whether foodgrain stoCks during current calender 
year have declined considerably; 

(b) if so, the details and the reasons therefor; 

(c) whether foodgrain stocks during 1993 were also 
quite less; 

(d) if so, the percentage of decrease in the current 
year; and 

(e) the details of the steps taken by the Government 
so that such may not be repeated in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD (SHRI KALP NATH RAI): (a) and (b). No, Sir. The 
stock poSition of foodgrains (wheat & rice) in the Central 
Pool has continued to be comfortable during 1994. 

(c) to (e). As on 1.1.1993 and 1.4.1993, the stocks of 
foodgrain in the Central Pool were below the minimum 
buffer norms as prescribed. From 1.7.1993 the stock level 
of foodgrains continues to be far in excess of the minimum 
buffer norms and there has been .i/:lcrease in stocks in 
1994 as compared to 1993. 

The stocks of foodgrains in the Central Pool is built up 
by the procurement of wheat and paddy from the farmers 
under the minimum price support operation and levy rice 
from the millers/Traders under levy price mechanism. 
Under Price Support Operation, it is voluntary on the part 
of the farmers to sell their foodgrains of FAQ at Minimum 
Support Price to the Government. They are free to sell the 
foodgrains in the open market at higher prices. Hence the 
future stocks of foodgrains in the Central Pool will depend 
on the actually procured quantities under the fDriCe Support 
Operations. 

Archery Equipments 

2052. PROF. SAVITHRI LAKSHMANAN: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government propose to give old and 
used Archery equipments on concessional rales to 
Universities/colleges who wish to use them; and 

(b) if so, the criteria fixed by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS) AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI MUKUL WASNIK): (a) No. Sir. 

(b) Does not arise. 

Electrification Work on Ernakulam Trlvandrum 

2053. SHRI S. SIVARAMAN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether there is any proposal to take up the 
electrification work on Emakulam Trivandrum Sector; 

(b) if so, the details thereof; 

(c) the amount likely. to be spent thereon; and 
(d) the time by which it is likely to be taken up? 

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHARIEF): (a) Yes, Sir. 

(b) to (d). A cost-cum-feasibility survey has been 
ordered to asses the financial viability of the scheme. 
Further action depends on the ou\come of the survey 
report. 

Proposal Regarding Medical Education under U.G.C. 
2054. SHRI A. SURENDER REDDY: Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the medical education is presently 
excluded from the ambit of the University Grants 
Commission; 

(b) if so, the reasons therefor; 

(c) whether the Government of Madhya Pradesh has 
urged to bring the medical education under the U.G.C.; 

(d) if so, the details of the proposal in this regard; 
(e) the benefits likely to be derived by bringing 

medical education under U.G.C.; and 
(I) the reaction of the Union Government and U.G.C. 

to the aforesaid proposal? 

THE DEPUTY MINISTER IN· THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) and (b). The medical education falls 
within the purview of the Medical Council of India (MCI) 
under the Department of Health in the Ministry of Health 
and Family Welfare. 

(c) to (f). The information is being collected and will be 
laid on the Table of the House. 

Pending Projects of Madhya Pradesh 
2055. SHRI SUSHIL CHANDRAVARMA: Will the 

Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

Ca) the projects ot Madhya Pradesh pending with his 
Ministry for environment and forests clearance; 

(b) the projects pending with the Regional Office, 
Bhopal tor clearance; 

(c) since when these projects are pending and the 
reasons therefor; and 

Cd) the steps being taken by the Government to clear 
these projects ear1y? 

THE MINISTER OF STATE OF THE MINISTRY OF 
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ENVIRONMENT AND FORESTS (SHRI KAMAL NATH): 
(a) to (c). The names of the projects of -Madhya 
Pradesh pending with Ministry of Environment and 
Forests as well as Regional Office, Bhopal for 
Environmental and Forestry clearance alongwith 

information on time since pending and reasons thereof 
are given in the statement 

SI. 
No. 

(A) 

1. 
2. 
3. 
4. 
5. 
6. 
7. 

8. 
9. 

10. 

11. 

12. 

13. 
14. 

15. 

16. 

17. 

18. 

19. 

20. 

21 . 

(B) 
22. 

23. 

24. 

25. 

26. 

27. 

28. 
29. 
30. 

31. 
32. 
33. 
34. 

(d) As and when proposal is received with full 
material details, expeditious action is taken to clear the 
projects. 

Name of the Project 

2 

PROJECTS FOR FORESTRY CLEARANCE 
MINISTRY OF ENVIRONMENT AND FORESTS 
Construction of Shampur Tank in Sehore 
Bercha Field Firing Range in Indore 
Mining lease to SECL in Sarguja 
Pandavapara Girijapur Coal Mines in Sarguja 

Stastement 

Mining lease in favour of WCL in pathakheda area in Betul 
Underground mining by WCL in Betul 
Rehabilitation of 25 families of Kanaha National Park in Mandla 

Mining lease in favour of WCF Ltd. in SarguJa 
Mining lease in favour of WCF Ltd. in Sarguja 
Diaspore and Pyrophillife mining lease in favour of Mis Khajuraho 
Minerals in Chhattar Pur 
Singhali Underground coal mining project by SECL in Bilaspur 

Dhelwedih underground mining project by SECl in Bilaspur 

Mohini Sagar Dam in Shivpuri 
Construction of Raichar Dam for second phase of Korba Super 
Thermal Power Station in Bilaspur 
REGIONAL OFFICE BHOPAL 
Construction 01 Water tank and drinking water pipeline in Chirmiri 
Coal Fields area in Sarguja 
Construction of 11 KV Transmission Line from Nimari to Minolia in 
Mandla 
Construction of 11 KV Transmission Line Irom Pandaria to 
Paprikala Papri Khurd in Mandla 
Construction 01 11 KV Transmission Line from Khapa Nimari to 
Papri Khurd in Mandla 
Construction of railway siding from Dhanpuri Open Cast Coal 
Mines to Amarkantak Thermal Power Station in Shahdol 
Construction of 11 KV Transmission Line from Bakai to Musckhoh 
in Mandla 
Renewal of Line Stone Mining by Mis Maihar Cement Company 
Ltd. in Satha 
PROJECTS FOR ENVIRONMENTAL CLEARANCE 
Rought Iron ore project, Bhilai Steel Plant 

Mongra project Irrigation Deptt .. Gov!. of M.P. 

Chirimiri Opencast Project, South Eastern Coalfields Ltd. Seepat 
Road, P.B. No. 50, Silaspur 
Kuteshwar limestone Mine, Steel Authority of India Ltd. Ispat 
Shawan, Lodi Road, P.O. 3094, New Delhi 
Gkijapur Mining Block. South Eastern Coalfields Ltd. Seepat Road. 
P.B.No. 60. Bilaspar 
Bina TPS(4x250 MW) 

Dhurcha (Wesil Project South Eastern Coallields Ltd. 
Baraduar Dolomite Mine. Steel Authority of India 
Sanjay Gandhi TPS Extn. State If (1 x500 MW) at Mangthar 

Grasim 40 MW Coal Based Power Plant al Nagda 
Nighi DOP (Expansion) of NCL 
SeOL Singholi U/G Mine 
Rauxite Mina Hindalco Ind. ltd. 

Pending 
since 

3 

June. 1992 
October, 1992 
January, 1 994 
January, 1994 
June, 1994 
July, 1994 
AU9ust, 1994 

September, 1994 
September, 1994 
October, 1994 

October, 1994 

October, 1 994 

October, 1 994 
November, 1994 

Aprit, 1994 

October, 1994 

October, 1994 

October, 1994 

October, 1994 

November. 1994 

November, 1994 

June, 1987 

September. 1990 

July, 1992 

October, 1993 

January, 1994 

July. 1994 

September, ' 1994 
September. 1994 
October, 1994 

October. 1 994 
October, 1994 
October, 1994 
November. 1994 

Reasons for 
pendency 

4 

Under Process 
Under Process 
Under Process 
Under Process 
Under Process 
Under Process 
Site inspection 
awaited 
Under Process 
Under Process 
Under Process 

Site inspection 
awaited 

report 

report 

Site inspection report 
awaited 
Under Process 
Under Process 

Under Process 

Under Process 

Under Process 

Under Process 

Under Process 

Under Process 

Under Process 

information is Additional 
awaited 
Additional information is 
awaited from the project 
authority 
Under Process 

Under Process 

Under Process 

Additional information is 
awaited from project 
authority 
Under Process 
Under Process 
Clarification awaited from 
project authority 
Under Process 
Under Process 
Under Process 
Under Process 
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Plan Outl.y tor Supw.".., 
2056. SHRI SOWISAI DAMaR: WiN thB Ministef of CIVIL 
SUPPLIES CONSUMER AFFAIRS AND PUBLIC 

OISrRlBU77ON btl p/tMHd 10 6111'_: 
(B) the originlll. nwfstId Bnd elUilI p/IIn OutlBY for 

Super Bazer for Ih6 years 1991-92, 111B2-S3, 1993-94; 
(b) the proposed plan outtay tor 1f194-J5; 
(c) the inter-annual variation t.lween the revised 

outlay tor 1993-94 and the propOMd for 1994-95; and 
(d) ,he reasons for the Wide vaiation, it any'? 
THE MINISTER OF STATE IN THE MINISTRY OF 

LAW JUSTICE AND COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): (a) The IIPJII'OV8I Plan Outlay for Super 
Baz ... for the YfttS 1"1-92, 1_" and 1983-94 are as 
~: . 

OrigInal 
OuIay 

Allvited Actual 
Outlay Expenditure 

1991-92 20.00 70.00 
1992-93 40.00 40.00 
199J-94 10.. 20.00 

76.00 
38.80 
20.00 

(b) The Plan Outley for Super ...., for the year 
1994-95 is As. 20 teht. 

(c) There is no variation in appreved ~y fee. 19&3-
94 aoo 1994-95. 

(d) In view of (c) above quMIion does oot atiae. 
{T rans/ation j 

C~ot"""'" 

Z057. SHAI RAM PRASAD SINGH: WIll the Minister of 
HUMAN RESOURCE DEVEl.OfIMENT .. pIMMd to 
state: 

(8) whether the Ciiovemment have construc:ted or 
propose to construct a rnernof1aI 01 Indian National Army 
and Netaj Subhash Chandra 8088 in Myanmar, Japan and 
SinglCIore and also to c:on8IrUCt a memorial of Lok Manya 
Bat Gangadhar Ttlak in MandIay priIon where he was 
cap~ for a long time during freedom movement; 

(b) if so, the details theI8of; 
(c) whether the cooperation of vaIuntary arganiMtions 

is also solicited for censIrudion of IUCh memorials and 
launching of Pf'OIRU'I'II'M .. a ".. 01 honIge to the 
martyrs of Indian frt8cb'n 1hUIJDIe; 

(d) if so, the dNiI$ th8tecIf; ancI 
(e) II not, the reuons IMtrIfor? 
THE DEPUTY MINISTeR IN THE MINISTRY OF 

HUMAN RESOURCE DEYLEOPMENT (DEPARTMENT 
OF EDUCATION AND DePARTMENT OF CUL ruRE) 
(KUMARI SELJA): (a, to fa) The inb .... tiun is being 
coIIecoted and will .. laid ., the Tallie of the House. 

VueIIon L-. 
2058. SHRI AAMA$HftAY PfWlH) SINGH: Will the 

Minist. of AGRICUL T\JfE be ~ to state: 
(a> wheIhIt the tll~ ftlhttles Development 

CotporaliDn 'UmitecI has lIMn a ~ on lease from the 
eemr81 tnaai&ute 01 FiIhenaa NUiceI .,_, engineering 
Training. Cochin tor intr..... • ..... activiliea. in 
Andaman ... ; 

(tI) if SO, whItIher I\s IlIItiIty was ~ before 
giving It on lease; 

(c) if not. the ,. ... 1tIerwfr:w; 
(d) the total loll ..... by the GovwnmM on this 

account; .,. 
(e) .... NMlcliai ...... b¥ 1M 00¥eM1Mftt in the ......, 
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THE MINISTER OF AGRICUL TURf (SHAI BAlRA". 
JAKHAR) (a) to (8): A Ferro-Cement boat ~ Saga, 
Shree was constructed under Food II"Id AQrit;Uturai 
OrganiuilDn (PAC) of the Unittd NMitW . T~ 

Coopsrai/on prograrrtmIJ ProjBct with ~ objtlct/~ 01 
introduction o( Ferro-CemBnt as an alt.mstlWl material for 
inshore fishing vessels and the demonstration of these 
vessels among Indian fishermen. After construction, the 
boat had been used for extensive demonstration of fishing 
operatiOns along· the cosl.of di"erent rnarItirne Stales in the 
country. The boat was not being ojJ8tated-1M'!der any 
commercial programme. As .8UgIested by the FAO 
Mission. which evaluated the ProjeCt, it was.. decided to 
lease out the boat to organisailGns ...... 1Ia on • 
commereial basis in onfer to enabte them to .. sa i&s 
commercial viability. Accordingly, the bOat was leased to 
the Andaman & Nicobar IslandS I~ Development 
Corporation Ltd. (NJlOCO) aner they had fully examined 
the suitability of the vessel. Since tht bOat is an 
experimental vessel constructed with new types of 
material, its technical suitability and viability was reQuired 
to be assessed in different conditions, including operation 
by a commercial organisaiton such as AMIDCO. Since the 
administration of the Union Teni~ of Andaman and 
Nicobar Island.SlANIIDCO did not fincI the operaiton ot the 
vessel viable - in Andaman waters, aNI sinc:e transport of 
the vessel back to Cochin would have CGSt a large amount, 
it was decided to dispose of the vessel on u as is where is" 
basis at Port Blair. Since this was an experimental vessel, 
being used for technology d8l1'lOt ~ purp0se8. tie 
questiorl of My GO",l'IIIerCial profit or loA-don not ariMo 
(EflQIi$ltJ 

Gandhi Peace ,.,.. 
~. SHRI SHRAVAN KUMAR PATEL: Will the 

Minister of HUMAN RESOURCE O£Vf!LoPMENT b. 
pleased to state: 

(a) whether there is any proposal to institute a Gandhi 
Peace Prize on the lines of Noble Puce Prize to 
COI'Nftem0r8te the 125th anniversary of Mlll'taima Gandhi; 

(b) if so, the details thereof; 
(e) the norms and criteria laid down to regulate the 

award of the Prize; 
(d) whether any aeIedion for awwd of prize for this 

year has since been made; and 
(e) if so, the details thereof? 
rHE OEPUTY MINISTER- IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION ANO DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) Yes, Sir. 

(b) to (e): Details _ being WQft(ed out. 
ExcaV8tion at Chu,*, au. 

2061. SHRI RAM NlHORI RAI: WIll the Minister of 
HUMAN RESOURCE DEVELOPMENT be pIIMed to state: 

(a) whether the Government have recieved any 
proposal to excavate the Chunar auita in Mirzaput' di«tict 
of uu. Prade8h; 

(b) if so. the deIaiIa 1Ihereof; and 
(c) the action taken by the Government in this regard? 
THE DEPUTY MINISTER IN THE' MINISTRY OF 

HUMAN RESOURCE OEVEL<l'MENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARt SEWA) (a) No. SI.r. ~, tturing the ...". 
1180-91 ~ was given to ..... t1Iftdu University 
10 UMIMIM expIoratien at ChuIW 1M ita Yiciflity. 

Cb) .. (c): 00 not ...... 
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[Translation] 

Train Halts 

2062. DR. GUNVANT RAMBHAU SARODE: Will the 
Minister 0' RAILWAYS be pleased to state: 

(a) the criterion followed to provide a halt of superfast 
trains at any station; 

(b) whether any halts in respect o~. Bangalore-New 
Delhi Kamataka Express have been provided on Itarsi-
Bhusawal and Manmad-Daund sections under the Central 
Railway during the last two years; and 

(c) if so, the details thereof? 
THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 

SHARIEF): (a) Stoppages of superfast trains are 
considered on the basis of volume of long distance traffiC, 
availability of other altemative services, characteristics of a 
particular superfast train etc. 

(1;1). Yes, Sir. 

(0) At Kopergaon from 10-11-1992 and at Burhanpur 
from 2-10-1993. 

{English] 

Reserve Fund tor Earthquake relief 

2063. SHRI RAM NAIK: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment have received any 
proposal from the Govemment of Maharashtra to create a 
Reserve Fund out· of the donations received for the Chief 
Minister's Earthquake Relief Fund including assistance 
received from the Prime Minister's FUftd; 

(b) if so, the details thereof; 

(c) whether the State Govemment has also submitted 
any proposal to the Union Govemment in regard to 
payment of interest on the funds obtained from World 
Bank. I.D.A. and other institutions frOM Gemlany for the 
rehabilitation programme; 

(d) if so, the details thereof; and 

(e) the decision of the Union Government on these 
PfOPOI8Is? 

THE MINI~TER OF AGRICULTURE (SHRI BALRAM 
JAKHAA) (a) No, Sir. 

(b) 0081 not arise. 

(c) No. SIr 
fd) to (e}. Does not arise. 

[TraMIationJ 

.... SHRt RAM PWAN PATEL: 
&HRI KASHlRA"M RANA: 
IHFU ARJUN SlONH yItDAV: 
Oft. IUDHfR RAY: 

Will the Minister of RAILWAYS be pleased to state: 
(a) whether any representation has been received for 

introduction of direct trains between A1lahabad-Varanasi 
either from Madho Singh Railway Station, Mughalsarai-
Allahabad and Surat-Allahabad or for diverting the route of 
any train running between Surat and North-Eastern area 
via Allahabad; 

(b) if so, the details the~eof; and 
(c) the action taken by the Government in this regard? 
THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 

SHARIEF): (a) and (b). Representations have been 
received for running additional trains on Varanasi-
Madhosingh-Allahabad route by diversion of some trains 
like Vliranasi-TirupatilCochin, Madras-Varanasi, Bombay-
Varanasi, New Delhi-Howrah (Poerva) Expresses etc. via 
this route as also diversion of Surat-Varanasi Tapti Ganga 
Express via Allahabad. 

(c) Feasibmty of diverting some trains via Madhosingh 
is being examined and action as found feasible and 
justified will be taken. However, running of Surat-Varanasi 
Tapti Ganga Express via Allahabad has not been found 
feasible /due to operational reasons. 

(EngliMJ 

Pattern of .Fundlng JNU 

2065. SHRI MANORANJAN BHAKTA: 
SHRI BRAHMANAND MANDAl: 

WiD the Minister of HUMAN RESOURCE 
DEVELOPMENT b.e pleased to state: 

(a) whether the Government propose to change the 
character of Jawaharlal Nehru University;and the pattern of 
its funding; 

(b) if so, the details thereof; 

(c) whether the said proposal has been accepted by 
the Jawahar1a1 Nehru University _Council; and 

----(d) it not, the reaction of the Government thereto? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SEWA): (8) and (b). Whereas there is no 
specific proposal to change the character and pattern of 
funding of Jawaharlal Nehru University, the Govemment, 
some time back, issued a general circular to all its 
autonomous bodies for opting either (I) Block grants 
applicable for the Vllth Plan period or (ii) the existing mode 
Of funding the maintenance grant determined on the basis 
of net deficit formula. In the latter case the autonomous 
bodies would have to seek prior apProval of the 
Govermaent before creating any .post. 

(c) and (d). J.N.U. has informed that the matter was 
diSCIMiId in the Academic Council in its meeting held on 
26.8.9417.9.94. The Council, while opposing ahy change in 
the funding pdem by· the Goverrvnent unilaterally, 
resolved to ,.,., 1M matter to the Schools and Centres of 
!he ""'"Idr lor wider di.:tlSsioM 8fKI eliciting their ..... 
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Upgradatlon of Education 

2066. SHRI V. SREENI'iASA PRASAD: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether there is persistant demand to upgrade 
the quality of education in the country; and 

(b) if so, the steps taken by the Government in this 
regard? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA) (a) and (b): In pursuance of the 
National Policy of Education (NPE) 1986, several 
programmes have been launched by the State 
Governments to upgrade the quality of education in the 
country. The Central Govemment initiated in 1987-8a the 
scheme of Operation Blackboard of improve the facilities 
in primary schools. A number of measures have also 
been taken to improve the content and process of 
education at all stages. Some of these measures are 
repewal of curricula, improvement of quality of textbooks, 
in-service training of teachers to improve their 
professional competence and utilization of educational 
technology to bring about improvement in the quality of 
education. 

[T (ans/ation I 

World Food Progl'llmme 

2067. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the detailS of programmes being launched by the 
Union Government under the Wor1d Food Programme in 
each State; and 

(b) the funds allocated by the Government for the 
purpose during 1994-95, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES AND THE 
MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR) (a) World 
Food Programme (WFP), joinlly established by UNlFAO, 
has been providing food assistance for 13 projects under 
various development programme which include 
Afforestation, Irrigation, Fisheries, Settlement and 
Nutritional and Feeding Programmes in the States of 
Assam, Bihar,' Gujarat, Kerala, Karnataka, Madhya 
Pradesh, Uttar Pradesh, Maharashtra, Orissa and 
Rajasthan. A statement showing projects being 
implemented under World Food Programme is enclosed. 

(b) World Food Programme provides food aid for 
specific projects directly to the State Governments. There 
is no contribution of funds by Government of India for 
utilisation of WFP aid under these projects. 

Statement 

Wep ASSistance to In(1la·On90"'9 Projects 

Project 

1. 259 Exp. IV 

2. 572 Exp. II 

3. 2206 Exp. V 

4. 2303 Exp. II 

S. 2600 

6. 2683 

7. 2685 

8. 2750 Exp. I 

9. 2751 

10. 2773 Exp. I 

11. 2774 

12. 2783 

13. 3227 

Tille DuratiOn 

ConstructiOn 01 Indira Gandhi Canal and Project DevelOpment In Apnl 1991 
Raja&than 
Social and 
Maharashtra 

Economic Development through torestry Acllvities In 

Supplementary Nutrijion Programme for Pre-School Children, Pregnant 
Women and Nursing Mothers ,n Assam, Kltrala, Madhya Pradesh, 
Rajasthan and Uttar Pradesh. 
Rural DevelOpment in the Krishna bas,n command Area in Kamalaka 

Assistance to Settlers in Indira Gandhi Canal Project Area in Rajasthan 

Social and EconomIC Devetopment Through Forestry Activdies in Bihar 

Social and Economic: Development throogh ForMIry Activ~ies in Ori&6a 

Inland Fisheries Development in Assam 

Watershed Development and afforestation in Uttar Pradesh 

Afforestation and Tribal Employment in Rajalltan 

Forestry and Tribal Development in Kerala. 

Forestry Development in T r!bal DistriCIs in Gu,ar .. 

Forestry Rehabilitation and AfiorestatiOn ,n Madhya Pradesh 

Dec. 1995 
Ole. 1982· 
April 1996 
Oct. 1990 
Mar. 1995 

Nov. 1990 
April 1995 
Nov. 1990 
April 1995 
AprU 1986 
April 1985 
April 1986 
April 1995 
June 1993 
Dec. 1997 
April 1987 
Mar. 1995 
Sept. 1993 
Sept. 1998 
Feb. t988 
Feb. 1995 
June 11189 
Dec. 1995 
July 199o 
June 1994 

TOTAL • 

• Extended for utilisation 01 generated funds. 

WFP Costs 
M!Hion 
(US Dollars) 

IS.8 

14.3 

68.2 

22.3 

10.7. 

18.9 

24.2 

3.4 

30.5 

14.6 

'7.11 

12.6 

63.3 

306.7 
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[English) 
Central Rural Universities 

2068. DR. KARTIKESWAR PATRA: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the policy of the Government for setting up of 
Central Rural Universities during the current Plan period; 

(b) whether any survey has been conducted to 
bifurcate the existing Universities; and 

(c) if so, the details thereof, State-wise? 
THE DEPUTY MINISTER IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND OEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) The policy of the Government on 
Rural Universities as contained in National Policy on 
Education 1986, (with modifications undertaken in 1992), 
is that the new pattem of Rural Universities will be 
consolidated and developed on the basis of the 
Mahatama Gandhi's revolutionary ideas on education so 
as to take the challenges of micro-planning at grass roots 
level for the transformation of rural areas. It 
envisages that Institutions and programme of Gandhian 
basic Education will be supported. It has been decided to 
set up a Central CounCil of Rural Institutes during the 
current plan period. 

(b) No, Sir. There is no proposal to bifurcate any 
University for this purpose. 

(c) Does not arise. 
New Sugar Mills 

2069. SHRIMATI VASUNDHARA RAJE: 
SHRI HARIN PATHAK: 
SHRI ANKUSHAO RAOSAHEB TOPE: 
SHRI SHANKERSINH VAGHELA: 
SHRI HARIBHAI PATEL: 
SHRI SANTOSH KUMAR GANGWAR: 
SHRI PANKAJ CHOWOHARY: 
DR. MAHADEEPAK SINGH SHAKYA: 
SHRI NITISH KUMAR: 
SHRI RAJVEER SINGH: 
SHRI JANARDAN MISRA: 
DR. LAL BAHADUR RAWAL: 
iHRI RAMCHANDRA VEERAPPA: 
SHRI CHINMAYANAND SWAMI: 

wiil the Minister of FOOD be pleased to state: 
(a) the number of sugar mills in Private, Public and 

Co-operative Sectors at P,l"esent, State-wise; 
(b) whether the Union Govemment have any proposal 

to set up more sugar mills in the various States particularly 
in Uttar Pradesh in view of vast cultivation of sugarcane in 
the area; 

(c) if so, the details thereof, location-wise; 
(d) the number of proposals sent by each State for 

setting up of new sugar mills upto October, 1994; 
(e) the number of sugar mills for which licences have 

been Issued and the number of mills which have started 
functioning, State-wise; 

(f) the number of proposals pending so far with the 
Union Government, State-wise; and 

(g) the time by which these are likely to be cleared? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD (SHRI KALP 'NATH RAI): (a) As on 31.10.1994 
there were 429 installed sugar mills in the country, the 
Statewise and sector-wise details of which are given in the 
attached Statement-I. 

(b) and (c) The Union Govemment does not set up 
sugar mills in any part of the country. It however, grants 
Letters of IntenVindustrial Licences in accordance with the 
prevailing licensing policy guidelines for setting up of new 
sugar millS. During the sugar year 1993-94, 74 Letters of 
Intent have been issued for setting up of new sugar mills in 
various States of the country, of which 25 pertain to the 
State of Uttar Pradesh. Location-wise details of these 25 
Letters of Intent are given in the attached Statement-II. 

(d) and (e) As on 31.10.1994, 918 proposals have 
been received through the Department of Industrial 
Development for setting up of new sugar factories in 
various States of the country. Of these, 813 proposals 
have been scrutinised by the Screening Committee. After 
examination, recommendations of the Ministry of Food 
were sent to the Ministry of Industry for consideration by 
the Licensing Committee. As on 31.10.1994,74 Letters of 
Intent have been issued by the Ministry of Industry. State-
wise number of proposals received, number of proposals 
considered and letters of intent issued are given in the 
attached Statement-III. 

I! takes about 3 to 4 years to set up a new sugar 
factory. As such, no sugar mill out of the aforesaid 74 
Letters of Intent issued has started functioning as yet. 

(f) As on 31.10.1994, 105 proposals are pending 
consideration in the Ministry of Food. A Statement-IV 
showing the State-wise number of proposals pending is 
enclosed. 

(g) It is not possible at present to specify any time 
frame in this regard. 

STATEMENT-I 
Statement Show.ng me state-w.se. sector,wlse Installed Sugar Mills II) the 

country (as on 31.10.1994) 

SI. 
No. 

1. 
2. 
3. 
4. 
5. 
6. 
7. 
8. 
9. 

10. 
11. 
12. 
13. 
14. 
15. 
16. 
17. 
18. 
19. 
20. 

Slale 

Punjab 

~ 
RajMthan 
IJ1Iaf Pradelll 
Madhya Pradesh 
Gujarat 
MaharaShlra 
Bihar 
Alaam 
Ori ... 
Wast Bengal 
Nagaland 
Andhra Pradesh 
Karnalaka 
TM'III Nadu 
PondIcherry 
Kanlla 
Goa 
Dadra Nagar Haveli 
Manipur 

AU India t atal 

Privat& Public Coopera-

4 

44 
4 

6 
15 
3 

11 
10 
15 

118 

35 

15 
1 

1 
1 
3 
3 
3 

69 

tive 

15 
10 

1 
31 

3 
18 

103 

2 
4 

18 
18 
15 
1 
2 

TOIaI 

19 
11 
3 

110 
8 

18 
109 
30 

6 
5 
2 

37 
31 
33 

2 
3 

429 
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STATEMENT-II 

Statemf;nt "Showing the Letters of Intent Issued During 
the Sugcfr Year 1993-94 for Setting up of New Sugar 
Mills (Location-Wise) in Uttar Pradesh. 

SI. Name 01 ApplIcant LocaIion 
No. 

2 3 

1. Shri Mahesh Vilhaldu CIIIIurv8d. RayamIIh, Dt. ..,..,. 
2- Mot; JK IndusIrles lid. Mirganj, DiIItt. ewelly 

3. MtI Oswal Ove_ Ud;- ~, DiItt. 
EIareiIy 

4. Shakumbarl Sugar & AllIed AaeooIpur, 0i$It. 
Irdlstrie6 Ud. Saharar4lur 

5. Dwarkesh Sugar InduslrIes lid. Bundkl, DiItt. Bljnoor 

6- ShrI NK Sriva&lava Shohratgam, 0l&Il. 
SIddarthnegar 

7. Indo Gull ExpIo&iYe& lid. Maizapur, DiItt. 
Gonda 

8. MIl Bajaj HIndu&tan lid. Shardanagar , Oistt. 
1.JIkhi~ KherI 

9. ~ SIrnIlM:>Ii Sugar Mila Ud. ChiIwaria, DiItt. 
BaJQk:h 

10. IllS The SeImaria Biawan Sugar BehIa Aeuaa. PO 
F.aory lid. BiIIw8n 0iIIl. SIapur 

11. MIl Goma1I SUgar MIII& (P) lid. Jwng Bahadur Gan~ 
0IIIt. ~ Kheri 

12- ~ U.P. Coop. Sugar FacIorIeII Beheri ar.hmnan 
Fedef8IIon lid. TheicuIawara, DiItt. 

Mcndabad 

13- ~ warr.n Tea lid. Aupapur, 0iIIl. Herdoi 

14. Shri V.$. o.w.n ~, 0iIIl. 
Moradabad 

15- Mr. &dIiIh PrIkuh TIIaIIa, DIItt. 
~ 

16- MIl KaIUi Sugar MIla Ud. Un, Tell. KaIIona 
DiIII. MuuIIarnIIgar 

17. MIl o.w.t Iqo MiII& lid. JIIIIiIIIMd, 0iIIl. 
~ 

18. Sh. SIIiIh Jein, Mot; ShIva Paper MIlL T.,. lch-
ShahbId. 0iIIl. 
AMIpur. 

19. MIl Sar)'\I Sugar MIlIa Ud. **pw, DiItt. 
FeIzIII* 

aD. ShrI ~ P..,.,.".. ~ 0iIIl. 
.... nae-

21. ShrI S.H. ChmIMIdI ...... 0IIIt. AIigIrt1 

22- MIl AAOCiIdId Sugar MIll Ud. ThoI VIIIge,. DIIIL ....,_. 
23- ShrI ~ Ga.I CIwiiI* DIIIi. BIJnor 
2'. uti 0uIItwI Suon & CI'IImIaIII Ud. DtIIIIIIM DIIIL 

~ 

.15. uti ~ ClrgMica (india) Ud. ......... DII& 
........ 4-

STATEMENT -III 
Statement Showing the State-wise Position of Proposals 
Received, considered and Letters of Intent Issued for 
Setting up of New Sugar Mills (As on 31.10.1994). 

51. Name 01 
No. Slate 

1. uaar Pradesh 

2. Maharuhlra 

3. GujarIf 

4. BiIIar 

5. HlI/YIII'la 

6. Punjab 

7. Andhra PradNh 

8. Kamataka 

9. Tamil Nadu 

10. Mac!hya Pradesh 

11. AajaIhan 

12. 0riIaa 

13. K8rala 

14. HiIMcIwI Pradesh 
15. AaMm 

16. Atunecllll Prlldeeh 

TOlaI 

No. 01 No. 01 . No. 01 
proposals Proposal'" tellers of 

IntM! 
IaIuad 

received. considered by 
the ScrMning 

Commitee 

337 274 25 

240 225 17 

13 13 2 

'Z1 27 

18 18 4 

34 30 

98 91 15 

!Ie flO 5 

46 41 2 

Z3 14 2 

;, 2 2 

8 7 

2 
2 2 

918 813 74 

STATEMENT-IV 

Statement Showing the State-wise Number of Proposals 
Pending for Consideration (As on 31.10.1994). 

S.No. State No. of proposals 
pending consideration 

1. Uttar Pradesh 63 
2. Maharashtra 15 
3. Punjab 4 
4. Andhra Pradesh 
5. Kamataka 6 
6. Tamil Nadu 5 
7. Madhya Pradesh 9 
8. Orissa 
9. HiMachal Pradesh 

Total 105 

Faculty of Phyalcal Education and Sporta ScIenc:ea 

2070. SHRI SURAJ MANDAl: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pIeued to 
atate: 

(a) whether the GoverrVnent ate aw.. that intpite 
of lie decieion taken ~ . by !he' UnIversitv Grams 
ec..11.ICft In 1. to cntete a aepar'IIIe FaouIty of 
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Physical Education and Sports Sciences, none of the 
University has since opened such faculties so far; 

(b) if so, the reasons therefor; and 
(c) the steps taken by the Government to implement 

the recommendations of the University Grants 
Commission? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SEWA): (a) to (c). According to the information 
fumished by the UGC, the Commission had appointed a 
Committee in September. 1985. to examine the following 
two recominendtions made by the society for the National 
Inslt. of Physical Education' and Sports (SNIPES):-

(i) Universitis may recast the degree and post-degree 
courses for physical education in consonance with 
the recommendations made by the SNIPES; and 

(ii) Where universities have departments ot physical 
education. teaching andt>r non-teaching. they may 
make attempts to have physical facilities as per the 
norms recommended by the SNIPES. 

The Report of the Commillee was also examined by a 
panel on physical Education and Sports especially 
constituted in November. 1987, for the purpose by the 
UGC. The UGC requested the V.C.s of the universitieS" 
Directors of the institutions in December. 19~, to bring the 
recommendations on creation 01 Sports Faculties 01 
Physical Education and Sports Sciences to the notice of 
the affiliated colleges for adoption. 

The universitie&1nstitutions are autonomous 
organisations and necessary action for implementing the 
above recommel'ldations is to be taken by these institutions 
themselves. 

Prlvatisatlon of Touri.t Circuit. 

2071. SHRrMATI MALINI BHATTACHARYA: 
SHRI SUBRATA MUKHERJEE: 
DR. SUDHIR RAY: 
SHRI T ARIT BARAN TOPDAR: 
SHRI AJOY MUKHOPADYAY: 

Wilt the Minister of RAtLWAYS be pleased to state: 
(a) whether modalities of payment by private sector to 

the Railways for using its facilities and staff in the newly 
reeched formula to promote tourism in the country have 
been fixed;' 

(b) if so. the details thereof; 
(c) the share of the Sfate Governments in this 

arrangement; and 
(d) the ex\ent to which it wiD affect the worlcing 

conditions 0; the staff working with the Railways? 
~ MINISTER OF RAILWAYS (SHRI C.K. oIAFFER 

SHARlEF): (a) and (b). Modalities of payment prescribed 
for use of rail transpolt infraatructure for ap8ciaI tourist 
traina on 5 Broad Gauge tourisI circuits by the private 
sector include payment of the capital cost of the trains. 
hauf4gt and mainten~ cMrges on per trip basis and a 
I'IIinImum of 15% of the groaa tUl'l'lOvet' ffOM tN operation 
of tie tourist train MNic:e. 

(e) Md (d) 00 ftOt .... 

{T fans/ation] 

"Research and Testing Centres" 

2072. DR. SAKSHFJI: 
SHRI RAM BADAN: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the objectives of the research and testings centres 
functioning under his Ministry in Uttar Pradesh; 

(b) the amount spent on setting up of these centres; 

(e) the total financial assistance provided by the 
Govemment to these centres during the last three years; 
and 

(d) the details of work done by these centres during 
the aforesaid period? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH): 
(a) There is no research and testing centr.e· functioning 
under the Ministry of Environment and Foresfl. in the State 
of Uttar Pradesh. 

(b) to (d). Do not arise. 

Integral Coach Factory, Madras 

2073. SHRI R. ANBARASU: Will t~.· Minister of 
RAILWAYS be pleased to state: 

(a) whether the production capacity of the Integral 
Coach Factory. Madras has been reduced from 1.100 to 
700 coaches; 

(b) if so, the reasons therefor; 

(c) whether there is any proposal to restore its 
production capacity; and 

(d) if so, the details thereof? 

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHARIEF): (a) to (b). No Sir. The production capacity of 
Integral Coach Factory, Madras has not been reduced from 
its present level of manufacturing 1000 coaches indudng . 
Electrical Multiple Units. However, the orders placed for .. 
manufacture of coaches on Integral Coach Factory MadraS 
are need based. 

(c) to (d). 00 not 8Iise. 

Imported Sugar Through P.D.S. 

2074, SHRI PRAKASH V. PATIL: WIll the Minister of 
FOOD be pleased to state: 

(a) the quantity of imported sugar released through 
the Public Oistribution System tiN date, State-wise; 

(b) whether the Government propose its distribution at 
subaidiMd rates; 

(c) if 10. the quantum of subsidy and IN ImOWlt that 
GovemtMnt will have to absorb; and 

(d) 1M period for ~ the GovwnMeN pIOpOM to 
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subsidise sugar through P .D.S.? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD (SHRI KALP NATH RAI): (a) A table showing the 
Statewise quantity of imported sugar released through the 
Public Distribution System upto January, 1995 is enclosed 
as statement. 

(c) and, (d). The aclual quantum of subsidy involved in 
the distribution of imported sugar through the Public 
Distribution System will be known after full details of 
expenses are available. However, based on the estimates 
made by the Food Corporation of India, on 10 lakh tonnes 
of imported sugar, for its distribution through the Public 
Distribution System, the subsidy works out roughly to about 
Rs. 685 crores. (b) Imported sugar is being distributed through the 

Public Distribution System at a uniform retail price of Rs. 
9.05 per kg., as in the case of indigenous sugar. 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 
6 

13. 

14. 

STATEMENT-J 

Statement Showing the State-wise Quantity of Imported Sugar Released through the Public Distribution System 

States 

2 

Punjab 

Haryana 

Rajasthan 

Uttar Pradesh 

Madhya Pradesh 

Gujarat 

Maharashtra 

Himachal Pradesh 

Bhutan 

Chandigarh 

Andhra Pradesh 

Kamataka 

Tamil Nadu 

Kerala 

Total 

Food Corporation of India 

ALL INDIA 

September, 
1994 

3 

9276.6 

4000.0 

October, November. December. 
1994 1994 1994 

4 

9309.9 

8325.5 

5 

8102.9 

6390.2 

6 

5672.4 

2776.2 

5000.0 19547.3 19551.7 16369.1 

447.2 

61083.0 53026.8 39963.2 

28862.9 22000.0 24338.2 

5000.0 7864.3 

25520.8 10000.0 20212.1 

2351.4 

300.0 

462.1 

29091.2 

2123.0 

300.0 

395.5 

5000.0 20470.3 5000.0 

1819.0 

300.0 

395.5 

23969.4 

5526.1 

25950.9 12000.0 20730.1 

5000.0 11958.7 11958.7 11935.6 

28723.8 243234.0 155848.8 181831.2 

January. 
1995 

7 

71276.2 100000.0 98168.8 73317.2 

100000.0 255848.8 73317.2 
243234.0 280000.0 

Adhoc 
Release 

8 

Total 

9 

32321.8 

21491.9 

14000.0 74468.1 

6800.0 160873.0 

75201.1 

12864.3 

55732.9 

1300.0 7593.4 

900.0 

1700.3 

2500.0 55560.6 

35996.4 

58681.0 

40853.0 

24600.0 634237.8 

342762.2 

977000.0 
24600.0 

{Translation] (b) if so, the details thereof; and 
(c) if not, the reasons therefor? 

Milch Animals 

2075. SHRI RAMPAL SINGH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government have made 
enangements to j)fovide special treatment for prevention of 
sIetiIity amongst the milch animals in each State; 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI ARVIND NETAM): (a) and (b). 
Assistance is provided to the State Governments to the 
extent of 50% for conducting infertility and sterility camps 
in cattle fairs, weekly cattle markets and at important 
places by prior announcement. The animals are required to 
by screened for various positive factors of sterility .. infertility 
and abortion and treatment provided for them. 

(c) Does not arise. 
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Indian Students Abroad 

2076. SHRI SHIVRAJ SINGH CHAUHAN: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of Indian students studying abroad at 
present; 

(b) the courses in which the number of students is 
the maximum; 

(c) the number of students returned back to the 
country during the last three years, year-wise; and 

(d) the steps the Government propose to take to 
attract these students to come back to the country after 
completion of their studies. 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) to (c) A large number of students 
go abroad on individual basis for higher studies in a 
number of courses. Information for such students is not 
maintained by the Government. The Government 
implements some schemeslprogrammes of scholarships' 
fellowships, the bulk of which are in the fields of science. 
engineering, technology and social sciences. During the 
last three years 450 students were sent abroad for higher 
studieS'1echnical education under these programmes and 
85 students out of them have come back after completing 
their studies. 

(d) Most of the awardees are employed before their 
departure and are absorbed in employment after their 
return. It is incumbent on the awardees to feturn to the 
country on completion of their studies abroad. 

. Kendriya Vldyalayas 

2077. SHRI KASHIRAM RANA: 
SHRI CHHEDI PASWAN: 
PROF. PREM DHUMAL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment have ever reviewed the 
working and management of the Kendriya Vidyalayas; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps taken or proposed to be taken to 
improve the perfonnance of the Kendriya Vidyalayas? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SEWA): (a) to (d). Kendriya Vidyalaya 
Sangathan has intimated that various aspects. including 
management of Kendriya Vidyalayas are regularly 
reviewed as part of the inbuilt system of monitoring and 
evaluation. Besides, detailed reviews are also carried out 
by different committees set up for the purpose from time 
to time. 

Recently a committee has been constituted under the 

Chairpersonship of Deputy Minister (E&C), Ministry of 
Human Resource Development to have an in-depth and 
exhaustive Review of the functioning of the Kendriya 
Vidyalayas and their management. 

Fund of 'Consumer Courts 

2078. SHRI ANAND RATNA MAURYA: Will the 
Minister of CIVIL SUPPLIES, CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Government have decided to provide 
more assistance to the consumer courts; 

(b) if so, the details thereof; 
(c) the mode in which the amount is likely to be 

distributed to these courts; and 
(d) the time by which it is likely to be released to the 

courts situated in States? 
THE MINISTER OF STATE IN THE MINISTRY OF 

LAW JUSTICE AND COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): (a) to (d) The Ministry has no scheme to 
provide assistance to Consumer Courts. However, 
recently the Ministry has written to State Government&UT 
Administrations to submit their proposals to the Planning 
Commission to provide one time assistance for 
strengthening the Consumer Courts. 

Corbett Tiger Reserve 

2079. DR. SUDHIR RAY: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether Corbett Tiger Reserve faces a twin threat 
from tourist traffic and the Kalagargh Hydro Electric Dam; 

(b) whether hundreds of tourist drive vehicles at high 
speed and upset the behaviour of animals and picknickers 
by throwing garbage in the Ram Ganga river and also 
disturb wildlife; 

(c) whether submergence of a vast area, because of 
Kalagarh hydro electric dam, reduced the amount of 
fodder available to elephants and deer; and 

(d) if so, the steps contemplated by the Government 
in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH); 
(a) to (d) The information is being collected and will' be 
laid on the Table of the House. 

Commonwealth Education Ministers Conference 

2080. SHRI CHANDRESH PATEL: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether he has recently gone to Pakistan to 
attend the Commonwealth Education Minister's 
Conference; 

(b) if so, the outcome of the discussions held there; 
(c) whether any of the Indiar! delegation had 

di&;ussion with Pakistan Ministers, other Pakistani 
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awthorities and dignatories of the Commonwealth 
delegations separately; and 

(d) if so, the details thereof and the outcome of &he 
discussion held? 

THE DEPUTY MINISTER"" IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SEWA): (a) The Minister tor Human Resource 
Development led a delegation to represent India at the 
121h Conference of CommonweaHh EdUcation Ministers 
held at Islamabad on 27th November to 1 December, 
1~. 

(b) The outcome of the _'ssions was issued in the 
fonn of a Communique Whicti inter alia stated that "The 
~te must continue to retain a central responsibility for 
ensuring access, quality control, transparency, 
accountability and equity. It remained responsible for 
providing Basic Education as a right to a~ citizens". The 
Ministers also noted that partnerships and participation in 
education had recently assumed special significance as a 
result of the spread of the principle of democ;racy and. its 
values, a reassessment of the role of th$ State in society, 
and .xpanding demands in the States in the face of fiscal 
constraints. 

(c) and (d) The Indian delegation interacted with other 
~ in the context of the issues discussed at the 
Conference and there were no formal bilateral discussions 
with other delegations to the Conference. 

Doctors under eo,..umer Protection 

2081. SHAI PRABHU DAYAL KATHERlA: W"I the 
Minister of ClVIL SUPPLIES, CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION be pleased to refer to the reply 
given to Unstarred Question No. 2786 on March 15, 1994 
and state: 

(a) whether the Madras High Co",rt has given its report 
regarding inclusion of medical profession under the 
Consumer Protection Act; 

(b) if so, the details thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW, JUSTICE AND COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): (a) and (b). The Hon'ble Madras High Court, 
in Writ Petition No. 14713 of 1991 in the case of Dr. C.S. 
Subramaniam vs. Kamarasamy, has given the following 
judgment:-

"(i) The services rendered to a patient by a 
medical practitioner or an hospital by way of 
diagnosis and treatment both medicinal and 
surgical would not come within the meaning of 
'service' as defined in Section 2 (1) (d) of the 
Consumer Protection Act, 1ilMS. 

(ii) A patient who undergoes treatment under a 
medical practitioner or an hospital by way of 
diagnosis and treatment bolt medicinal and 
surgical cannot be considerllid to be a 'consumer' 
within the meaning of Section 2 (1) Cd) of the Act. 

(iii} The mediUI practItionefs or hoSpitals 
yndet1aklng and providing paramedical serviGes of 
any categories . or kind cannot claim simi'-
immunity fnIm the prowisions of the Act and they 
would fall, to the extent of such services ~ 
by them within the dtifinition of 'service' and a 
person availing of such services would be a 
'consumer' within the meaning of the Act." 

(c) The Union of I~ has fiIeCI a Special Leave 
Petition in the Hon 'b!e Suprem. Court against 1he 
judgment of the Madras High Court. 

Parcel Va,.. 

2082. SHRI PAWAN KUMAR BANSAL: WiD the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government have formulated a policy' 
Scheme for leasing out space in parcel vans to private 
parties; and 

(b) if so, the details thereof and the additional revenwe 
likely to accrue therefrom? 

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHARIEF): (a) and (b). No, Sir. There is no polie~cheme 
for leasing of space in parcel Vans. However, the 
Government has formulated a policy for leasing out the 
vacant space in the SLRs of passenger trains. Under this 
scheme, any party is eligible to take a lease. The Zonal 
Railways have been empowered to lease out the space. 
Leasing is continuous process. So tat, the estitRates for 
additional revenue have been assessed at RIO. 10 ero,... 

De".....'" of fIIeherIe. 

3083. SHRI RAM KAPSE: 
SHRI THYIL JOHN ANJALOSE: 

WtH the Minister of AGRICULTURE be pleased to 
st.t.: 

(a) whether the Union Govemment have sanctioned 
any scheme for aquaculture in Kamataka; 

(b) if so, the details thereof; 

(c) whether there are ~ ·other proposals to sanetton 
for other States; anet 

(d) if so, .~he details of such schemes alongwith the 
assistance . prOposed to be provided in each case, State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES AND 
MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR): (a) and (b) 
The following schemes have been sanctioned for 
development of aquaculture in Kamataka State:-

(i) Development 01 Freshwater Aquaculture 

For development of freshwater aquacultur. 18 
n...mbers of Fish Farmers' Development of 
Agencies have been sanctioned covering all the 
potential diltricls of the. Stat. through which 
financial and t.chnical:· _stanCe ia being 
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provided. Assistance for training of fish farmers is 
also provided through the scheme. 

('it} Integrated Brackishwttler F;.tJ Farm 
Development 

For development of brackishwater areas in the 
itete, 2 numbers of Brackishwater Fish Farmers' 
Development Agencies have been 'sanctioned for 
the State of Karnataka covering potential coastal 
districts of the State where brackish water is 
available. 

(iii) NCDC Scheme 

NCDC provide financial assistance to Fisheries 
Cooperatives for development of fish tanks. 
establishment of fish seed farm and hatchery. 
purchase of fisheries requisities. i'1sulated 
vehicles for transportation of fish, establishment of 
go-downs for storage of fish products etc. 

(c) and (d). The schemes mentioned above are also in 
operation in other States. No State-wise allocation for 
implementation of these schemes are made. However. 
fund is released by Govemment of India on the basis of 
demand from the States with proper justification and 
phySical and financial progress reports. 

EHgIbHity for Subsidy 

2084. SHRI HARIN PATHAK: Will the Minister of 
AGRICUL TURE be pleased to state: 

(a) whether the Government propose to enhance the 
acreage for eligibility of sprinkler subsidy under the scheme 
of oilseeds and pulses production; 

(b) if so, the details thereof; and 

(c) the manner in which the small and marginal 
farmers will be benefited thereby? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES AND 
MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR): (a) to (c) 
Govemment has already conveyed its decision to enhance 
the eligibility for sprinkler subsidy under the oilseeds and 
pulses production programme providing a rate of subsidy 
of 50% of the cost to small and marginal farmers. 75% of 
the cost to Scheduled Caste&Scheduled Tribes farmers 
and 25% of the cost to other categories of farmers subject 
to a maximum of Rs. 10,00CY- per beneficiary. This rate of 
subsidy Is valid for the current financial year. The scheme 
provides assistance to the small and marginal farmers by 
providing subsidy up to Rs. 10,000' per beneficiary. 
However, further modifications under the scheme are 
under consideration. 

Pom ,for S~T In Agrtcutture Science Centres 

2085. SHRt HARISINH CHA VDA: Wit! the Minister of 
AGRICULTURE be pleased to state: 

(a) whether several posts reserved for SOST are Iyir) 
vacant in Agriculture Science Centres; 

(b) if so, the details thereof, centre-wise; and 
(c) the efforts made to fill up these vacant posts? 
THE MINISTER OF STATE IN THE MINISTRY OF 

NON-CONVENTIO~ ENERGY SOU.RCES ANI" 
MINlst~ . OF ... STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR): (a) No, Sir. 
Not many post are lying vacant. 
.. (b) and (C). All efforts are made to fill up vacant posts. 

Zoos 

2086. SHRI TARA SINGH: 
SHRI SHIV SHARAN VERMA: 
SHRI BAPU HARI CHAURE: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the number of zoos functioning under the Central 
Zoo Authority; 

(b) whether there is any plan to reorient zoos all over 
the country on scientific lines; 

(c) if so. the details thereof; 
(d) whether the Central Zoo Authority proposes to 

seek the help of foreign countries in this respect; and 

(.) if so. the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH): 
(a) Central Zoo Authority itself does not operate any zoo. 
However, all zoos are required to take recognition from 
Central Zoo Authority in order to operate. So far 351 
institutions have applied for recognition, out of which 22 
have been granted recognition as zoos subject to various 
conditions, which include most of the major zoos. 

(b) and (c) The Central Zoo Authority grants 
recognition to zoos in accordance with the provisions of the 
Recognition of Zoos Rules. 1992. which prescribe 
minimum standards of upkeep and management of animals 
in zoos. These rules aim at making the management of 
zoos conservation oriented. The Central Zoo Authority is 
also available. for any guidance to zoos in preparation of 
upgradation plans. 

(d) and (e) The Central Zoo Authority involves 
technical and research institutions in ,this country and 
abroad and the species specialist group for getting 
technical expertise in zoo management. The zoo manager. 
are also imparted training in zoo management in zoos 
abroad. The rules of ' the Central Zoo Authority also permi" 
getting donations from various authorities ami 
organisations including individuals, Non-Resident Indian, 
corporate and non-corporate bodie$ ~ other donor 
agencies to implement its activities in the required manner 
and extent. 
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[Translation] 

Book Stalls Contract 

2087. SHRI MOHAN SINGH. (DEORIA): Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government have reviewed the 
contract given to the Wheeler and Company for book-stalls 
at various Railway Stations; ; 

(b) if so, whether it has been found that the Wheeler 
and Company violated the terms and conditions of the 
contract; 

(c) if so, the details thereof; and 
(d) the action taken against the said Company? 
THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 

SHARIEF): (a) Yes, Sir. 
(b) No, Sir. 
(c) and (d) Do not arise. 

[English] 

Sugar Release 

2088. SHRI ANKUSHRAO RAOSAHEB TOPE: Will . 
the Minister of FOOD be pleased to state: 

(a) whether attention of the Government has been 
drawn to the newsreports published in a section of press 
recently in connection with delay in release of sugar 
imported by STC and MMTC to the Public Distribution 
System; 

• (b) if so, the details thereof; 
(c) the reasons for such delay; and 
(d) the action taken by the Government in the matter? 

THE MtNISTER OF STATE OF THE MINISTRY OF 
FOOD (SHRI KALP NATH RAI): (a) to (d) The sugar 
contracted by State Trading Corporation and Minerals and 
Metal Trading Corporation for the Public Distribution 
System started arriving at Indian ports from June, 1994 
onwards. The allocation of imported sugar for the Public 
Distribution System was made from the month of 
September, 1994 onwards, for which release ordeJ5 were 
issued from July, 1994 onwards. 

Research Centres for Grapes 

2089. SHRI SOBHANADREESWARA RAO VADDE: 
Will the Minister of AGRICULTURE be pleased to state: 

(a) whether the Government propose to set up any 
National level research centre for grapes in Andhra Pra-
desh and Maharuhlra; 

(b) if 80, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES AND 
MINSTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (&HRI S. K..'IIIIIoII&kK'llUAR): Ca) Y ... Sir. 

(b) The Indian Council of Agricultural Research has 
decided to establish National Research Centre on Grapes 
at Manjri farm in Pune District of Maharashtra. The centre 
will start on transfer of land by the Govl. of Maharashtra to 
the ICAR. 

(c) Does not arise. 

Vocatlona' Institutions 

2091. SHRI OlLEEP BHAI SANGHANI:-
SHRI ANNA JOS~: 
SHRI N.J. RATHVA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of vocational institutional functioning at 
present in Gujarat and Maharashtra States particularly in 
tribal areas; 

(b) the number of students registered in these 
institutions; 

(c) the amount provided by the Union Government for 
vocational education in these States during the last three 
years, year-wise; 

(d) whether there is any proposal for setting up of 
some more vocational education in these Slate; 

(e) if so, the details thereof; and 
(f) if not, Ihe reasons therefor? 
THE DEPUTY MINISTER IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) I and (b) Under the Centrally 
Sponsored Scheme of Vocationalisation of secondary 
education at +2 level. the number of vocational institution&' 
schools functioning in the State of Gujarat and 
Maharashtra in Ihe tribal areas and the number of students 
in these institutes is as follows: 

G.ijjaral 
Maharashlra 

No. of No. of students 
institutions registered 

40 
47 

(c) The amount provided for vocational education 
programme to the States of Gujarat and Maharashtra 
during the last three yeers is as follows: 

Government of Gujarat 
Govt. of Maharashtra 

(Rs. in lakhs) 

1991-92 1992-93 1993-94 

879.525 1070.73e 
1230.25 2195.33 

781.73 
2035.74 

(d) to (f). The expansion of the vocational Ed~tion 
ProgrIII1m8 is considered on the bail of proposals 
received from·the StateWTs. White the proposal for 1994-
85 hal been received from the Stat. of ..... ruhtra. it il 
awaited froM the Stat. of Gujarat. 
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Drought 

2092. SHRI SHANKERSINH VAGHELA: Wlil the 
Minister of AGRICUL TUE be pleased to state: 

(a) whether drought prone districts in various States 
have more than average rainfall during this year; 

(b) if so, the details thereof; 

(c) whether in view of the present situation the 
Government propose to close the "dark days" in these 
districts; 

(d) if so, the details thereof; and 

(e) the time by which it is likely to be closed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES AND THE 
MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR): (a) and (b) -
A list of drought prone districts in the country which 
received excess rainfall during South West Monsoon 1994, 
is given in the statement attached. 

(c) No, Sir. 

(d) and (e). Good rainfall in one year does not change 
the long-term position of ground water availability. 

STATEMENT 

List of Drought Prone Districts which received excess 
rains during South West Monsoon. 1994 

1. BIHAR 

2. GUJARAT 

3. HARYANA 

•• JAMMU & KASHMIR 

S. KARNATAKA 

6. MADHYA PRADESH 

7. MAHARASHTRA 

6. ORISSA 

8. RAJASTHAN 

to. UTTAR PRADESH 

)11238 

Palamau 

1. Ahmedabad 2. Banaskanllla 
3. Mehsana 3. Panchmahal 
5. Amreli 6. Jamnagar 
7. Kutch 8. Rajkol 
9. Surendranagar 

1. Bhiwani 
3. Rohtak 
S. Rewarl 

1. Doda 

1. BeIgaIm 

1. Betul 
3. Jhabua 
5. ShahdoI 

1.0001e 
3. Sang. 

1. Kalahandl 
3. s.mbhaJpur 

1. Banner 
3. CIuu 
5. JUaImer 
7. JocI.,ur 
8. Ajmer 
11.~ 
13. JhunjhInu 
1 S. UcIqI\a' 

t. L.aIItpw 

2. Hissar 
4. Slrsa 

2. ChickmangaIur 

2. Ollar 
•• KI1argaon 

2. NI8hII 
•. Satara 

2. Phulbenl 

2. BIkaner .. ~ 
6. ... 
8. Pall 

to .. a.-
12. ..,._, 
1 •. Tonk 

, 
Electric Locomotives 

2093. SHRI BIR SINGH MAHATO: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the number of electric locomotives programmed for 
purchase under the Rolling Stock Programme for 1994-95 
'"New Acquisition-locomotives"; 

(b) whether BHEL is being offered Rs. 50 lakhs more 
for the same type of loco as compared to that supplied 
from Chiltaranjan Locomotive Works; and 

(c) if so, the details thereof? 
THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 

SHARIEF): (a) Under the Rolling Stock Programme for 
1994-95 under "New Acquisition" procurement of 56 
electric locomotives has been provided for. 

(b) and (c) No, Sir. The additional estimate of Rs. 50 
lakhs is for under mentioned aspects; 

(i) Differential Sales Tax on components; 
(ii) Difference in material cost due to certain 

design features; 
(iii) Overhead and Warranty expenses; and 
(iv) Provision of profit margin. 

Production of Gur 

2094. SHRI MAHESH KANODIA: 
SHRI LALBABU RAI: 
SHRI SHRAVAN KUMAR PATEL: 

Will the Minister of FOOD be pleased to state: 

(a) whether the Federation of All India Foodgrain 
Dealers Association and gur manufacturers have protested 
against the Gur Control Order; 

(b) if so, the reaction of the Government thereto; 
(c) whether the production of gur has been declining; 
(d) if so, the production made during the last three 

years; and 
(e) the reasons for less production of gur? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD (SHRI KALP NATH RAI): (a) Yes, Sir. 

(b) The Gur (Control) Order, 1994 was reviewed and 
suitably amended vide the Gur (Control) (Amendment) 
Order 1994, notified vide S.O. 865(E) dated 2.12.1994. 

(c) No, Sir. 

(d) The estimates of the production of the Gur 
(including Khandsari), during the last three years is as 
follows:-

Sugar year 

1990-91 
1991-92 . 
1992-93 

(e) Does not arise. 

Estimated Production 
(Lakh . toMes) 

90.71 
93.95 

101.11 
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Scarcity Hit Areas agreements with some co~nternational agencies 
with a view to check poliulforr. 

2095, SHRI GEORGE FERNANDES: Will the Minister 
of AGRICULTURE be ple~d to state: 

(a) the names of districts de-clared as famine-affected 
and scarcity-affected in Bihar; and (b) if so, the details thereof; 

(b) the details of re!ief work .done in these areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES AND THE 
MINISTER OF STATE IN THE _ MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR): (a) and (b). 
According to the reports received from the Government of 
Bihar, no area has been declared as drought affected in 
the State during the current year. 

(cl the assistance received from those countries! 
international agencies during 1993-94 and 1994-95 till 
date, State-wise; and 

[Trans/allon] 

International Cooperation to Check Pollution 

2096. SHRIMATI DIPIKA H. TOPIWALA: 
SHRI MANIKRAO HODLYA GAVIT: 
SHRI PHOOL CHAND VERMA: 

(d) the assistance likely to be sought from external 
sources in near future? 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH): 
(a) to (c). The Government have entered into agreement 
with some countries/international agencies with a view to 
check pollution. The following are the details alongwith the 
assistance received from donor agencies during the year 
1993-94 and 1994-95 state-wise:-(a) whether the Government have entered into 

Donor Countries! 
Agencies 

Germany 

Norway 

Denmark 

Sweden 

Statesllnstitutions Description of the Project Assistance Received 

1993-94 

2 3 4 

Central Pollution Control Board, Strengthening of State Nil 
Delhi, States of Punjab, Pollution Control Board. 
Rajasthan, Madhya Pradesh, 
Karnataka, Assam,' Haryana, 
Bihar and West Bengal. 

a) Orissa 

b) Orissa and Uttar Pradesh 

Orissa Environmental 
Programme. 
Monitoring of pollution 
from aluminium 
Industries. 

c) Maharashtra, 
Pradesh, Bihar, 
Orissa. 

Andhra Study on disperson of 
Delhi and Air Pollutants. 

a) Karnataka 

b) Tamil Nadu 

Environmental Training 
Institute. 
Environmental Training 
Institute. 

Rs. 25 mill. 

Rs. 4 mill. 

Rs. 5 mill. 

Nil 

Nil 

1994-95 

5 

OM 0.5 mill. 

Rs. 14 mill. 

Rs. 1 mill. 

Rs. 6 mill. 

DKK 1 .09 mill. 

DKK 1.09 

c) Kamataka Environmental Master Plan DKK 4.4 mill. DKK 7.4 mill. 

Andhra Pradesh 

Study at South Kanara. 

Setting up of Environmental SEK 3.6 
research Institute. 

SEK 3.6 
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2 3 4 5 

World Bank us $ 12.5 million earmarked for Industrial Pollution Control US $ '.0 mill. US $ 1.5 mill. 
strengthening of the Pollution Project. 

World Bank 

Control Boards of Uttar Pradesh, 
Gujarat, Maharashtra and Tamil 
Nadu. US $ 143 million for 
installation of pollution ~ontrol 
facilities to large and medium 
industries, setting up of common 
Effluent Treatment Plants for 
small scale units and setting up of 
demonstration project for clean 
tecbnology throughout the 
country. 

US $ 15.5 million earmarked for 
strengthening of the Pcllution 
Control Boards of Madhya 
Praoesh. Karnataka, Andhra 
Pradesh and Rajasthan. US $ 
61.5 million for installation of 
Pollution Control facilities to large 
and medium industries, setting up 
of demonstration projects for 
clean technology and Common 
Effluent Treatment Plants for 
small scale units. 

(d) Some of the projects namely strengthening of West 
Bengal Pollution Control Board under Japanese 
assistance, Environmental Management Plan at Himachal 
Pradesh under Norwegian assistance and Strengthening of 
Kerala State Pollution Control Board with Dulch assistance 
are under consideration in this Ministry. 

{English] 

Use of Urea 

2097, SHRI JAGMEET SINGH BRAR: Will the 
Minister of AGRICULTURE be pleased to slate: 

(a) whether the government propose to discourage the 
use of urea in the fjeld of agriculture; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether the Government have issued any 
directions to the State Governments in this regard; 

(d) if so, the details thereof; and 

(e) the response of the State Governments thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NON·CONVENTIONAL ENERGY SOURCES AND THE 
MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR): (8) No, Sir. 

(b) to (e). The question do not arise. 

Industrial pollution To be 
prevention project. implemented 

from 1995-96. 

Teaching of Culture in Schools 
2098. SHRI SHYAM BIHARI MISRA: Will the MiOister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

-(a) whether the government are aware thai children 
feel embarrassed to talk to their parents; 

(b) if so, whether Government has any proposal to 
direct the school authorities to teach children on social 
values like courtesy, kindness, honesty. truth, justice etc; 
and 

(c) if so, the detailS thereof? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) No such study has been conducted 
by the Department of Education, Ministry of Human 
Resource Development. 

(b) and (c). The National Policy on Education. 1986 
enllisaged a national system of education based on a 
National Curricular Framework containing a common core. 
In pursuance of this policy postulate, the NCERT brought 
out a National Curricular Framework for Elemenlary and 
Secondary education in 1988. 

The Framework unambiguously lays ·down the core 
curricular components including the social! moral values. 
like courtesy, kindness, honesty, truthfulness and love for 
social justice to be naturally infuSE:d with the Languages 
and Social Sciences, Environmental Siudies or included as 
topics or units to each relevant subject. All the textbooks 
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and supplementary books produced by the NCERT 
basically have these values as the central concern. The 
NCERT books have been widely circulated amongst the 
State Govemments lor adoption or adaptation in their 
respective school systems. 

National Afforestation and Eeo-Development Board 

2099. SHRI SARAT PATIANAYAK: 
SHRI SANAT KUMAR MANDAL: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the new initiatives taken for restoration in eco-
fragile areas by the National Afforestation and Eco-
Development Board; 

(b) whether the Board under his Ministry nas 
formulated any time-bound strategy for afforestation and 
regeneration of wastelands and eco-fragile areas, 
particularly in the North-Eastem States; 

(c) if so, the broad features thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH): 
(a) to .(c) The National Afforestation and Eco-Development 
Board (NAEB) complements as well as supplements the 
efforts of State Governments I Union Territories 
Administration In restoration and rehabilitation of degraded 
forests including eco-fragile areas in the country. In this 
endeavour, NAEB Implements through the State 
Government agencies and Non-Government Organisations 
following schemes:-

(i) Integrated Afforestation and Eco-Development 
Projects Schemes; 

(ii) Area Onented Fuelwood and Fodder Project 
Schemes: 

(iii) Non-timber Forest Produce Scheme Including 
Medicinal Plants: 

(iv) Seed Development Schemes; 

(v) Aerial Seeding Scheme; 

(vi) Grants-in-Aid Scheme to Voluntary Agencies; 

The strategy of NAEB is to implement various projects 
and schemes on integrated watershed management 
approach basis. One of the objectives of the schemes of 
NAEB is to provide replicable area specific afforestation 
and eco-development models based on appropriate 
scientific techniques for diflerent eco-climatic zones. 
Towards this end. NAEB has taken Initiative of involVing 
local communities and Non-govemment organizations for 
conservation and management 01 degraded forest areas as 
also for formulation and implementation of projects and 
schemes at micro level for eco-resloration of eea-fragile 
areas in the country, including the North-Eastem States. 

(d) Does not arise. 

[Trans/allan 1 
Cash Crop in Gujarat 

2100. SHRI RATILAL VARMA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the quantum of cash crops produced in Gujarat 
during 1992-93; 

(b) the amount 01 financial assistance provided to that 
State to increase the production of cash crops during the 
above period; and 

(c) the steps taken to improve cash crops In the 
State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI ARVIND NETAM): (a) Production 01 
important cash crops in Gujarat during 1992-93 is as 
follows: 

Sugarcane 
Oilseeds 
Cotton 

10.87 Million tonnes 
3.19 Million tonnes 
1.99 Million bales of 
170 kg. each 

Tobacco 0.17 Million tonnes 
(b) Government 01 India provided financial assistance 

under various Centrally Sponsored Schemes to the Gujarat 
State during 1992-93 as lollows: 

(Rs. in lakhs) 
1. Oilseeds Production Programme 725.5 
2. IntenSive Cotton Development Programme 102.555 
(c) Government of India is Implementing Centrally 

Sponsored Scheme of Oil seeds Production Programme 
and Intensive Cotton Development Programme lor 
increasing the production of oilseeds and cotton crop 
respectively In the Gujarat State. Under these schemes 
assistance IS provided for production and distribution of 
seeds, supply of equipments/implements, organiSing 
demonstrations and farmers training etc. 
[English} 

Centrally Sponsored Schemes 

2101. SHRI HARIBHAI PATEL: 
SHRI N.J. RATHVA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the details of the Centrally sponsored schemes 
implemented in Gujaral during lhe last Ihree years with a 
view to increase agricultural production; 

(b) the achievements made under these schemes 
during the above period; and 

(c) the expenditure incurred the~eon so lor? 
THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE (SHRI ARVIND NETAM): (a) to (c): The 
following important Central/Centrally Sponsored Schemes 
were implemented In Gujaraf during '99' -92 10 , 993-94: 

1. Integrated Programme for Rice Development; 
2. Special Foodgrains Production Programme. 

Wheat; 
3. SpeCial Foodgrains Production Programme, Maize 

& Millets; 
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4. Intensive Cotton Development Programme; 
5. National Pulses Development Project; 
6. Oil seeds Production Programme; 
7. National Watershed Development Project for 

Rainfed areas; 
8. Soil Conservation in the catchment of River Valley 

Projects; 
9. Promoting use of Plastics in Agriculture; 

10. Integrated Development of Tropical and Temperate 
zone fruits; 

11. Development of spices; 
12. Balanced and Integrated use of fertilisers. 

An amount of Rs. 86 crores (approx) has been 
released to the State Gov!. in respect of these schemes 
during the above period. The implementation of Schemes 
has helped in substantial increase in production of 
foodgrains and cotton. 

[Translallon} 

Complaints against Ticket Checkers 

2102. SHRI RAM TAHAL CHOUDHARY: 
SHRI RAM KRIPAL YADAV: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Government have received complaints 
against several ticket checkers and conductors working 
under various zones of the Railways in regard to their so 
called arbitrary behaviour and harassing the passengers; 

(b) if so, the number of complaints received dvring the 
last two years from each zone; 

IC) the action taken in this regard so far; and 

(d) the number of persons punished on this account? 

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHARIEF): (a) Yes. sir. 

(b) The number of complaints received zone-wise is as 
under:-

Central-362, Eastern-92, Northern-67S, North 
Eastern-66, Nortneast Frontier-S, Southern-370. 
South Central-21. South Eastern-l44. Western-
143. 

(c) and (d). The complaints were investigated and staff 
In 522 cases ~ave been puniushed so far. 
{English} 

Reservation In Higher Education 

2103. SHRI K. PRADHANI: 
SHRI D. VENKATESWARA RAO: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the University Grants Commission (UGC) 
Is not in favour of reservation of seats for Scheduled 
Castes/Scheduled Tribes candidates in teaching posts in 
the Institute of higher education; 

(b) if so, the reasons therefor; and 

(c) the steps taken to provide reservation in the 
teaching jobs? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTtmE) 
(KUMARI SEUA): (a) and (b). The Universtty Grants 
CommiSSion. have informed the Government that they are 
in favour of reservation of seats for Scheduled Castes and 
Scheduled Tribes candidates in teaching positions upto the 
level of Lecturer to the extent of 15% for Schedule Castes 
and 7'/2% for Scheduled Tribes. The pay scale for the post 
of Lecturers in the Colleges/Universities is Rs. 2200-4000 
which is analogous to Group 'A' posts in the Government. 

(c) The follOWing steps have been taken by the 
Government / UGC to ensure implementation of reservation 
policy in the Universities. 

1. SC / ST Cells have been set up In 97 Universities to 
safeguard the interests 01 SC / ST candiClaies. 

2. The Universities are reminded from time to time to 
adhere to the reservation policy and discussions are held 
on the reservation policy in the periodic review meetings of 
UGC with Registrars of Universities. 

3, The Commission has decided to hold Regional 
meetings of Universities where the cells have been set up 
to review the implementation of reservation policy. 

Railway Project in Rajasthan 

2104. SHRI RAM SINGH KASHWAN: Will the Minister 
of RAILWAYS be pleased to state: 

(a) the name of Railway Projects yet to be completed 
in Rajasthan; 

(b) the time by which these projects are likely to be 
completed; and 

(c) the amount to be incurred thereon? 

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHARIEF): (a) to (c). Details of the gauge conversion 
works covering / passing through Rajasthan, now In 
progress. are as under: 

Project Estimated 
cost 

Likely date 
of 

(Rs. in Crores) completion 

,. Phulera-Marwar 220 
2. Marwar-Mahesana 215 
3. Jodhpur-Lunt-Marwar 69 
4. Jodhpur-Jaisalmer 113 

1994·95 
1995-96 
1995-96 
1994-95 
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Comprehensive Plan for Agricultural production 

2105. SHRI THAYIL JOHN ANJALOSE: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the total quantity of foodgrains produced in Kerala 
during Ihe last three years; 

(b) whether the Government have formulated a 
comprehensive plan to increase the production of 
toodgrains in that Stale; 

(c) if so, the details thereof; and 

(d) the time by which this plan is likely 10 be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUL TtlRE (SHRI ARVIND NETAM): (a) The 
estimates of toodgrains production in Kerala during the last 
three years are as under:-

Year 

1991-92 
1992-93 
1993-94 

Foodgrains Production 
(Lakh-tonnes) 

10.83 
11.07 
10.23 

_------------- ------

{b) to (d) The Integrated Programme for Rice 
Development (IPflD) implemented in Kerala State during 
1990-91 to 1993-94 has been modified and is now being 
implemented as "Integrated Cereals Development 
Programme In Rice Based Cropping Systems Area' 
(ICDP-RICE). This scheme is being continued on 75:25 
sharing basis between Government of India and the State 
as was under IPRD. Through the s~heme field 
demonstrations and farmers training are being organised 
lor the effective transfer of technology. Besides, there is 
also prOVISion under the scheme to provide incentives to 
the farmers on certified seeds of location specific high 
yielding varieties of cereals and also on identified improved 
farm implements and awa{ds 10 Gram Panchayats lor 
maximising' productivity. Efforts are also being made 
through the scheme for making available the certified 
seed's of rice vaneties specific to problem areas, seeds of 
green manuring crops and soil amelioranls, etc. 

{Trans!aOOn] 

. Water and Electnclty:.for Agriculture 

i1 06. SHRI BRAHMANAND MANDAL: 
SHRIMATI GEETA MUKHERJEE: 
SHRI LOKANATH CHOUDHURY: 

Wil! the Minister of AGRICULTURE be pleased to 
Slate: 

(a) whether the World Bank has dIrected the 
Govemment of India to raise charges of· water an~ 
electricity meant for agriculture; ~and 

(b) if so, the decision taken by the Govern,,,,,,nt 
thereon? 

THE MINISTER OF STATE IN THE -MINISTRY OF 
STATE NON-CONVENTIONAL ENERGY SOORCES AND 

MINISTER OF STAT.E IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR): (a) and (b). 
Yes, Sir. The World Bank has been suggesting from time 
to time for rationalisation of electricity and water tariffs and 
ievying of the minimum agricultural, power tariff of 50 
paise/KWH. Decisions about power and water tariff are 
taken by the respective State Governments. So far sixteen 
States and two Union Territories have agreed to fix their 
agricultural power tariff at this rate. 

Subsidy for Tractors 
,2107. SHRI NARAIN SINGH CHAUDHRI: Will the 

Minister of AGRICULTURE be pleased to state: 
(a) whether the Government provide subsidy to the 

small farmers for purchasing tractors; 
(b) if so, the details thereof and the number of States 

in which the above scheme is in force; 
(c) the criteria being opted for providing subsidy; 
(d) the number of 12.rmers benefited so far under thiS 

scheme; 
(e) whether the Government propose to give such 

subsidy on other agricultural Implements also; 
(f) if so, the details thereof; and 
(g) if not, the reasons therefor? 
THE MINISTER OF STATE IN THE MINISTRY OF 

NON-CONVENTIONAL ENERGY SOURCES AND 
MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR): (a) Yes, Sir. 

(b) and (e) Under the Scheme 'Promotion of 
Agricultural Mechanisation Among Small Farmers', a 
subsidy at the rate of 30% subject to a maximum of Rs. 
30,000 is given to the farmers having, individually or, in 
groups, perennially irrigated land holdings between 6 and 8 
acres or equivalent, for the purchase of small tractors 
below 18 PTO HP and upto 3 matching implements 
including a trailer and a seed-cum·fertilizer drill. The 
scheme was implemented on All India basis during 1992· 
93 and 1993-94 on ad-hoc basis with the annual outlays of 
Rs. 500.00 lakh and Rs. 1000.00 lakh for subsidising 1666 
and 3333 numbers of small tractor sets, respectively. The 
Scheme is implemented through State Govts'/UTs. 
Administrations and their para-statal organisations. 

(d) As per the Information received from the States/ 
UTs. 2594 number oflractors have so far been subsidised 

under the schemes; thereby bel'9fiting the corresponding 
number ot_ Jarmers or their groups. 

)EngllshJ 

Import of Hazardou8 Wa.te 
21oe. SHRI ATAL BIHARI VAJPAYEE: 

SHRI R~MASHRA Y PRASAD SINGH: 
SHRI AMAR PAL SINGH: 
SHRI SATYA DEO SINGH: 
SHRI BOLLA BULU RAMAIAH: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether an Australian delegation has held talks 
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with his Ministry in October, 1994 in order to export its 
hazardous .wastes to India; 

p 

(b) if so, th,e details thereof and the reaction of the 
Government as well as Greenpeace and other Non-
Governmental Organisations thereto; 

(c) whether the Government have analysed its impact 
on environmental conditions of the ·Gountry; and 

(d) if so, the details thereof; and 

(e) the steps taken to tackle the mailer and ensure the 
observance of the Basle' Convention? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI KAMAL NATH): 
(a) and (b). An Australian delegation visited lhe Ministry of 
Environment and Forests in October, 1994 and held talks 
with the officials on the issues of import of hazardous 
wastes destined for recycling and recovery in India. These 
discussions were mainly on the present hazardous waste 
regulations of both the countries and the implications of 
Decision 11/ 12 of the Second Meeting of the Conference 
of the Parties to the Basel Convention on the Control of 
Transboundary Movement of Hazardous Wastes and their 
Disposal. According to this decision all transboundary 
movement of hazardous wastes from OECD to non-OECD 
States destined for final disposal is prohibited with 
immediate effect and those destined for recycling or 
recovery operations are to be phased out and prohibited 
from 31 De.cember, 1997. According to some press 
reports, the Greenpeace and other NGOs have expressed 
concem about some OECD countries trying to dishonour 
the Decision "/12 of the Basel Convention. 

(c) and (d). Wastes are imported into the country 
essentially as raw material for recycling and recovery of 
materials such as metals, oil etc., and a large number of 
secondary manufacturing units, in India are dependent 
upon such wastes as raw materials. The recycling units 
have to operate under the environmental conditions laid 
down as per Water (Prevention and Control of Pollution) 
Act, 1974, Air (Preventon and Control of Pollution) Act, 
1981 and Environment (Protection) Act, 1986. 

(e) The Government of India, Ministry of Environment 
and Forests, have notified the Hazardous Wastes 
(Management and Handling) Rules, 1989, which provides 
for regulating the generation, collection, storage, transport, 
treatment, disposal and import of hazardous wastes. 
According to Rule 11 of these rules, the import of 
hazardous wastes from any country to Inaia is not 
permitted for dumping and disposal. However, import of 
such wastes may be allowed for processing or reuse as 
raw materials, after examining each case on merit. Any 
import of hazardous wastes would come under the purview 
of these Rules. The Govemment of India is a Party to the 
Basel Convention and all imports of hazardous wastes are 
also examined as per the obligations under this 
Convention. 

Sanitation Arrangements In K.Vs. 

2109. SHRI VISHWANATH SHASTRI: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the total number of Kendriya Vidyalayas in Deihl; 

(b) whether there are adequate arrangements of 
sanitation, drinking water and electricity in all these 
Vidyalayas; 

(c) whether certain Vidyalayas like KendriYii 
Vidyalaya, Gole Market, New Delhi do not have drinking 
water, electricity and civiC amenities or even if these 
facilities exist, these are very unsatisfactory; and 

(d) if so, the steps being taken by the Government to 
remedy the situation? 

THE DEPUTY MINISTER IN THE MINISTERY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) Kendriya Vidyalaya Sangathan has 
intimated that there are 32 Kendriya Vidyalayas in Delhi. 

(b) to (c). Kendriya Vidyalaya Sangathan endeavours 
to provide adequate sanitation, water and electriCity in its 
Vidyalayas. The maintenance of Vidyalayas' buildings are 
also periodically carried out by CPWD/MES. 

There were certain complaints regarding insufficient 
supply of water in Kendriya Vidyalaya, Gole Market due to 
defect in pumping system. KVS has taken up this matter 
with the CPWD authorities for early rectification and 
restoration of the system including the electrical 
installation. 

KVS have issued detailed instructions to their Regional 
Heads and prinCipals for taking effective/preventive 
measures for day to day maintenance of sanit;:ttion in 
school campuses. 
(TranslatIOn] 

AdviSOry Committee on Institutions 

2110. SHRI BHEEM SINGH PATEL: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Members of the advisory committee 
attached to the Ministry have visited to various Institutions 
during the last three years to review their working; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 
(d) whether the Government propose to send a similar 

team of M.Ps to some other selected Insilutions 10 
examine their working; 

(e) if so, the details thereof; and 
(f) if not, the reasons therefor? 
THE DEPUTY MINISTER IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMI:NT OF CULTURE) 
(KUMARI SELJA): (a) to (f). The Consultative Committee 
of Parliament attached to the Ministry of Human Resource 
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Development has 1701 vlslled insl!!ulions under the Ministry 
10 review their working during the last three years as no 
need was felt There is no proposal, at present, to organise 
such visits by Members of Parliament. 

Betel Leaf 

2111. SHR!MATI KRfSHN'EDRA KAUR (DEEPA): Will 
the Minister of AGRICULTURE be pleased 10 state: 

ta) the names of totai leaf growing States; 

(b) the incentives being given to them by the 
Government; 

(c) the total amount of assistance given during 1994 
to the betel leaf growers, State-wise; and 

(0) the steps being taken by the Government to 
increase its proouchon so that Its export could be 
increased? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENERGY SOURCES AND THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE (SHRI S. KRISHNA 
KUMAR): (a) and (c) The names of betel leaf growing 
States With the amount of funds sanctioned for 1994-95 
are given In attached statement. 

(b) and (d) The Government of India IS implementing a 
Central Sector Scheme for the development of betelvlne. 
Under the scheme, following incentives to increase the 
production for 'domestic use as well as export purposes are 
being provided to the growers during 1994-95:-

(i) construction of 2080 units of conservatories with 
the assistance limited to 50% of the total cost 
upto Rs. 750/- per units; 

(Ii) establishment of 2155 demonstration plots in the 
farmers fields with the assistance for Input cost 
limited to Rs. 500/- per plot; 

(iii) assistance for developing 475 units of water 
sources @ Rs. 1500/- per unit; and 

(IV) distribution of 1450 plant protection equipments 
(sprayers) at 50% subsidy limited to Rs. 500/-
per sprayer. 

STATEMENT 
Slatement Shovvmg Names of Betel leaf Growmg Slates 

With the Arrounl of FundS Sanc/Joneo For 1994·95 
(Rs. In thousands) 

.. 
SI. Name of the State/UT Sanctioned 
No. outlay for 

1994-95 
-------

2 3 

1 . Andnra Pradesh 375.S0 
2 Arunachal Pradesh 12S.00 
3. Assam 125.00 
4. Bihar 1S0.00 

5. Karnataka 352.50 

2 3 

6. Kerala 377.50 

7. Madhya Pradesh 352.50 

8. Maharashtra 327.50 

9. Manipur 125.00 

10. Meghalaya 12S.00 

11. Mizoram 125.00 

12. Nagaland 125.00 

13. Orissa 125.00 

14. Tamil Nadu 372.00 

15. Tripura' 125.00 

16. Uttar Pradesh 192.50 

17. West Bengal 192.S0 

18. Andaman & Nicobar Islands 1S0.00 

19. Pondicherry 250.00 

Total: 4075.00 

[English] 

Reservation for M.Ps. in Kanchanjunga Express 

2112. SHRI AMAR ROYPRADHAN; Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether complaints have been received by 
General Manager North-east Frontier Railway, from M.Ps 
regarding harassment made to them by not providing 
reservations in the Kanchanjuga Express for thei, journey 
from Jalpaigufl Road station to Guwahati on June 29, 1994 
to attend the meeting; and 

(b) If so, the details of investigation made and the 
action taken in the matter? 

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHARIEF): (a) and (b). Yes, Sir. A case of non-provision of 
accommodation to Shri Amar Roy Pradhan. hon'ble M.P. In 
AC Sleeper by Avadh Assam Express of Kanchanlunga 
Express was brought to the notice of railway 
adminlstrahon. Since the notice was short. the hon'ble 
M.P. could not be accommodated in Kanchanjunga 
Express and was provided with a First Class coupe by 
Avadh Assam Express from Jalpaiguri Road to Guwahati. 
Instructions have, however. been given to the staff 
concerned to be more careful and prompt in such cases in 
future. 
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[Translation] 

Gauge Conversion of Raipur-Dhamantari-Rajagir Line 

2113. SHRI KHELAN RAM JANGDE: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Government propose to convert the 
Raipur-Dhamantari-Rajagir metre gauge rail line into broad 
gauge line; 

(b) if so, the details thereof; and 
(c) if not, the reasons therefor? 
THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 

SHARIEF) (a) No, Sir. 
(b) Does not arise. 
(c) Unremunerative nature of the line. 

[English] 

Science Branch of ASI 

2114. SHRI P. KUMARASAMY: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the details of the chemical treatment and 
preservation works carried out/being carried out by the 
Science Branch of the Archaeological Survey of India in 
Tamil Nadu and other States durig the current years. state-
wise; and 

(b) the amount sanctioned/spent on these works in 
each state? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) and (b) The number of chemical 
treatment and preservation works carried out/being carried 
out by the Science Branch of other State including the 
amount sanctioned/spent thereon during the current year 
are as per statement attached. 

STATEMENT 

Statement showmg Cletalts 01 works being earned out Dy SCience 8ral)CI1 01 
Archaeological Survey 01 India and amount saflcllonea lor tnem Stale·w,se 

SI. No. StatelU. T. No. 01 Allocation 1994-95 
Works (in Rupees) Expendltu re uplo 
Included Oct. 1994 

(In Rupees) 

2 3 4 5 

1. Andhra Pradesh 6 1,00.000;· 6.638/· 

2. Bihar 3 1.60.000;-

3. Daman & Diu 3 55.000;· 40.347/-

4. Delhi 6 8,67.000;· 6.27,040/-

5. Goa 11 4,50,000;· 2,26,160;· 

6. GUJaral 10 2.85.000;- 43,821/· 

7. Himachal Pradesh 4 1,15.000;- 30,660;· 

8. Jammu & Kashmir 3 1,80,000;- 31,937;· 

9. Karnalaka 14 4.42.000;· 1,57,395/-

10. Karala 2 45,0001-

11. Madhya Pradash 16 9,03.000;- 3.42,731;-

12. Maharashlra 16 6.65.000/- 1.32,143/· 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

2 

Orissa 

Pondicherry 

Punjab 

Rajasthan 

Tamil Nadu 

Ullar Pradesh 

West Bengal 

3 

13 

9 

9 

12 

2 

4 

5,20,000;-

20,000/' 

30,000/· 

4,05,000/-

3,58,000;-

8,10,000/-

90,000/-

Leakage of Toxic Gas 

2115. SHRI MANJAY LAL: 
DR. RAMESH CHAND TOMAR 
SHRI B.L. SHARMA PREM: 

5 

1.41.563/· 

1,66.697/· 

1.10,315/-

1,93,3901-

14,778/-

SHRI SULTAN SALAHUDDIN OWAISI: 
DR. R. MALLU 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether attention of the Government has been 
drawn to the newsitem captioned "Toxic Gas effects 350 In 
East Delhi" appeared in the 'Hindustan Times' dated 
November 14, 1994; 

(b) if so, the facts thereof; 
(c) the action taken against the persons found guilty in 

the matter; 
(d) the steps taken for providing adequate 

compensation to the affected victims; 
(e) whether any Poison Control and Monitoring Unit 

has been set-up and if so, details thereof; 
(f) whether a list of possible missions from different 

plastiCS on incineration has been prepared; 
(g) if so. whether this has been made public and 

supplied to all hospitals in the country; 
(h) if so. the details thereof; 
(i) whether the Government have any plans to take 

help of Non-Governmental Organisations and other alert 
and involved citizens In this regard; and 

(j) if so, the details thereof? 
THE MINISTER OF STATE OF THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI KAMAL NATH): 
(a) and (b). Yes, Sir. On account of the spread of toxic gas 
in East Deihl dunng the early hours of November 13, 1994, 
534 persons reported to different hospitals for treatment. 
Out of this. 526 persons were discharged after treatment, 4 
died and remaining were admitted in the hospitals, 
Investigations have revealed that tOXIC fumes were 
produced dunng the crude process of refining/recovery of 
metals from metallic scrap/metallic powder by a scrap 
dealer. 

(c) and (d). A case under Section 278/285/337/304-
A IPC has been registered by the Delhi Police on 
13.11.1994 at Police Station Shahdara, Delhi against Shri 
Mukis Ahmed, Sio Shri Ali Hussain, RIO R-398 , Azad 
Choke, Kardampuri, Shahdara, Delhi, who was arrested 



227 Writ/en Answers DECEMBER 20. 1994 Wollen Answers 228 

and later on released on bail by the Court of Metropolitan 
Magistrate, Delhi. A sum of Rs. 50,000/- has been 
sanctioned by the Lt. Governor, National Capital Territory 
of Delhi for payment as compensation to the next of kin of 
the four dead persons at the rate of Rs. 20,000/- for one 
adult and Rs. 10,000/- each tor the three infants. 
Necessary arrangements for providing medical aid to the 
affected persons have also been made. 

(e) to (h). A Poison Control Centre has been 
established at All India Institute of Medical SCiences. No 
separate list of possible emissions from different plastics 
during the process of incineration has been compiled as 
the emissions would, largely depend upon the residues of 
materials that were stored in the plastic bags, before they 
were discarded, and such materials cannot be enumerated 
with reasonable amount of accuracy. However. information 
on touman response to chemicals exposure including 
gaseous omissions and their symptoms, first-aid and treat 
have beGn documentad and circulated widely. In addition 
to this. All India Institute of Medical Sciences has initiated 
:I project for compilmg details of antidotes for toxic 
substances for the purpose of dissemination to concerned 
organisations-hospitals. 

(i) to (j). The Central Government have asked the 
Government of National Capital Territory of Delhi to identify 
influential local persons in communities and obtain their 
help to ensure that storage. handling and indiscriminate 
burning of hazardous substances in open spaces are not 
practised. 

Low Budget Railway Hotels 
2116. SHRI GOPI NATH GAJAPATHI: Will the 

Minister of RAILWAYS be pleased to state: 
(a) whether the Government have proposal to set up 

some Low-Budget Railway Hotels in the country; 
(b) if so, the number of such hotels proposed to be 

set up: 
(c) the details thereof, State-wise; and 
(d) the places/stations identified in Orissa for this 

purpose and the details thereof? 
THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 

SHARIFF): (a) to (d) Yes, Sir. The project is in a 
conceptual stage. 

Tribal Cultural Centre 
2117. KUMARI FRIDA TOPNO: Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether there is a long standing demand for the 
establishment of Birsa Munda Tribal Cultural Centre at 
Birsa Maidan, Rourkela; and 

(b) if so. the steps taken or proposed to be taken to 
fulfil this demand of the tribals of that area? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPAATMENr-OF CULTURE) 
(KUMARI SEWA): (a) and (b) It has been c:ieaded to 
sanction a building grant of Rs. 15.00 Iakhs to Birsa Munda 
Statue . Committee, Routkela for establishment of Birsa 
Munda Tribal Cultural Centre at Birsa Maidan, RourtceIa. 

Dowry Prohibition Act 

2118. SHRI CHinA BASU: 
SHRI BIR SINGH MAHATO: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased 10 state: 

(a) whether the Government of West Bengal has 
since submitted proposals for the appropriate amendments 
of the Dowry ProhibitiOn Act; and 

(b) if so, the reaction of thE! Government thereto? 

THE MINISTER OF STATE IN THE MINISTERY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF WOMEN AND CHILD DEVELOPMENT) (SHRIMATI 
BASAVA RAJESWARI): (a) No, Sir. 

(b) Does not arise. 

[T rans/atlon J 

Vacancies for SCIST in Centra) Universities 

2119. SHRI ANAND AHIRWAR: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to refer 
to the reply given to unstarred question No. 2356 on 
August 9. 1994 and state: 

(a) whether the information asked for has since been 
collected; 

(b) if so, the details thereof; and 

(c) if not, the reasons therelCY? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA): (a) to (c). The information is being 
collected and will be laid on the table 01 the Sabha. 

[English] 

Quota of Levy Sugar 

2120. SHRI DILEEP BHAI SANGHANl: 
SHRI PHOOL CHAND VERMA: 
SHRI HARIN PATHAK: 

Will the Minister of FOOD be pleased to state: 

(a) whether the Government have any proposal to 
allot levy sugar quota to States on the basis of population 
as per 1991 census and also allow growth rate for increase 
in population during subsequent years for additional ad-hoc 
allocation to the State; 

(b) if so, the details thereof; 

(c) if not, whether the Government have any proposal 
to restore ad·hoc allocation of 5 % which has been 
disconl.lrued from April, 1994 onwards; and 

(d) wh4tther the Government is also considering for 
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extra allocation for the areas covered under the Revamped 
Public Distribution System? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD (SHRI KALP NATH RAI): (a) to (c). Under the 
presnet policy of partial control, the monthly allocations of 
levy sugar to most of the States/Union Territories are 
being made on uniform norms of ensuring 425 gms. per 
capita availability for the projected population as on 
1.10.1986. These norms are effective from 1.2.1987. 
However, some States/Union Territories are being allowed 
allocations at higher scalel> in view of the special 
circumstances prevailing there. Accordingly, about 3.35 
lakh tonnes of sugar is being allocated each month as levy 
for distribution under the Public Distribution System for the 
entire country. In additon to the above, Government 
releases about one lakh tonnes per annum as festival 
quota, which is allocated to the states/Union Territories in 
proportion to their monthly allocations. 

The ad-hoc increase of 5 % in the levy sugar allotment 
of each State/Union Territory given since August, 1991, 
keeping in view the increased availability of sugar in the 
country at that time, has been discontinued with effect from 
the levy sugar release for April, 1994 due to fall in sugar 
production in the consecutive two seasons i.e. 1992-93 
and 1993-94. 

As such, due to limited availability of levy sugar in the 
country, there is no proposal at present to ma~e allocations 
of levy sugar to the States/Union Territories on the basis 
of population as per 1991 census. 

Also in view of the above, at prese"t there is no 
proposal to restore the ad-hoc allocation of 5%. 

(d) There is no such proposal under consideration at 
present. 

Navyug School 

2121. SHRI PHOOL CHAND VERMA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government are aware of the alleged 
irregularities in Navyug School of NDMC as reported in 
'Rashtriya Sahara' dated April 10, 1994; 

(b) if so, the reaction of the Government thereto: 

(c) the criteria fixed for recruitment of principals in 
Navyug Schools and the Schools where the said criteria 
has not been adopted alongwith the reasons therefor; 

(d) the remedial steps being taken in this regard; 

(e) whether facilities provided at Navyug School, 
Sarojini Nagar are being provided to students in all other 
Navyug schools; and 

(f) if not, the reasOns therefor? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) (KUMARI SEWA): (a) 
to (d). The news Item appearing in 'RaShtriya Sahara' 
dated 10-4-94 allege irregularities In the appointmenV 
promotion of Principal in the Navyug School, PeShwa 

Road, New Delhi, suicide committed by a student and poor 
result of the school. According to the information furnished 
by the NDMC, no irregularity has been committed in the 
appointmenVpromolion of the Principal in Navyug School 
as the same has been made as per the approved 
recruitment rules. In the case of suicide committed by a 
student Late Master Huma Nath, the NDMC have 
explained that the school has no bearing on the incident. 
They have further informed that these schools are giving 
good results in Board examination. 

(e) and (f). The Navyug School Educational Society 
has taken a decision to have longer working hours, 
facilities of lunch, tiffin etc. in its Peshwa Road School at 
par with that at Sarojini Nagar School. 

Plantation of fruit trees 

2122. DR. K.D. JESWANI: Will the Minister of 
AGRICUL TURE be pleased to state the funds allocation 
and actually released by the Union Government for 
plantation of fruit trees in the rural areas of the country 
during 1992-93 and 1993-94, State-wIse? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES AND 
MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR): Under the 
Central Sector Scheme for the Integrated Development of 
Tropical, Arid and Temperate Zone Fruits funds are 
released to the States and Union Territories. No funds are 
earmarked separately for rural areas. 

A Statement indicating funds allocated and released 
by the Union Government under Central Sector Scheme 
for the Integrated Development of tropical, Arid and 
Temperate Zone Fruits during 1992-93 and 1993-94, State-
wise is attached herewith. 

Statement 

FUNDS ALLOCATED AND RELEASED TO THE STATES 
UNDER THE CENTRAL SECTOR SCHEME FOR 

INTEGRATED DEVELOPMENT OF TROPICAL, ARID 
AND TEMPERATE ZONE FRUITS 

S. No. Name 01 the StaleNT Allocation Releases 
1992-93 1993-94 1992-93 1993-94 

1. Mdlv. Pradesh 15.88 107.85 15.88 10 .• 
2. ArunIIchIlI Pradesh 25.00 38.05 25.50 28.54 
3. Assam 15.05 20.13 15.05 15.10 
4. Bihar 7.35 84.34 7.35 fI3.2S 
5. Go. 3.10 19.41 3.10 14.55 
6. Gujarat 18.43 00.95 18.43 60.72 
7. Haryana 9.06 69.74 9.05 69.74 
8. HImacIIIII Pradesh 64.28 120.23 64.28 90.24 
9. Jammu & Kashmir 68.93 99.21 68.93 74.41 

10. Karnalaka 23.13 93.44 23.13 70.08 
11. KMaIII 7.79 38.52 7.79 27 .. 
12. Madhya Pradesh 14.76 80.38 14.78 80.38 
13. Malwalhlra 30.38 110.40 30.38 82.80 
14. Manipur 7.05 11.68 7.05 11.68 
15. MIzofam 6.15 14.74 6.15 14.74 
16. NagaIand 9.5 9.73 9.05 7.29 
17. 0rIeaa 7.15 53.29 7.15 41 .• 
18. PIIIIjab 10.08 54.37 10.08 40.78 
19. RipaIhaII 3.117 113.53 3.117 47.68 
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(As. In lakhs) 

S. No. Name 01 the StateNT Allocation Aeleases 
1992·93 1993·94 1992·93 1993·94 

20. Tamil Nadu 47.01 82.19 47.01 61.65 
21. Tripura 9.10 12.14 9.10 9.11 
22. Utlar Pradesh 42.95 116.56 42.95 87.42 
23. West Bengal 64.50 48.37 
24. Sikkim 5.05 9.53 5.05 9.53 
25. Andaman & 8.90 4.45 

Nicobar Islands 
26. Chandigarh 1.00 1.00 
27. oadra & Na9ar Haveli 6.23 6.23 
28. Daman & Diu 6.23 6.23 
29. Deihl 6.40 6.40 
30. lakshadweep 9.10 9.10 
31. Pondicherry 9.27 8.75 
32. Meghalaya 8.05 9.47 B.05 7.10 

TOTAL 458.43 1509.51 458.43 l1B7.25 

[T ranS/atiOn] 

Caves in Pune 

2123. SHRI DHARMANNA MONDAYYA SADUL: 
SHAI GOVIND RAO NIKAM: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state; 

(a) whether some old caves and information of 
historical importance have been found in Junar Tehsil of 
Pune district in Maharashtra; 

(b) if so, the details of other important material found 
there; and 

(c) the measures proposed to be taken by the 
Gov~rnment for the preservation of this heritage Of 
historical important? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): (a) No new findings have come to the 
notice. However, some cave temples and inscriptions at 
Junar District Pune, Maharashtra found earlier have been 
protected by Archaeological Survey of India. 

(b) Does not arise. 
(c) The heritage of historical impor1ance is preserved 

and maintained by the Archaeological Survey of lodia. 

{English] 

Diversion of funds 

2124. SHRI BHUBANESHWAR PRASAD 
MEHTA: Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Govemment of Bihar has sought 
permission from the Union Govemment to divert the funds 
allocated for land reclamation programme to small irrigation 
projects; and 

(b) if so, the reaction of the Govemment thereto? 
THE MINISTER OF STATE IN THE MINISTRY OF 

NON-cQNVENTIONAL ENERGY SOURCES AND 
MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR): (a) No, Sir. 

(b) Does not arise. 

{Translation] 

Import of sugar 

2125. DR. MAHADEEPAK SINGH SHAKYA: 
SHRI NITISH KUMAR: 
SHRI JAGMEET SINGH BRAR: 
SHRI SHYAM BIHARI MISRA: 
SHRI SHRAVAN KUMAR PATE~ 
DR. KRUPASINDHU SHOI: 
SHRI PHOOL CHAND VERMA: 
SHRI K.G. SHIVAPPA: 
SHRI ANKUSHRAO RAOSAHEB TOPE: 

Will the Minister of FOOD be pleased to state: 
(a) the total quantity of sugar tmported from Pakistan, 

Guyana and other countries till date and the foreign 
exchange spent thereon; 

(b) the extent to which the imported sugar was made 
available in open market; 

(cj whether the price of sugar in the open market stili 
continues to be high; 

(d) whether import of sugar would conllnue dUring 
1995 keeping in view the stock and availability of sugar in 
open market and under PDS; 

(e) if so, the details thereof; 
(I) the retail price of sugar dUring the last ten months; 
(g) how these compare with the corresponding period 

of 1993; and 
(h) the steps taken by the Union Government to keep 

the price of sugar under control? 
THE MINISTER OF STATE OF THE MINISTRY OF 

FOOD (SHRI KALP NATH RAI): (a) The Central 
Government has allowed duty free import of sugar under 
Open General Licence (OGL). Under this scheme various 
Private Parties & Public Sector Undertakings VIZ. State 
Trading Corporation of India Limited (STC) & Minerals & 
Metals Trading Corporation Limited (MMTC), have 
undertaken import of sugar. As per available information, a 
quantity of about 9.37 lakh tonnes of sugar has been 
Imported by various private parties. The Governmenl has 
no. information about the rate and the country of origin of 
the sugar imported by private parties. 

As regards State Trading Corporation and Minerals & 
Metals Trading Corporation, they have imported 9.77 lakh 
tonnes of sugar at an average CIF cost of about US $ 387 
per metric tonnes. No sugar has been imported from 
Pakistan or Guyana by these AgenCIes. 

(b) The Sugar imported by private parties is meant for 
sale in the Open Market and its distributiOn/sales is being 
arranged by the importers themselves details of which are 
not available with the Government. 

(c) The wholesale price index for sugar which was 
247.1 in June, 1994 started showing a declining trend 
thereafter. The indices for the months of September, 1994 
to November, 1994 were 235.2, 228.0 and 219.0 
respectively. 

(d) and (e) The policy in regard to import of sugar 
under Open General Licence is being continued for the 
present. The import of sugar lor Public Distribution System 
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during 1995 would depend upon the production prospects 
etc. during 1994-95 season. 

(f) and (g) A Statement I showing the range of retail 
price of S-30 grade of sugar in the four principal markets of 
the country from February to November (10 months) duril1g 
the years 1993 and 1994 is attached. 

(h) The steps taken by the Government to keep the 
price of sugar in the Open Market under control and to 
maintain them at reasonable levels are given in the 
attached Statement-II 

STATEMENT-I 

Statement Showing the range of retail Prices of S-30 
Grade of sugar in the Four Principal Markets of the 
country from February to November during the years 1993 

and 1994 

(Rs.!Kg.) 

MONTH DELHI BOMBAY CALCUTIA MADRAS 

1993 
February 9.80-10.75 10.00-11.25 N.A. 9.35-10.20 
March 9.50-10.50 10.75-11.50 10.50-10.80 10.20-10.50 
Ap,,1 10.00-10.75 11.00-12.00 10.80-11.00 10.50-11.30 
May 11.00-12.00 12.00-12.75 11.50-12.00 11.30-12.00 
June 10.50-11.50 II.oo-11.8p 11.80-12.00 10.20-11.60 
July 10.00-11.00 11.00-12.00 11.70-12.00 10.20-10.70 
August 11.25-11.50 11.50-12.25 12.00-12.50 10.70-10.90 
September 11.25-12.00 11.50-12.00 12.00-12.50 10.35-10.70 
October 11.75-12.00 11.25-12.25 12.50 10.70-1'.BO 
November 12.00 12.00-12.50 12.20-12.80 11.30-11.80 
1994 
February 12.75-13.00 13.75 13.40-13.60 13.00-13.60 
March 12.75-13.50 13.75 13.60-14.00 13.25-13.50 
April 13.00-14.00 14.00 13.80-15.00 13.50-15.00 
May 14.00-16.50 14.00-15.30 15.00-17.30 15.00-15.40 
June 15.75-16.00 15.00 16.00-17.00 14.00-15.00 
July 13.50-15.75 14.00-15.00 14.50-16.40 12.BO-14.oo 
August 13.50-14.50 14.00 14.00-14.50 12.50-13.25 
September 14.25-15.00 14.00-14.50 14.30-14.50 12.20-13.20 
October 14.25-15.00 14,00 13,80-14,50 11,50-12,00 
November 12.75-14.25 13,00-14.00 13,50 10.70-11,50 

STATEMENT-II 

Steps taken by the Government to keep the pnce of 
Sugar in the Open Mark.et Under Control, 

1. Releases of adequate freesale quota are made in a 
judicious manner in order to maintain sugar prices in the 
open market at a reasonable level to the consumer as also 
to enable the producer to pay remunerative cane price to 
the growers. 

2. Import of sugar has been allowed under Open 
General Licence (OGL). No duty of customs and no 
additional duty of customs is levied on this import, 

3. In order to augment the supply for the Public 
Distribution System, Government decided that Public 
Sector Undertakings i.e. State Trading Corporation of India 
Limited (STC) and Minerals & Metals Trading Corporation 
limited (MMTC) should also URdeftake· import Of sugar, Of 
the contracts made by STC & MMTC, a quantity of about 
9.n lakh tonnes has already arrived at various ports upto 
15.12.1994. 

4. Import of raw sugar has been placed under O.G.L. 

5. With a view to ensure that indigenous sugar is not 
held back by the mills, testrictions on sale and despatch of 
freesale sugar have been stipulated on a weekly baSiS, 
instead of fortnightly basis which existed earlier. 

6. Gur (Control) Order, 1994 has 'Jeen issued, 
imposing stock-holding limits on stocks held by Gur 
dealers. This has been done with a view to discourage 
speculative hoarding of Gur. It is expected to have a 
sympathetic sobering effect on sugar prices. 

Production of sugar 

2126. SHRI BRIJBHUSHAN SHARAN SINGH: 
SHRI SATYA DEO SINGH: 
SHRI PANKAJ CHOUDHARY: 
DR. KRUPASINDHU BHOI: 
SHRI JAGMEET SINGH BRAR: 
SHRI SHYAM BIHARI MISRA: 
SHRI HARIN PATHAK: 
SHRI HARISINH CHAVDA: 

Will the Minister of FOOD be pleased to state: 

(a) whether sugar production has fallen during 
1993-94 in comparison to 1992-93; 

(b) if so, how much and the reasons therefor; 

(c) whether the Government has chalk.ed out any plan 
to increase the production of sugar in the country; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD (SHRI KALP NATH RAI): (a) Yes, Sir. 

(b) Sugar production during 1993-94 sugar season 
(October-September) was about 98.12 lakh tonnes 
(provisional) as against 106.09 lakh tonnes during 1992-93 
season. The decline in sugar production during 1993-94 
sugar season could be attributed to the higher diversion of 
sugarcane to Gur and Khandsari sectors and fall in the 
sugarcane/sugar production in the major sugar producing 
State of Maharashtra. 

(c) and (d). The Government have takenlinitiated the 
following measures in order to give a boost to the sugar 
production during 1994-95 sugar season:-

(i) Early-crushing incentives have been announced in 
the form of higher free sale quota at 72% as against the 
normal entitlement of 60% to sugar mills for the production 
achieved during the period 1,10.1994 to 15..1 1.1994. 

(ii) The Statutory Minimum Price (SMP) of sugarcane 
for 1994-95 season has been raised' to Rs. 39.10 per 
quintal linked to the basic recovery of 8.5% subject to a 
premium of Rs. 0.46 for every 0.1 % point increase in the 
recovery above thai le~el upto 10% and Rs. 0.60 for every 
0_1 % point increase in th~' recovery about 10%. 

(iii) An advance announcement of SMP for 1995-96 
season has also been made at Rs. 42.50 per quintal linked 
to a basic recovery of 8.5%, subject to premium for higher 
recoveries. 
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{English] 

Review of Operation Flood-III 

2127. SHRI DATIATRAYA BANDARU: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the World Bank and European Economic 
Community Joini Review Mission have T9viewed the 
Operation Flood-III project in the country; 

(b) if so, the recommendations made by the Mission in 
this regard; and 

(c) the action taken or proposed to be taken by the 
Government thereon? 

THE MINISTER OF AGRICULTURE (SHRI BALRAM 
JAKHAR): (a) to (c): The World Bank and EEC review the 
Operation Flood III Project periodically. The 
recommendations made are studied and acted upon by 
Naiional Dairy Development Board (NDDB) for taking 
corrective measures whenever necessary. The Wond Bank 
Review Mission visited the project sites from 14.10.94 to 
17.11.94. Some of the major recommendations by Mission 
are as follows: 

1. ~ission has commended NDDB for the improved 
pace of project implementation and project administration 
including disbursement performance. 

2. NDDB should try to urge the Federations to transfer 
facilities to Unions and give them autonomy in pricing and 
recruitment. 

'3. The Mission emphasized the need to concentrate 
on revival of defunct or non-functional Dairy Cooperative 
Societies (DCS) in the Unions and continue cooperative 
development programme to increase member commitment. 

4. Mark-eting should be expanded simultaneously and 
emphasis should be given on consumer education. 

Production of butter and ghee 

2128. SHRI M. KRISHNASWAMY: 
DR. K.V.R. CHOWDHARY: 
SHRI SARAT PATIANAYAK: 
PROF. K.V. THOMAS: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the total d-lmand and production of butter and 
ghee in the country during each of the last three years and 
1994-95 till date; 

(b) whether the country has become self sufficient in 
this regard; and 

(c) if not, the steps taken by the Government to meet 
the requirement of butter and ghee in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI ARVIND NETAM): (a) Estimates of 
demand for butter and ghee have not been prepared. The 
total production of butter and ghee dI.aing the last three 

years and 1994-95 (upto October, 1994) in the cooperative 
sector are given below: 

Production (Quantity in M.T.) 

Year Ghee Butter 

1991-92 34,263 18,619 
1992-93 50,218 27,209 
1993-94 53,274 24,866 
1994-95 17,193 7,097 
(upto October, 1994) 

(b) and (c). There was shortage of butter and ghee'in 
the country during the months of August, September and 
October, 1994. The shortage situation has since eased. 
Government does not apprehend .any shortage of these 
consumables in the near future. 

[Translation] 

Production of Vegetables 

2129. SHRI BALRAJ PASSI: Will the Minister of 
AGRICUL TURE be pleased to state: 

(a) the estimated production of vegetables per year In 
the country; 

(b) whether a large quantity of vegetables get perished 
every year; 

(c) if so, the details thereof and the reasons theretor; 
and 

(d) the steps taken by the Government to prevent the 
perishing of the vegetables? 

THE MINISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES AND 
MINISTRY OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA KUMAR): (a) The 
estimated yearly average production of vegetables in the 
country is 640.50 lakh tonnes. 

(b) No specific survey has been undertaken to assess 
the early losses of vegetables. As per report of Dr. M.S. 
Swaminathan titled "Perishable Agricultural Commodities 
(1981 )", post harvest wastage of fruits and vegetables is 
upto 25-40% due to inadequate and unscientific handling 
of fruits and vegetables. 

(c) and (d). Government of India has taken steps to 
prevent the perishing of vegatebles by implementing 
massive programmes for crAating post harvest 
infrastructure through National Horticulture Board during 
the 8th Pian. The Programme indudes establishment of 
grading packing centres in the producing areas, 
development of cold chain including refrigerated transport, 
pre cooling units and cold storages, improving shelf life by 
way of vaxing etc. The Board is also assisting various 
organisations like Cooperative Societies, Farmers 
Organisations, Agro-hort Corporations, PubliclPrivate 
Umited Companies for creating post harvest intrastructure 
facilities for horticultural produce induding vegetables. 



237 Wflttan Answers AGRAHAYANA 29, 1918 (SAKAI Written Answe;s 238 

[English] 

Allocation of Rice and Kerosene to Hilly Areas 

2130. SHRI K. RAMAMURTHEE TINDIVANAM: Will 
the Minister of CIVIL SUPPLIES, CONSUMER AFFAIRS 

• AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether requests have been received from State 
Governments particularly from Tamil Nadu for allocation of 
more rice and kerosene oil for special distribution to the 
tribaJs living in the hilly al'as; 

(b) if so, the quantity provided during the last three 
years, Year-wise; and 

(c) whether there is any central monitoring agency to 
see that the supplies actually reach the needy people? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW, JUSTICE AND COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): (a) Central Government makes bulk 
allocations of Public Distribution System (PDS) 
commodities, including rice and kerosene, to States/Union 
Territories (UTs). Further suballocations to districts/regions 
within a State/UT are done by the concerne State 
GovemmentS/UT Administrations. On the re:quest received 
from Tamil Nadu Government Central Government has 
allocated an additional quantity of 29200 tonnes of rice per 
month to Tamil Nadu since March, 1994 and upto April, 
1995. Requests are received from time to time from State 
Governments for additonal allocations of PDS 
commodities, which are considered by the Central 
Government before the monthly allocations are decided. 

(b) The allocations of rice and kerosene made to Tamil 
Nadu during the last three years are as follows: 

(in '000 Tonnes) 

Rice Kerosene 

1992 828.81 656.32 
1993 849.66 659.08 
1994 1.215.30 668.58 

(for 1994-95) 

(c) Operational responsibility for implementation of the 
PDS, Including the responsibility for monitoring whether the 
supplies actually reach the needy people is that of the 
Staie GovernmentlUT Administrations. There is no Central 
monitoring agency specifically set up for this purpose. 

Archaeological Congress , 
2131.' DR. P. VALLAL PERUMAN: Will the Minister of 

HUMAN RESOURCE DEVELOPMENT bEl pleased to 
state: 

(a) whether Third World Archaeological Congress was 
held in New Delhi recently; 

(b) if so, the details alongwith the outcome thereof; 

(c) the names of the nations participated in the said 
Congress; and 

(d) the reaction of the Government thereto? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF CULTURE 
(KUMARI SEWA) (a) Yes, Sir. 

(b) As per Statement-I attached. 

(c) As per StatemenHI. attached. 

(d) The Congress achieved useful academic 
interactions through its 14 Academic sessions, symposia 
and general lectures. 

STATEMENT-I 

The Third World Archaeological Congress was'held in 
New Delhi from 4-11 December, 1994. In the Congress 
more than 700 papers were presented by the 
archaeologists, anthropologists, linguists and scholars from 
related ,disciplines under 14 major academic themes, 63 
sub-themes and seven-symposia followed by fruitful 
discussions. The event provided an opportunity to the 
scholars to interaci, discuss and share valuable information 
on interesting archaeological discoveries made all the 
World over and interpretation of field data. In the Plenary 
session three resolutions viz., inclusion of Bnimbetka rock 
shelters in World Heritage List, all Archaeological 
Departments and Institutions be headPod by Professional 
archaeologists, and reaffirmation of the faith in the 
International Charter for the Conservation and Restoration 
of Monuments and Sites, called the Charter of Venice 
(Venice, May, 1964) and Recommendations on 
International Principles applicable to Archaeological 
Excavations (adopted by the General Conference at its 9th 
SeSSion, UNESCO, New Delhi) were passed unanimously 
by voice vote. During the period of Congress the National 
Museum, New Delhi in collaboration with the 
Archaeological Survey of India, Deccan College Post-
Graduate Research Institute, Pune, Indira Gandhi 
Rashtriya Manav Sangrahalya, Bhopal and Department of 
Archaeology, Government of Haryana organised four 
exhibitions entitled (i) India and Indus Civilization (ii) 
Conservation and Preservation of Monuments in India and 
Abroad (iii) Indian Megaliths in Asian perspective and (iv) 
Rock Art of India. 

STATEMENT-II 

The names of the nations partiCipated in the Congress 
are:- Afghanistan, Argentina, Australia, Austria, 
Bengladesh, Belgium, Bhutan, Brazil, Bulgaria, Cameroon, 
Canada, Chile, China, Denmark, Finlend, France, 
Polynesia, Germany, Ghana, Greece; Holland, Hungary, 
India, Indonesia, Ireland, Israel, Italy, Japan, Kenya, Korea, 
Lebanon, Madagacoar, Mexico, Meldives, Mozambique, 
Namibia, Nepal, New Caledonia, New Zealand, Nigeria, 
Norway, Papua new Guineil, Philippines, Poland, Portugal, 
Romania, Russia, Singapore, South Africa, Spain, Sri 
Lanka, Sweden, Tadzakistan, Thailand, Turky, United· 
States of America, United Kingdom, Uzbekistan, Vanuatu, 
Venezuela, Yogoslavia, Zimbebwe and other countries of 
former USSR. 
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Patna University 

2132. SHRI HARI KISHORE SINGH: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether there is any proposal to bring Patna 
University under the control of the Union Government; and 

(b) if so, the decision taken by Union Government in 
this regard? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPME.NT DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF CULTURE 
(KUMARI SELJA): (a) No, Sir. 

(b) Does not arise. 

{Translalion] 

Bull Calves 

2133. DR. P.R. GANGWAR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the breeding targets fixed and achievements made 
by the Central Animal Breeding Farms for bull calves for 
the year 1992-93, 1993-94 and 1994-95 till date, Farm-
wise; 

(b) the expenditure incurred during the said period; 

(c) the basis of distribution of these bull calves to the 
States; and 

(d) the details of distribution of bull calves to states 
during the years 1992-93 and 1993-94 State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI ARVIND NETAM): (a) to (d). The 
information is being collected and wil be laid on the table 
of the Sabhs. 

(English) 

Jaggery 

2134. SHRI PANKAJ CHOWDHARY: Will the Minister 
of FOOD be pleased to state: 

(a) whether the jaggery is being used for brewing 
liquor in the eastem Uttar Pradesh and other parts of the 
country; and 

(b) if so, the steps. Government propose to take to 
check this tendency? 

THE MINISTER OF STATE OF THE M1NISTRY OF 
FOOD (SHRI KALP NATH RAI): (a) The information is 
being collected from !he State Govemments. 

(b) The Gur (Regulation and Use) Order, 1968, under 
Clause 3, Prohibits the use of jaggery for the preparation 
of alcoholic liquor. 

Subsidy to Fertilizer Industry 

2135. SHRI BRAHMANAND MANDAL: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the payment of ad-hoc subsidy to Fertilizer 
Industry has been made; 

(b) if so, the details thereof; and 
(c) if not, the reasons. therefor? 
THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE (SHRI ARVIND NEiAM): (a) to (c). The 
scheme of concession on sale of decontrolled phosphatic 
and potassic fertilizers to the farmers is being continued 
during 1994-95 w.e.f. 10th June, 1994. The payment to 
Manufacturerllmporter(MOP) is being made on the basis 
of reports of sales submitted by the· State GovemmenV 
Union Territory Administrations. 

Educational Rights of Minorities 

@@2136. SHRI SULTAN SALAHUDDIN OWAISI: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether some Members of Parliament have 
submitted a memorandum regarding educational rights of 
the Minorities to the Government recently; 

(b) if so, the main suggestions made in the 
memorandum; 

(c) the decision taken on the points raised by the 
members; and 

(d) the action taken/proposed to be taken by the 
Government in this regard? 

THE DEPUTY MINISTER IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT(DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF CULTURE) 
(KUMARI SEWA): (a) to (d). Some members of Parliament 
have reqeuested the government to safeguard the 
educational rights of minorities. Issues relating to rights of 
minority educational institutions are the subject matter of 
several petitions currently before the Supreme Court. 

Seminar on Population 

2136-A. SHRI SHRAVAN KUMAR PATEL: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether a national seminar on 'Population a 
resource or burden' was held in the Capital on October 20, 
1994; 

(b) if so, the main observations and suggestions at the 
Seminar; and 

(c) the Government's reaction thereto? 
THE DEPUTY MINISTER IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE): 
(KUMARI SEWA): (a) and (b). The Seminar on population 
was organised by the National Councll of ScIence 
Museums, under its popular programme 'National Science 
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Seminar', on 20th Octorber, 1994, and meant; for school 
students, for encouraging and inculcating in them scientific 
temper as part of its regular activity. 

(c) Does not arise. 

Cataly.tlc Converter 

2136 B. SHRI P. KUMARASAMAY: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the emission levels from petrol driven 
vehicles contribute a major share in environmental pollution 
in the country; 

(b) whether a Catalytic Converter capable of turning 
exhaust fumes into friendly gases has been developed; 

(c) if so, the details thereof; 
(d) whether the Government propose to encourage the 

use of Catalytic Converter in vehicles; 
(e) if so, the details thereof; and 
(f) if not, the reasons therefor? 
THE MINISTER OF STATE OF THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI KAMAL NATH): 
(a) Yes, Sir. 

(b) Yes, Sir. 
(c) tn many advanced countries suct1 as USA, 

Germany, etc., catalytic converters using unleaded petrol 
and capable of converting exhaust fumes into less noxious 
gases have been developed. The catalytic converters 
developed in advanced countries use noble metals such as 
Palladium, Phodium and Platinum as catalyst and can be 
used only with. unleaded petrol. There are two types of 
catalytic converters-oxidation catalyst which can convert 
only hydrocarbons and carbon monoxide to harmless by 
products and the three-way catalytic converter which can 
convert oxides of nitrogen, also. In India, two 
organisations, namely the National Environmental 
Engineering Research Institute (NEERI) at Nagpur and the 
National Chemical Laboratory at Pune are involved in the 
development of catalytiC converters based on non-noble 
metal technology. The Technologies of both are under trial. 

(d) Yes, Sir. 
(e) The Government has decided that only cars fitted 

with catalytiC converters would be sold in the four metros 
of Delhi, Bombay, Madras and Calcutta, wherein unleaded 
petrol is to be made available in selected retail outlets, 
which ellect from April 1, 1995.-

(f) Does not arise. 

12,00 hr •• 
(Translation) ........ (lnlerruptions) 

SHRI SHARAD YADAV(Madhepura): Mr. Speaker, Sir, 
the issue of providing educational and other facilities to the 
backward class youth has been continuously raised during 
every session in this House and the Government has 
repeatedly assured the House that the OBC students will 
be given relaxation In age and in the number of attempts 
for an examination. Presently, there are various types of 
reservation facilities for the blinds, the physically 
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handicapped, the ex-servicemen or for the SC and ST 
students. It was only for OBC students that repeated 
demands for providing them facilities were made and 
despite the Govemment's assurance everytime, nothing 
was done in this direction. 

The UPSC exams commenced from 16th of December 
but despite your assurance you have not implemented iLso 
far. The Assurance Committee also made 
recommendations in this regard and the Committee's 
Chairman Shri Achana is also present here. He also made 
his sincere efforts in this matter. Even today, thousands of 
youth raise this voice outside the House. The Government 
has given them one facility. In the recently conducted 
UPSC exams not a single student was covered under 27 
per cent reservation. UPSC has for the lirst time in its 
history revised its list. 

In this exam, the youth generally get a period of four 
months for preparation but unfortunately, they will now get 
only two month's time. In this regard, too, the Government 
did not give any relaxation. 

Through you, I would like to tell the Government that 
their exams commenced from 16th December and in view 
of this examination, the Government's attitude of keeping 
its promise and resolving this issue was not positive. It, 
instead, made it more complicated. It is a petty facility in 
comparison to other facilities granted. Through you, I would 
like to tell the Government that despite your intervention in 
favour of this issue which you termed as justified and 
wanted it to be implemented, the Government has taken 
no action in this regard whereas the examinations have 
commenced from 16th. 

Yesterday, I raised the issue of electoral reforms in 
your presence. I am not raising it again. Be it the electoral 
reforms or any other issue, the Government does not 
intend to resolve these with a firm decision but, instead, 
wants to complicate the issues. Therefore, through you, I 
would like to ask the Government what does it intend to do 
in this regard; II they want to resolve it, they should 
expedite the matter. With these words, I cohclude. 

(Interruptions) 

SHRI CHANDRA JEET YADAV (Azarngarh): I have a 
point of order on this. 

(English) 

MR. SPEAKER: There is no point of order because 
there is nothing in order now. 

(Translation) 

SHRI CHANDRA JEET YADAV: Well, then please 
listen to me because with regard to assurance, I want to 
say .... {Interruptions) 

SHRI SANTOSH KUMAR GANGWAR (BareilJy): Mr. 
Speaker, Sir, these exams commenced from 16th of the 
month. The Hon'ble Minister had assured that it has been 
enforced since 1990, so, this much relaxation will definitely 
be given. Some days ago, the Hon'ble Minister in a 
meeting told me that the relaxation ~s not been given. 

Mr. Speaker, Sir, admission forms for attempting at 
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engineering exams are being filled now, A.R.S. scientists 
are to be appointed in Agricultural sector. No arrangements 
for reservation have been made. The Government's 
attitude is not dependable. I would like that the Hon'ble 
minister pay attention to it. The Minister of Agriculture is 
present here. He is aware af the non-availability of 
reservation in the appointment of A.R.S. scientists. Exams 
for Civil Engineering are going to be held in 1995. There is 
not reservation in I.I.T. I urge you to pay attention to it and 
immediately issue orders in this regard. 

SHRI CHANDRA JEET YADAV: Mr. Speaker, Sir, at 
the outset, In would like to thank you for giving us 
opportunities at several occasions to speak our mind on 
this issue in this House. In this regard, we met you many 
times and you were sympathetic and also expressed your 
helplessness with the promise that you will convey our 
sentiments to the concerned quarters. In this connection, 
we also met the hon. Prime Minister. No Min,ister of this 
Government is related to this issue, 

MR. SPEAKER: Now I shall have to say whether it is 
true or not? 

SHRI CHANDRA JEET YADAV: The leader of the 
Opposition, Shri Atalji is present here. Last week, he 
himself endorsed this demand of the students with his 
signatures. The Chairman, Assurance Committee, Shri 
Acharia is sitting beside me. His commi!lee, in its 
recommendations' on behalf of the Parliament also 
revealed that the Government should approve and 
implement it. Despite all this, no action is being taken, In 
this regard, we want your help, The Government 
disapproved of the Supreme Court verdict, the unanimous 
opinion of all the parties and above all its own decision, 
what a big irony and injustice it is that after ignoring its 
own assurance, the Committee has to ask the Government 
to fulfil its own assurance. This is the question of 52 per 
cent backward class youth of this country. 12 out of 15 
classes entitled for reservation have been given five years' 
age relaxation, Then, why are the rest being discriminated 
against? I allege that the Government is prevaricating 
because it does not want to give reservation to the 
backward classes, The Government had to yield before the 
pressure of the public opinion, the Parliament and the 
Supreme Court judgement but the Government is reluctant 
to enforce it. 27 per cent reservation has not been granted 
even in the Preliminary test. Dr. Kanaujia is present here. I 
would like to congratulate him. He personally met the 
Chairman of the Union Public Service Commission and it 
was then that 27 per cent' reservation was implemented in 
the Preliminary test. No direction was issues 
thereafter.. .... [/nterruptions 1 The department of Personnel 
had opposed its implementation in it. I would like to 
congratulate the UPSC Chairman for acceding to its 
implementation. The Government should give 5 years' age 
relaxation to the backward class applicant. In order to do 
justice to them, a decision should be taken by extending 
the date of present exams and merging them with this 
one: 

Not recorded. 

SHRI SURYA NARAYAN YADAV (Saharasa): Mr. 
Speaker, Sir, I support· the cause of age relaxation as 
advance by Sharadji and Yasdavji just now. I urge upon 
the Government to implement it forthwith because it has 
many a times made announcements to this effect in this 
House. They would be denied 5 years age relaxation if a 
notification to this effect is not issued by 24 December, 
1994. This will create difficulties for these applicants. 
Therefore, I demand that the notification be issued 
forthwith so that they get their rights. 
{English] .-

SHRI R. ANBARASU (Madras Central): Mr. Speaker, 
Sir, the problem raised by many hon. Members is really a 
burning problem, especially, among the students who are 
appearing in the Civil Services Examination. 

Sir, in Delhi, I find that students from Bihar, Uttar 
Pradesh, Madhya Pradesh, Tamil Nadu and other States 
are camping here in the biting cold and they are going 
from pillar to post, collecting signatures from the Members 
of Parliament of this hon. House. If the Minister in-charge 
is alert and if the Minister is able to do something for these 
students, it would' be nice. Why should they suffer like this? 
So, this is the state of affairs. 

I urge upon the hon. Minister who is in-charge of 
Personnel Department to take serious veiw of the problem 
for providing 27 per cent reservation for OBC's for 
providing relaxation in age and also for providing relaxation 
in the number of attempts for them in the said examination. 
I understand that if the Notification is not published before 
24th of this month, the students will be deprived of a 
chance. So, before 24th, the Government and particularly 
the Minister in-charge must come forward and publish the 
same for giving reservation, for giving relaxation in age, for 
giving relaxation in the number of attempts, and also for 
giving relaxation in marks for those students. 

Sir, I am very much concerned about the problem of 
OBCs. I am sure this Government will come to the rescue 
of those students. 
{T rans/alion] 

SHRI SHIV SHARAN VERMA (Machhli Shahar): Mr. 
Speaker, Sir, I, Shiv Sharan Verma, Member of Parliament, 
Parliamentary constituency, Machhli Shahar, Jaunpur, 
come form Uttar Pradesh. A 33 k,w, power house was 
cleared for my area and the Poorvanchal Development 
Fund allocated a sum of Rs, 50 lakh for the purpose with 
my efforts. The area's workers and the population decided 
in a rally on 31st August that as the area's M.P. has put in 
his best efforts to get its clearance, he alone should lay the 
foundation stone. 2nd September was the day fixed for this 
popurse. Accordingly, ! proceeded for laying the roundation 
alor.gwith 15 thousands to 20 thousands workers on that 
day. As soon as we covered a distance of 100 metres 
there, the District Magistrate.: and tlie Superintendent of 
Police.: Shri Ram Singh Meena. Both were present there .. 
{Eng/ish] 

MR. SPEAKER: That is not going on record. 
{Translation] 

[Interruptions r 
SHRI SHIV SHARAN VERMA: These officers 
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signalled us. The ADM and the officers of Finance and 
Revenue Department also signalled us. The additional 
Superintendent of Police.: signalled for lathic~large and we 
were badly beaten. Thereafter, these officials humiliated 
me by using vulgar words. The C.O., Machhlishahar.: 
C.O., Maliyahoon.: Shri Harishankar Yadav, C.O. 
Badlapur, S.H.O. Panwara .. • P.S. Mungrabad-Shahpur .. • 
incharge of Maharajganj police station.: incharge of police 
s~alion, Badlapur and incharge of.:beat us badly. However, 
the District Magistrate or the Superintendent of Police did 
not express regret over this incident. I fell unconscious 
eyen then the lathi charge was going on {Interruptionst 
[English] 

MR. SPEAKER: This is not going on record. 
[Interruptions] 

• MR. SPEAKER: This is not going on record. 
{Translation} 

SHRI SHIV SHARAN VERMA: About 100 persons 
received cane injuries. They were unable to move. There 
were several people who were admitted in the civil Hospital 
under pOlice custody. Some of them were even seriously 
injured. No medical examination of the injured was carried 
out. The police burst tear gas shells and fired hundreds of 
rounds. The pOlice also used bricks on Congress workers 
resulting in injuries to the people ... {Interruptions} 

[English} 

MR. SPEAKER: Now, if you want real relief you 
please sit down. I want a report Mr. Minister [Interruptions} 

{Translation] 

SHRI SHIV SHARAN VERMA: One person broke and 
destroyed my new jeep and 'Bullet' motorcycle No. D.L. 
The police forcibly entered the houses of the people, 
indulged in looting and molestation of women. This is an 
act which indicates the high-handedness of the police. All 
the injured workers were put in different police stations of 
the district. Neither any medical examination was done nor 
an¥ arrangement for providing them medicines was made. 
T,tfe people got themselves treated at their own expenses. 
Some of them were admitted in the District hospital. They 
had received hand and leg injuries. Under Such 
circumstances, it would be proper to provide them ex-gratia 
payment of Rs. 5000/-each from the Prime Minister's 
Relief Fund. 

Sir, I alongwith Shri Kesri Nath Pandeya, an Ex-MLA 
was arrested and taken in a police jeep to Police station 
Madiyahoo and various other police stations so as to 
eliminate us. I requested several times on the way about 
my indisposition. I also asked to get myself medically 
examined. When I asked for water, it was not given to me. 
They told us that they would compel us to drink wine. On 
3.4.94, when we were arrested no water, tea or breakfast 
wasserved to us from 4 P.M. to 8 p.m. Thereafter, C.O. 
city Jaunpur, P.S. Zafrabad came and took us in a police 
vehicle 10 Ihe Civil Court. The POlice had also brought 26 
injured persons in custody in a PAlJ van. No. U.A.Z.-9148 
at the Court premises. They told me that on 2/3.9.94 at 

• Not recorded. 

about 8.30 p.m., to police entered their houses and abused 
them. Thereafter they were beaten up badly and their 
hands and legs were broken. The policemen also indulged 
in looting and took away the costly house hold goods. In 
our case, the police did not produce any document in the 
court. Even then, we were not released by the police liII 6 
p.m. Ultimately, the CJM released us on submission of 
P.B. bond. Thereafter I went to the District Hospital and got 
myself medically examined. The medical certificate is 
enclosed with the documents. Sujanganj police station, 
Jaunpur has now filed a case against 53 persons, including 
myself, by implicating us in serious charges. I have got all 
Ihe documents with me .. {lnterruptions} The injured workers 
of Congress are very much worried. The case has slill not 
been withdrawn. This case should be withdrawn 
immediately .. [lnterruptions} .. Sir, it is a question of the 
dignity of the Lok Sabha. It is regretting that nobody is 
paying attention to this serious issue ... 
{Interruptions} 

MR. SPEAKER: Now, you sit down. There is no need 
to speak more than that. [Interruptions] 

(English] 

MR. SPEAKER: I would liktl to have a report on this, 
Mr. Minister. [Interruptions] 

{Translation] 

SHRI ATAL BIHARI VAJPAYEE (Lucknow): Mr. 
Speaker, Sir. just now, we have listened to the story of the 
sufferings of hon. Member. I do not see any reason in not 
believing his story. It is a case of breach of priVilege. You 
should ask for a report..[lnterruptions} 

MR. SPEAKER: I have told them. {Interruptions] 

SHRI ATAL BIHARI VAJPAYEE: What you have said 
is a routine process. If you wish, you can refer this case to 
the Privilege Committee directly .. [lnterruptions} 

SHRI CHHEDI PASWAN (Sasaram): tvlr. Speaker, Sir, 
Sasaram is the headquarter of Rohtas district in Bihar. It is 
a historical, religions and tourist place. Keeping in view the 
tourist inflow here, a G.T. road was constructed which 
passes through the middle of the city. Due to increase in 
the population and heavy inflow of tourists every year, the 
accidents on this road have been occuring on every one or 
two days. The day before yesterday, 7 people died in a 
road accident in my constituency. Sir, through you, I 
request the Union Government that an over bridge may be 
constucted on this G.T. road from Beda to S.P. Jain 
College so that local people could be saved from the cruel 
clutches of death. 
[English} 

SHRI DAn ATRA VA BANDARU (Secunderabad): 
Hon. Speaker, Sir, I would like to bring to your kind notice 
that poorer sections of this country are becoming victims of 
the evils of alcohol addiction. Alcohol is the root cause of 
several evils. It leads to physical, emotional, social and 
moral degeneration. When one becomes addicted to 
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alcohol, he is least bothered aboul "is own health, 
family welfare and children's education ;:r.d a heavy 
amount of their eamings are being spent 'n consuming 
alcohol, ultimately resulting in the crisis in his economic 
position. Many crimes are committed under the influence 
of alcohol.' In a drunken state, accidents are most 
common. A drunkard can easitly indulge In theft, 
violence, crimes and may even commit a murder. 
Alcohol also causes various types of cancers. .Mcohol 
causes emotional distrubances; depression, and may 
even lead to suicide. Alcohol addiction not only ruins 
the family of the downtrodden sections fo the society, 
but also the major cause for poor.,health standards. 

Women in Dibagunta Village of Nellore District were 
first to launch a massive movement against the evil 
effects of alcohol and demanded its ban. They being 
the ultimate sufferers of alcohol, decided to force the 
Govemment for ban of liquor. This movement spread all 
over the State and the Govemment had to ban before 
their genuine demands. In the recent elections held in 
Andhra Pradesh, each and every political party including 
the Congress Party promised that they would impose a 
total prohibition if they were voted to power. And the 
total prohibition in Andhra Pradesh is the result of 
massive movement launched by the women of the 
Slate. 

I demand from the han. Prime Minister, who also 
hails from a village in Andhra Pradesh and he is aware 
ot evils ot alcohol mentioned above, that this decision in 
Andhra Pradesh has to be taken as ideal one and 
impose total prohibition of alcohol in the country. 
Govemment is spending crores of rupees for the 
welfare' of the poorer sections, and the total prohibition 
would be a major step among such social measures. 
And I also demand that 50 per cent ot the loss 
suffered by the State Govemment due to this total 
prohibition should be bome by the Central Govemment 
as an incentive to the State Govemments which come 
forward for such prohibition. 

SHRI JASWANT SINGH (Chitlorgarh): I rise to 
make my request about the Motion 01 Censure that I 
have moved against the Minister ot State for Food. 

MR. SPEAKER: When was it received? It was not 
put up to me. I have to go through it. 

SHRI JASWANT SINGH: I appreciate the point that 
you have not received it. The motion was submitted by 
me yesterday. I will not take much time to explain 
about it and urge for your consideration of this motion. 

MR. SPEAKER: The question is whether you can 
raise it before I allow you to do so. 

SHRI JASWANT SINGH: I am not raising the 
motion as such. 

MR. SPEAKER: Is it a Privilege Motion or an 
Adjournment Motion? 

. SH~I . JASWANT SINGH: It is not a privilege 
motion; II IS a C9IlSUre Motion. 

MR. SPEAKER: Is it not 10 be admitted by me? 
SHRI JASWANT SINGH: It is 10 be admitted by 

you, ~ir. May I just read out the relevant portion of it? 
Why It should be admitted that is what I am arguing. 

MR. SPEAKER: If I hear the arguments on all the 
noiices given as to why they should be admitted, then I 
receive 60,000 notices on the question. 

I would be required to hear those arguments. That 
is why the Rule says that such malters are not raised 
on the floor of the House before they are admitted. I 
will go through It. You have time for that and you can 
come up later on. 

SHRI JASWANT SINGH: I am not arguing for its 
admission I 

MR. SPEAKER: Otherwise, .without my admitting it, 
'ou are pleading for it. 

SHRJ JASWANT SINGH: No, Sir, J am not even 
pleading for it. I am putting it across to you, If you 
listen to me ... 

MR. SPEAKER: Not his way. 
SHRI JASWANT SINGH: There is a real difficulty 

Iht we are facing. 

MR. SPEAKER: What is the difficult? 

SHRI JASWANT SIGH: The difficult is that in 
today's Ust ot Business is listed on my name a 
discussion under Rule 193. 

MR. SPEAKER: But you have given a notice tor 
that. 

·SHRI JASWANT SINGH: I have also given a notice 
as a Motion ot Censure against a particular Minister 
who has been found as fully responsible by a 
Committee that was appointed by the Government. The 
hon. Prime Minister comes up here and says, 'I 
exonerate the Minister as' there is no malafide.' You 
must please understand. 

MR. SPEAKER: I am going to give you the time. 
You can make the same point at that time. Now, there 
are other Members to whom we have not allowed to 
raise the issues they want to raise upto this time and 
they may not have the time because we are coming to 
the feg end of this session. If you are speaking now, if 
you had spoken yesterday and if you would be 
speaking today also that means one Member has three 
times opportunity to speak and other Members do not 
have even a single time opportunity. 

SHRI JASWANT SINGH: I appreciate the point. I 
do not wish to hog the time of the House. 
{Inteffuptions] 

MR. SPEAKER: Please cooperate. Please 
cooperate. You make the point, if you want, when you 
are allowed to raise. 

SHRI JASWANT SINGH: Let me make only one 
point. 

MR. SPEAKER: Mr. Jaswant Singhjl, you always 
cooperate, today also you should cooperate. 
{T fans/alion] 

SHRI GEORGE FERNANDES (Muzaffarpur): Why 
do not you fIX the time for discussion on sugar muddle? 
In today's agenda, it has been put as a last 
item .. [lnterruptions ] 
[English] 

MR. SPEAKER: 193 matters are generally taken up 
at 4.00 p.m. 
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{Translation] 
SHRI GEORGE FERNANDES (Muzaffarpur): I 

suggestted edeqiate time should be given on this. I urge 
upon you to take it up after lunch. 

MR. SPEAKER: We can sit late in the night also. 
(Interruptions) 

MR. SPEAKER: I will tell you, you are making a very 
good point. That is why yesterday I said, ·we can start the 
debatge." Yesterday some Members, who had studied it, 
could have started. I was ready to allow the debate 
yesterday if you wanted. But there was no agreement on 
that piont. That is why we did not take it up. Today also 
the most important Business before the House is passing 
of the Budget. You pass it and take it immediately. No 
problem. 

[Interruptions] 
SHRI NIRMAL KANTI CHATTERJEE (Dumdum): That 

is not necessary either. The Supplementary Budgets can 
be taken up in the next session. (Interruptions) 

MR. SPEAKER: If you are not allowing and if you 
want that the Hosue should conduct itself in that fashion 
that even the Budget should not be allowed to be passed 

> then it is your judgement. 
[Interruptions] 

{Translation] 
SHRI GEORGE FERNANDES: Please fix night hours 

for discussing as budget (Interruptions) 
MR. SPEAKER: Within five minutes after the 

Supplementary Budget it can be taken up. 
(Interruptions) 

SHRI GUMAN MAL LODHA (Pali): Is the sugar 
scandal unimportant? (Interruptions) 

MR. SPEAKER: Mr. Lodha, if I comment on that 
comment, it will be very bad. 
(Interruptions) 

MR. SPEAKER: Mr. Paswan, I really want that you 
should have enough time for that. I think immediately you 
can start this. Now it is a mailer of Budget and if you think 
thai the Budget is not to be passed by this House, it is 
your judgement. I leave it to you. 
(Interruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 1 
OF YOUTH AFFAIRS AND SPORTS) AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI MUKUL WASNIK): Yesterday, everybody 
had agreed that the Govemment Business should be taken 
up first. In the meeting called by you, we had all decided 
that yesterday we should pass the entire Business and 
today, this discussion could take place. 

MR. SPEAKER: We have agreed but the Members 
have their views and the leaders have 10 carry their people 
with them, so you should understand their difficulty also. 

RE: ISSUANCE OF PHOTO INDENTITY CARDS 
TO VOTERS 

(Translation] 
SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, only 

three days are left of this session. The Session is going to 
end on the 23rd of this month. We had raised the biggest 

issue yesterday relating to the amendment in the 
Representation of, the People Act but unfortunately the 
Government is not coming out with an explanation. 
Secondiy, the Election Commission has fixed January 15th 
as a deadline for the issuance of photo identity cards and 
thereafter, elections will not be held. We will again meet in 
February and if before that the Election Commission's veto 
worked, the elections can not be held. It is going to create 
a very big constitutional crisis. Shri Somnath Chatterjee, 
Shri Indrajeet Gupta and I had yesterday met the Prime 
Minister. We had urged upon· him to get all those items 
passed on which all the parties were unanimous. I had 
mentioned it yesterday also that the Election Commission 
is supposed to hold elections and not to withhold them. 
There are not two opinions that the Election Commission is 
doing good wark in some cases, e.g. monitoring on 
expenditure. it did commendable job in the elections held 
in Karnataka and Andhra Pradesh and we all appreciate it. 
But on some issues it is going beyond its jurisdictiOin. I 
want that the Government must say something on the 
question of the issuance of photo-identity cards. I want to 
level an allegation against the Central Government that it is 
their intention to stall it till the deadline lapsed for the 
issuance of photo-identity cards. Then they will impose 
'President's rule in Bihar and Orissa and remove Janata 
Dal Governments in these States led by Shri laloo Prasad 
Yadav and Shri Biju Patnaik respectively and hold 
elections there only after appointing their own candidates. 

Sir, only three days are left of the current session. The 
Government must announce it right now in the House that 
the amendment Bill would be passed in this session after 
introducing the Bill. I seek tris assurance from you. You 
are the custodian of this House. If a constitutional crisis 
arises then. 

MR. SPEAKER: I gave you tilTle and you are putting 
all responsibilities on me. 

SHRI RAM VILAS PASWAN: Sir, I am saying it to the 
Government through you. 

SHRI HARI KISHORE SINGH (Sheohar): I also have 
to say something on that. 

MR. SPEAKER: Members from your party have also 
spoken. 
[English] 

SHRI SOMNATH CHATTERJEE (80lpur): Sir, this is a 
very important issue ... (Interruptions) 

SHRI HARI KISHORE SINGH: Sir, I Want to raise a 
very important issue ... (/nterruptions) 

MR. SPEAKER: After Somnathji please. 

SHRI SOMNATH CHATIERJEE: In a parliamentary 
democracy, it hardly needs to be said that election is the 
very crux of the matter. Now, Sir, one person, however 
well intentioned he may be, cannot hold the entire electoral 
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process to ransom, he cannot interrupt the process of 
election. Therefore, the question as to whether one 
person, however welt intentioned he may be,-at the 
moment I am not going into the matters of doubt or 
con!roversies-can decide not to hold the elections in 
this country is very important. 

Si(,1 I do not understand why the Government is 
dragging its feet. They had decided to bring in a 
Constitution Amendment Bill. However, H did not go 
through. Thereafter repeatedly the Govemment is saying 
that they are committed to this. They brought a Bill. Sir, 
now under the new rule, it went to the Standing 
Committee. The StandiQg Commit~ee had accepted the 
basic formulations of the Bill. One or two suggestions 
may have been made. Now we find-only three days are 
left in this Session-that not even an attempt is being 
made to .get it through. The Law Minister does not have 
any information. He says that he has not even studied 
the Bill. Tha Prime Minister was good enough to say 
yesterday that today it will come before the Cabinet. 
Why does the Govemment not give an assurance that 
tomorrow it will be on the list? it has to be passed. Sir, 
this Session will not be there next week. Are they going 
to do it by an Ordinance? Why can they not take the 
House into confidence and teU us? It will not take much 
time. We' agree that those who are supporting the Bill do 
not have the need to discuss and to take part in the 
debale. There may be some objections. It cannot take 
much time. 

Sir, I besiege you, for the sake ot parliamentary 
democracy in this country, to kindly take up this matter 
with the Govemment. Let the Government respond to 
this. Otherwise, very serious situation will arise. The 
whole electoral process is being undermined by one 
individual because of his own predilections. I must 
strongly oppose it. 

And I urge upon the Government to bring the Bill. 
Let that assurance be given on the floor of this House. 

SHRI LAL K. ADVANI (Gandhi Nagar): I agree with 
all colleagues that the process of elections should net be 
stopped, and as far as I can understand, the Chief 
Election Commissioner or the EJection Commissioner had 
stated that if there are no identity cards, there would be 
no election in the States. Despite that statement the 'fact 
that even the dates ot the elections have been 
announced by him indicates that having ensured that that 
kind of statement has made even Orissa and Bihar 
which were earlier reluctant to fall in line, start the 
process ot preparing identity cards, I do not teel 
apprehensive that in any way, the election process is 
going to be stalled. I have very strong reservations about 
the Bill as it is proposed to be passed because I believe 
that the Chief Election Commissioner's powers are 
derived from Article 324 of the Constitution and these 
powers cannot be in any way circumscribed by a simple 
law. As an attempt was made earlier, got stuck up in the 
Court of law, it would not be right for the Parliament to 
pass another such law which is challenged before the 
judiciary and gets stuck up. I certainly feel that the 
Government owes it to the House, because there has 

been some communication earlier, there was total breach 
of communication between the Government and the 
Election Commsslon-the two Constitutional 
Authorities-whlch was a very unhappy state ot affairs, in 
the last two or three months. Judging at least by the 
Press reports, there seems to have been some better 
communication in the last two months. What has been 
the outcome of those, and is the Government still keen 
on passing a law which may be struck down or some "r 
lis provisions may be struck down by the Court as is 
being demanded by my colleagues here or has it made 
sure that the elections will be -heltl as scheduled aftf}r 
the completion ot five years? if the Government has 
ensured that, then I think, there would be no such 
demand as is being made today. This is my point. 
Therefore, the Government should take the House into 
confidence. • I am sorry to say that yesterday's statement was 
unsatisfactory because the statement made by the 
Minister of Parliamentary Affairs, was that "I have 
enquired from the Law Ministry. The Law Ministry is yet 
to give me a reply as to what is its opini<?n" We are not 
concemed with the Law Ministry's opinion. Now this 
particular Bill on your refenence was referred to the 
Standing Committee on Home and Legal Affairs and it 
has given its opinion on that particular Bill. Now the 
House, if at all, will consider that Bill as it is proposed 
by the Standing Committee on Home, but what is the 
G"vernment's stand, it is still unclear. 

SHRI RAM VILAS PASWAN: Where is the 
Government? 

SHRI MUKUL WASNIK: Yesterday also, the 
Parliamentary Affairs Minister had stated very clearly thai 
after receiving the report trom the Standing Committee 
which had gone into the details ... (Interruptions) 

Yes. I am saying that after receiving the report-and 
the report has been received only three, lour days back, 
Sir. It was stated very clearty that the Cabinet has to 
take a decision on certain changes which have been 
suggested by the Standing Committee and only after tJIf~t 
we will be able ;0 corne before the House and intorm a's 
to what exactly and when it has to be done. 
(Interruptions) 

SHRI SOMNATH CHATTERJEE: The Prime Ministe'r 
yesterday told us that It would be placeo betore the 
Cabinet today. Then when are you going to bring it? You 
must give the date. (Interruptions) 

SHRI INDRAJIT GUPTA (Midnapore): Yesterday 
whan some of us met the Prime Minister, though it was 
a very brief meeting, because we had to leave and he i 
had to leave also for other business, at that time, Sir, I 
what he said, as I understood it was, that there is no 
difficulty but we have to go through the technical proce~ 
ot referring it to the Cabinet, And he said, "I will refer II 
to the Cabinet. The Cabinet will clear it and then we can 
go ahead with itw And the Law Minister, of course, haS 
been sayinQ that he has to have another look at it, he 
has not studied it etc. etc. But from the Prime Minister, 
what I understood, as it is reported 10 in the pre~ 
today a1IO, i. that the idea of the Government i. that I 
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should be brought in this very Session. it is only a 
technical matter of referring it to the Cabinet. So we do not 
understand. 

SHRI LAL K. ADVANI: It is not just that. Just like my 
colleague, I am also concerned that under no 
circumstances, the provision of the Constitution requiring 
every Assembly to be elected is five years, that should not. 

I am not concerned with the Bill ~use, as I said, 
the particular provision in this Bill which says that if the 
Chief Election Commissioner has issued any direction in 
relation to identity cards without the permission of the 
Central Government, that particular direction would be null 
and viod, it would be inoperative. I hold that that particular 
provision is itself null and void. It would be struck down. 
Therefoie, we have totally dissented and if this particular 
Bill is brought, my Party will oppose this particular 
provision very strongly. 

But the issue is not that. The issue is that: Has the 
Government ensured that elections will take place anyhow 
in all the five States? 

SHRI INDRAJIT GUPTA: How? 
SHRI LAL K. ADVANI: I believe that the process has 

been gone through- in some States 70 per cent,in some 
States 80 per cent and in some States may be 25 per 
cent. But the process of preparation of identity cards has 
started which is a good thin. 

[Translation] 

SHRI SHARAD YADAV: If cards are not made then 
that what will happen? 

SHRI LAL K. ADVANI: It is not that if somebody is not 
disirlbuted the identity card he will not have a right ot vote. 

SHRI RAM VILAS PASWAN: Not more than 10 cards 
a day are being made. The things will not do merely be 
fixing piloios, the photoes are also required to be certified. 
[English] 

SHRI LAL K. ADVANI: I think that this kind of a 
discussion going on between Shri Paswan and me is of no 
point. It is the Govetrnment which has a responsibility of 
ensuring that the elections take place on time in the whole 
country and for that purpose this particular law is, in itself, 
obnoxious. "It is a provision which in itself is bad. Therefore, 
do not commit that mistake. But holding the elections is the 
responsibility of the Government, ensuring that the 
functioning of the Constitution is the responsibility of the 
Government..... (Interruptions) It can be done. 

AN HON. MEMBER: When he announces the election. 
SHRI LAL K. ADVANI: There is no difficulty. But let 

him tell. (Interruptions). My own feeling is that even after 
passing that particular provision, the Election Corn.rnssioner 
in so far as he is empowered by the law in the Constitution 
to issue notification, that law is there. That is not sought to 
be nullified by this, What is sought to be nullified by this is 
~mething else ... (Interruptions) 

SHRI GUMAN MAL LODHA: I am suggesting a way 
out in this. Please permit me for a minute. 

SHRI INDRAJIT GUPTA: Notification in respect of 

three or four States has been issued. The dates have been 
issued. Is it your suggestion that becuase of that it is no 
longer possible or feasible for him to go back on that? 

SHRI LAL K. ADVANI: No, I am not saying that. It 
merely indicates his intention. He knew that in these States 
there have been no identity cards. 

SHRI INDRAJIT GUPTA: No, not yet. 

SHRi LAL K. ADVANI: Not yet and in some States it is 
merely 25 per cent or so and with the best of efforts and 
with the best of desires, it is not going to be completed. 
Even then he framed this schedule and announced it. It 
shows that despite that earlier statement which was 
perhaps intended to provoke .... I do not know. Let the 
Government say. 

SHRI INDRAJIT GUPTA: From what Shri Advani is 
saying .... (Interruptions) 

SHRI NIRMAL KANTI CHATTERJEE: You are 
6nlering into the Election Commission's mind .... 
(Interruptions) 

SHRI LAL K. ADVANI: I am not entering into the mind 
of the Election Commission. 

[Translalion] 

It has not been done for the last one and a half years 
and its responsibility lies with the State GO,vemment. Had 
the Election Commission not taken this stand, it would not 
even have been completed 25 per cent. What has 
happened is good and I feel that the elections should be 
held. 

SHRI INDRAJIT GUPTA: You are saying that if 
anybody gels the identify card he will have a right to vote 
and if somebody does not get the identity card, he will also 
have a right to vote. Who has done this interpretation? 
[Englishj 

That is not the interpretation of the Chief Election 
Commissioner ... (Interruptions) 

SHRI SOMNATH CHATTERJEE: Is the Parliament of 
india at the mercy of one individual? 

SHRI LAL K. ADVANI: No. 
SHRI SOMNATH CHATTERJEE Then, what was he 

saying? Holding elections is a Constitutional function. We 
are just dumb sp~tators and we have to wait for one 
person's decision. How can it be? 

SHRI LAL K. ADVANI: I am not asking you. I am 
asking the Government. 
,Translation] 

SHRI CHANDRA JEET YADAV (A_zamgarh): Mr. 
Speaker, Sir, the Election Commission has made it 
specifically clear that the logic given by Shri Advani is not 
correct. It is not correct that since the Election Commission 
has already chalked out an election Schedule, it does not 
intend to hold elections. The Election Commissioner had 
said at that time that this election schedule is being 
chalked OIJt and if identity cards are not made betore 
Januarry 15th, elections will not be held. It means the 
Election Commission can also withhold erections which is 
against the established principles of democracy .. Another 
difficulty is that the Palna High Court has. given a 
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judgement that the order of the Election Commission would 
be Supreme. It has been stated In the judgement that if 
identity cards are not made then Election Commssion can 
withhold elections. I feel that it is a serious matter. The 
hon. Minister here is talking l1"Mtrely of the Bill. I want an 
assurance from the Government on this. The hon. Minister 
should announce it here that those assemblies whose 
tenure of five years has completed, will go to polls in time 
and the elections will not be withheld under any 
circumstances. The hon. Minister must say It before the 
adjoumment of the House. 

SHRI HARI KISHORE SINGH: Mr. Speaker, Sir, you 
had given me time. 

MR. SPEAKER: I will give you time after the 
completion of this point. 

SHRI RAM NAIK (Bombay North): Mr. Speaker, Sir, 
Election Commission is not an individual. 
[English] 

It is a constitutional authority. 
[7 rans/alion] 

That is why, I feel that it is against propriety to 
mention Election Commission in the House in this way. 

So far as the identity cards are concerned, I come 
frort;l Maharashtra and so do you. 

SHRI SHARAD YADAV: The Election Commissioner 
says that he can not allow. You please understand it. I 
want to say that people in India are being deprived of their 
democratic rights. They should not be deprived of their 
democratic rights. 

SHRI RAM NAIK: I agree with the opinion of Shri 
Sharad Yadav. I belong to Maharashtra and so do you. 
You are aware that 80 per cent people In Maharaslhra 
have been issued identity cards. This work has been 
undertaken In Gujarat also. The issuance of identity cards 
is meant 10 check bogus voting In election in some States. 
But to say that we will not let this happen and hinder the 
process of identity cards is not right. How can such a 
situation arise In Bihar .... (Interruptions) 

SHRI RAM VILAS PASWAN: The identity cards are 
being made in Bihar but we want that in case all the cards 
are nol made by the stipulated time, the elections should 
no! be withheld. 

SHRI RAM NAIK: If the process of issuing cards can 
be completed in Maharashlra and Gujarat and in Bihar 30 
per cent cards have been made, then it means thai you do 
not want to take part in the process of elec\Ofai retorms. 
Sit, \ would lil«l \0 say that \he Election Commission should 
be allowed \0 function as per the power enjoyed by il 
because the arrangement made for the issuance of identity 
carets is aimed at checking bogus voting and we should 
support it. 

[English] 

SHRI NIRMAL KANTI CHATIERJEE: Sir, there is a 
problem in what Advaniji said. The problem is very simple. 
His assumption is that the El8ction Commission is··' 
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This is something which I am not prepared to assume 
because he is a Constitutional authority, as Ram Naikji has 
pointed out. ... (Interruptions) 

MR. . SPEAKER: No, let us draw a line .... 
(Interruptions) 

MR. SPEAKER: That is not going on record. 
SHRI NIRMAL KANTI CHATIERJEE: Sir, just bear 

with me. There is no other meaning is his stalement. Is 
there any other meaning: .. (lnterroptions) 

MR. SPEAKER: Objectionable portion will be laken off 
the record. 

SHRI NIRMAL KANTI CHA TIERJEE: Which one, Sir? 
What I am saying is that what he has suggested is simply 
this thai despite the utl6'f"8nCeS that there will be no 
elections unless there are icjentity cards, the fact that some 
announcement of dates have taken place, indicates that 
without the identity cards, the elections can be held. If this 
is the understanding about the behaviour of a 
Constitutional authority, then there are problems that a 
Constitutional alJthority has to be taken on his words and 
on nothing else. Therefore, the stance that my valued 
coIlegue Advani Ji is taking, is defective and faulty and 
should not be stated in this House ... (/nlerruplions). As he 
points out, it casts doubt on the integrity of that 
Constitutional authority. Therefore, if anything should be 
withdrawn, it is his statement and not mine. 

The second point is that they are really prevaricative 
because in the course of the last few days whal we 
discovered is that they are really air aid of the results of 
Andhra Pradesh, Kamataka lind Sikkim and they will try 
their besl not 10 have that kind of result either in Bihar or in 
Orissa Of even in Maharashtra, Therefore, the attempt will 
be if al all they try to arrive at an understanding with the 
Election Commission as Shri Advaniji is suggesting that 
they are trying to have how to thwart holding the elections 
in these areas. Therefore, it is urgent that we desire a 
categorical assurance from the rreasury Benches and our 
wonderful Minister of Parliamentary Affairs, Shri Shukla, 
that this is going to be discussed in the course of this 
session itself ... (/nterruptions) 

MA. SPEAKER: '1 shalf have to study whether 
MWonderful Minister" is parliamentary or not. 

SHRI NIRMAL KANTI CHATIERJEE: . Sir, we, 
therefore, want a response from them. He has to 
respond .. , (Interruptions) 

SHRI SRIKANT A JENA (CuI'tack): SIr, most probably 
the Election Comrrdssion's intention is to hold elections 
since the announcement is there. But the notification is not 
there. When it annc)unced the dates of polls for these four 
States. The Electior" Commission soaid that it will be subject 
to availability of idfMltity cards by 151h January, 1995'. That 
also the Chief Election Commissioner announced 
simultaneously when he annoullC4~ the dates for these 
States. Hon, Shri Ram Naik said tI'lat in Bihar and Orissa 
they do not have the identity cards. Recently, we had 
elections In Andhra Pradesh and In Karnataka without 
identity cards. Were they not fair elections? Will the 
fairness vanish only after two months? 
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Therefore. we are apprehensive that whether you are 
going to hold the elections in those States or not. That is 
the main issue and if the Government is not prepared to 
categorically say: Yes. the elections will be held there and 
if the Chief Election Commissioner says: No, there w,itr be 
no elections. what will be the Government's stand? That 
is why we are worried. What exactly is the Government's 
stand vis-a-vis the Election Commission's announcement 
while announcing the dates of the elections? That is the 
position to be clarified by the Governmenl...(/nterruptions) 

{Translation] 

SHRI UMRAO SINGH (Jalandhar): Mr. Speaker. Sir. I 
would like to urge that the point on which my hon. friend 
wants to introduce the Bill is related to one State only 
because it is the demand from only one State. I fully 
agree with Shri Advani and Shri Kapse that the whole 
country is in agreement with this particular direction and 
only one State is reluctant to accede to it. If with a view 
to help that single State Parliament is being moved. that 
does not carry any weightage. I categorically oppose it. 
Heaven will not fall if the Bill is not introduced. 

Mr. Speaker. Sir, you may remember that a Bill was 
inlroduced by the Government seeking the appointment of 
three Election Commissioners in place of one Chief 
Election Commissioner giving each of them an equal 
status. Those who opposed this Bill and opted for only 
one Chief Election Commissioner should concede to this 
authority too that there will be no polling without photo 
identity card. 

Mr. Speaker, Sir, to make a separate law for only 
one State which does not follow the laws followed by the 
other States is malafide in my opinion. Such a law cannot 
be made for a particular State. The isue of identity card is 
not being discussed here for the first time. It has been 
discussed here several times earlier also. This issue is 
being discussed for last several years. All other Siaies 
have started preparing photo-identity cards and the 
Government of India also has conceded to make 50 per 
cent contribution in the expenditure involved in it. Since all 
other ~tates have agreed. why a' single Stale should 
deny? We do 'not agree to this proposal at all. 

{English} 

SHRI SAIFUDDIN CHOUDHURY (Katwa): Sir. it is 
not my intention to go into the content of the proposed bill 
to amend the Representation of People Ad but to only 
say one factual position regarding it. It is that the power 
to issue identity cards is not a natural power of the 
Election Commission. Under the existing law. the power is 
given to the Central Government. The Central 
Government. by making rule, has given this power to the 
Election Commission. So. even without amending the law 
the Central Government can take it upon itself. It is good 
that they have brought it under the framework of a Bill to 
be passed In this House. So that no ambiguity remains in 
the scheme of things. It is not therefore correct to say 
that the power of the Election Commission is being 
curtaHed. I do not at all agree with this view. 

Sir. another thing is, Mr. Advanl has said that even 
those persons who would not have Identity Carda will be 

allowed to vote. Then. what is the meaning of this Identity 
Card? If you are serious about the Identity Card. you 
have to make it clear that if you do not have the Identity 
Card you cannot vote and to arrive at that kind of a 
situation we have to take this matter very seriously. 

Then, the Identity Card has to be a multipurpose 
Identity Card. Now, notices are given asking the citizens 
to submit their Birth Certificate and they are asked to 
prove that they are citizens of this country. How do we to 
prove that? I demand that all the citizens of our counrty 
must get a Citizenship Card. Who will give that? If we 
decide to give that, then why separate cards for separate 
things? Are we a wasteful country? Can we not aU sit 
together and decide about giving the Identity Card in the 
form of a multipurpose card? That will be helpful for every 
other purpose. That is the real problem that is to be 
solved. 

SHRI GUMAN HAL LODHA: Mr. Speaker, Sir, I 
would like to mention one aspect which is probably known 
to only a very few hon. Members and that can solve the 
entire problem. 

So far as bringing of the Bill is concerned, it is a very 
serious and complicated matter, because the Committee, 
whose Report has been tabled before this House and the 
upper House, has said that we have to define the religion 
by an amendment and so many things are to be done. It 
will be possible to do them in two or three days. But so 
far as the Identity Card problem is concerned, firstly as 
our hon. leader Advaniji has said, it is for the States to 
take note of it and do the needful. The power of issuing 
the Identity Card has not been given to the Election 
Commission by any notification administratively or under 
artide 324 of the Constitution. It was done by the Act of 
the Parliament in 1961 and in pursuance of that section of 
the Representation of People Act, rule 58 was tTamed 
which empowers the electorate to have the Identity Card. 
This is a very delicate legal issue. 

SHRI SOMNATH CHATIERJEE: Nothing is delicate. 
SHRI GUMAN MAL LODHA: Kindly have patience. 

You are a barrister and you can understand what I am 
saying. 

Sir, in case of a delegated legislation or a 
subordinate legislation rules are there only as delegated 
legislation and the Government is always authorised and 
empowered, under the law. to repeat. withdraw, design or 
amend any rule which they want. If they find any problem, 
any tine morning. by a notification, the Government can 
withdraw rule 58 and the problem will be solved. This Is 
very important. If the Law Minister wants to discuss this 
matter we can discuss and convince. him on this point that 
there is no impediment or hurdle. Therefore, it is so 
simple that if, at the last moment. they feel that the 
Identity Cards are creating a problem. than the 
Government of India. by ~ Gazelle Notification under the 
powers of delegated legiSlation, can withdraw rule 58 and 
then there will be no problem like the one which is being 
faced now. So. we must not think of having a 
controversial legislation like the Representation of People 
(Amendment) BiU. 1994 which, in the same form, Mr. 
Speaker, Sir, has got so many dimensions and horizons 
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which are controversial. Therefore, rule 58 can be 
withdrawn by them. 
[Translation] 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Speaker, Sir, hon. Shri Ram Naik has stated that Bihar 
is totally in agreement with the electoral reforms. Through 
you I would like to draw the attention of the Govemment to 
its progmatic aspects also. You have referred to 30 per 
cent. But the situation is that 15 lakh agriculture workers 
there have gone outside Bihar in search of jobs, and the 
rest of them are involved in paddy harvest. So, would the 
labourers of Bihar who have gone to Assam, Delhi, Punjab 
or Haryana in search of jobs will be deprivd of their 
Franchise? 
13.00 hrs. 

The Election Commissioner has issued orders that if 
photo identity cards are not prepared by the 15th January, 
election will not be held ..... (lntelfuptions) 

I agree to the constitutional provisions mentioned by 
Shri Guman Mal Lodha that the Chief E!ection 
Commissioner holds a constitutional position. What right 
does he have to defer elections? A citizen should not be 
debarred at any cost from exercising his franchise. There 
can be reforms in electoral process. Therefore, Bihar and 
Orissa are also in agreement with the issuance of photo 
identity card. But there are certain practical problems to 
complete this process in the stipulated time limit. If the 
Government wants to stick to this time-limit, first of all 15 
lakh agriculture labourers ShOuld be sent back to Bihar. 
The Government shouid bear the expenditure of Rs. 800 to 
be spent on each labourer and prepare photo-identity card 
on war footing. No Election Commissioner should be 
allowed to prevent any citizen from exercising his 
franchi;;e. Therefore, a Bill should be introduced 
immediately and the Government should take initiative in 
this direction so that no constitutional cllsis erupts. If such 
constitutional crisis is created allover the country, it will set 
a new precedence and its impact will prove dangerous in 
future. The country may lead to violence also. 

SHRI HARI KISHORE SINGH: Mr. Speaker, Sir, I 
would like to draw the attention of the House towards a 
very importent issue ..... (Interruptions) 

{Translation] 

SHRI RAM VILAS PASWAN: At first the Government 
should speak on tnis issue ..... (lnterruptJons) ShukJaji. )'OU 
please, do tell something. Only three days are ahead. 
What do you mean ...... (lnterruptions) When we rnet the 
hon. Prime Minister yesterday you were with him. 

{English] 

THE MINISTER OF WATER RESOURCES AND 
MINISTER OF PARLAMENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): Sir, today the Prime Minister 
has directed that a special Cabinet meeting may be called 
tomorrow rnoming and the papers are expected from the 
Law Minister by this evening. The Cabinet papers are 
being prepared and it will be taken Into consideration 
tomorrow and whatever the decision Cabinet takes will be 
communicated to you, Sir ..... (lnterruption) 

""Not RecoIded. 

, [Translation] 

SHRI RAM VILAS PASWAN: Whether you will bring it 
during current session or not, say either yes or 
no •.• (lnterruptions) Please atleast tell that it will be 
introduced during current session ..... (Interruptions) 

{English] 

SHRI VIDYACHARAN SHUKLA: Sir, all this can be 
said only after the Cabinet takes a decision onJhis matter. 
How can I presume the decisior) of the Cabinet and 
announce it? It has to go before the Cabinet._ The Prime 
Minister took the representations of hon. Leaders very 
seriously and he directed the Cabinet Secretariat to hold 
the meeting, prepare the papers quickly and this is being 
done. Tomorrow, at 10 O,clock the Cabinet meeting is 
there to consider this matter. I am not in a position to say 
as to what will be the decision of the Cabinet and how long 
it will take. The hon. Members should understand that the 
Prime Minister is very serious. He is not tryin~ to delay the 
matter at all and we are following the procedure in a very 
elaborate manner ... (lnterruptions) 

SHRI RAM VILAS PASWAN: Tomorrow you will say 
something. 

SHRI VIDYACHARAN SHUKLA: I will inform the hon. 
Speaker and if necessary the House also. 

{Translation] 

SHRI ATAL BIHARI VAJPAYEE: Mr. Speaker, Sir, 
whatever decision is to be taken by the Government, it 
should be taken into account that if this bill is introduced, it 
will be not passed without discussion ... (lnterruptions) 

SHRI VIDYACHARAN SHUKLA Who is to speaking 
this? 

SHRI ATAL BIHARI VAJPAYEE: It is being attempted 
to create an impression that the Government should 
introduce the Bill and it will be passed instantly. It is a 
controversial Bill. The Government should bring it atter due 
consideration ... (lnterruptions) 

SHRI VIDYACHARAN SHUKLA: We are taking time 
only in due consideration. What else are we 
doing? .. (Interruptions) 

SHRI HARI KISHORE SINGH: I would like to request 
the hon. Leader of the Opposition that he should not seek 
permission for time from Shri Vicya Charan. The hon. 
Speaker will decide whether the discussion will be held or 
not. It is uplo the Speaker to decide whether any issue 
should be discussed in the House or not. 

(Translation J 
SHRI HARI KlSHORE SINGH (Sheohar): Mr. Speaker, 

Sir, through you I would like to draw the attention of the 
House to a very important issue. A statement of the Chief 
Minister of Tamil Nadu appeared in the newspapers of the 
day before yesterday, in which it was stated: 
(Interruptions)*" 
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[English} 

MR. SPEAKER: No. This is not allowed. 

[Translation} 

SHRI HARI KISHORE SINGH: I am not mentioning 
the name ... (lnterruptions) 

MR. SPEAKER: Not name but you want to discuss the 
affairs of Governor. There is a constitutional provision 
that. .. (Interruptions) 

MR. SPEAKER: You must give prior notice thereof. 
Then you can discuss it. 

SHRI HARI KISHORE SINGH: I withdraw it. I would 
not speak anything aboul the Govemor. Regarding the 
Chief Minister ... (Interruptionsi 

MR. SPEAKER: No, you cannot refer to anybody. 
{English] 

It cannot be allowed. 
(Translation] 

SHRI HARI KISHORE SINGH: I would like to draw 
your attention towards the statement. It is feared that a 
constitutional crisis may arise there. I, therefore, want !hat 
the Government should reply to it and the Chief Minister 
who ... (interruptions) 

(English] 

SHRI P.G. NARAYANAN (Gobichetlipalayam): Sir, I 
also want to say on this. 

SHRI HARI KISHORE SINGH: I am not pleading 
anybocly's case. The Chief Minister of Tamil Nadu has 
said ... (Interruptions) 

SHRI P.G. NARAYANAN: Sir, I want to reply. 
MR. SPEAKER: There is nothing for you to reply. As 

you reply, you will be getting yourself into a difficult 
situation. 

He has not said against your State Government. 

... (Interruptions) 

MR. SPEAKER: I have allowed one hour for tr.is 
unlisted business. Now Papers to be laid on the Table of 
the House. 

SHRI HARI KISHORE SINGH: With all humility, 
should say that I have not referred to the Govemor. 

MR. SPEAKER: Now Papers to be laid. 

13.07 h .... 
PAPERS LAID ON THE TABLE 

Railway Accidents (COmpensation) Amendment 
Rules, 1894 and Review on the working of and 

Annual Report of Container Corporatlol'! of 
India Ltd., New Delhi for 1113-84 etc.' 

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHARIEF): I beg to lay on the Tab!&-

(1) A copy of the Railway Accidents (Compensation) 
Amendment Rules, 1994 (Hindi and English 
versions) published In Notification No. G.S.R. 

P8p8rS Laid 

592(E) in Gazette ot India dated the 22nd July, 
1994 under section 199 of the Railways Act, 1989. 

[Placed in Ubrary. See No. LT-6741/94] 

(2) A copy of the Notification No. S.O. 530(E) (Hindi 
and English versions) published in Gazette of India 
dated the 16th July, 1994 appointing the 1M 
August, 1994 as the date on which the Railways 
(Amendment) Act, 1994 shall come into force 
issued under Section 1 of the said Act. 

[Placed in Ubrary. See No. LT-6742 I 94] 

(3) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(4) 

(a) (i) Review by the Government of the working 
of the Container Corporation of India 
Limited, New Delhi, for the year 1993-94. 

(ii) Annual Report of the Container 
Corporation of India Limited, New Delhi, 
for the year 1993-94 along with Audited 
Accounts and comments of the 
Comptroller and Auditor General thereon. 

[Placed in Library, See No. L T -67-43/94] 

(b) (i) Review by the Government of the work1Qg 
of the Indian Railway' Construction 
Company Limited, New Delhi, for the year 
1993-94. 

(ii) Annual Report of the Indian Railway 
Construction Company Limited, New Delhi, 
for the year 1993-94 a10ngwith Audited 
Accounts and comments of the 
Comptroller and Auditor General thereon. 

[Placed in Library, See No. L T -6744/94] 

(c) (i) Review by the Government of the working 
of the Rail India Technical and Economic 
Services Limited, New Delhi, for the year 
1993-9-4. 

(ii) Annual Report of the Rail India Technical 
and Economic Services Limited, New 
Delhi, for the year 1993-94 alongwith 
Audited Accounts and comments of :he 
Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT--6-745/94) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Railway. Sports 
Control Board, New Delhi, for the year 
1993-94 aJongwith Audited Accounts. 

(ii) A copy of the Re .. iew (Hindi' and English 
versions) by the Govemnent of the 
working of the Railway Sports Control 
Board, New Delhi, for the year 1993-94. 

.[Placed In Ubrary, See No. LT..e746/941 
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Notifications under Essential Commodities 
Act, 1955 and Annual Report and Review on the 

Working of 
Central Warehousing Corporation for 1993-94 etc. 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD (SHRI KALP NAll1 RAI): I beg to lay on the 
TabI&-

(1) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (6) of 
section 3 of the Essential Commodities Act, 
1955:-

(i) The Sugar (Price Detennination for 1993-
94 Production) Second Amendment Order. 
1994 published in Notification No. G.S.R. 
693(E)/Ess.Com.lSugar in Gazette of 
India dated the 16th September. 1994. 

(ii) The Sugar (Price Detennination for 1994-
95 Production) Order, 1994 published in 
Notification No. G.S.R. 75~(E)/Ess.Com./ 
Sugar in Gazette of India dated the 17th 
October, 1994. 

(iii) The Gur (Control) (Amendment) Order, 
1994 published in Notification No: S.O. 
865(E) in Gazettee of India dated the 2nd 
December, 1994. 
(Placed in Ubrary, See No. L T -6747/94) 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the Central 
Warehousing Corporation, for the year 
1993-94 aIongwith Audited Accounts, 
under sub-section (11) of Section 31 of the 
Warehousing Corporation Act, 1962. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the 
working of the Central Warehousing 
Corporation for the year 1993-94. 
[Placed in Ubrary, See No. LT-6748/94) 

(3) A copy of the Memorandum of Understanding 
(Hindi and English versions) between the Central 
Warehousing Corporation and the Ministry 01 Food 
for the year 1994-95. 
(Placed in Ubrary. See No. L T-6749/94) 

Annual Report and Review on the working of 
C.P.A. Environmental Education Centre, Madras for 

1993-84 and Annual Report and Review on the working 
of G.B. Pant Institute of Himalayan Environment and 

Development, Kosi for 1993-94, etc. 
THE MINISTER OF STATE'-'N THE MINISTRY OF 

AGRICULTURE (SHRI ARVIND NETAM): On behalf of 
Shri Kamal Nath, I.beg to lay on the Table--

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the C.P.A. 
Environmental Education Centre, Madras, 
for the year 1993-94 alongwith Audited 
Accounts. 

[Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the 
wor1dng of the C.P.A. Environmental 
Education, Centre, Madras, for the year 
1993-94. 
[Placed in Ubrary, See No. LHJ750/94] 

(2) (i) A copy 01 the Annual Report (Hndi and 

English versions) of the G.B. Pant Institute 
of . Himalayan Environment and 
Development, Kosi, for the year 1993-94 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the G.B. Pant Institute of 
Himalayan Environment and Development, 
Kosi, for the year 1993-94. 

(Placed in Ubrary. See No. LT-6751194) 

(3) A copy of the Annual Accounts (Hindi and English 
versins) of the Central Pollution Control Board, 
Delhi, for the year 1992-93 together with Audit 
Report thereon, under sub-section (6) of section 
40 of the Water (Prevention and Control of 
Pollution) Act, 1974. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

(Placed in Ubrary. See No. LT-6752194) 

(5) (i) A copy of the Annual Report (Hindi anti 
English versions) of the Indian Plywood 
Industries Research and Training Institule, 
Bangalore, for the year 1993-94 alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government 01 the 
working of the Indian Plywood Industries 
Research and Training Institute, 
Bangalore, for the year 1993·94. 
(Placed in Library. See No. L T -6753194) 

(6) (i) A copy of the Annual Report (Hindi and 
English versions) of the Centre for 
Environment Education, Ahmedabad, lor 
the year 1993·94 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Centre for Environment 
Education, Ahmedabad, for the year 1993-
94. 
[Placed in Ubrary. See No. L T -6754194) 

Annual Reports and Review on the working 
of Bangalore, Animal Food Corporation, Bang_lore for 

the year. 1975-76 to 1992-93 etc. 
THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE (SHRI ARVINO'NETAM) : I beg 10 lay on 
the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A on the Companies Act, 1956:-

<a> (i) Review by the Government of the wor1dng 
of the BangaIore Animal Food Corporation 
Umited, BangaIore, for the year 1975-76. 

(iI> Annual Report ot the Bangalore Animal 
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Food Corporation Limited. Bangalore. for 
the year 1975-76 aIongwith Audited 
Accounts and comments of the 
Comptroller and Auditor General 
thereon. 
(Placed in Library. See No. L T -6755194) 

(b) (i) Review by the Government of the 
working of the Bangalore Animal Food 
Corporation Limited, Bai1galore, for the 
year 1976-n. 

(ii) Annual Report of the Bangalore Animal 
Food Corporation Limited. Bangalore. for 
the year 1976-77 alongwith Audited 
Accounts and comments of the 
Comptroller and Auditor General 
thereon. 
(Placed in Library. See No. L T -6756194) 

(c) (i) Review by the Government of the 
working of the Bangalore Animal Food 
Corporation Limited, Bangalore, for the 
year 1977-78. 

(ii) Annual Report of the Bangalore Animal 
Food Corporation Limited. Bangalore. for 
the year 1977-78 aIongwith Audited 
Accounts and comments of the 
Comptroller and Auditor General 
thereon. 
(Placed in Library. See No. LT-6757194) 

(d) (i) Review by the Government of the 
working of the Bangalore Animal Food 
Corporation Limited, Bangalore, for the 
year 1978-79. 

(ii) Annual Report of the Bangalore Animal 
Food Corporation Limited, BangaIore. for 
the year 1978-79 a10ngwith Audited 
Accounts and comments of the 
Comptroller and Auditor General 
thereon. 
[Placed in Ubrary. See No. L T -6758194) 

(e) (i) Review by the Government of the 
working of the BangaJore Animal Food 
Corporation Umited, Bangalore. for the 
year 1979-80. 

(ii) Annual Report of the Bangalore Animal 
Food Corporation Umited, Bangalore, for 
the year 19~-80 aJongwIth Audited 
Accounts and- comments of the-
Comptroller and Auditor General 
thereon. 
(Placed In Ubrary. See No. L T -6759194) 

(f) (i) Review by the Government of the 
working of the Bangalore AnIm81 Food 
Corporation Umlted. Bangalore. for the 
year 1980-81. 

(Ii) Annual Re"port of the Bangalore AnImal 
Food Corporation Umited. Bangaiore, for 
the year 1980-81 aIongwith Audited 
Accounts and comments of the 

Comptroller and Auditor General 
thereon. 
(Placed in Library. See No. L T -6760/94] 

(g) (i) Review py the Government of the 
working of the Bangalore Animal Food 
Corporation Limited, Bangalore, for the 
year 1981-82. 

(ii) Annual Report of the Bangalore Animal 
Food Corporation Limited, BangaJore, for 
the year 1981-82 a10ngwith Audited 
Accounts and comments of the 
Comptroller and Auditor General 
thereon. 
(Placed in Library. See No. L T -6761194) 

(h) (i) Review by the Govemment of the 
working of the Bangalore Animal Food 
Corporation Limited, Bangalore. for the 
year 1982-83. 

(ii) Annual Report of the Bangalore Animal 
Food Corporation Limited, Bangalore, for 
the year 1982-83 a10ngwith Audited 
Accounts and comments of the 
Comptroller and Auditor General 
thereon. 
(Placed in Library. See No. L T -6762194] 

(i) (i) Review by the Government of the 
working of the BangaJore 'Animal Food 
Corporation Umited. Bangalore. for the 
year 1983-84. 

(ii) Annual Report of the Bangalore Animal 
Food Corporation Limited. Bangalore. for 
the year 1983-84 a10ngwith Audited 
Accounts and comments of the 
Comptroller and Auditor General 
thereon. 
(Placed in Library. See No. L T -6763194) 

(j) (i) Review by the Government of 'the 
working of the BangaJore Animal Food 
Corporation Limited, BangaJore, for· the 
year 1984-85. 

(ii) Annual Report of the 8angaIore Animal 
Food Corporation Limited, BangaJore, for 
the year 1984-85 aIongwith Audited 
Accounts and comments of the 
Comptroller and Auditor General 
thereon. 
[Placed in Library. See No. L T -6764i94) 

(k) (i) Review by the GoverT)rnent of the 
working of the Bangalore Animal Food 
Corporation Limited. BangaJore, for the 
year 1985-86. 

(ii) Annual Report 01 the ~ Animal 
Food Corporation Umited, BangaIore, for 
the year 1985-86 aIongwith Audited 
Accounts and convnents of the 
Comptroller and Auditor G.waI 
thereon. 
(Placed In Ubrary. See No. L H5765194) 
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(i) Review by the Govemment of the working 
of the Bangalore Animal Food Corporation 
Limited, Bangalore, for the year 1986-87. 

(ii) Annual Report of the Bangalore Animal 
Food Corporation limited, Bangalore, for 
the year 19~-87 a10ngwith Audited 
Accounts and comments of the 
Comptroller and Auditor General thereon. 
(Placed in library. See No. LT -6766194) 

(i) Review by the Govemment of the working 
of the Bangalore A."imal Food Corporation 
Limited, Bangalore, for the year 1987-88. 

(ii) Annual Report of the Bangalore Animal 
Food Corporation limited, Bangalore, for 
the year 1987-88 alongwith Audited 
Accounts and comments of the 
Comptroller and Auditor General thereon. 
(Placed in library. See No. LT-6767194] 

(i) Review by the Govemment of the working 
of the Bangalore Animal Food Corporation 
Limited, Bangalore, for the year 1988-89. 

(ii) Annual Report of the Bangalore Animal 
Food Corporation limited, Bangalore, for 
the year 1988-89 alongwith Audited 
Accounts and comments of the 
Comptroller and Auditor General thereon. 
(Placed in Library. See No. L T -6768194] 

(i) Review by the Government of the working 
of the Bangalore Animal Food Corporation 
Limited, Bangalore, for the year 1989-90. 

(ii) Annual Report of the Bangalore Animal 
Food Corporation limited, Bangalore, for 
the year 1989-90 alongwith Audited 
Accounts and comments of the 
Comptroller and Auditor General thereon. 
[Placed in library. See No. l T -6769/94] 

(i) Review by the Government of the working 
of the Bangalore Animal Food Corporation 
Limited, Bangalore, for the year 1990-91. 

(ii) Annual Report of the Bangalore Animal 
Food Corporation limited, Bangalore, for 
the year 1990-91 alongwith Audited 
Accounts and comments of the 
Comptroller and Auditor General thereon. 
{Placed in library. See No. LT -6n0l94j 

(i) Review by the Government of the working 
of the BangaJore Animal Food Corporation 
Limited, Bangalore, for the year 1991-92. 

(ii) Annual Report of the Bangalore Animal 
Food Corporation limited, Bangalore, for 
the year 1991-92 a10ngwith Audited 
Accounts and comments of the 
Comptroller and Auditor General thereon. 
[Placed in library. See No. l T -anl194] 

(i) Review by the Govemment of the working 
ot the Bangalore Animal Food Corporation 
Limited, Bangalore, for the year 1992·93. 

(il) Annual Report of the Bangalore Animal 
Food Corporation Limited, Bangalore, for 
the year 1992-93 alongwith Audited 
Accounts and comments of the 
Comptroller and Auditor General thereon. 

(2) Eighteen statement (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned al (1) above. 

(3) 

(Placed' in Libfary. See N6. L T -an2l94) 

(I) A copy 0' the Annual Report (Hindi and 
English versions) of the National 
Horticulture Board, Gurgaon, for the year 
1992-93 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working 0' the National Horticulture Board, 
Gurgaon, for the year 1992-93. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

(5) 

[Placed in library. See No. L T -an3l94) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National 
Federation of Cooperative Sugar Factories 
limited, New Delhi, for the year 1993-94 
a10ngwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the National Federation of 
Cooperative Sugar Factories limited, New 
Delhi, for the year 1993-94. 
(Placed in Library. See No. L T -6774/94) 

Review on the working of and Annual Report of 
National Seeds Corporation Ltd. New Deihl for 1993-94 

etc. 
THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE (SHRI ARVIND NETAM): On behalf of 
Shri S. Krishna Kumar, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-' 

(i) Review by the Government of the working 
of the National Seeds Corporation Limited, 
New Delhi. for the year 1993-94. 

(ii) Annual Report of ttl~ National Seeds 
Corporation limited, New uelhi, for the 
year 1993-94 alongwith Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. 
[Placed in Library. See No. LT-6775/94) 

(2) A copy each of the following papers (Hindi and 
English versions) under section 619A of the 
Companies Act, 1956:-

(i) Review by the Government of the working 
0' the Tamil Nadu Agro Industries 
Corporation limited, Madras. tor the year 
1992-93. 
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(ii) Annual Report of the Tamil Nadu Agro 
Industries Corporation Umited, Madras, for 
the year 1992-93 alongwith Audited 
Accounts and comments of the 
Comptroller and Auditor General thereon. 

(3) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (2) above. 

[Placed in Ubrary. See No. L T-6776194) 

(4) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Heavy 
Engineering Cooperative Limited, Pune, for 
the year 1993-94 a10ngwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the National Heavy Engineering 
Cooperative Lirntied, Pune, for the year 
1993-94. 
[Placed in Library. See No. L T -6777/94) 

(5) (i) A copy of the Annual Report (Hindi and 
English versions) by the Government of 
the working of the National Co-operative 
Agriculture and Rural Development Banks' 
Federation Limited, Bombay, for the year 
1993-94. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the National Co-
operative Agriculture and Rural 
Development Banks' Federation Limited, 
Bombay, for the year 1993-94 together 
with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the National Co-operative 
Agriculture and Rural Development Banks' 
Federation Limited, Bombay, for the year 
1993-94. 
[Placed in Library. See No. L T -6778194] 

(6) (i) A copy of the Annual Report (Hindi and 
English versions) of the National 
Federation of State Cooperative Banks' 
Limited, Bombay, for the year 1993-94. 

(ii) A copy of the Annual Report (Hindi and 
English versions) of the National 
Federation of State Cooperative Banks' 
Limited, Bombay, for the year 1993-94 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the National Federation of State 
Cooperative Banks' Limited, Bombay, for 
the year 1993-94. 
[Placed in Library. See No. L T -6779/94] 

(7) Statement (Hindi and English versions) explaining 
reasons for not laying the Annual Report and 
Accounts of the State Farms Corporation of India 
for the year 1993-94 within the stipulated period of 

nine months ,after the close of the Accounting 
year. 

[Placed in Library. See No. L T-6780/94) 

(8) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of 
section 43 of the Central Agricultural University 
Act, 1992:-

(i) Notification No. VC/CAU/14(Establish)l93 
published in Gazelle of India dated the 
13th August, 1994 containing Ordinance 
issued by the Vice-Chancellor of the 
Central Agricultural University Imphal, 
regarding taking over of the management 
of Manipur Agricultural College. 

(ii) Notification No. VC/CAU/14(Establish)l93 
published in Gazette of India dated the. 
13th August, 1994 containing Ordinance 
issued by the Vice-Chancellor of the 
Central Agricultural University Imphal, 
notifying that English shall be the medium 
of instruction and examination in all Under-
Graduate and Post-Graduate Courses. 

(iii) Notification No. VC/CAU/14(Establish)/93 
published in Gazette of India dated the 
13th August, 1994 containing Ordinance 
issued by the Vice-Chancellor of the 
Central Agricultural University Imphal, 
notifying that the admission of students to 
the 1 st year of B.Sc. (AgrL) in the College 
of Agriculture, Imphal shall be limited to 
forty students and tl)e seats shall be 
allotted in the manner to the States of 
North-eastern Region as defined in the 
Notification. 

(iv) Notification No. VC/CAU/14(Establish)l93 
published in Gazette of India dated the 
13th August, 1994 containing Ordinance 
issued by the Vice-Chancellor of the 
Central Agricultural University Imphal, 
regarding admission and enrolment of 
students to Master of Science (M.Sc.) 
Agriculture Courses in CAU, Imphal. 

(v) Notification No. VC/CAU/14(Establish)l93 
published in Gazette of India dated the 
22nd October, 1994 containing Ordinance 
issued by the Vice-Chancellor of the 
Central Agricultural University ImphaJ, 
prescribing qualifications for appointment 
to various teaching/academic positions. 

(vi) Notification No. VC/CAU/14(Establish)l93 
published in Gazelle of India dated the 
22nd October, 1994 containing Ordinance 
issued 'by the Vice-Chancellor of the 
Central Agricultural University Imphal, 
relating to various fees to be charged for 
courses of study of B.ScIM.Sc. Agriculture 
of CAU. 
lPlaced in Library. See No. LT-67811941 

(9) (i) A copy of the Annual Report (Hindi and 
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English versions) of the National 
Cooperative Union of India, New Delhi for 
the year 1993-94. 

(ii) A copy of tne Annual Accounts (Hindi and 
English versions) of the National 
Cooperative Union of India, New Delhi for 
the year 1993-94' together with Audit 
Report thereon. 

(iii) A copy of the Review (HIndi and English 
versions) by' the Govemment of the 
working of the'National Cooperative Union 
of India, New Delhi, for the year 1993-94. 
(Placed in Ubra,cy. See No. LT-6782194) 

Annual Reports and Reviews on the working of Allgarh 
Muslim University for 1992-93 and Bihar Education 

Projects Patna for 1992-93 etc. 
THE DEPUTY MINISTER IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF EDUCATION AND DEPARTMENT OF CULTURE) 
(KU,MARI SEWA): I beg to lay on the Table-

(1) (i) A Copy of the Annual Report (Hindi and 
English versions) of the Aligarh Muslim 
University for the year 1992-93. 

Oi) A Copy of the Review (Hindi and English 
versions) by the Govemment of the 
working of the Allgarh Muslim University 
for the year 1992-93. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(Placed in Library. See No. L T -6783194] 
(3) ei) A Copy of the Annual Report (Hindi and 

English versions) of the Bihar Education 
Project, Palna, for the year 1992-93 
alongwith Audited Accounts. 

(ii) A Copy of the Review (Hindi and English 
versions) by the Govemment of Bihar 
Education Project, Pain&, for the year 
1992-93. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentiol)8d 
at (3) above. 

(Placed In Ubrary. See No. LT-678.0V94) 
(5) (i) A Copy of the Annual Report (Hindi and 

English versions) of the Navodaya 
Vidyalaya Samiti, New Delhi, for the year 
1992-93. 

(Ii) A Copy of the Annual Accounts (Hindi and 
English versions) of the Navodaya 
Vidyalaya Samiti, New Delhi, for the year 
1992-93 together with Audit Report 
thereon. 

(iii) A Copy of the Review (Hindi and English 
versions) by the Govemment of the 
working of the Navodaya Vidyalaya Samiti, 
New Delhi, for the year 1992-93. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in 'aying the papers mentioned 
at (5) above. 

(Placed in Library. See No. L T -6785194] 
(7) (1) A Copy of' the Annual Report (Hindi and 

English versions) of the Rashtriya Sanskrit 
Vidyapeethe, Tirupati, for the year 1991-
92. 

(ii) A Copy of the Annual Repor! (Hindi and 
English versions) O,f the Rashtriya Sanskrit 
Vidyapeetha, l'irupati, for the_ year 1992-
93. 
{Placed in Library. See No. L T-6786/941 

(iii) A Copy of the Annual Accounts (Hindi and 
English versions) of'the Rashtriya Sanskrit 
Vidyapeetha, Tirupati, for the years 1991-
92 and 1992-93 together with Audit Report 
thereon. 

(iv) A Copy of the Review (Hindi and English 
versions) by the Government of the 
working ot the Rashtriya Sanskrit 
Vidyapeetha, TIrupati, for the year 1991-92 
and 1992-93. 

(8) Statem6nt (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

(9) 
(Placed in Library. See No. LT-6787194) 

(i) A Copy of the Annual Report (Hindi and 
English v~rsions) of the Rashtriya Sanskrit 
Sansthan, New Delhi, for the year 1992-
93. 

(ii) A Copy of the Annual Accounts (Hindi and 
English versions) of the Rashtnya Sanskrit 
Sansthan, New Delhi, for the year 1992-93 
together with Audit Report thereon. / 

(iii) A Copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Rashtriya Sanskrit 
Sansthan, New Delhi, for the year 1992-
93. 

(10) Statemenl (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (9) above. 

[Placed in Library. See No. L T-6788194) 
(11) (i) A Copy of the Annual Report (Hindi and 

English versions) of the Regional Institute 
of Technology, Jamshedpur, tor the year 
1992-93 alongwith audited Accounts. 

(ii) A Copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Regional Institute of 
Technology, Jamshedpur, for the year 
1992-93. 

(12) Statement (Hindi and English verSions) showing 
reasons for delay in laying the papers mentioned 
at (11) above. 

(Placed in Library. See No. l. T-6789194J 
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(13) (i) A Copy of the Annual Report (Hindi and 
English versions) of the Dr. B.R. 
Ambedkar Regional Engineering College. 
Jalandhar. for the year 1991-92 along with 
Audited Accounts. 

(ii) A Copy of the Review (Hindi and English 
versions) by the GOlremment of the 
working of the Dr. B.R. Ambedkar 
ReS/lc '>ai Engineering Co!lege, Jalandhar, 
for U',e year 1991-92. 

(14) Statement (Hindi and English versions) showing 
f€:!sons for delay in laying the papers menil,:med 
al (13) above. 

[Placed in Library. See No. L T -6790/94] 
(15) (i) A Copy of the p.ln':~i Report (Hindi and 

English versions) of the Motilat Nehru 
Regional Engineering College. Allahabad, 
for the year 1992-93 along with Audi:ed 
Accounts. 

(ii) A Copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Motii;;' Nehru Regional 
Engineering College, Allahabad, for the 
year 1992-93. 

(16) Statement (Hindi and English vefsions) showing 
reasons for delay in laying the papers mentioned 
at (15) above. 

[Placed in Library See No. L T 6791/94] 

(17) (i) A Copy of the Annual Reper. (Hindi and 
English versions) of the Mahila Samakhya 
Society, Lucknow. for the year 1992-93 
alongwith Audited Accounts. 

(ii) A Copy of the Review (Hindi and Englist', 
versions) by t~e Government of the 
working of the Mahila Samakhya Society. 
Lucknow, for the year 1992-93. 

(18) Statement (Hindi and English versions) showing 
reasons lor delay in laying the papers mentioned 
at (17) above. 

(Placed in Library. See No. L T 6792194J 

(19) (i) A Copy of the Annual Report (Hindi and 
English versions) of the Dr. B.A. 
Ambedkar Regional Engineering College, 
Jalandhar, for the year 1992-93 along with 
Audited Accounts. 

(ii) A Copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Dr. B.R. Ambedkar 
Regional Engineering College, Jalandhar, 
for the year 1992-93. 

(20) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (19) above. 

[Placed in Library. See No. L T 6793194] 

(21) (i) A Copy of the Annual Report (Hindi and 
English versions) of the School of Planning 
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and Architecture, New Delhi, for the year 
1992-93 alongwith Audited Accounts. 

(H) A Copy of the Review (Hindi and English 
versions) by the Government of the 
working 01 the School of Planning and 
Architecture, New Delhi, for the year 1992-
93. 

(22) Statement (Hindi and English versions) showing 
reasons lor delay in laying the papers mentioned 
at (21) above. 

[Placed in Library. See No. L T 6794194] 

(i) A Copy of the Annual Report (Hindi and 
English versior.s) of the National Institute 
of Foundry and Forge Technology, Ranchi 
for the year 1992-93 alontwith Audited 
Accounts. 

(ii) A Copy of the Review (Hindi and English 
v"rsions) by the Government of the 
working of the National Institute of Foundry 
and Forge Technology, Ranchi, for the 
year 1992-93. 

(24) Statement (Hindi and English versions) showing 
reasons fer delay in laying the papers mentioned 
at (23) above. 

[Placed in Library. See No. L T 6795194] 

(25) (i) A Copy of the Annual Report (Hindi and 
English versions) of the Lok Jumbish 
Parishad, Jaipur, 'or the year 1992-93 
alongwith Audited Accounts. 

(ii) A Copy of the Review (Hindi and English 
.... ersions) by the Government of the 
working of the Lok Jumbish Parishad, 
Jaipur, for the year 1992-93. 

(26) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (25) above. 

[Placed in Library. See No. L T 6796194] 

(27) A copy of the Memorandum of Understand (Hindi 
and English versions) between the Educational 
ConSUltants India Limited and the Department of 
Education, Ministry of Human Resource 
Development for the year 1994-95. 

[Placed in Library. See No. L T 6797194J 

(28) (i) A Copy of the Annual Report (Hindi and 
English versions) of the Auroville 
Foundation, Auroville, for the period from 
the 29th January, 1991 to the 31 st March, 
1991. 

(ii) A Copy of the Annual Accounts (Hindi and 
English versions) 01 the Aurovi\\e 
Foundation, Auroville, for the period from 
the 29th January, 1991 to the 31st March, 
1991 together with Audit Report thereon. 

(iii) A Copy of the Review (Hindi and English 
versions) by the Government ot the 



! 
275 Message (rom R.S. DECEMBER 20, 1884 PUC Report 276 

Auroville Foundation, Auroville, for the 
period from the 29th January, 1991 to the 
31st March, 1991. 
[Placed in Ubrary. See No. LT 6798194) 

(29) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (28) above. 

(30) (i) A Copy of the Annual Report (Hindi and 
English versions) of the Auroville 
Foundation, Auroville, for the year 1991-
92. 

(ii) A Copy of the Annual Accounts (Hindi 
and English versiOns) of the AuroviUe 
Foundation, Auroville, for the year 1991-
92 together with Audit Report thereon. 

(iii) A Copy of the Review (Hindi and English 
versions) by the Govemment of the 
working of the Auroville Foundation. 
Auroville, for the year 1991-92. 

(31) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (30) above. 

(32) 

[Placed in Ubrary. See No .. L T 6799/94) 

(i) A Copy of the Annual Report (Hindi and 
English versions) of the Auroville 
Foundation, Auroville, for the year 1992-
93. 

(ii) A Copy of the Annual Accounts (Hindi 
and English versions) of the Auroville 
Foundation, Auroville, for the year 1992-
93 
together with Audit Report thereon. 

(iii) A Copy of the Review (Hindi and English 
versions) by the Govemment of the 
working of the Auroville Foundation, 
Auroville, for the year 1992-93. 

(33) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (32) above. 

[Placed in Ubrary. See No. L T 6800/94) 
(34) (i) A Copy of the Annual Report (Hindi IUld 

13.08 hra. 

(English] 

English versions) of the National Council 
of Educational Research and Training, for 
the year 1993-94. 

(ii) Statement (Hindi and English versions) 
regarding Review by the Govemment of 
the working of the National Council of 
Educational Research and Training, for 
the year 1993-94. 
(Placed in Ubrary. See No. L T 6801194) 

MASSAGE FROM RAJYA SABHA 

SECRETARY-GENERAL: Sir, I have to report the 

following message received from the Secretaryh-General 
of Rajya Sabha:-

'1 am directed to inform the Loi< Sabha that 
the Rajya Sabha at its sitting held on 
Thursday, the 15th December, 1994 adopted 
the following motion in regard to the Joint 
Committee on Offices of Profit: 
"That this House concurs in the 
recommendation of the Lok Sabha that the 
Rajya Sabha do elect one member of the 
Rajya Sabha to the Joint Committee on 
Offices of Profit and resolves that the House 
do proceed to elect. in accordance with the 
system of proportional representation by 
means of the single transferable vote, one 
member from among the members of the 
House to the said Joint Committee to fill the 
vacancy caused by the retirement of Shri E. 
Balanandan from the membership of the Rajya 
Sabha." 
I am further to inform the Lok Sabha that in 
pursuance of the above motion, Shri E. 
Balanandan, Member. Rajya Sa:bha, has been 
duly elected to the said Joint Committee.' 

13.08 V. hr •. 
PUBLIC ACCOUNTS COMMITTEE 

Statements 
[T fans/ation] 

SHRI BHAGWAN SHANKAR RAWAT (Agra): Mr. 
Speaker Sir, I beg to lay ort the Table Hindi and English 
versions of the Statements showing action taken by 
Government on the recommendations contained in 
Chapter-I and final replies in respect of Chapter-V of the 
following Reports: 

(1) 48th Report (8th Lok Sabha) on Incorrect 
valuation of unquoted equity shares and effect of 
change of previous year. 

(2) 103rd Report (8th Lok Sabha) on Delay in setting • 
up of Repair/Overhaul Facilities for a Certain 
Helicopter. 

(3) 112th Report (8th Lok Sabha) on Excessive 
Procurement of Cameras-Inadequate utilisation. 

(4) 138th Report (8th Lok Sabha) on Union Excise 
Duties-Price not the sole consideration for sale. 

(5) 6th Report (9th Lok Sabha) on Customs Receipt 
-Irregularities in Bonds and Bank Guarantees 
Executed by Importers. 

13.08 'h hr •• 
COMMITTEE ON PUBLIC UNDERTAKINGS 

(i) Thirty-sixth Report and Minute. 
{English] 

SHRI CHETAN P.S. CHAUHAN (Amroha): I beg to 
present the Thirty-sixth Report (Hindi and English 
versions) ot the Committee on Public Undertakings on 
Gas Authority of India Umited and Minutes ot the sitting 
of the Committee relating thereto. 

1152368 
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13.08 O/.hrs. 
(ii) Statement 

[English] 
SHRI CHETAN P.S. CHAUHAN (Amroha): I beg to lay 

on the Table a statement (Hindi and English versions) 
showing Action Taken by Government on the 
recommendations contained in Chapter I and final replies 
in respect of Chapter V 01; 

(i) Twentieth Report of Committee on Public 
Undertakings 11992·9~) on Action Taken b'y' 
GovernlTl<J!1t on the recommendations contained 
in their 55th Repo~ (1988-89) on Oil & Natural 
Gas CommlsSioo-Undue Eknefit of Rs. 5.10 
erores to a contractor. 

(ii) Thirty First Report of Committee on Public 
Undertaking~ (1993-94) on Action Taken by 
Government on the recommendations contained 
in their 19th Report (1992-93) on indu~trial 

Development Bank of India. 

13.09 hrs. 

COMMITTEE ON THE WELFARE OF SCHEDULED 
CASTES AND SCHEDULED TRIBES 
Thirty-Eighth Report and Minutes 

{English] 

SHRI K.H. MUNIYAPPA (Kolar): I beg to present the 
Thirty-Eighth Report (Hindi and English versions) of the 
Committee on the Welfare of Scheduled Castes and 
Scheduled 'Tribes on Ministry of Finance (Department of 
Economic Affairs-Banking Division)-Reservation for and 
employment of Scheduleld Castes and Scheduleld Tribes 
in Indian Bank and Credit facilities provided by the Bank to 
Scheduleld Castes and Scheduled Tribes including Minutes 
(Hindi and English versions) of the Sittings of the 
Committee relating thereto. 

13.09 1f.Ihrs. 

{English] 

COMMITTEE ON PETITIONS 
Minutes 

SHRI P.G. NARAYANAN (Gobichettipalayam): Sir, I 
beg to lay on the Table of the House the Minutes (Hindi 
and English versions) of the Fifth, Seventh, Eleventh, 
Ninteenth, Twenty Fifth, Twenty Seventh, Twenty .Eighth 
and Thirty First to Forty Eighth Sittings of Committee on 
Petitions. 

13.09 1hhr •• 
STANDING COMMITTEE ON COMMUNICATIONS 

Tenth Report and Minute. 

[Translation1 

KUMARI VIMLA VERMA (Seoni): Mr, Speaker Sir, I 
beg to present the Tenth Report (Hindi and English 

versions) of the Standing Committee on Comll;.irw.:ations 
on National Centre of Films for Children and Young People 
relating to the Ministry of Informz.:"J~ and Broadcasting and 
the Minutes of Sittings of the Committee relating thereto. 

13.09 O/.hrs. 

STANDING COMMITTEE ON FOOD, CIVIL SUPPLIES 
AND PUBLIC DISTRIBUTION 
Seventh Report and Minutes 

{Transla/ion] 
Stl-'; SHY AM BIHARI MISRA {Bilhaur): Mr. Speak6r 

Sir, I :.eQ ~o p'<:·:.ent the Seventh Report {Hindi and Englisn 
versions) of the Standing Committee on Food, Civil 
Supplies arid Public Distribution on Action Taken by 
Governme,-' on the Recommendations containeci in the 
Second Rapert 01 the Committee (Tenth L.ok Sabha'j on the 
Ministry of F' -~1-Annual Report (1992-93) and mi~utes of 
!ha sitting of oil<; ;:;ommittee relating thereto. 

13.10 hr •• 
STANDING COMM!TTEE ON LABOUR AND WELFARE 

Sixth, Seventh and Eighth Reports and Minutes 
{English} 

SHRIMATI CHANDRA PRABHA URS (Mysore): Sir, I 
beg to present the following Reports' (English and Hindi 
versions) of the Standing Committee on Labour and 
Welfare and the Minutes of the Sittings of the Committee 
thereto. 

1. Sixth Report on 'The Workmen's Compensation 
(Amendment) Bill, 1994: 

2. Seventh Report on the Ministry of Labour-'Welfare 
of Beedi Workers.' . 

3. Eighth Report on 'The Wakf Bill, 1993.' 

13.10 Yahr •• 
COMMITTEE ON URBAN AND RURAL DEVELOPMENT 

Twelfth Report and Minutes 

{English] 

SHRI PALA K.M. MATHEW (Idukki): Sir, I beg to 
present the Twelfth Report (Hindi and English versions) of 
the Committee on Urban and Rural Development on 
Jawahar Rozgar Yojana-Ministry of Rural Development 
and Minutes of the sittings of the Committee relating 
thereto. 

13.11 hr., 

STANDING COMMITTEE ON INDUSTRY 

Twelfth Report 

{English] 

SHRI RAJENDRA AGNIHOTRI (Jhansi): Mr. Speaker 
Sir, I beg to lay on the Table a copy (Hindi and English 
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versions) ot the Twelfth Report ot the Department-Related 
Parliamentary Standing Committee on Industry on 
Industrial Growth: Trends and Problems. 

13.11 'hhrs. 

MAnERS UNDER RULE 3n 
(i) Need to continue the Hal Pilgrimage by Ship 

[Translation] 

·SHRI V.S. VIJAYARAGHAVAN (Palghat): 'Hal' 
pilgrimage is one of the five duties mandatory for the 
followers of Islam. Tjhe decision of the Central Government 
to stop allowing 'Hai' pilgrimage by ship has affected 
adversely the dream of many aspirant pil~rims. The 
present view of the Cenlral Government is that 'Hal' 
pilgrimage should be allowed by air only. This will in effect, 
deprive the middle-class people of their chances to go on 
'Hal' pilgrimage. The obvious reason is that the' air fare is 
above Rs. 12,000, whereas the ship fare is around Rs. 
4,000 only. Generally, those who prefer to go by air are 
people who do not wish to spend much time there. But 
those who go by ship will get enough time for performing 
'Haj' and other rites. Therefore, I request the Govemment 
to reconsider the decision to stop ship way 'Haj pilgrimage. 
(ii) Need to take Immediate measurea for ameliorating 

the lot of village health guides 
[English] 

DR. KARTIKESWAR PATRA (Balasore): I would like 
to draw attention of the Union Government to the Village 
Health Guides w;,o are enriching medical facilities in rural 
areas since October 19n. They are conducting 
immunisations, polio camps, and working towards 
motivation for family planning for population control, 
eradication of malaria and other diseases, collection of 
birth aAd death reports. Though they are playing a vital 
role in health care in all rural areas in our country, but it is 
quite unfortunate that the allowance given to them is a 
partly sum of Rs. 5Q.<. per month. This amount does not 
commensurate with the tasMesponsibility performed by 
them. Even the payment of meagre allowance has been 
irregular since 23 months till now. 

In view of the responsbilities assigned to village Health 
Guides, the allowance of As. 5Q.<. per month should be 
enhanced to Rs. 75Q.<. per month which is the minimum 
wage to a daily labourer per month. Secondly, their 
services should be regularised immediately. The medicines 
being supplied by Government of India should be 
continued. 

I would, therefore, urge upon the Govemment to take 
immediate necessary steps to redress the grievances of 
the village Health Guides. 
(iii) Need to take Immediate steps to repair the National 

Highway No. 47 between Kanyakumarl and 
Thlruvananthapuram 

SHRI N. DENNIS (Nagercoil): Tamil Nadu Section 
of the" Kanyakumari Thiruvanananthapur National Highway 

47 Is not In proper condition and is full of pits, pot holes 
and cracks. TIMI recent mohsoon rains have worse Qed the 
condition. Maintenance work on this very busy road is not 
up to the mark. There is no adequate proviSion for side 
drains. So, during rainy seasons, the road Is inundated. 
The heavy traffic, the hilly terrain and the presence of rains 
throughout the year necessitate special attention to prevent 
deterioration of riding surface and to keep the road in a 
traffic-worthy condition. 

I, therefore, urge uPOC! the .Government. to take 
immediate steps to carry out the improvement works on 
this road which is in bad shape due to inadequate and 
sub-standard quality work. 
(iv) Need to provide more telephone facllltle. at 

Ferozabad, Uttar Pradesh 
[T rans/alion 1 

SHRI PRABHU DAYAL KA THERIA (Firozabad): My 
constituency, Firozabad is famous for glaSs items not only 
in our country but in foreign countries also. The glass items 
are supplied from here to various parts of our country and 
abroad. Foreign eKchange is eamed by export of glass 
items, but due to the negligible communication facilities 
here, both the businessmen and the common man have to 
face many problems. Telephone facility at Firozabad is 
made available under Agra Division (Tele.), which seems 
to be the sole reason of this disorder. 

Therefore, I urge upon the Central Government to set 
up a T.D.M. office at Firozabad itself and it may be 
disconnected from Agra so as to provide better telepl10ne 
faCilities to the residents of Firozabad. 
(v) Need to re-open and Increase the capacity of 

Farenda (Anand Nagar) Sugar Mill In MaharaJganj 
District, Uttar Pradesh 

SHRI PANKAJ CHOWDHARY (Maharrjaganj): 
The crushing of sugarcane in various parts of the country 
has started. Uttar Pradesh is a leading sugarcane 
producing State and sugarcane in very large quantity is 
produced here. The farmers here, have to suiter a lot of 
inconvenience every year as there is no proper sugarcane 
curshing facility. Maharajganj in Uttar Pradesh is not left 
unaffected by it. The farmers there, could not get the price 
of sugarcane. Farenda (Anand Nagar) Sugar Mill in 
Maharajganj district has been lying closed. The 
Government of Uttar Pradesh had sent their 
recommendations to the Central Govemment on 30th 
March, 1993 for reopening this Mill and enhancing its 
capacity upto 2500 T.C.C. but no action has been taken 
thereon so far and the sugar cane growers are likely to 
suffer heavy losses as a result of it. Farenda (Anand 
Nagar) Sugar Mill is one among those four mills which are 
under the administrative control of the Textile Ministry. The 
economic condition of this mill is sO bad that not only 
crores of rupees of sugarC4ne growers are outstanding 
against the mill but it is on the verge of closure. Thousands 
of workers of this Mill will be rendered jobless. The 
attention of the Ministry has been drawn towards it so 
many times but no action has bee" !lIken till date. 

Therefore, I urge upon the han. Minister to take 
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immediate steps for re-opening this mill and for increasing 
its capacity SO that the problems of the farmers could be 
brought to an end. 
(vi) Need to Place Adequate Ordera To Jamalpur RaU 

Workshop To Make It Viable. 
SHRI BRAHMANAND MANDAL (Monghyr): The 

condition of Jamalpur railway workshop has been 
worsening day by day. The P.H.O. C?! 6 diesel engines only 
is being carried out. The work load is not adequate. 
Temporarily 50 box wagons are repaired and 30 containers 
are being manufactured in a month. Inspite of the Central 
Govemment's repeated assurances that keeping in view 
the importance of the J~lpur Factory, the work load of 
. the factory will be increased and it will be modemised. 
Provision for it was made in the budget but neither the 
estimates have been approved nor the worit has been 
undertaken. 

Therefore, I urge upon the Central Govemment to 
approve the estimates for modemisation of this factory and 
arrangements should be made for repairing box wagons 
and manufacturing containers regularly. The P.H.O. of 
diesel engines should be increased atleast to ten. P.H.O. 
work of electric engines should also be started there soon. 
(vII) Need to set up a Telecom Civil Division at Salem 

In Tamil Nadu 

{English] 

DR. (SHRIMATI) K.S. SOUNOARAU 
(Tlruchengocie): Sir, I raise this matter under Rule 377. 
n.ere Is a lot of Telecom expansion work going on in 
Periyar, Salem, Dharmapuri Districts of Tamil Nadu. At 
present, there is a Telecom sub-division at Erode and 
Salem, having its Divisional Headquarters at Coimbatore. 
In this connection, I urge upon the Govemment to establish 
one Telecom Civil Division at Salem so that people in 
Tiruchengode, Erode and in Salem District will have better 
telephone facilites. 

MA. SPEAKER: The House stands adjoumed to meet 
again at 2.20 p.m. 

1321 hrs. 

The Lok Sabha then adjourned for Lunch till Twenty 
Minutes past Fourteen of the Clock. 

1423 hrs. 

The Lok Sabha re-assembled aher Lunch ·at Twenty- Three 
Minutes past Fourteen of the Clock. 
(SHRI P.C. CHACKO In The Chair) 

{English] 

...... (Interruptions) 

SHRI BASUDEB ACHARIA (Bankura): 'When are we 
going to take up this discussion on Gian Prakash Report 
under Rule 1931 

MR. CHAIRMAN:. Please resume your seat. Let us 
start the business. 

....... (Interruptions) 

[Translation] 
SHRI RAM VILAS PASWAN (Asera): Sir, we would 

like to now when the discussion on the Giyan Prakash 
Committee on sugar will start since the A.T.R. will be laid 
at 2.30 P.M. (Interruptions) 

{English] 

THE MINISTER Of WATER RESOURCES AND 
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VIDYACHARN SHUKLA): What was decided was that the 
ATR would be laid today in the House and the debate on it 
will commence tommorrow, that is, on 21st. Today before 
taking up the discussion on Gian Prakash Committee 
Report, we fill finish off the remaining Government 
business which is not too much. There are two 
Supplementary Demands and one Ordinance, which 
should be over, if the hon. Members cooperate, within one 
and a half hours or so. Around 4 o'clock, we can start the 
discussion on the Gian Prakash Committee Report. 

SHRI BASUDEB ACHARIA: The exact time should be 
fixed. 

MR. CHAIRMAN: Achariaji, now it is very clear. the 
earlier we finish the Govemment business, the earlier we 
can take it up. (Interruptions) 

SHRI RAM VILAS PASWAN: At 4 o'clock. 
MA. CHAIRMAN: Let us not confuse. 
SHRI BASUDEB ACHARIA: The discussion under 

Rule 193 on Gian Prakash Committee Report should be 
taken up at 4 o'clock. 

MR. CHAIRMAN: Achariaji, there is an understanding. 
Please resume your seat. There is an understanding, I 
may remind the hon. Members, that the Government 
business will be completed. Immediately after that, we will 
take up the discussion on the Gian Prakash Committee 
Report. 

SHRI BASUDEB ACHARIA: No Sir. The exact time 
should be fixed. 

MR. CHAIRMAN: Let us not go back on our 
assurances. 

SHRI BASUDEB ACHARIA: There is no such 
agreement. 

SHAI SAIFUDDIN CHOUDHURY (Katwa): If the 
Government business can be finished by 4 o'clock, it is all 
right. Otherwise, at 4 o'clock, the discussion on this Report 
will be taken up. 

MR. CHAIRMAN: Then it becomes very diffICUlt. The 
hon. Speaker has given the ruling in the moming already. 
W. have all agreed ....... (lnterruptions) ..... There is no 
confusion. 

SHRI BASUDEB ACHARIA: There is no agreement. 
SHRI SAIFUDDIN COUDHURY: It never happens like 

this. 
SHRI RAM VILAS PASWAN: If you would go through 

the Speaker's observations, he said that It is up to the 
Houa. 
[Translation} 

The hon. Speak_ had Mid that It wu UI* the House. 
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We are bound to the House. nl8l'efore, the han. 
Minister has just now said that the A.T.R. will be 
laid at 2.30 and after that the business will be 
completed within one and llalf haUlS and thereafter 
disucssion on the Giyan Pri\kash Committee can be 
taken up at 4 P.M. 
(English] 

MR. CHAIRMAN: That is enough. Achariaji, 
please sit down. This is elnough explanation. As 
Paswanp has said-it is V1iJty righl-theul is not 
much business. We can finis~ ii even earlier. That 
is okay. 

SHRI BASUDEB ACHARIA: H It is not finiahad 
at 
4 o'clock, then diSCUSSion under Rule 193 wiU be 
taken up. 

MR. CHAIRMAN: Why do you go into that? It 
is up to you. You have to decide. 

SHRI BASUDEB ACHARlA: No. It is not up to 
us. It is up to the Chair. 

SHRI VIDYACHARAN SHUKLA: There is no 
fixed time given in this. 

MR. CHAIRMAN: Okay, we will now take up 
Item No. 20; Supplementary Demands for Grants. 

14.26 hrs. 
SUPPLEMENTARY DEMANDS FOR GRANTS 

(GENERAL) 1994-95 
{English] 

MR. CHAIRMAN: The House will now take up 
discussions and voting as Supplementary Demands 
for Grants (General), 1994-95. 

Motion moved; 
"That the respective Supplementary sums not 

exceeding the amounts on Revenue Account and 
Capital ACcount shown in the third column of the 
Order Paper be granted to the President out of the 
Consolidated Fund of India to defray the charges 
that will come in course of payment during the year 
ended 31st day of March, 1995 in respect of the 
following demands entered in the second column 
thereof-Oemand Nos. 4, 5, 6, 11, 15, 27, 29, 38, 
40, 41, 46, 47, 49, 58, 69, 71, 78, 80, 83 and 
86." 

Supplementary Demands for Grants (General) for 
1994·95 submitted to the Vote of the House. 

No. of Name 01 Demand Amount 01 Demand lor Grant 
Demand llUbmilled 10 the '1018 01 the 

Houw 
2 3 

RevIllUl As. Capilal As. 
4 Depar1ment 01 Animal 

Husbandry 17,00,00,000 
and DaIryIng 

5 0epar1ment 01 Chemical and 
PetrocllMlk:als 53,48,00,000 

8 Oepar1ment 01 Fertilizers 832.00,00,000 109,75,00,000 
11 0epar1rnep 01 Commece 197,32,00,000 
15 T8I8cDInrnd1k:aI Servlcea 1,00,000 
Z1 Payment of FIn8rIcIm 1,00,000 

IIIIIiIuIIonIJ 
29 T,.,.ers 10 StIU 391,00,00,000 100,00.00,000 

Gova-Ml8I'IIa 
38 tIIInII8y 01 Food 1,00,000 
40 ~oIHHIIh 20,01,00,000 43,00.00,000 
41 DepRnenI 01 Family W .... 1.00,000 

47 
49 
58 
till 

71 

78 
80 
83 
88 

2 

Transfers 10 Union Terrlory 
Govemmenlll 
Department 01 Education 
Departmenl 01 Culture 
Law and Jus1ice 
Department 01 RlBaI 
Development 
Department 01 Sc:ience and . 
Technology 
Ministry 01 T extIlea 
PublIc WOfka 
Ministry 01 Welfare 
Department 01 Eledronica 
TOTAL 

3 

39,00,00,000 91,00,00,000 
1,00,000 

3,00,00,000 
225,00,00,000 
110,00,00,000 

2,5O,OO,OW 
1,00,000 60,00,00,000 

10,01,00,000 
25,01,00,000 49,99,00,000 

50,00,000 

1815,88,00.000 483,77,00,000 

MR. CHAIRMAN: Shri Ram Naik has tabled 
cut Motions on the Demands for Grants (General), 
1994-95. He may now move his cut motions. 

SHRI RAM NAIK (Bombay North): Sir, I beg to 
move: 

That the Demand for a supplementary Gmat of 
a sum not exceeding Rs. 225,00,00,000 in respect 
of law and justice be reduced by Rs. 100. 

(Need to issue Identity Cards to all the voters 
at the earliest and also to exclude the foreigners 
from voters list) (1) 

That the Demand for a Supplementary Grant of 
a sum not exceeding Rs. 110,00,00,000 in respect 
of Department of Rural Development be reduced by 
Rs. 100. 

[Need to provide the funds in time for 
implementation of M.Ps. Local Area Development 
Scheme so as to avoid delay in execution of 
various projects) (2) 

That the Demand for a Supplementary Grant of 
a sum not exceeding Rs. 60,01,00,000 in respect of 
Ministry of Textiles be reduced by Rs. 100. 

(Need to streamline the functioning of National 
Textiles COrporation and also to nationalise textiles 
mills in Mumbai (Bombay)) (3) 

...... (Interruptions) 
MR. CHAIRMAN: Yes, I know. It is only 2.30 

p.m. now. Please resume your 
seats ......... (lnterruptions) 

MR. CHAIRMAN: Please do not get agitated 
over it. I will do it. 

Now, we can take up the Supplementary List of 
Business-Papers to be laid on the Table Of the 
House. Shri Manmohan Singh. 
{Translation] 

Mr. Chairman, Sir, I would like to express my 
views on three points mentioned in the Cut Motion 
moved by me. On page 20, Demand No. 58 is a 
demand for Rs. 225 crore for issuance of Identity 
Cards, out of which 50 per cent expenditure will be 
borne by Central Government and the rest 50 per 
cent by State Governments. All the Members, who 
believe in having free and fair elections have 
supported the point that identity cards should be 
issued for electoral reforms and for stopping fake 
voting. In the morning, it was being discussed that 
Election Commission has announced the dates of 
elections in five states. As per the 8mouncement 
made by the Election Commission, the work of 
issuing identity cards should be completed by 15th 
of January. Whether the Government is going to 
provide any assistance in this work. Whether the 
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voters in all those five states will get identity cards. The 
Government should make announcement in this regard. If 
elections will not be held for any reason, the public will 
loose the chance to rout the corrupt Governments ruling in 
Maharashtra, Gujarat, Bihar and Orissa. In view of the 
present pace of progress in issuance of identity cards, 
there is every possibility of delay in this work. Apart this an 
another important point is that who will be issued identity 
cards. Whether identity carl'lc; will be issued to only those 
people whose names are in the voters list. 

But at several places, people who are not even 
citizens of this country have been enlisted in the voters list. 
As you all knew that it has happened at most of places, 
especially in Delhi, Bombay that more than 2 lakh 
Bangladeshi people have been enlisted in voters list in my 
constituency. In January-February 1994 we had ......... to 
Election Commission ...... (lnterruptions) 

[English] 

MR. CHAIRMAN: Yes, I know. It is only 2.30 p.m. 
now. Please resume your seats. 

(Interruptions) 

MR. CHAIRMAN: Please do not get agitated over it. I 
will do it. 

Now, we can take up the Supplementary Ust of 
Business-Papers to be laid on the Table of the House, 
Shri Manmohan Singh. 

14.31 hrs. 
PAPER LAID ON THE TABLE-Contd. 

Revised Paragraphs of the Action Taken Report on the 
Report of the Joint Parliamentary Committee to 
enquire Into Irregularities In Securities and Banking 

transactions 
THE MINISTER OF FINANCE (SHRI MAN MOHAN 

SINGH): I beg to lay on the Table a copy (Hindi and 
English versions) of the Revised Paragraphs of the Action 
Taken Report on the Report of the Joint Parliamentary 
Commillee to enquire into irregularities in securities and 
banking transactions together with Revised Replies (Part-II) 
and Annexures I-XI to Revised Replies ..... (Interruptions) 

SHRI RAM VILAS PASWAN (Rosera): Where is the 
copy? (Interruptions) 

MR. CHAIRMAN: Shri Paswan, you seem to be not 
attending to or listening to the House at ali ..... 

(Interruptions) 
SOME HON. MEMBERS: Where is the 

copy ...... (lnterruptions) ... . 
MR. CHAIRMAN: It is coming. You will be gelling the 

copies soon. 
(Interruptions) 

MR. CHAIRMAN: One Hon. Member may speak at a 
lime, please ... 

(Interruptions) 
MR. CHAIRMAN: Please be seated. 

(Interruptions) 

MR. CHAIRMAN: Shri Jena, you know it very well; 
please be seated. 

(Interruptions) 

THE MINISTER OF WATER RESOURCES AND 
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): Sir, they are available at the 
Publication COunter ..... (lnterruptions) 

MR. CHAIRMAN: The Copies are available at the 
Publication Counter ... 

(Interruptions) 

MR. CHAIRMAN: Please sit down ... 
(Interruptions) 

ii:R. CHAIRMAN: Please resume your seats ... 

(Interruptions) 

MR. CHAIRMAN: Please understand this ... 
(Interruptions) 

MR. CHAIRMAN: What is going on here? .. 

(Interruptions) , 
MR. CHAIRMAN: The copies are available at the 

Publication Counter; you can collect the copies from the 
Publications Counter. 

(Interruptions) 

SHRIMATI GEETA MUKHERJEE (Panskura): We did 
not get the copies yesterday. We are not getting the 
copies ..... (lnterruptions) 

MR. CHAIRMAN: Madam, the copies have reached 
the Publication Counter. 

(Interruptions) 

MR. CHAIRMAN: We are not discussing as to what 
happened yesterday. You may please understand this. 

(Interruptions) 

MR. CHAIRMAN: Shrimati Geetaji, Please do not 
waste the time of the House like this. The copies are 
available at the Publication Counter; and the Hon. 
Members can get the copies from the Publication Counter. 

14.31 hr., 

SUPPLEMENTARY DEMANDS FOR GRANTS-
(GENERAL) 1994-95 contd .. 

[English] 

MR. CHAIRMAN: Shri Ram Naik may please resume 
his speech. 

{Translation] 

SHRI RAM NAIK: I was saying that elections are going 
to be held in five states.' People of Maharashtra, Gujarat. 
Bihar and Orissa are getting a chance to pull up the 
corrupt and wicked Government by the root there. As per 
Election Commission, voters of all these states will be 
issued identity cards before 15th January. I would like to 
know whether it could be done. 
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Around 2 crore Bangladeshi people have infiltrated in 
India, out of them 2 lakhs have been enlisted in voters 
lists of Bombay. In Janualy-February we had given an 
information to Election Commission regarding the 
Bangladeshi people in Bombay city. Later on, Election 
Commission asked Maharashtra Govemment to identify 
actual citizens among those people. In accordance to it 3 
lakh or 3% lakh people have been asked to prove their 
citizenship. They have to produce proves for their 
citizenship. The Government has issued such letters and 
some people poIiticised this whole matter. But there is no 
need to poIiticise the matter as names of the citizens of 
this country only shOuld be inc:Iuded into the voters list. 
Bangladeshi people have infiltrated. but as they belong to 
Muslim community. this matter is being given a communal 
colour.' 

These people were given notices eartier for 
veriflC8tion of their citizenship but now this move has 
been abandoned suddenly because as per my information 
the Home Ministry of Central Govemment has told the 
Maharashtra Govemment to discontinue it. 

(English] 

MR. CHAIRMAN: We have all decided and you 
yourself also suggested that we will pass this without. 
much discussion. 

SHRI RAM NAIK: I am the only Member who has 
given Cut-Motions. 

MR. CHAIRMAN: This point has already been made. 
SHRI RAM NAIK: No, No; this point has not been 

made. 

MR. CHAIRMAN: I am requesting you not 10 
elaborate it. 

RAM NAJK: I will be short. 
(Translalion] 

The Members who had moved Cut Motions should be 
given a chance to speak. Central Government has made 
Maharashtra Govemment to suspend the work of 
veriflC8iton of citizenship. 

I would 1ike to tell another surprising thing that some 
people get their names enlisted in the voters list at two 
places whether such persons wiD get photo identity cards 
at both the plaCes. The Chairman of Minority Commission 
in Bombay has got his name enlisted in'the voters list of 
Bombay as well as in the voters list of Sambha~ Nagar In 
Aurangabad. It is also surprising that he has gol photo 
identity card at both the places. Name can be enlisted at 
two places mistakenly but I could not understand the 
issuance of two photo identity cards to same person. I. 
therefore request the Minister to clarify It. Some people 
tried to politicise and convnunalise the issue wtlen we 
aked the Government to take action on it--

I would like to know IS to what action the 
Government is going to take regarclng the two photo 
identity cards issued to the Chairman of MInorIty 
Commission. 

In the same way at page 21, there is a demand 
regarding Members Local Development Fund. it was 
discussed tomorrow. I do not want to discuss it again. But 
from technical point of view, the important thing in It are 
the comments from the Ministry of Rural Development .... 
(English] 

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHARIEF): He has mentioned the name of a person who 
is not a Member of the House. It St'lould be expunged, 

MR. CHAIRMAN: 1 agree with you. That name will 
nol go on record. You have to avoid the name, please. 
[Translation] 

SHRI RAM NAIK: You can expunge the name if ybu 
wish but I have presented a fact here. Now I would like to 
say something about the fund allocated to the M.Ps 
Ministry of Rural Development is working on it. I have a 
leller of Shri Rameshwar Thakur with me, who is Minister 
in this Ministery. In this letter he has written 
(English] 

"I may also like to add that hereafter the 
Ministry of Planning and Programme Implementation 
will be the nodal Ministry for the programme at the 
Central level and, as such, I w6uld request that all 
further correspondence may kindly be conducted 
with that Ministry." 

(Translation] 
Now his portfolio has changed. The supplementary 

Demands for Grants received should have come through 
the nodal Ministry. How these demands have came from 
Rural Development Ministry, why these demands have no! 
been routed through the Planning Ministry which is the 
nodal Ministry, otherwi~ this demand will be passed by a 
different Ministry and received by some another Ministry. 

In the same way at Page 23. Demand No. 78 is for 
Rs. 60 crore. out of which Rs. 48 crore has been 
allocated for providing loan to NTC. It has already been 
discussed during Question Hour and Zero Hour. From the 
side of the Govemment it has been told that, 13 mills 
under this corporation have been lying closed. So far 
labourers have not been paid their wages in these mills 
and are likely to be paid in 2-3 days. It is my submission 
that if demanded grant will be sanctioned and loan will be 
given, then those people should be given their wages 
tomorrow itself. Assurance was given in this House that a 
Bill will be brought to nationalise those 13 mills. I would 
like to know from the Government as to when this Bill will 
be brought. People and labourers of Bombay will not 
tolerate if this is not done. I warn the Govemment on this 
issue. With these worda I support the Cut Motion moved 
here and request the Government to pass it. 
(English] 

MR. CHAIRMAN: I would like to remind one thing to 
the hon. Members. There are many names before me 
from various parties. I am afraid we will not be able to 
complete the agenda if everybody wants to participate in 
the debate. Therefore. may I make a request? As you are 
all aware. there was almost a consensus that we would 
pass these items without di8cussion. 

MAJ. GEN. (RETD). BHUWAN CHANDRA 
KHANDURI (Garhwal): y~ want to pass the Demands 
without any discussion Sir? 
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MR. CHAIRMAN: That. in fact. was the consensus 
Khanduriji, Now we are on item 20 and we have to 
complete all the Items up to 27, 
[Translation] 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
How it could be. You are In the seat. How can it be passed 
without a discussion".(lnterruptions) 

[English] 

SHRI BASUDEB ACHARIA (Bahkura): Four hours 
were allotted for these two items. Two hours for 
Supplementary ~mand8 and two hours for Railway 
Budget. 

MR. CHAIRMAN: I hope you will all agree. Otherwise 
it becomes very difficult. 
[Translation] 

SHRI RAM NAIK: Mr. Chairman, Sir, I would like to 
brief you that this House unanimously passed BAC report 
yesterday and in that four hours have been provided 
including two hours for Supplementary Demands and one 
or two hours for Railways. II today all of a sudden we start 
saying that it should be passed without holding any 
discussion on it. Then it cannot be like that. II is our 
submission that a discussion must be held. We will discuss 
in brief and precisely. 
[English] 

MR. CHAIRMAN: I am not denying the opportunity and 
privilege of the Members. I know that three hours are 
allotted for these two items. I am just reminding about what 
Shri Paswan has pointed out. We have to finish business 
up to item 27 of the agenda. Then, we have to take up the 
discussion on the Report of the Gian Prakash Committee. 
Many hon. Members want to participate in the Railway 
Budget. if you all agree. we will pass this item without 
discussion. 

MAJ. GEN. (RETD.) BHUWAN CHANDRA 
KHANDURI: You want us to finish the entire business 
within one and a half hoursl 

MR. CHAIRMAN: Yes. There is no problem. 
MAJ. GEN. (RETD.) BHUWAN CHANDRA KHANDURI: 
Problem for whom? 

MR. CHAIRMAN: Without wasting the time, we can 
finish the items. It we can pass this item without 
discussiOn, we can go to the next two Items. I am only 
trying to take the consensus of the Members. If you insist, I 
win allow the Membe ... to speak. 

SHRI BASUDEB ACHARIA: In additon to the 
Supplemenlry Demands and the Railways, there is one 
more Bill. How can all the three items be finished in one 
hour? 

MR. CHAIRMAN: It is possible. We have at our 
disposal one hour and twenty five minutes. It you don't 
agree and If you Insist on having a discussion. I will allow 
the Members. But I will again request that we may pass 
this item without discussion. If you all agree. it can be 
done. 

SHRI BASUDEB ACHARIA: It is not possible. 

[Translation] 

SRHI REJENDRA AGNIHOTRI (Jhansi): It is not 
possible that this item be passed without any discussion. 

[English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS) AND MINISTER-OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI MUKUL WASNIK): It is true that in the 
Business Advisory Committee, time has been allotted for 
this item. But in view of the time that we have lost in the 
last few days, It Is felt that since these Items have to b8 
necessarily passed by the House. we are requesting the 
hon. Members to cooperate with us and pass this item 
without any discussion. We will be able to go to the other 
subjects only after passing these items. Therefore, we 
would like to request the hon. Members once again to 
kindly cooperate on this matter. They have been 
cooperating on such matters on many occasions. So. I will 
once ag3in request them to please cooperate so that we 
are able to pass these Bill immediately. 

[Translation] 

SHRI RAJVEER SINGH (Aonla): Mr. Chairman Sir, 
We can cooperate if we are allowed to speak. They heve 
already seen it. Therefore, the opposition should be 
allowed to speak. The ruling party s.'lould forego its allotted 
time ... 

[English] 

MR. CHAIRMAN. Since there is no general 
agreement. I am going to allow two minutes each to all the 
Members. 

[T ranslaiton] 

SHRI DEVENDRA PRASAD YADAV: Mr. Chairman. 
Sir. how can it be passed without a discussion? 

[English] 

MR. CHAIRMAN: Let there be no discussion. As there 
is no consensus, I am allowing the Members to speak. Shri 
Virendra Singh may please speak. 

We have no time for such a discussion. Please sit 
down. 
[Translation] 

SHRI DEVENDRA PRASAD YADAV: Mr. Chairman. 
Sir. the Minister of State in the Ministry of Parliamentary 
Affai .... Stvi Mukul Wasnik has sought our cooperation. He 
has talked about wasting the allotted time but who is 
responsible for that? I would say that the time has been 
wasted by the ruling party. The ·statement has been 
caused In the House due to sugar muddle. 

[English] 

MR. CHAIRMAN: Please take yC?Ur seat. You are 
wasting the valuable time for discussion. Why are you 
talking the time of the House like this? These Is no point in 
what you are saying. I have not allowed you to speak. 
Under what rule you are speaking?, I have not allowed you. 
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{Translation] 

SHRI VIRENDRA SINGH (Mirzapur): Mr, Chairman, 
Sir, in this regard I have to state that why should we pass 
this budget or give it our approval? This budget belongs to 
that Government which has prepared it under the 
instruciton from foreign companies, IMF, World Bank and 
WaShington. We therefore, do -not believe in it. The 90 
crore populaiton of this country also do not belive in it. 
Hence, we do not support the budget presented by this 
Government. 

Mr, Chairman, Sir, India is a country of villages. The 
people in power make statements day in and day out that 
they want to develop the village and improve the conditions 
of the farmers of the villages. Though provisions are made 
in the budget for this purpose, the actual development do 
not take place. I do not hesitate in saying that the people 
in power have certainly benefited. The farmers living in the 
villages wholly depend on agriculture. Evert the policies, 
including agriculture policy, of the Government are based 
on agriculture. Under these policies, the budget allocated 
for agriculture is not actually utilized. 

I would like to tell Shri Vidyacharan Shukla, who is 
also the Minister of Water Resources, that the plains of 
Ganga-Yamuna which spreads form U.P. to Bihar is the 
largest fertile area. However, the hon'ble Minister has 
never made any provision of irrigation for the development 
of that area. Today the farmers of Punjab and Haryana are 
leading a happy life due to the facilities of irrigation 
available there. On the contrary, the Government is happy 
with Shri Harshad Mehta and those involved in the 
scandals like securities scandal and sugar muddle. They 
do not stand by the farmers of the country. 

{English] 

MR. CHAIRMAN: Please speak on this Bill. 

{Translation] 

SHRI VIRENDRA SINGH (Mirzapur): In such a 
situation why should we pass the budget? Today the 
foreign companies are coming in the country for trading. 
Before independence, Mahatma Gandhi had given the 
massage of ·Swadeshi' ... 

{Eng/sihj 

MR. CHAIRMAN: This is not a discussion on the 
General Budget. This is only Supplementary Demands for 
grants. 

{Translation] 

SHRI VIRENDRA SINGH: Gandhiji had dreamt of 
developing India on the basis of indigenous economy. Mr. 
Chairman, Sir, in 1953, when Jansangh convened a 
session in kanpur. Pt. Din Dayal Upadhaya had given the 
message of giving irrigation facility to every field and to 
provide work to everyone. He had shown a way to make 
the country prosperous but now the Government wants to 
ruin the culture of our villages by allowing foreign 
companies to do business in our country. The multinational 
companies are posing threat to the culture and civilization 
of our country, where several Veda's Gita and 
Ramayana were composed. These companies are not 

coming only for trading but they also do not want our 
villages to progress. 
{Eng/ish] 

MR. CHAIRMAN: Shri Birendra Singhji, you have to 
confine to this Supplementary Demands for Grants. Please 
understand thai this discussion is no the Supplementary 
Demands for Grants. Do not go into the general 
discussion. At this rate you will not be able to conclude 
within your time. 
{T rans/alion] 

SHRI VIRENDRA SINGH: Sir, we all know very well 
that how and for what purposes the money which has been 
provided under the supplementary demands will be spent? 
I wanl to discuss on that matter only. The Government 
wants to ruin the culture and civilization of our country by 
allowing these foreign companies to enter into t ""de in 
India. I want to clarify further that in the programmes 
beamed through the channels which are being operated by 
the foreign companies on Doordarshan, circket match was 
telecast 450 h )urs out of 500 hours and only 50 hours 
were given for coverage of matches of our villages on 
Doordarshan. I would like to submit that the Government 
wants 10 spend Budget funds under a conspiracy hatched 
by foreign companies. On the other hand, the artisans like 
blacksmith, carpenter and weavers living in villages are 
neglected. The work is being taken away from the hands of 
these people who are engaged in small scale·industries. 
Earlier such things were used to be done under the British 
rule but now by allowing the entry of foreign companies in 
the country our industries and workers are on the verge of 
crisis. 

Therefore, I would like to say that we do r.0t agree 
with you to pass the amount which has been sought under 
the Supplementary Demands for Grants. We know that 
how these funds will be spend. You will do whatever is in 
your interest or you will act according to the directions of 
the agents of foreign companies or in the interest of foreign 
companies. We want to develop the country on the basis 
of indigenous technology and make it self·reliant. We want 
to develop our villages, farmers and every artisan of this 
country. That is why we do not agree to pass these 
demands. 

If you want what we should pass these supplementary 
demands, then please bring such type of economy in the 
country which should be based on indigenous technology 
and self·reliance and the message of which was given by 
Mahatma Gandhi at that time of freedom struggle. They 
seek vote in the name of Mahatma Gandhi but foreget the 
very ideals of Mahatma Gandhi. They are used to forget 
such people. The Government should at least rememebr 
Gandhiji whose ideals the nation ,has been following till 
now. Gandhiji gave us the slogan of 'Swadeshi' and 'self 
reliance'. Our country can be prosperous only on the basis 
of 'Swadeshi' and self reliance. We will have no objection 
to pass these "Supplementary Demands for Grants, if they 
will show their consent in making the villages of our 
country prosperous. With these words, I conclude. 
MR. CHAIRMAN: Shri Nirmal Kanti Chatterjee-Absent. 

Shri Yaima Singh Yumnam. Please be brief. Only two 
minutes 
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SHRI YAIMA SINGH YUMNAM (Inner Manipur): Sir, 
Shri Ram Naik has pointed out about the issuance of photo 
identity cards. I would like to refer to this House that 
election in Manipur is due as the five term ot its 
Govemment would be completed by 26th February, 1995. 

Sir, while making announcements for elections to the 
five States, the Chief Election Commission has left out the 
State of Manipur. Non-issuance of photo identity card by 
that time might have been the reason tor not announcing 
elections to the State of Manipur. 

Sir, the difficulty in Manipur is that in the hill areas the 
law and order situation is very bad and the process of 
issuing photo identity cards cannot be taken up there. So, 
a special consideration must be made for this particular 
State of Manipur on account of the prevailing law and 
order situation there. I urge this House and draw the 
attention of the Central Government to give some special 
consideration for this so that election in Manipur could also 
be held on time, that is, before 26th February. 1994. 

Sir, my next point is, might be that for Manipur being 
under the President's rule, elections to the State are not 
announced, but now it has been revoked and a Ministry 
has been formed and that Ministry can take a decision on 
this. 

Sir, in this regard I would like to mention that the 
Govemment of Manipur is trying to expand the Cabinet 
before a trial of strength which is scheduled for 23rd 
December, 1994. that is. just after two days. I would like to 
urge the Central Government not to pursue such unprece-
dented things. The Cabinet must not be allowed to expand 
before the trial of strength. The trial of strength will be held 
on 23rd December, 1994 after which it can be expanded. 
Let us keep a norm. Sir, these are the things I wanted to 
submit. I thank you for giving me this opportunity to speak. 
{Translation] 

SHRI TEJ NARAYAN SINGH (Buxar): Mr. Chairman, 
Sir, the main questions that whether this money will be 
spent properly or not? Whether this money will be spent on 
providing facilities to poor or rich people? Just now, Shri 
Naik has raised the question of making identity cards. I 
would like to say that there are no differences on this 
issue. If a poor person goes to cast his vote with the 
identity card at a polling booth and a rich person of that 
area stops him on his way at prevents him from casting his 
vote, no police is found there to provide him protection. If 
by chance, the Police is found there. they support that rich 
man. They will not support poor man. Therefore, I urge 
upon you that the Government should make some 
arrangements for this. I think that the police of some other 
States should be deployed at the time of voting without 
caring for the expenditure involved in it. 

Mr. Chairman, I belong to Buxar. The Harijans of 
Semri village in Buxar region were not allowed to make 
their identity cards. This tact was brought to the notice of 
the District Magistrate, and the SDO concemed but no 
action was taken in this regard. This is not an isolated 
case but there are several other villages also where 
Harijans and poor people are being deprived of getting 
Voter's identity cards. Similar position prevails in Chilhari 

and Nanijore villages. So, I want that the funds which are 
being sanctioned under the supplementary budget. should 
be used for the deployment ot police and to protect the 
poor people trom those persons who are depriving them of 
getting their identity cards. Prepared. 

The Govemment should not care for the money in this 
regard but police protection must be provided to poor 
people. 

Mr. Chairman, Sir. it is being said that the people of 
those states will not be allowed to cast their votes where 
identity cards are not made by 15th January. I tail to 
understand how this type of thing is being talked about. 
The Right to vote is our Fundamental Rigth. Nobody can 
deprive us of exercising our right to vote. It has not been 
provided in any law that voters photo identity cards must 
be ready by 15th January, 1995, otherwise the people will 
not be allowed to cast their votes. Sir, through you I would 
like to ask such people that how can they deprive us of our 
fundamental right? There is a provision in C.P.C. to serve 
a notice to appear in the court. but the Election 
Commissioner is openly saying that he does not have a 
right to say so. I would like to know under which law it is 
stated. Before snatching this right, a legal notice should be 
served to us. Without serving a notice you have no right to 
snatch our fyndamental right. Therefore. my submission 
through you is that no department should be allowed to 
restrict anybody from casting vote if identity cards are not 
issued. 

Mr. Chairman, Sir, it is being said that the 
Bangladesi's have migrated to our country. It is quiet 
wrong. The person. who stays beyond six months in our 
country, is the citizen of our country. He is not a traitor but 
patriot. Please through the Constitution. (Interruptions ) 

I do not know anything about the Articles but it is there 
in the Constitution. Go through the Constitution. A person 
who has been living here for more than six months, is the 
citizen of our country. He has the right to avail the 
citizenship of our country. 

15.00 hrs. 

Therefore, I think that merely on the basis of the caste 
to call someone a Bangladeshi, is wrong. 

[English) 

MR. CHAIRMAN: If you want to speak on 
Supplementary Demands, please stick to that. Please do 
not go to other subjects. 

[Translation) 

SHRI TEJ NARAYAN SINGH: One more thing is being 
said that the Govemment want the upliftment of the poor in 
the country. Bihar is a very poor State. There are big rivers 
but even after 47 years no bridge has been constructed 
there. On account of the paucity of funds the tubewells are 
lying ctosed. I would like to know from the Govemment if 
money will be spent there to construct big power houses. 
As per the budgetary provisions of the Govemment the 
villages are to be connected with the main roads. Will that 
amount be spent there? That amount will be spent merely 
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on comforts but I would like to say that it can not go last 
long. A day will come when people will open their mouths 
and will go to any extent for their rights. Earlier none asked 
for the wages but today it is not so. My submission is that 
if. you want to spend infavour of the poor, You can do so 
but if you spend for the rich, the country will not spare you. 

With these words, I conclude and support these 
demands. 

DR. S.P. YADAV: (Sambhal): Mr. Chairman Sir I rise 
to oppose the supplementary demands of the general 
budget. I am opposing it because the altitude of the 
Central Government is not fair. The States, where the 
Janta Dal is in power, may it be Bihar, Orissa or our new 
Govemment of Kamataka, the attitude of the Central 
Government is biased. Therefore. we oppose this budget. 

I would like to urge upon the Government through you 
that booth caputring can not be stopped by issuing identity 
cards. The identity cards of the poor will be snatched and 
they will not be allowed to reach the booth. If there is no 
restriction of identity cards, even the poor person can cast 
his vote. I do not want to oppose the identity card but I 
would like to say that when we used to hold election in the 
college, at least 20-25 percent. .... 
(Interruptions ] 

MR. CHAIRMAN: Please take your seat. 
DR. S.P. YADAV: You are wasting my time. 

[English 1 
MR. CHAIRMAN: The point is that you are not 

speaking on the topic which we are discussing now. The 
subject matter for discussion is Supplementary Demands. 
We had enough discussion on Ihis topic. If you have 
anything to sayan the Supplementary Demands. you can 
do so. Otherewise, please sit down. 
[Translation] 

DR. S.P. YADAV: We are discussing about the 
Supplementary Demands. 
(English] 

MR. CHAIRMAN: The discussion is not on Identity 
Cards. Please sit down. If you have anything to add to the 
discussion on the Supplementary Demands, you may do 
so and not on identity cards. 
[Translation] 

DR. S.P. YADAV: Let me put forth the points. If you 
do not want to listen, I take my seat. You are wasting my 
lime. 

I was saying that the issue of identity card is being 
taken as a remedy, tor ruining the State Govemments. It 
will create a Constitutional crisis. 

Secondly, rural development has been mentioned in 
the budget I would like to say that the grant given to the ." --~ 
M.P.'s for local area development is so low that it is a d(op-
in the ocean. since we are elected by 10 lakh people. 
There is not even a single M.P in whose Constituency 
there are less than 10 lakh voters. In Ultar Pradesh there 
are 5 Legislative Assemblies, In Bihar there are 6 and in 
Madhya Pradesh these are 5 in one Lok Sabha 

Constituency, there only rupees one crore will not serve 
the purpose. In Uttar Pradesh, rupees 20 lakhs comes in 
the share of Legislative Assembly Constituency. No 
development work can be undertaken with this sum, 
therefore I urge upon the hon. Minister that this amount 
should be increased at the earliest and it must be 
increased upto 2 crore rupees at least or rupees 50 lakh 
should be given for each Legislative Assembly 
Constituency. It can do justice. 

I would like to submit one thing that we-were asked to 
get the development works like construction of roads, 
bridge and culverts through P.W.D. My submission is that 
the P.W.D. gives the estimate by adding 27 per cent more, 
which leads to much expenses on the work. It involves the 
commission also, therefore I would like to urge upon the 
han. Minister through you that no restriction should be 
imposed to get the work done through P.W.D. so that 27 
per cent of our money can be saved and does not go in 
waste. 

KUMARI MAMT A BANERJEE (Culculta South): 
...... (lnterruptions) These people understand in Hindi 
therefore I would like to speak in Hindi so that they can 
understand something. 

I would like to speak about identity cards, the Question 
which has been raised here. .1 would not like to speak 
much on it but one thing is certain that identity cards 
should be compulsory for citizenship. I support it and will 
go on doing so. Identity cards should be issued for 
citizenships in this country otherwise in future, on account 
of the booth rigging, booth capturing. money power, 
muscle power and mafia power free and fair elections can 
not be conducted. Therefore, I support il.. ... (lnterruptions) 
Please lend me your ears. (Interruptions)"' 
[English] 

KUMARI MAMATA BANERJEE (Calcutta South): This 
is too much. They do not allow me to 
speak .... (lnterruptions) 

MR. CHAIRMAN: This is not going on record. 
.... (Interruptions) 

MR. CHAIRMAN: Nothing is going on record. 
.... (Interruptions)· 

KUMARI MAMATA BANERJEE: I have every right to 
speak. I am also a Member of Parliament just like they are. 
I seek your protection ..... (/nterruptions) 

MR. CHAIRMAN: If there is anything unparliamentary, 
it is the duty of the Chair to remove it from the record. You 
cannot interfere like this. Please help the Chair to conduct 
the busine5s of the House. No, no, you cannot interfere 
like this. 

No interference will go on record. Please help the 
Chair to conduct the Business. We have so many ather 
items. Please continue. 
[Translation] 

KUMARI MAMATA BANERJEE: I listen attentively to 
whatever is said by the Opposition Members. This 
Parliament is a popular Parliament and it is a symbol of 
our democracy ...... (Interruptions) 

MA. CHAIRMAN : What is this? 
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KUMARI MAMATA BANERJEE: Sir, this word 
should be expunged from the proceedings. He has 
called me a ...... Sir, this should be expunged .... •• 
(Interruptions)] Sir, he has called me .... :· This should 
be expunged from the proceedings. They have said 
thaL ... :· This should be expunged, Sir. It is 
unparliamentary (Interruptions) 

MR. CHAIRMAN: Please listen to me. All 
unparliamentary expressions used from all sides will be 
expunged. But please do not interfere like this. 
Mamataji, please continue. 

( ..... Interruptions) 

SHRI AMAL DATTA (Diamond Harbour): Who has 
started this? 

MR. CHAIRMAN: It is from both the sides. 

... Interruptions) 

[Translation) 

KUMARI MAMATA BANERJEE: The farmers are 
faced with difficulties due to the increase in pr:ces of 
fertilizers. That is why I would like to say to the 
Minister of Finance that he should give special attention 
to this. It is the responsibility of the Government to 
ensure that the farmers are provided adequate 
fertilizers .... (lnterruptions) You do not even like to hear 
such things? Do you not like 10 hear a discussion on 
the welfare of farmers? (Interruptions) 

[English) 

MR. CHAIRMAN: Please, do not listen to that. 
[Translation) 

KUMARI MAMATA BANERJEE: I would like to 
submit to the Central Government that it is imperative 
to give attention to that. The 80 per cent farmers live in 
villages. The farmers find it difficult to properly take up 
cultivation in the wake of increase in the prices of 
fertilizers. Their prices must be brought down. 

Secondly, the prices of the essential commodities, 
like rice, sugar, baby food, etc. should also be brought 
down. The prices of commodities available in fair-price 
shops have also increased. I urge upon the Government 
to give attention to the also. 

Today, we have 3 crore unemployed youth in our 
country. Their names are registered with Employment 
exchanges. In our State there are 50 lakh unemployed 
youth 110 industries are iying closed there. As a result 
thereol, the labourers are on the verge of starvation. 
When I speak in the House in this regard, our CPM 
colleagues start shouting. I have never supported 
corruption. If somebody indulges in corruption then 
everybody should oppose it and action must be taken. 
All the States should follow a uniform policy. The 
corruption is on the increase in our State as well as in 
Bihar. The steps are needed to be taken against this. 

(English) 

I conclude with these words that the Government 

•• Expunged 106 ordered by the Chelr. 

should look into the problem of fertilizer and essential 
commodities seriously so that people should get things 
at proper prices. 

PROF. SUSANT A CHAKRABORTY (Howarah): Mr. 
Chairman, Sir, this is the second batch of 
Supplementary Demands for Grants for this financial 
year 1994·95. The question that baffles my mind is 
whether the Budget has got any relevance at all, in a 
case, when thousands and thousands of crore of rupees 
Bre being put into the stream from outside and when 
almost the same amount has been siphoned out in the 
shape of securities scam and now infamous or 
notorious sugar scandal. 

Sir, it will not be out of place to recall the 
aftermath of the Budget. I am not going into the 
economic policy of the Government. But after the 
Budget what we see is that there has been a rise in 
the prices of essential commodities; there has been a 
rise in the prices of inputs like fertilizers, which has 
already been mentioned by my colleague, Kumari 
Mamata Banerjee; there has been a rise in the number 
of sick industries; and a rise in the number of closed 
industries. So much of money the Government wants us 
to permit them to spend during the rest of the year. But 
we wonder, Sir, that the Government does not think 
that it is its responsibility to pay the salaries and wages 
to the workers of the public sector companies. Sir, 
throughout the country, a good number of public sector 
companies are sick and their employees are not getting 
their salaries. In our State, in West Bengal, to name 
certain industries in my constituency, the workers of the 
NJMC, the workers of the NTC, the workers of Burn 
Standard Company and its subsidiary, Reyrolle Burn, 
the workers of JESSOP and the workers of Braithwate 
are being depnved of their salaries in time. 

When the Ministers are enjoying their perks, when 
so much of money has been siphoned out from our 
cofters, there is no one to think of these untortunate 
workers. May I request the Government, through you, 
sir, to look into the case and to assure this House that 
no staff and no worker in any public sector company in 
our country shall go without their wage and salary and 
that it will be paid in time? We want that guarantee 
should be given to this august House today itself. 

Secondly. we all know that a number ot agricultural 
workers in our country are going on increasing because 
the small industries are being closed down. Now, 
approximately today, Sir, their number is almost eight 
crore. If we think of their families, if we make a total of 
it, the people who are dependent on them, their number 
shall be more then 32 crore, who are dependent on 
agricultural wage. But in all the States in India, there is 
no guarantee for them to get minimum wages and there no 
social security measures tor these agricultural workers. 

The All India Agricultural Workers' Union today 
staged a dharna outside the Parliament. It is an 
unfortunate thing that after fifty years that we have 
spent here, we have not yet been able to bring in any 
comprehensive legislation in this House guaranteeing 
their livelihood, guaranteeing them their minimum wage 
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and guaranteeing them the social security measures, So, 
in the Supplementary Demands for Grants, I demand the 
Govemment to make a provision for this, 

Sir, the Govemment in its Budget assured this House 
that when a public sector undertaking will be closed down 
or will be declared sick, then there will be redeployment of 
labour, But how much amount is the Government spending 
for the training of the surplus labour, if any they have, so 
that they may be absorbed in the new process of industries 
that will come in? There is no provision for this, I am sorry 
to mention. 

Then, a small amount has been provided to the Jute 
Corporation of India. When the jute mills are earning profits 
and when there is a good market for jute in the outside 
world, the jute mills are becoming sick. This is because the 
jute is not being supplied to them and the jute which is 
necessary is being purchased from the private parties and 
that is also a low quality jute. The Jute Corporation has not 
yet entered the market and as a result the agriculturists 
who grow jute are being deprived of it. 

So, we are ready to grant this amount to the 
Govemment, but the Government in turn must promise that 
the Jute Corporation will start purchasing jute and begin 
supplying them to the NGMC mills, so that they can 
survive. 

Lastly, there are certain public sectors units which 
were taken over by !he Govemment with the promise to 
modernise them. Sut the Government have not spent any 
money for its modemisation and diversification. Those units 
have sufficient orders. Tne bank is not giving them any 
guarantee and the Govenvnent is not giving them any 
working capital. So, it is not for the labour that a particular 
","it is becoming sick, but because the Government is not 
providing the working capital to these industries. 

May I also through you, sir, request the ilc~":. Finance 
MInister to consider the issue and make provision for it in 
this Budget. 

With these words, I conclude my speech, However, I 
oppose the attitude of the Goverrvnent expresse6 ~; ti1ls 
Supplementary Demands for Grants for this partiCUlar 
years. 

SHRI NIRMAL KANTI CHATIERJEE (Dumdum): We 
have received the revised Action Taken Report. I have 
been able to go through the first volume. I just want to 
know what are we going to do with this Report. 

MR. CHAIRMAN: We are going to discuss that. 
SHRI NIRMAL KANTI CHATTERJEE: When? 
MR. CHAIRMAN: Now, we are discussing the 

Supplementary Demand for Grants. Let us finish that first. 
We are going to discuss this Action Taken Report. 

... (Interruptions) 
MR. CHAIRMAN: That we will decide. You please 

resume your seat. 
.. . (Interruptions) 

SHRI BASUDEB ACHARIA (Bankura): In the revised 
Action Taken Report, there is new thing here • 
•.. (Interruption) 

MR. CHAIRMAN: You can point out when you discuss 
this matter. You please sit down. 

... (Interruptions) 

MR. CHAIRMAN: Not now please. 
SHRI BASUDEB ACHARIA: We waited for three 

months for this Report and there is nothing. 
MR. CHAIRMAN: What are you doing? Why should I 

remind you that what you are doing is not in order? 
SHRI BASUDEB ACHARIA: Why not in order? 

... (lnterruption) 

SHRI NIRMAL KANTI CHATIERJEE: This revision is 
not in order. 

MR. CHAIRMAN: Shri Chatterjee, you have made you 
point. Then why are you not resuming your seat? You 
have made the point. This House is going to discuss this 
Report. 

SHRI NIRMAL KANTI CHA TIERJEE: There is an 
attempt to impress upon us ... (Interruption) 

THE MINISTER OF STATE IN. THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS) AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI MUKUL WASNIK): Sir, it is unfortunate. 

SHRI BASUDEB ACHARIA (BANKURA): Why it is 
unfortunate? 

SHRI MUKUL WASNIK: Hon. Members have read the 
Report and they have started saying that it is not correct. 
This is really very unfortunate. This is not the way in which 
they can take the House for granted . ... (lnterruption) 

SHRI NIRMAL KANTI CHATIERJEE: What is this big 
joke? 

MR. CHAIRMAN: Shri Chatterjee, I have not allowed 
you to speak. Please resume your seat. 

(Interruptions) ...• 

MR. CHAIRMAN: Nothing is going on record. Shri 
Chatterjee, I will allow you to make your point a little later. 
Now, you have made your point and you please ~it down 
because this House is going to discuss this Report. 
Whatever points you want to raise, you can raise during 
the discussion and there Is no point in discussing It now. 
Ttle House is now diSCUssing the Supplementary Demands 
for Grants. 

SHRJ NIRMAL KANTI CHATIERJEE: I am merely 
submitting to you that it has become very important for us 
to discuss this. That is the point I am making. 

MR. CHAIRMAN: Shri Chatterjee, let the Members go 
through the Report. Why do you make It now? 

SHRI BASUDEB ACHARIA: We have gave through 
the Report . 

... (Interruptions) 

MR. CHAIRMAN: Please resume the seat. 
... (Interruptions) 
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SHRI NIRMAL KANTI CHATTERJEE: O.K., Sir, I 
concede the point that only after reading it, the 
worthlessness ot the Report will be undarstood. I concede 
that point. 

MR. CHAIRMAN: Please resume your seat. This is not 
time for such a discussion. 

SHRI SYED SHAHABUDDIN (Kishanganj): Mr. 
Chairman, Sir, very Seriously I m~jntain that this 
Government does not deserve a Supplementary Grant. It is 
guilty ot many misdeeds, acts of omission and commission 
and acts ot betrayal ot national interest; it is guilty of 
launching an anti-mazdoor and anti-kisar. policy; it is guilty 
of having adopted anti-minority policies, it is guilty of 
having opened the country to foreign control over the 
commanding heights of the economy; it is guilty of massive 
corruption; it is guilty of being an inefficient Government 
where the Prime Minisler does not even read his papers. I 
do not think this Government deserves any more money 
than what we have already given. 

But, Sir, it is money Bill and I know that the rejection 
of a Money Bill can precipitate a Constitutional Crisis and 
may be, therefore, with some cuts, we might allow this Bill. 
But I would like the Government to take note of the 
growing discontent in the country with its performance. An 
overall impression has been created in the country that this 
Government is not in control of the national situation, that it 
has no sense of direction, that it has no sense of purpose, 
that it does not know where it is going, that it does not 
even know whether it is losing or winning. Therefore, I feel 
that we have to look al this Supplementary Grants Bill with 
a certain sense of, shall t say, impending tragedy. 

During the Cut Motion, my friend Mr. Ram Naik raised 
the question Df the revision of electoral rolls. I am very 
happy that Mr. Ram Naik and his party performed what 
they consider to be their patriotic duty of reporting the 
existence of foreigners in various towns and places in the 
country. I think they were not performing a patriotic duty, 
they were performing a partisan duty playing a communal 
game ... (Interruptions) 

MR. CHAIRMAN: Shahabuddin Ji, it is an entirely 
different subject... 

... (Interruptions) 

SHRI SYED SHAHABUDDIN: I shall be very brief, Sir. 
Because the point has been raised, therefore, I just want to 
say one sentence ... (Interruptions) 

MR. CHAIRMAN: Please listen to me ... 
... (Interruptions) 

SHRI SYED SHAHABUDDlN: Sir, he has spoken for 
ten minutes, you must allow me two sentences only. I am 
not going out of line because this money is going to be 
spent on the Election Commission and on the issue of the 
identity cards and, therefore, I just want to say that merely 
a person or a party, howsoever powerful it might be, 
pointing at me and saying 'you are a foreigner', cannot 
tum me into a foreigner, cannot tum a citizen into a non-
citizen, cannot tum a person into a non-person. Only a due 
process of law can do that. What I plead is that if this 
Govemment has any guts, let it establish tribunals in all 

parts of the country, in all district of the country, under the 
law, and let all those electors at whom my friend Mr. Ram 
Naik points out his finger, go there, let them be called 
there and let it be decided whether they are foreigners or 
citizens. I do not understand how can he decide the 
citizenship of a person, how can a policeman decide, how 
can a numerator decide the citizenship of a person merely' 
by asking him to produce certain documents ... 
(Interruptions). Does he have his birth certificate or his 
father's birth certificate ... (Interruptions) 

SHRI RAM NAIK: Sir, on point of clarification. 
SHRI SYED SHAHABUDDIN: I am not yielding, Sir. 
MR. CHAIRMAN: He is not yielding. 
SHRI SYED SHAHABUDDIN: Sir, about the identity 

cards, I want to point out only two things ... (Interruptions) 

SHRI RAM NAIK: Sir, he has made my specific 
reference otherwise I would not have stood up. I want to 
make an explanation. 

SHRI SYED SHAHABUDDIN: No, I am not yielding. 
You can clarify later on. Sir, as far as the identity cards are. 
concerned ... (Interruptions) 

SHRI RAM NAIK: Sir, I am on a point of order. 
MR. CHAIRMAN: Please take your seat. He is on a 

point of order. 
SHRI RAM NAIK: Sir, my point of order is that since 

he has taken my name three times, I want to make a 
personal explantion out of the issues raised by him and I 
want to say that I have the evidence with me. He has 
taken my name. Does he want to say that there are no 
names of foreigners in the electoral rolls? ... (Interruptions) 

SHRI SYED SHAHABUDDIN: Sir, he cannot be the 
judge, he cannot be the accuser and the executioner at the 
same time. With the connivance of the Bombay police and 
his Government in Delhi. ... (Interruptions) 

... (Interruptions) 

SHRI RAM NAIK: Are you sure that there are no 
names of foreign nationals in our electoral rolls? 
... (Interruptions) 

SHRI SYED SHAHABUDDIN: How are you so sure? 
SHRI RAM NAIK: it is because we have established it. 

... (Interruptions) 

SHRI SYED SHAHBUDDIN: Let that be judged by a 
court of law . ... (lnterruptions) 

MR. CHAIRMAN: No, please. This cannot go on like 
this. 

... (Interruptions) 

SHRI SYED SHAHABUDDIN:. Sir, I am making my 
point. 

SHRI RAM NAIK: Sir, this is not making a point. Why 
is it pinching him? 

[Translation I 
SHRI RAM NAIK: Where it has to pinch, it has 

pinched . ... (Interruptions) 
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(English) 
MR. CHAIRMAN: Please sit down, 
MAJ. GEN. (RETD.) _ BHUWAN CHANDRA 

KHANDUAI: Sir, there is no sense of other Members. 
Please sit down. 

(Interruptions)"* ...• 
MR. CHAIRMAN: What you are saying is not going 

on record. Please sit down. 
Shri Shahabuddin please c:oncIude in one minute. 
SHRI SYED SHAHABUDDIN: Yes, sir. As far as 

Local Area Developmen! of M.Ps. is concerened ... 
MAJ. GEN. (RETD.) BHUWAN CHANDRA 

KHANDURI: Sir, even the Ll Govemor of Deihl has 
stated that nearly half the number of rickshaw pullers in 
Delhi are Bangladeshis. How can the hon. Member 
contradict and say there are no foreign nationals in the 
country? ... (Interruptions) 

MR. CHAIRMAN: Please sit down. This is too much. 
... (Interruptions) 

[Translation) 
SHRI RAJENDRA AGNIHOTRI (Jhansi): Whether 

any rule is going to be framed for lakhs of Bangladeshi 
infilrators or not? ... (Interruptions,! 
[English) 

MR. CHAIRMAN: This is not correct. You are 
disobeying the Chair. This is too much. You please sit 
down. You are not allowed to speak. This is disobeying 
the Chair. I am wamning you. You are repeating this. 

Shri Shahabuddin: please conclude. Please speak on 
Supplementary Demands only. 

SHRI SYED SHAHABUDDIN: Sir, I am speaking on 
Supplementary Demands only. 

As far as Local Area Development Fund is 
concemed, there are 13 constituencies which are not 
represented in the Lok Sabha. There is no reason why 
the people of those constituencies should be deprived of 
the benefits of this scheme. I, therefore, suggeSt that as 
in the case of other constituencies the money should be 
placed at the disposal of the District Magistrate and a 
Committee consisting of all M.L.As. of the parliamentary< 
constituency St'1ou1d be formed and it should advise the 
Collector about the schemes to be undertaken, so that 
the benefit goes to the people and the people are not 
deprived of it. 

SHRI BOLLA BULU RAMAIAH (Eluru): Mr. 
Chairman, sir, the presentation of Supplementary 
Demands has become a routine affair for the 
Government. Though they have estimated earlier lor 
some funds, it seems that they are not able to properly 
assess the requiremants and in my opinion they should 
have also provided more for health and education which 
are absolutely essential for the country for future 
requirement. Also, as ou( friends have mentioned about 
fertiliser, it requires a litUe bit more than what they have 
provided and they should have helped the fertiliser 
industry and also reduction 01 fertiliser cost so that the 
farmers are able to help in production. Food subsidy 

Not recorded. 

should also be made. Rice subsidy should be there. 
Where the State Governments are providing It, the 
Centre should be able to come to their rescue and they 
should help them. Also, even where they have 
prohibition, the Central Government should also help in 
reducing the cost of prohibiton so that they are involved 
and give some contribution from them. 

As far as public welfare and rural development are. 
concerned, I fully appreciate that-it is absolutely essential 
and they may have to come forward with better 
conditions and they should be able to reduce the cost 
and other expenditure on salaries and wages and the 
non-priority expenditure should be reduced In order to 
see that the Budget is provided more carefully. 

Though this year they were able to get better 
revenue collection both In direct and Indirect taxation, 
that should have been used for the development of 
power projects and they should have given the common 
man a better subsidy and given better health and 
security . 

MR. CHAIRMAN: There are some more speakers. I 
request all the Members to kindly not to participate in 
the debate so as to complete the debate now. Saroj 
Dubeyji, I have received your name just now. There are 
three more Members from the BJP who want to speak. 
Let us conclude the discussion now. So, I request all the 
Members not to insist On speaking. Otherwise, we may 
not be able to complete this discussion today. 
{Translation] 

SHRI RAJENDRA AGNIHOTRI: Mr. Chairman, Sir, I 
will take only two minutes. My constituency is the most 
backward area. 
[English} 

MR. CHAIRMAN: Agnihotriji, I request you nol to 
participate in lhe discussion. Lei us wind up the 
discussion now. The hon. Minister may reply now. Two 
Members from your Party have already spoken. There 
are other Members also who want to speak. I cannot 
allow you alone to speak. Please cooperate with me. 

MAJ. GEN. (RETD.) BHUWAN CHANDRA 
KHANDURI: Mr. Chairman, Sir, only one Member spoke 
from our Party. 

MR. CHAIRMAN: From the Congress Party also only 
one Member spoke in this debale. 
[T rans/ation) 

SHRI RAJENDRA AGNIHOTRI: Only 2 hours have 
been fixed for this. If you do not allow me, I will ;"lot 
speak. I want to put only two questions to the hon 
Minister. 
[English] 

MR. CHAIRMAN: You have to cooperate with me. 
Dubeyji, please take your seat. I am not calling the 
names of the Members which I have received just now 
and I am requesting other Members, whose names are 
already listed, also not to participate in the debate. Let 
us allow the Minister to reply to the debate. 
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... (Interruptions) 

MR. CHAIRMAN; Two Members from your Party hawe 
already spoken. So, please do not insist on speaking. 
Technically one Member only spoke, but two Members 
have already spoken in this aebate. 
[Trdnslation] 

SHRIMATI SAROJ DUBEY (Allahabad); Mr. ~hairman, 
Sir, we have not been allocated a 'single penny. 

[English] 

MR. CHAIRMAN; You are not allowed. This Is not 
going on record. 

(Interruptions) ... 

MR. CHAIRMAN; You are not allowed to speak, This 
is not going on record. 

... (Interruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY); 
Mr. Chairman, Sir, I am thankful to all those Members who 
have participated in the discussion. They have given 
valuable suggestions and they are duly noted. But, I wish 
to info(m the hon. Membors, through you, that I will restrict 
my comments only to the items of the Supplementary 
Demands. 

Today, we are discussing the second batch of 
Supplemsntary Demands for Grants for the financiai year 
1994-95 covering about 25 Oemads aggregating to Rs. 
5,786.83 crore. The gross expenditure is matched by 
savings and recoveries and increased by receipts to the 
extent of Rs. 3,825.02 crore. Actually. there will be a net 
cash outgo of Rs. i .961.81 erore. 

Many of the Membars have expressed their concern 
about the rising prices of fertilizers. 

The Government is also seriously concerned about 
this and keeping in mind that the international price of the 
urea is going up we have provided an additonal amount of 
Rs. 666 crore for the import of urea in this Supplementary 
:::rant. 

{Translation] 

SHRI RAJENDRA AGNIHOTRI: Mr. Chairman, sir, 
these days the prices of fertiliZ6rs are increasing and the 
farmers are not &Ole to get fertilizers at reasonable prices. 
That is wny Ihe farmers are lMlitated. In the absence of 
fertilizers we are getting less crops. I .~ould make a 
submission to the hon. Minister to give some relaxat:ons 
on thaI. 

{English] 

MR. CHAIRMAN; Shri Agnihotriji you please tesum8 
you seat. Why do not you listen to him? That IS exactly 
what he is sp68king on. 

SHRI M.V. CHANDRASHEKHARA MURTHY; Sir, in 
addition to this we have allocated another Rs, 500 crore 
keeping in view the increase In input price, 
higher requirement for customs and rein'lbursement for 

"Not ..-dIId. 

indigenous fertilizers. Also Rs. 109.1 crore is required as 
loans to Hindustan Fertiiizers Corporation and Fertilizers 
Corporation of India to augment the domestic production of 
area. 

Sir, the han. MembtJr, Shri Ram Naik has moved three 
cut moUons. I will deal with them one by one. The cut 
motion number one is rega;ding need to issue the identity 
card to all the voters at the earliest and also to exclude the 
foreigners from voters' list. We have provided an 
expenditure of Rs. 225 crore. Fifty per cent of this amount 
will be shared by State Government and we have provided 
the remaining 50 per cent in the Supplementary Demands. 
Regarding this cut motion I would like to reform the hon. 
Member that the Central Government has already agreed, 
In principle, with the scheme of issuance of identity cards 
and also agrees to reimburse 50 per cent of the 
expenditure incurred by the state Govemment on the 
scheme . 

So lar as exclusion of foreigners from the voters' list is 
concerned, under the law only Indian citizens are entitled 
to enroll in the electoral rolls and the electoral registration 
authorities take all possible step 10 ensure that only eligible 
persons get enroiled in the electoral roll register. 

Sir, in cut motion no. 2 about MP's local area 
development scheme, Shri Ram Naik nas taken objection 
that the ailocation for this supplementary Demand is made 
under the Ministry of Rural Development whereas he has 
received a letter from the Hon. Minister of Rural 
Development staling that the nodal Ministry will De the 
Programme Implementation. 

In this (espect, I wish to inform the hon. Member that 
this scheme was formerly to be administered by the 
Ministry of Planning and Programme Implementation. But 
tna funds were reieased immediately as the Prime Minister 
made this announcement, by the Ministry of Rural 
Development because it is having the infrastructure to 
implement the scheme. That is why the work relating to the 
release of funds was entrusted to the Ministry of Rural 
Development by the Government. 

Regarding the issue of fresh guidelines on the basis of 
several experiences and difficulties expressed by several 
Members of parliament, for the implementation of this 
scheme, those guidelines are under consideration and will 
1)8 issued shortly. 

Regarding the third cut motion moved by Shri Ram 
Naik about streamlin~ the functioning of NTC mills and 
.. so 10 nationalise the textile mills in Bombay, special 
tripartite committee has already recommended inter alia 
that the taken over mills would be nationalised. Once again 
the proposaJ is beino examined and various aspects are 
being looked into. But so far, no final decision has been 
taken by the Government. 

SHRI RAM NAlK; The payment of their wages has not 
been made yet. 
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Shri M.V. CHANDRASHEKHARA MURTHY: This 
issue has been raised last week also. That will be taken by 
the administrative Ministry. They have taken note of that. 

MR. CHAIRMAN: I think, the assurance has been 
given by the concerned Ministry. 

SHRI M.V. CHANDRASHEKHARA MURTHY: Hence I 
appeal to the hon. Member, Shri Ram Naik to withdraw all 
the cut motions and I also apeal to the Members of this 
House to support the Supplementary Demands for Grants. 

MR. CHAIRMAN: Are you withdrawing the cut 
motions? 

SHRI RAM NAIK: Since the reply is not satisfactory, I 
am not withdrawing my cut motions. 

MR. CHAIRMAN: I shall now put the cut motions 
moved to the Supplementary Demands for Grants 
(General) for 1994-95 to vote. 
Cut Motion Nos. 1. 2. and 3 were put and negatived. 

MR. CHAIRMAN; I shall now put the Supplementary 
Demands for Grants (General) for 1994-95 to vote: 

The Question is: 
"That the respective supplementary sums not 
exceeding the amounts on Revenue Account and 
Capital Account shown in the third column of the 
order paper be granted to the President out of the 
Consolidated Fund of India to defray the charges 
that will come in course of payment during the 
year ended 31st day of March, 1995 in respect of 
the following demands entered in the second 
column thereof-Demand Nos. 4, 5. 6, 11, 15. 27, 
29, 38, 40, 41, 46, 47, 49, 58, 69, 71, 78, 80, 83, 
and 86." 

The motion was adopted. 
15.49 Hr •. 

APPROPRIATION (No.6) BILL, 1994 
{English} 

MR. CHAIRMAN: Now, we take up item Nos. 21 and 
22, Appropriation Bill for intrOduction, consideration and 
passing. 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY): I 
beg to move for leave to introduce". Bill to authorise 
payment and appropriation of certain further sums from 
and out of the Consolidated Fund of India for the services 
of the financial year 1994-95. 

MR. CHAIRMAN: The question is: 
"That leave be granted to introduce a Bill to 
authorise payment and appropriation of certain 
further sums from and out of the Consolidated 
Fund of India for the services of the financial year 
1994-95." 

The motion was adopted. 
SHRt M.V. CHANDRASHEKHARA MURTHY: 

introduce" the Bill. 
MR. CHAIRMAN: The Minister may now move the Bill 

for consideration. 
SHRI M.V. CHANDRASHEKHARA MURTHY: I beg to 

move". 

"That the Bill to authorise payment and 
appropriation of certain further sums from and out 
of the Consolidated Fund 6f India for the services 
of the financial year 1994-95, be taken into 
consideration. " 

MR. CHAIRMAN: The question is: 

-That the Bill to authorise payment and 
appropriation of "That the Bill to authorise 
payment and appropriation of certain further sums 
from and out of the Consolidated fund of India for 
the services and of the financial year 1994-95, be 
taken into consideration." 

The motion was adopted. 

MR. CHAIRMAN: The House will now take up clause 
by clause consideration of the Bill. 

The question is: 

"That Clauses 2 and 3 stand part of the Bill." 

The Motion was adopted. 

clauses 2 and 3 were added to the Bill. 

MR. CHAIRMAN: The question is: 

"That the Schedule stand put of the Bill. 
The motion was adopted." 

The Schedule was added to the Bill. 

MR. CHAIRMAN: The Question is: 
That clause 1, the enacting Formula and the long Title 
stand part of the Bill. The motion was adopted. 

Clause 1. the Enacting Formula and the long Title were 
added to the Bill. 

SHRI M.V. CHANDRASHEKHARA MURTHY; Sir, I 
beg to move: 

"That the Bill be passed." 

MR. CHAIRMAN: The question is: 

"That the Bill be passed." 
The motion was adopted. 

15.53 hr •. 
SUPPLEMENTARY DEMANDS FOR GRANTS 

(RAILWAYS) •• 1994-95 

MR. CHAIRMAN: The House shall now take up 
discussion on the Supplementary Demands for Grants 
(Railways): 

Motion moved: 
"That the Supplementary sum not exceeding 

the amount shown in the third column of the 
Order Paper be granted to the President of India 
out of the Consolidated Fund to defray the 
charges that will come in oourse of payment 
during the year ending the 31st day of March, 

'PubIiahed in Gaz_ 01 India, extraordinary, P .... II. Section 2 dated 20.12.1994. 
"lntroduced/moved with the reoommendalion 01 the PreIidenL 
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1995, in respect 0' the head of Demand entered 
in the second column thereof against Demand No. 
16." 

Supplementary Demands 'or Grant (Railways) for 1994-95 
submitted to the Vote of Lok Sabha 

No. 01 Demand Name 01 Demand Amounl 01 Demands lor Grants 
eubmittIId 10 the VOle 01 the Houae. 

18. Aasats-AcquiIiIIon, oonslruclion and RepiicameI1(. 
Other Expenclllure 11,000 
Railways Funds 

MR. CHAIRMAN: Mr. Ram Naik may now move his 
cut motions: 

SHRI RAM NAiK (Bombay North): Sir, , beg to move: 

That the Demand for a Supplementary Grant of a 
sum not exceeding Rs. 225,00,00,000 in respect law 
and justice be reduced by Rs. 100, 

[Need to issue identity Cards to all tna voters at the 
earliest and also to exclude the 'oreigners from 
voters list] (1) 
That the Demand for a Supplementary Grant 01 a 
sum not exceeding As. 110,00,00,000 in respect of 
Department of Rural Development be reduced by Rs. 
100. 

[Need to provide the funds in time for implementation 
of M.Ps. Local Area Development Scheme so as to 
avoid delay in execution of various projects] (2) 

That the Demand for a Supplementary Grant of a 
sum not exceeding Rs. 60,01,00,000 in respect of 
Ministry of Textiles be reduced by Rs. 100. 

(Need to streamline the functioning of National 
Textiles Corporation and also to nationalise textiles 
mills in Mumbei (Bombay)] (3). 

{Translation] 

MR. CHAIRMAN, Sir though it is a demand for As. 11 
thousand only yet it seems that there is not much to talk 
about However, there are seven separate demands in the 
main demand for As. 11 thousand. During the discussion 
on Demands for Grants, It has been said that funds would 
be mobilised from different sources through re-
appropriation and hence Rs. 11 thousand would be needed 
extra. the amount to be mobUzed through re-appropriation 
Is As. 538 crore and that is why a demand has been made 
for Rs. 538 crore, I would liklt to put forth my views on it in 
brief. 

I would like to put roM my views only on those three 
Demands' in respect of which I have given notices of cUt 
Motions. Firstly, there is a demand of Rs. 178 erore for 
construction of a new railway line. The han. Minister of 
Railways would remember that at a meeting of the 
AdviSOry Committee of the Ministry of Aallways held on 6th 
of December he had aMOUnCed a 6 point' programme for 
suburban railway service of Bombay, with a total outlay of 
As. 200 crore. It was mentioned In the declaration that four 
lines would be constructed from BorivIH to Vllar and five 
linea from Shanta Cruz to Vlrar-Borivili. But while going 
through the Supplementary o.nar. I find no mention of It 

anywhere. They are going to spend As. 200 erore but I 
would like to know how and where are they going to spend 
this amount, as it has not been mentioned in the 
Supplementary Demands? Had the hon. Minister made a 
declaration in this regard in lighter vein before the Advisory 
ConvniUee? I seek an assurance from him that the project, 
for which As. 200 crore have been announced, would be 
Implemented this year itself. 

My. second demand is in regard to Digital Multiple 
Units. They have demanded As. 6 erore for pull-push trains 
and have said that with this amount they can get 10 new 
trains. Anyway, the pull-push train has proved to be vary 
useful. One of the pull-push train was introduced from Virar 
to Dahanu, falling under my constituency, some two years 
back and it has also proved to be very useful. The hon. 
Minister has not mentioned the names of the areas where 
these new trains would be introduced, Earlier we had 
demanded ihat one train should be introduced from Virar to 
Dehanu, in WEistem Railway and the other from Dina to 
Basai in Cent:,>! Railway. If these trains are run i~ 1'10 
areas from where local services had been introduced, It 
will definitely be beneficial. I would like to urge upon you to 
make an announcement that these two suburban areas are 
of great importance and very congested. These trains can 
cater to the needs of such areas. The Governrnent should 
consider it and take a decision thereon. 

The third demand pertains to track maintenance for 
which As 89 erors have been demanded. I feel that the 
work of track maintenance is difficult in' suburban area. The 
hon. Minister is aware that timely departure of trains in 8 
city like Bombay is not observed and it constantly leads to 
riots or other such problems. I do not want to go into the 
details but the trains are not ruMing on time there. Further 
the cases of derailment are also taking place. The main 
reason behind it is that the regular track maintenance is 
not undertaken. The han. Minister as well as the Chairman 
of Railway Board has admitted this fact. 

I would like to know whether the proposed new 
automatic machinery for track maintenance will be installed 
in Bombay or not? In Bombay, the suburban railway 
service starts at .. A.M. and ends at 2 A.M. it means that 
everyday trains run on these tracks for 22 hours and only 2 
hours remain left for track maintenance. it is very difficult to 
undertake the work of track maintenance during that 
period. 

The second reason Is that in the absence of proper 
public toilet facility In Bombay city some people defecate 
near the railway tracks. That is why. Bombay city is called 
as Toilet city. Wherever people find it easy, they defecate 
there. When labourers go there for undertaking the work of 
track maintenance they cannot und8rtake this work due to 
filthy atornosphere around. That is why, It is feasible to get 
the work of track maintenance undertaken through 
automatic machinea. I ,want an Information from the hon. 
Minister as to whether the automatic machines pm:hased 
by RaIlway would be USed in Bombay also? I am sure that 
the hen. Minister would definitely put forth tis views on all 
the three Cut-Motiona. Sir, with these words, I thank you 
for giving me time to apeak. 
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(English] 

MR. CHAIRMAN: You can continue because you are 
the first speaker from your Party. 

SHRI RAM NAIK: I am the first speaker because I 
moved the cut motion. 

MR. CHAIRMAN: Mr. Basude~ Acharia to speak. 

SHRI BASUDEB ACHARIA (Bankura): The discussion 
on sugar is to start at 4 o'clock. 

MR. CHAIRMAN: II you finish in one-and-a-half 
minutes, at least two peple can speak. 

SHRI BASUDEB ACHARIA: You give me al least ten 
minutes. 

MR. CHAIRMAN: You start your speech first. Please 
try to finish your speech within three minutes. I hope you 
can do it. You can be brief also. 

SHRI BASUDEB ACHARIA: The Railway Minister has 
asked for Supplementary Grants of only Rs. 11,000 crores. 

MR. CHAIRMAN: Hew much time do you want? 

SHRI BASUDEB ACHARIA: Ter. minutes. 

MR. CHAIRMAN: Why don't you allow some other 
Members who can finish within three minutes? 

SHRI BASUDEB ACHARIA: I will continue tomorrow. 

MR. CHAIRMAN: You can speak after this. We will 
take up the discussion at 4 o'clock. 

SHRI BASUDEB ACHARIA: I will continue tomorrow. I 
wili now take one minute and will continue tomorrow. 

The Railway Minister has asked for Rs. 11,000 crores 
to start with, for certain new projects on the construction of 
one new broad gauge line, Mandar hill to Rampurhat via 
Dumka. It is a very important linG. It is a new line. It is one 
of thE; backward and tribal areas of our country. 

Then there are two or three gauge conversion projects 
and railways want to procure some track maintenance 
machines for the introduction of Pushpull-DMU and for this 
they reguire Rs. 6 crores. 

16.00 hr •• 

So, together, they have aSked for Rs. 11,000 crores 
for all these projects. Sir, now, it is aiready Four of the 
clock .... (lnterruplions) 

AN HON. MEMBER: Sir, it is Four of the clock .... 
(Interruptions) 

MR. CHAIRMAN: Why do you interfere? He is making 
a good speech. Please con!inue ..... (Interruptions) 

MR. CHAIRMAN: This is bad. Please do not interfere. 
..... (/nterruptlons) 

SHRI BASUDEB ACHARIA: All these projects were 
sanctio:led by the Planning Commission. All these projects 
were included in the Railway Budget for the current 
year ..... (Interrup1ions) 

MR. CHAIRMAN: He is making some good points. 
Please listen to him .... (lnterruptions) 

SHRI BASUDEB ACHARIA: When these projects were 
sanc,ioned, why was sufficient amount not available to 
start the work? We made a number of suggestions. We 
mentioned about some important conversion projects and 
also new lines. But he has not included all these projects 
while asking for Supplementary Grant. There is one narrow 
gauge line in my State of West Bengal which is called the 
Bankura-Damodar River railway line. It is about 85 kms. in 
distance. Then, there is the Shantipur-Nabdvip Dham 
railway line. It is also a narrow gauge line. Then, there is 
the Ahmadpur-Katwa railway line. These are all narrow 
gauge lines. So also, there is the Burdwan-Katwa railway 
line, (Interruptions) Dum Dum-Digha is no! a narrow gauge 
line. It is a new line, I am talking of the narrow gauge lines. 
There are four of five narrow gauge lines In my Stale 
which are very important lines passing through the rural 
areas. We have been demanding since long that some of 
these narrow gauge lines should be taken up. When they 
have adopted a new Llnigauge System Policy, when a 
massive Unigauge System is taking place, then, why have 
all these narrow gauge lines been left out? We are not 
getting our dues' there. The South-Eastern Railway is 
contributing to the Government exchequer to the tune of 34 
per cent in terms 01 revenue. But what is the share of the 
South-Eastern Railway in this regard? What is the share of 
thtt State of West Bengal? Why are such important narrow 
gauge lines not being considered? 

Sir, I will continue tomorrow because I will speak for 
another ten minutes. 

MR. CHAIRMAN: Shri Basudeb Acharia, you please 
continue. Do no: daviate from your speech. 

SHRI BASUDEB ACHARIA: ! will not be able to finish 
within two or three minutes. There are a number of 
important pomts. So, I will continue tomorrow. Therefore, 
now you can take up the discussion on the sugar scandal. 

MR. CHAIRMAN: It appears thai you do not want to 
continue your speech. 

SHRI BASUDEB ACHARIA: Yes. I will continue 
tomorrow. You may, now, take up the discussion on the 
sugar scandal. 

MR. CHAIRMAN: You have been given time to speak 
on the Demand for Grant (Railways). You please continue 
your speech. 

SHRI BASUDEB ACHARIA: I will speak for another 
ten minutes. 
I TranslationJ 

SHRI SHARAD YADAV (Madhepura): Mr. Chairman, 
Sir, the discussion on sugar muddle is to be iaken up at 4 
O'clock in the House. Shri Acharia is also not willing to 
sp'3ak on that. Since you repeatedly ~all him to speaK. he 
rises up. , would also request him to speak tomorrow. This 
issue of sugar muddle has become so'serious that for this 
we have been patiently sitting here since morning. So, it 
would be better to start the discussion now. 
[English) 

MR. CHAIRMAN: Shri Sharad Yadavji, wr.at you have 
said is very right. ·But I do not thinr . :~ fair and proper to 
interrupt a senior Member like Shri Basuoeb Acharia. Shri 
Basudeb Acharia, you may please continue. 
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SHRI BASUOER Arut\RIA: I will continue my speech 
tomorrow. 

MR. CHAIRMAN: If you do not want to speak Mr. 
Acharia, I will call somebody else. You have taken seven 
minutes, you can complete it. 

SHRI BASUOEB ACHARIA: I will take another ten 
minutes. 
fTrans/ation) 

SHRI VINAY KATIYAR (Faizabad): When everybody 
wants a discussion on the sugar Issue then why are you 
nol taking it up? (Interruptions) 

[English] 

MR. CHAIRMAN: At least one person should speak at 
a time. Please understand that it is a futile exercise. Lei 
Mr. Ohumal speak now. 
[Translation] 

PROF. PREM OHUMAl (Hamirpur): Mr. Chairman, 
Sir, when today moming we talked with the hon. Speaker 
he had made it clear that the discussion would start at 4.0' 
clock. Shri Acharia is also interested in concluding his 
speech tomorrow. The hon. Minister has also come. 
Please have the discussion started. 
[English] 

MR. CHAIRMAN: There are no two opinions in the 
House about the other discussions ..... [lnterruptionsJ 

MR. CHAIRMAN: I want to remind the House thai 
there was a consensus in the House that we would finish 
the Govemment business. 

SOME HON. MEMBERS: No, no. . .... (Interruptions) 

(Translation} 

SHRI ASTBHWA PRASAD SHUKLA: (Khalilabad): 
Mr. Chairman, Sir, there was a consensus on it that the 
discussion on sugar muddle would start at 4.0' clock. 

[English) 

MR. CHAIRMAN: Let me complete what I am saying . 
•.. (/nterruptions) 

SHRI NIRMAl KANTI CHATTERJEE (Dumudum): We 
have suffered enough. W ..... not prepared to suffer now. 
There has to be a discussion. Yesterday the intervention 
by the· Prime Minister was absolutely unsatisfactory. 
Therefore, we have decided u-.at we have a discussion. Let 
the mass of innocent people know that '1'8 want to have • 
diSCUssion right now and no Govemment business without 
that will be taken up. We have allowed all this up till now. 
We can no longer allow. You have to appreciate our 
feelings. We can take that up day after tomorrow or 
whenever the time permits. 

MR. CHAIRMAN: Now you ha..,. made '/016 point, you 
please resume your seat. 

SHRI NIRMAL KAHn CHATTERJEE: We .... not h4n 
juat to make points.. W. want to .. the reIUIt. 

MR. CHAIRMAN: Then you listen to vmat the ChaIr II 
going to .. y. 

... (Interruptions) 

SHRI RAM NAIK (Bombay North): I am on a point of 
order.... (Interruptions) 

MR CHAIRMAN: Agnihotriji, please sit down. There is 
a point of order. 

SHRI RAM NAIK: I have a point of order. We are 
having a discussion under Rule 193 that has been .shown 
in the List of Business. I am reading from Rule 194(2). It 
says: .... 

'The Speaker may allot two sittings in a week on 
which such mattars may be taken up for 
discussion and allow such tirne for discussion not 
exceeding two hours at or before the end of the 
sitting, as he may consider appropriate in the 
circumstances .• 

So two hours at the end of the day means .. o'clock 
which is to be allotted and accordingly it is in the List of 
Business. So II Is time now. 

Actually ten minutes have passed. It is now ten 
minutes past 4 o'clock. According to this rule, we must 
start the discussion. Unless the Govemment has some 
difficulty and the Government comes with their difficulty 
here, the discussion must start. 

MR. CHAIRMAN: The Chair is not informed about any 
difficulty from the Government's side. What I am telling you 
il' that we have decided, the House unanimously decided, 
that we will have a discussion on this. 

SHRI RAM NAIK: There was no such consensus 
ar,ri"ed at. The Govemment, the Par1iamentary Affairs 
Mill'lister, had requested and that request was not 
conceded. (Interruptions) 

MR. CHAIRMAN: You need not shout to make this 
point at all. II is well made already. Please do not shout. 

SHRI RAM NAIK: It was not agreed to. It was not at 
all done unanimously. 

SHRI UMRAO SINGH (Jalandhar): It was agreed to 
finish the Govemment business before .. o·cIock. What 
happened to theif agreement? 

(Translation) 

SHRI RAM KAPSE (Thane): Mr. Speaker, please tell 
us what decisior, has been taken by you on this Point of 
Order. As per rules, the discussion should start right now. 
The Govemment also have 00 objection on it That is why, 
we want a discussion on it. There has not been any such 
consensus today. (Interruptions) 

There was no such consensus. We request you to 
start it now. 

MR C .... .A1RMMI: It is serving no -purpose at d. Please 
underItand. P..... lit down. 

SHRI P .C. THOMAS (Muvattupuzha): We have 
dacidad to amnd the buaineIa til late night today. 

MR CHAIRMAN: There .... no two'opinions about thit 
In !he Houle. I am aNY MmindIng !he han. MemberI that 
we were di8cuuIng the Supplementary 0emIndt for 
GrInta for RaIlways. It .. • very IpIportant IUbject and • 
senior Member WII apeaIdng. I thought thai you wi allow 
the senior Member to compIet8 hII tpMCh ..... 
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[Mr. Chairman] 

(/nterurptions) ... There is no difficulty in discussing it at 
all. 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS) -AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI MUKUL WASNIK): It ·is being said as 
though we do not want a discussion on the Gian Prakash 
Committee Report. Rather, yesterday when the hon. 
Speaker had said that if you want we can start the 
discussion right away, we said that we are prepared to 
start the discussion right away. We do not have any 
problems to start the discussion. So, that was the only 
point. But, if the House does feel that the discussion 
should commence under Rule 193, we do not have any 
problems to start that. 
16.13 hrs. 

[MR. SPEAKER in the Chair] 

[Translation] 

SHRI SHARAD YADAV: 15 minutes have already 
pas'>ed. Now the discussion on sugar scam should be 
started. The hon. Minister has not arrived here. 
{English] 

MR. SPEAKER: I think let us complete the discussion 
and voting on Railways. We will sit late. if necessary. 

THE MINISTER OF RAILWAYS (SHRI C.K. JAFFER 
SHARIEF): Again we have to go tomorrow to the Rajya 
Sabha also. 

MR. SPEAKER: Yes, it has to go to the Rajya Sabha 
also. Please understand. 

(Interruptions) 

[Translation] 

SHRI VINA Y KA TIYAR: Discussion on voting on 
Railways will be discussed later on. At first it should be 
discussed .... (Interruptions) 

MR SPEAKER: Not you, but let your leader speak. He 
is sitting here. 

SHRI VINA Y KA TIYAR: Why have we come here as 
elected members? 

MR SPEAKER: No, the House cannot run as you 
wish. 

SHRI VINAY KATIYAR: We are also elected members 
of Partiament.... (Interruption) 

MR. SPEAKER: The Parliament cannot function in this 
manner. 

SHRI VINAY KATIYAR: We are also elected members 
let us decide how the House will function, please tell us. It 
must be decided once for all how the house will function. If 
only the leaders have the right in its functioning all the 
newly elected members must go to their constituencies. 

[English) 

MR. SPEAKER: What is to be done? I will go by the 
advice given by the leaders. 

[Translation) 

SHRI VINAY KATIYAR: Mr. Speaker, Sir, if it is 
known, I wish to request your honour ... (Interruptions) 

MR. SPEAKER: This is Parliament, not any other 
place. It is enough. 

(Interruptions) 

SHRI VINAY KATIYAR: Mr. Speaker, Sir, this is the 
reason for uproar. When anybody stands you say that 
leaders will speak. Then why have we come here? 

MR. SPEAKER: I do not know for what you have 
come here? 

SHRI VINAY KATIYAR: Whenever we want to speak, 
you always tell us 'please sit down'. Do conduct your 
business of the House with leaders. we are going to our 
constituencies there. (Interruptions) 

For what have we come here? Please let us express 
our views also. (Interruptions) 

[English] 
MR. SPEAKER: ATe you going to sit down or not? 

... (Interruptions) 

MR. SPEAKER: Are you going to sit down or not? 
...(Interruptions) 

[Translation] 
SHRI ATAL BIHARI VAJPAYEE (Lucknow): Mr. 

Speaker. Sir. it is right that it was decided to take up this 
issue at 4 p.m. and all the outstanding business was to be 
completed before then. In fact. the business has not yet 
completed. As per rule this short duration discussion 
should be started two hours before the House Adjoums. 
The House has not decided as yet whether it will sit late in 
the evening. Now you want to extend the time of 
discussion and hope that the House will sit late, if 
necessary. But house will decide about it. I do nol accept it 
as the opinion of the august House ... (Interruptions) .. The 
opinion of the House is not the opinion of the majority. 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI RAM LAKHAN SINGH YADAV): But they are also 
not in majority. 

SHRI ATAL BIHAR I VAJPAYEE: We know it that we 
are not in majority. Therefore, we are Sitting here and you 
are Sitting there. The House functions with voice vote. Just 
now the hon. Minister was ready for discussion. Now he 
has disappeared. He was telling that there was no 
difficulty. 

MR. SPEAKER: The discussion can be started now if 
you suggest so. There is no difficulty in it. But it is also 
essential to pass the Budget. But if you do not take it to-
day and keep it pending for tomorrow, and the same 
situation will arise tomorrow and so on, the house cannot 
function if every body will start speaking. 

SHRI ATAL BIHARI VAJPAYEE: Some of the 
Demands for Grants have already been passed. Only the 
Demands for Grants for Railways are left. You may allot 
time for its discussion as much as you can. Thereafter we 
can sit to discuss the demand of railway or we can take it 
up tomorrow. 
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MR. SPEAKER: I will do as you wish. I have nothing 
to say in this regard. 

(English) 

SHRI SOMNATH CHAITERJEE (Bolpur): Sir, this is a 
matter which is agitating the minds of the hon. Members. 
So, let us start the discussion now. 

SHRI NIRMAl KANTI CHAITERJEE: Sir, I want to 
make one submission. There is no' Compulsion that the 
Supplementary demands for Grant have to be passed in 
this Session itself. There is no compulision. unlike the 
Ordinances. 

MR. SPEAKER: I agree with Shri Nirmal Kanti 
Chatterjee. But let us understand that if this Pariiament in 
its sittings is not passing the Budget, what kind of message 
you will be sending? 

SHRI NIRMAL KANTI CHAITERJEE: That is what I 
am trying to convey. The Supplementary Demands for 
Grants can be taken up even in the next Session. There is 
no difficulty. 

MR. SPEAKER: Okay, I accept the suggestion given 
by Shri Vajpayeeji that we complete this debate and we 
will sit and pass the Budget. 

... (Interruptions) 

THE MINISTER OF WATER RESOURCES AND 
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA): Sir, the Supplementary 
Demands for Grants have been discussed for some time in 
the House now. We have discussed about the other matter 
with you in your Chamber and it has been generally 
agreed by all the Opposition Members that after these 
Demands are passed-the essential work of the 
Govemment--tl'len, the discussion under Rule 193 will be 
taken up. Now, there is no reasons to give up this 
understanding that was reacHed. So, Sir, I would request 
you to put the Demands to the vote of the House; and as 
soon as it is passed, we can immediately start the other 
-ti'iCUSSion. 

MR. SPEAKER: I, hoodred per cent, agree with what 
you have been saying. Even then, let us not make It a 
prestige Issue. It it Is to be passed after this, we will pass II 
after this. if II is to be passed tomorrow, we will pass it 
tomorrow. But, if the House in Its judgement, is not ready 
to pass this Budget, then, those who are responsible for 
this wiD understand what kind - of message they will be 
sending. 

SHRI VIOYACHAAAN SHUKLA: The House is ready. 
Let us proceed with the Budget. W. IhouId proceed with 
the Supplementary Demands for Grants Md then, we can 
take up the other bu8ine8l, I would request you to proceed 
with the Supplementary Oemanda for Granta now. 

MR. SPEAKER: As per the Rules, Ine discussion 
under Rule 193 has to be started two hours before the 
House adjourna. I am not lUre whether within two ton. 
all the han. Member wOuld be able to 1PNk. They would 
need more time and thai II exactly what I wu 
suggestinSrthat is, we pass this Budget and then we sit 
for u much time .. we like. 

But If you apply that way, well, I will go by senior 
leader' views. I am not going to insist on that. The only 
thing is, those who understand this complication, should 
express their views. Otherwise it will become more 
complicated. 

SHRI VIDYACHARAN SHUKLA I would request YQY to 
take up the Supplementary Grants first. 

MR. SPEAKER: We will see that they are passed. 
You know, those who understand this, should say 

these things. Ignorance should not dominate. 
(T rans/ation) 

SHRI VIRENDRA SINGH (Mirzapur): Mr. Speaker, Sir, 
we are ignorant. But it should be decided first who will 
reply to it. 

MR. SPEAKER: Under which rule are you asking this 
question? 

SHRI VIRENDRA SINGH: I do not know it. But we do 
not know if of corruption who will reply? 

MR. SPEAKER: Under which rule are you asking? 
(Interruptions) 

MR. SPEAKER: Please sit down. 
SHRI VIRENDRA SINGH: Who will reply, the Prime 

Minister or Chaturvediji? If Chaturvediji is replying, we are 
not going to listen. (Interruptions) 

MR. SPEAKER: It means you do (lOt want to hold 
discussion on it. (Interruptions) 

SHRI VIRENDRA SINGH: We want discussion but the 
persons sitting in treasury benches do not want. Who will 
reply? (Interruptions) 

MR. SPEAKER: You will have to be responsible. 
SHRI VIRENDRA SINGH: The han. Prime Minister 

should reply. (Interruptions) 
We will not listen the reply from Shri Chaturvedl. 

(Interruptions) . 

MR. SPEAKER: Those persons who are interested 
only in discussion. ask such question repreatedly. 

(Interruptions) 
SHRl VIRENDRA SINGH: Shri Chaturvediji is sitting 

here. If he gives reply... (Interruptions) 

(English) 
MR. SPEAKER: please sit down now. 

(Interruptions) 

MA. SPEAKER: If you do not sit down. I am going to 
name you and ask you to leave the House. 

11.22 Iva. 
DISCUSSION UNDER RULE 193 

Gpn Prakuh CommlttH Report 
SHAI JASWANT SINGH (ChittorgaItl): Mr. Speaker, 

SIr, I rise to raise a diIcussIon on a mallei' arising out of 
the statement made by the han. MInIIler of State In the 
Prime MIniI*', Office on 1 SMh December regarding the 
GyM Prakash ComIttee Report and on Iasues arising 
thereIrcm. I nut. at the v.y outlet. say that til particIiar 
discI.aion is one 01 the moat unhIppy 
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IShri Jaswam Singh] 
discussion that I am participating in. This discussion has 
been preceded by a S<H:811ed administrative inquiry coming 
to certain concIusion&-this inquiry being alTanged in the 
closeted offices of the Prime Minister, the report being 
received by the Prime Minister ... (Interruptions) 

SHAI NIRMAL KANTI CHATTERJEE (Dumdum): What 
is going on there... (Interruptions) 

MR. SPEAKER: Some allowance is to be made to the 
poet... (Interruptions) 

SHRI JASWANT SINGH: After this report was 
received, for over two months, it lay in the secrecy of the 
Prime ~inister's Office. It was not even shared by the 
Prime Minister even with his Cabinet colleagues. The 
Cabinet remained unaware of what Gian Prakash has 
found or not round. Why for two months, even the Prime 
Minister's Office did not engage itself in an exmaination of 
what the report had said or not said? Thereafter, when it 
becomes evident that a discussion on this will now have to 
take place, as a sleight of hand, the Prime Minister passes 
it to yet another Committee constituted under the 
Chairmanship of the present Cabinet Secretary. Before this 
new Comittee of Officials has ruled upon Ministers of his 
own Cabinet, the Prime Minister comes to this House and 
through a statement exonerates everybody by propounding 
altogether a novel and new philosophy of parliamentary 
jurisprudence. 

The statement made by the Minister of State remains 
at variance with hi;;; own written reply to this very House! 
The whole iSS1.18 is not just riddled with colTuption and 
questions. The issue is riddled with inaction and deliberate 
evasion and every possible opportunity being used or 
misued by this, Government-particulary the Prime 
Minister's Office-to somehow continue to obfuscate the 
issues in such a manner, to continue to spread fog on the 
whole. thing in such a fashion that the enormity of the 
wrong that has been done to the country somehow gets 
forgo!ten, somehow this Sesion of Parliament like the 
previous Session of Parliament must just be gone through! 
And we will find get another fudge, yet another way to find 
an exit out of this cul-de-sac in which this Government 
finds itself. This blind alley of corruption in which the 
Govemment has now entered is a blind alley in which it 
has entered voluntarily. It is a blind alley from which there 
is no escape. And the only escape is candour or to share 
with Parliament, every possible wrong that has takan place 
because that is the bounden duly ot- this Government. 

I must very briefly point out what was the background 
of this entire episode. In pointing out the background, 1 
have necessarily, of necessity, to take recourse to the Gian 
Prakash Committee Report. a copy of which has been 
placed in Parliament. Whanever I refer to it, I do not want 
to Quote from it, bt...lt I cannot but refer to and rety upon the 
Gian Prakash Committee Report, in the absence of which, 
if we were to iely only on ministerial statements, then there 
would be no discussion at all. 

What Is the background Sir? The background really 
starts from the sugar projections of 1993-94. These 
projectiona were made by the Ministry of Agriculture and 
there were indications, in fact, as early as February 1993 
of a likety shortfall. Now, these dates •• Important 

because they highlight th~ extent of govemment's inaction 
thus govemmer:ts inability to take decisions timely. As 
ear1y as in February 1993, it had become clear that 
follOwing upon an indifferent crop in Maharashtra, sugar 
production was likely to fall. The Cabinet Committee on 
Prices thereafter met on 11 October 1993. 11 October 
1993 is the first occasion, well before this whole matter of 
sugar has become a matter of public outcry or p .. blic 
concern or even parliamentary concern. On 11 October 
1993, the Cabinet Committee on ~rices meets· and takes 
stock of sugar production and the likely consequences on 
sugar prices in the coming year. 

In this Gian Pakash Committee Report, we have no 
access to what was reported to the Cabinet Committee on 
Prices by the former Minister for Civil Supplies. We have 
no access to what he said or submitted to this Committee. 
We have no access to the minutes other than those 
minutes which are now freely 1I0ating in the country. They 
are available to all and sundry and to every newspaper. 
The Cabinet's secrets and Cabinet documents and 
correspondence between high officials of the Cabinet and 
the highest official of this Government are now a free 
commodity! But that is a different malter. 

11 October 1993 is the first instance when the Cabinet 
Committee on Prices is seized of this matter. It was then 
pointed out by the Food Ministry's estimates that the total 
availability of levy sugar was about 44 and ocld lakhs and 
that of the free sale sugar was about 94.68 lakh tonnes. 
The closing stock was estimated at I~ss than 12 lakh 
tonnes and therefore, in the beginning of October 1993, 
the forecast of shortfall was in the region on about 15 lakh 
tonnes. Here, at this moment, the decision necessary was, 
what is to be done to meet this shortfall and this decision 
was urgently required. But that deciSIon was not taken at 
that time! 

Thereafter, on 17 November 1993, the Secretary, 
Food seeks the Food Minister's approval for an import of 
15 lakh tonnes. This is on 17 November. I am informed by 
learned Mr. Gian Prakash that the Minister for Food was 
so lax, so remiss in the descharge of his responsibilities, 
so inattentive to the matter of sugar stocks and sugar and 
so lax in considering what needed to be done at that stage 
thai he kept this particular paper pending for as long as 18 
days. The leamed Gian Prakash finds fault with the hon. 
Minister for Food for keeping a paper pending for 18 days. 
I had, Sir, an occasion in a different capacity to make an 
observation about the Ministers of this Government 
keeping important papers relating to Vayudoot pending 
because they had misplaced or misemployed the funds of 
the Government of India. An authentication by the Minister 
was necessary and that authentication was not done for as 
long as three months. l refer to the action that the then 
Minist ... of Civil Aviation did not take in respect of the 
Vayudoot papers. This very Govemment Sir, in its ATR 
says that that is on account of a strike in Air India or Indian 
Airlines and therefore, that particular Minister il not to be 
found fault with. 

There 18 a relevance to these 18 days. 
Ther. Is a relevance because the Minister of State for 

Food Is not being found fault with for sitting for 18 days on 
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an import requirement, whereas the Ministers of this 
Government are routinely known to sit upon papers for 
months on end. However, thereafter the Food Minister 
rules out any import as a matter of policy and orders his 
Ministry to find ways of increasing production and 
controlling consumption at that particular time. I am very 
impressed upon the ingenuity of the methods employed 
by the Government or the Ministry to find answers to a 
looming disaster. a looming situation of sugar scarcity. 
Then. what is done? In the specialisation of this 
Government. which is to prepare papers. notes and shift 
files. on the 12th of December a fresh note was prepared. 
This Government is moving lackadaisically. They find fault 
with the Minister of Food for Sitting upon papers for 18 
days and yet it is only on 12th December. 1993 that a 
paper is submitted to the Cabinet Committee on Prices. 
The Government recommended some incentives on usual 
lines. etc. I shall not go into the details of it. The cabinet 
committee thereafter considers this revised notes on 15th 
December and takes no decision. By now the situation on 
the sugar front is becoming more critical. It is deepening. 
The Cabinet Committee on Prices does not comprise of 
officials but comprise of Ministers and those Ministers are 
responsible to the Cabinet ... (Interruptions) 

SHRI NIRMAl KANTI CHATTERJEE: Have you put 
some infected sugar in your mouth? 

SHRI JASWANT SINGH: What to do? We live in 
polluted time. I am informed by learned Gian Prakash that 
in the middle of December. 1993 reports emerging from 
Maharashtra and Uttar Pradesh were more disturbing and 
th,e shortfall then was likely not to decrease but actually 
increase. What does the Cabinet Committee on Prices 
do? It asks the Ministry of Food to make yet another 
indepth study. The Ministry of Civil Supplies at that stage 
in fact submits a note. 

SHRI NIRMAl KANTI CHATTERJEE: Telling them to 
add to production without any raw material! 

SHRI JASWANT SINGH: In fact this report will be 
reflected on by the future research scholars as a classic 
example of inefficiency even in evasion. even ir 
obfuscation. 

The Minister for Civil Supplies then submits a note on 
the availability of essential commodities and this predates 
the meeting of the Cabinet Committee on Prices. He does 
recommend an import of 15 lakh tonne of sugar. The 
Cabinet Committee takes no decision and it decides that 
it would meet around 29th January, 1994 to take a 
decision on the issue of import of sugar. In the meantime 
the sugar prices are rising. It is not necessary for me to 
go into a detailed catalogue as to how sugar prices were 
spurting and not just internally a cause every time that 
Cabinet Committee on Prices was to meet the 
requirement of Indian sugar became international public 
knowledge. And. every time both spot and forward trading 
on commodity markets in relation to sugar was multiplying 
or jumping. The Ministry of Food altered Its estimates and 
calculated a shortfall of 19 lakh tonne. From 15 lakh 
tonne the shortaJi has now gone to 19 lakh tonne. 
Nevertheless, here the Ministry of Food goes totally 
contrary to what the rest of the cabinet was saying or 

doing and suggests that this shortfall could be met by 
imports or through cutting in the release of sugar. Sugar 
price goes up again. 

The meeting of the CCP. which was fixed on 29th 
January. did not take place and does not actually take 
place until the 9th March. You find fault with the Minister 
of Food and perhaps he is accountable for this delay of 
18 days but no one finds fault with ths Cabinet 
Committee on Prices for firstly not taking a decision from 
October onwards and thereafter when they did meet. did 
not yet again take decision and whereafter when they 
should have met latest by January and to have taken 
decision. to take no decision and thereafter when a 
meeting is scheduled for January. 1994 instead of 
meeting they keep on pos:poning it and do not meet till 
the 9th March. 

Here. I would like to digress a liWe and adt:lress 
mysel! to the aspect of Prime Ministerial responsibility. A 
thesis has been very consistently put across that the 
Prime Minister remained totally ignorant of what was 
happening on the sugar front. I do not know the Hon'ble 
Prime Minister's dietary habits and as Prime Minister he 
is certainly nol responsible for purchase of sugar for his 
domestic consumption but if there is a crisis brewing. 
whether it is in sugar. salt. 'gur' or in any other 
commodity, and if the Cabinet Committee on Prices has 
not informed the Prime Minister or, if the Prime Minister's 
Office has not informed the Prime Minister or if the Prime 
Minister himself has remained unaware of what is 
happening in respect of scarce or important commodities 
of daily usa. then with due regard to the seniority of the 
years and the great experience that our honourable the 
Prime Minister brings to his Office. I have to with great 
regret observe that he does not deserve to be the Prime 
Minister. It does not behave the Prime Minister of our 
country to put across such feeble and childish reasoning 
that the Prime Minister was kept uninformed about a 
looming crisis on the front of sugar. I would revert to the 
question of Prime Ministrial responsibility when I come to 
the Ministerial responsibility. 

In this meeting of the Cabinet Committee on Prices 
held on March. the projected shortfall requirement for levy 
sugar was again placed at roughly 10.31 lakh tonne and it 
was sought that for the PDS requirement the STC on 
Government account ought to import the shortage. Or, the 
alternative being conversion of free sale sugar to levy 
sugar at an agreed price. Free sale sugar was to be 
imported on OGl and duty frea. 

The decision that is taken. this too raises many 
doubts. Why was the OGl decision taken first and why 
not the PDS decision? Why was the OGL decision taken 
in March about which there are very Serious implications. 
Sir. I have to submit to you a request and I do it very 
mindful ot-l do not kflow. Sir. who from the Government 
is taking notes, the hon. Minister who made the statement 
Is leaving the House. 

MR. SPEAKER: Everyihing is recorded. 
SHRI JASWANT SINGH: Recording is for lAS also. tot 

the Reporters also, .. 
MR. SPEAKER: They will read It. 
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SHRI JASWANT SINGH: I wish, Sir, I could share 
your confidence in the Cabinet of Ministers such as to 
enable me to say that they will read it! I have no such 
confidence. 

SHRI ANNA JOSHI (Pune): Sir, he is waiting for 
orders ... (Interruptions) 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY AND 
DEPARTMENT OF SPACE AND MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND TECHNOLOGY (SHRI 
BHUVNESH CHATORVED): -Sir, the Rajya Sabha 
discussion is there ... (Interruptions) 

MR. SPEAKER: I allow you to go. 

SHRI ANNA JOSHI (PUNE): Whenever discussion is 
there, they are asking about Rajya Sabha attendance. 
What is it? 

MR. SPEAKER: This is because we have two Houses. 

SHRI JASWANT SINGH: Sir, this is a query that 
continues to perplexes. Why was the decision to import 
sugar on OGL, and duty free taken before the decision to 
import sugar on public distribution system? I would like to 
understand the rationale for this. To my mind straightway 
two things happened. Firstly, this slippage of holding the 
cabinet Committee on Prices between January and March, 
the period in which there was not just a slippage of holding 
the meeting, there was a slippage of information about the 
possibility that India will import sugar. There was not just 
simply a slippage of information in relation to India 
importing sugar, it comprised of details that India will 
import sugar first on OOL, that it will be duty free. It was in 
the month of January, Sir, if not earlier, that a signal got 
Hashed from some quarters In this Government to agencies 
abroad, and to companies both of Indian and foreign origin 
to immediately start cornering sugar on the forward 
markets. The commodity trade in London was sensitive in 
the extreme to this and--! have facts and figures to that 
ellect, Sir, I will wait until the Government itself comes 
forward readily with this information-in this period of two 
to three months, Sir, there was a great deal of forward 
purchase and cornering of sugar by those Indian and 
foreign companies or foreign companies with 4ndian 
coMections and they cornered sugar ranging roughly from 
200 to 230 dollars per metric tome, knowing full well that 
sooner than later this very forward contract that they are 
cornering will become a deliverable commodity and then 
they could make a killing. They, indeed, did make a killing, 
Sir, and that is why when eventually it started getting 
supplied this sugar reaches our country not at 220 or 230 
at which they cornered, but at prices of nearly 400 dollars 
a metric tonne. This is a crime that was committed. TOis is 
the loss of confidentiality, and this is at the centre of all 
this, not this aspect of petty delays of about 18 days or 
silting over a paper. Atter all, what was the cabinet 
Committee on Prices doing? Is it not the responsibility of 
the cabinet Committee on Prices to be monitoring prices 
almost on a daily basis, if not on a weekly basis? Was it 
not the responsibility of the Cabinet Committee on Prices 
to keep apprised not just the Prime Minister but the entire 

Cabinet about the volatility of the prices on sugar front, 
about the implications of not taking deciSions timely, and 
what that will do to international markets? Any routine 
study of international commodity markets would have 
established that something is happening. Freely it was 
being spoken in London commodity markets. Prices were 
going up only because India is likely to become a 
purchaser and a purchaser in major terms. This is the 
second aspect which this Government must clarify and 
unless it clarifies this will not be done. This notification is 
finally issued. Sir, and the Minister of Food was good 
enough to come and make his announcement on the 15th 
of March in Parliament. I will not go into what then 
happened on the price front. 

Now, Sir, the OGL, you have opened OGL and it is 
duty free. The State Trading Corporation is a trading 
corporation. 

If private companies were employing the method of 
OGL, why could not the State Trading Corporation see this 
as an opportunity also to trade in sugar and provide that 
sugar at much lower prices and then provide that sugar for 
free distribution or through levy sugar? II is not enough for 
the learned Shri Gian Prakash to find fault with State 
Trading Corporation. The State Trading Corporation is a 
Corporation. It is a Corporation in a Ministry. That Minsitry 
is the Ministry of Commerce. There is not a word about 
what the Minister of Commerce was doing in this whole 
period. Is the Minister of Commerce not answerable for 
what the STC does or does not do? Is nobody answerable 
for what happens? Where it is convenient, this Government 
goes to the Corporation: Where it is not convenient, this 
Government, the political leadership of this Government, 
transfers responsibility to the officials. 

Sir, I am most saddened to observe that it is only with 
us in India that the buck seems to travel downwards and 
constantly downwards until, like water, it finds its lowest 
level. It is only with us in India that responsibility is never 
accepted when it deserves to be accepted and it is only 
with us that everyone concerned seems to transfer 
responsibility either horizontally or downwards by saying "I 
am not responsible, the offiCial is responsible". 

The Joint Parliamentary Committee had also observed 
on this moral decay that had taken place in this country. 
Sir, the CCP met on 8th April. On 8th April, a decision was 
laken in the CCP that the Ministry of Commerce shall 
advice STC and MMTC to take immediate action as there 
was no justification for any apprehension of loss. I do not 
know what the Minister of Commerce was doing. Who was 
advising the STC? What rationale was there? The Prime 
Minister had conSistently informed us that he was kept in 
the dark. He had no knowledge. Finally on the 18th April, 
the Prime Minister himself took a Meeting. I do not want to 
list who all had attended it The Finance Minister had 
attended it. The Commerce Minister had attended it. The 
Agriculture Minister had attended it. The Civil Supplies 
Minister had attended it. The Minister of Slale for Food had 
also attended it and of course, the Minister of State in the 
Prime Minister's Office had attended it. What we,.. the 
decisions taken? The decisions taken wer&-Sugar imports 
with 'nil' duty on OGL will continue; STC and MMTC will 
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take urgent steps to import sugar; decision regarding 
Sugar Development Fund; reduction of allocation to PDS 
etc. Despite the decision taken in a meeting chaired by the 
Prime Minister himself on 18th of April, the Minister of 
Commerce, the STC and the MMTC did not act. They did 
not take any action. They are still disinclined to import 
sugar on Government account. It was becoming pretty 
clear by then that this import was inevitable 
notwithstanding the continued resistance from the Minister 
of State for Food. The Ministry of Food, then, on 28th of 
April, brought a fresh Note for consideration of the 
Committee on Secretaries again soliciting that STC and 
MMTC and advising them to import, at least, one million 
tonnes of sugar just for meeting levy requirements. This, 
Sir, took place after the Prime Minister had himself chaired 
the meeting. How now does it lie in the mouth of those 
who speak on behalf the Prime minister to continue to find 
fault with others? How does it lie in the mouth of the Prime 
Minister himself to come here in this House and despite 
the evidence of facts-I am not giving any opinion here, 
this is evidence from facts-to continue to transfer this 
responsibility horizontally or vertically downwards? 

Sir, I do not wish to go into what the officials did or did 
not do in the Committee on Secretaries. This Assembly is 
not for examining officials or passing comments on civil 
servants: Certainly, if civil servants had not conducted 
themselves properly, it will necessitate my having to make 
certain observations. But this Chamber is not for us to 
arraign the civil servants. It is because they cannot stand 
up and answer. 

The Chamber is for us to charge the political 
leadership of the country with their misdeeds; and this is 
what I am doing. The prime Minister then informed about 
this delay that was taking place despite his having chaired 
the meeting. I am informed by learned Shri Gian Prakashji 
that the Prime Minister then had to take recourse to yet 
again advising his own Commerce Minister to do what was 
already decided upon. I do not know who is responsible for 
this. Is the Prime Minister responsible? Is the Commerce 
Minister responsible or the learned Shri Gian Prakashji has 
found only the Minister of State for Food responsible? Shri 
Gian Prakashji found it easy to find fault with the Minister 
of State for food, but not with the totality of the cabinet, not 
with the Prime Minister, not with any Cabinet Minister, not 
even with the Cabinet Committee on Prices. 

On 15th of May, that is two days or the day, I think the 
Prime Minister was leaving for abroad, I was informed 
through releases by the former Cabinet Secretary, through 
various sources that the Prime Minister himself took the 
Cabinet Secretary aside and told him in the presence of 
certain other officials that you had better look after this 
matter of sugar import. The Cabinet Secretary intervened 
and advised the Food Secretary. That is the extent of 
contusion in this Government. A decision had been taken 
under the Prime Minister's Chairmanship, but that decision 
was not implemented. The Cabinet Secretary on the 
IUpposed Instructions of the Prime Minister, a month later 
startad altogether a new chaMeI of Import and advised the 
Food Secretary to start importing sugar through the FCI. 
The Minister of Food returned to Delhi and cancelled that 
tender. That tender was bted by this Government, I 

think, in a period of one day or two days. I do not know in 
how many days. But' it shows exemplary efficiency, it 
shows of very uncharacteristic stand where everything else 
preceding this particular despatch has been sluggish in the 
extreme, lethargiC and irresponsible. Suddenly, this 
Government was galvanised in floating a tender within 24 
hours or 48 hours or whatever that was this cancellation of 
the tender by the hon. Minister of State for Food finally 
makes this whole controversy erupt in public mind. It 
became necessary for me to highlight the broad aspaects 
of all this because unless we recoliect what had happened, 
we would be groping in the dark, in confusion that this 
Government has deliberately spread. 

What were the terms of reference of the Committee 
that was appointed because this matter then becomes a 
question of high public importance, public outcry with sugar 
becoming expensive. 

MR. SPEAKER: How much more time will you 
require? 

SHRI JASWANT SINGH: If I have to do justice to this 
task, I will require another three quarters of one hour. If 
you direct me, I will sit down at this point of time because I 
recognise your observation that we have fixed two hours 
for this discussion. I cannot say unlimited time, but I 
recognise the time limit. 

MR. SPEAKER: You take as much time as you want. 

SHRI JASWANT SINGH: The demand inside the 
Parliament was not for any administrative enquiry; that was 
not even an answer to the concern of the Parliament; that 
is not even an answer to the public outcry against this 
particular wrong that had been inflicted on the country. 
That answer would have been prompt and immediate and 
more effective enquiry. The Prime Minister, in his wisdom, 
chose to have an administrative enquiry. 

Why did he choose the administrative enquiry? I would 
like to know from the Government. We have not had a 
chance to query the Government on this because our 
concern was raised in the House and thereafter the House 
was not in session. Why did he choose this secretive route 
ot an administrative preliminary enquiry? Was the problem 
only praliminary or was the problem so small that it merited 
only a preliminary administrative look into what had 
happened or what had not happened? We would like to be 
enlightened on this aspect. 

The terms of references of the Gian Prakash 
Committee report perhaps will take unnecessary time. 
They are now the knowledge of this House. But they were 
explicit, nevertheless they were limited. The Gian Prakash 
Committee finally gives its findings and it makes certain 
observations about the causes and consequences. These 
causes and consequences merit a 'very brief reference to 
this had been reported and the Prime Minister has also 
said the causes of the crises were firstly unreliable and 
inflated estimates. 

My query to this government is who is responsible for 
this unreliable and inflated estimates? Is the Government 
responsible? Are only some officials responsible? Who in 
the Government is then responsible for this unreliable and 
inflated estimates? Even the Minister of State. purporting to 
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[Shri Jaswant Singh) 
report to Parliament on behalf of the Parliament, has not 
denied this particular conclusion. 

I will come to the Statement of the Government in a 
minute as to who is responsible for this unreliable and 
inflated estimates, which lie at the route of this whole 
problem. Is this the only instance of unraliable and inflated 
estimates? If this is an example of the statistics of this 
Government, which other statistics are we to believe? 

Secondly, mismanagement of available surplus stock 
and releases. Who is re$pOOsibie for this mismanagement 
and why was this -ITlismana~ment permitted? 

Thirdly, as I have catalogued earlier, delay in decision 
of import and fourthly, delay in implementation of that 
decision. Fifthly, poor coordination. Who is responsible for 
coordination? 

We are functioning in a Cabinet system of 
responsibility and in that Cabinet system of responsibility, if 
learned Gian Prakashji has found fault with the civil 
servants-a former Cabinet Secretary for nol having 
coordinated with other Secreiaries and other Ministries---is 
it not the responsibility of the Prime Minister himself, more 
particularly when he had chaired a meeting to have 
ensured that coordination takes place? Is it not the 
responsibility of the Prime Minister himself to have ensured 
that atleast the decisions that he took are implemented? Is 
it not the responsibility of the Cabinet Committee on Prices 
to have ensured that what they were seized with a 
responsibility was to lock to overseeing, a responsibility 
towards managing prices? Was it not their responsibility to 
ensure that proper coordination took place? 

We have then a statement from this Government, 
which was the first official statement that this Govemment 
gave. In that statement, not one of these consequences 
has been denied by the Government. Tl'\ey do say-! am 
quoting now the statement, earlier I was nat quoting the 
Gian Prakash Committee Repert, I was only referring to 
it-that "this will raise", this begs the question; "identify 
the casues of the situation, which I have listed. 
administrative lapses in the handling of the situation, which 
I have listed." The statement itself is therefore. implicitly 
not rebutting any 01 the conclusion that Gian Prakash 
Committee has established. But there is a strange 
observation that this report mak.es and that begs question. 
17.00 hr •. 

This statement says: 
"this enquiry has nc7. investigated any question 
regarding lack or integrity on the part of any 
individual" . 
Why did this gratuitous observation have to be made, I 

am unable still to iJnderstand because It has a direct 
Iinkage ... [lnterruptions] 

SHRI SAIFUDDIN CHOUDHURY (Kalwa): Lack of 
integrity of the coIlectivity ... [lnterruptionsJ 

SHRI JASWANT SINGH: Well, I do not know, 
Salfuddlnjl, even the lack of integrity of the collectivity 
seems to be gravely in doubt because thereafter the 
statement itself in its concluding paragraph says: 

-lack of confidentiality of deUberationaldecisions 

regarding imports is also said to have raised 
International prices, leading to avoidable increase in 
import costs." 

They do not deny il. The Government has yet not 
denied that this lack of coordination and delay in 
implementation and above all and most importantly, lack of 
confidentiality about deliberations. The word used here is 
"deliberations/decisions" and I am sure that this particular 
statement has been vetle1 by many brain~ before it was 
made to the Parliament. DeliQerations means even the 
consulations, even the disCussions with tl!e Government, 
the innermost portals ot this Government, those 
deliberations relating to sugar were not treated as 
confidential and they reached across the seas, across 
distant Sr'lores to wherever, resulting in grave loss to the 
nation. 

Again it says: 

"Similarly in respect of domestic industry, there is 
reference to unjustified reduction in releases even 
when prices were rising, thus fuelling further increase 
of prices." 

This is the only indirect charge that this statement is 
making. It is making a charge. and yet it is making as if it 
half-voiced, half-heartedly, as if it does not have the 
courage 10 make the charge. In the statement being made 
by the Prime Minis!l,,(s Office, on his behalf, a charge is 
being made implicitly, this charge. I might say, is directly 
against the Minister of State 01 Food and the Minister of 
State for Food owes it to this House, even it he dotos do it 
for his own sake, because this is a charge against him by 
the Prime Minister's Office and it has been asserted, the 
only charge that has been asserted in the statement, "in 
respect of domestic industry, unjustified reduction and 
releases even when prices were rising thus fuelling further 
increase in prices; the extra margin benefited only thfl mill 
owners." Having said all this, Sir, having accepted a great 
deal of wrong, the hon. the Minister of State in the Prime 
Minister's Office suddenly comes to a conclusion and puts 
that conclusion in the mouth of the hon. the Prime Minister, 
that because the report was not originally entrusted with 
looking into aspects of corruption, and it does not mention 
it, therefore, suspicion of mala fides on the part of anyone 
are nul established. I would like to know, Sir, on what 
basis. through what process, through what enquiry, has the 
Prime Minister come to that conclusion? Despite all the 
wrong that has taken place that there was no mala fides 
on anyone's part? How has this decision been reached? It 
is not a question thai I am addressing about one Minister 
or another Minister. I am addressing about the 
methodology emptoyed by the Prime Minister to come to 
this conclusion. We have no access. The Prime Minister 
was good enough here to say that he sought explanations 
or clarifICations from his colleagues and his colleagues 
provided him with explanations and on the basi. of these, 
he Is now satisfied that there are no mala fides, SIr, thI. I. 
I very stretched argument. I might well be accusecI by the 
hon. the Minister of State for Food that what I am saying Is 
mala 'ioe. And all that I have to do I. to write him • letter 
and say, "Dear Shri KaIp Nath RalJi, you are wrong, My 
Intentions are not bad." ThIs Is not the way, Sir, either to 
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establish mala fide or to deny their existence, particularly 
when very high issues of public importance are involved. 

Sir, I could go on. But I am mindful of the time that 
has been taken. 

I will now go to some specifics. 

Firstly about the estimates proper because the starting 
point of the trouble really arisas because the estimates 
were wrong and if the estimates were wrong, then 
everything else as a wrong flowed from that original 
estimate error. I make only a referencEr-1 am not quoting 
from it-to a page in the Gian Prakash Commiitee Aeport 
and those who have an ex.:ess to it which the Government 
does will no doubt...(lnterruptions). There is a difference 
between reading and understanding or comprehending and 
thereafter acting. 

I would like to refer to a particular observation of 
iearned Gian Prakashji wnerem he suggests that there was 
already a delay in taking a decision and the urgency in 
making sugar imports .... as not brought 10 the notice of the 
Chairman, CCP. During this period neither the Minister of 
Finance nor the Minister of Food, nor the Ministry of Civil 
Supplies, hor the Cabinet Secretary brought this fact of 
delay. To the notice of the Prime Minister, I find this is a 
very convoluted obsEirvation. I do not know what the 
leamed Gian Prakashji is trying to get at, who is he trying 
to find fault with and who is he trying to cover? If there was 
a delay in taking the decision how is it possible that the 
Chairman of the Cabinet Committee on Prices remained 
unaware of this delay in taking an action, about his own 
Committee? How is it possible that... 

SHAI SOMNATH CHATIEAJEE (Bolpur): This is India 
called Bharac. 

SHAI JASWANT SINGH: How is it possible, Shri 
Somnathji, that while all this is happening, the Prime 
Ministei as thb Head of this Government and responsible 
to this country remains totally ignorant. I really would be 
grateful if in their reply the Governmen: enlighten us on 
this particular aspect. 

Now, I want to reflect on poor coordination. The 
learned Gian Prakash ii"ds fit to observe that prior to Ihe 
decision of the Prime Minister, different Ministries and 
organisations were steadfastly adhering to their own 
departmental views. Then, comes an interesting 
observation. A joint approach towards solution of this 
problem was not evident. Not evident on whos6 part? Who 
was not jointly bringing forward a solution and whose 
responsibility was it 10 bring about such a solution? I think, 
the Minister of Finance was entirely within his right to say: I 
am not going to give you As. 650 crore that you need as 
subsidy, if you wish to import thiS sugar for the PDS 
because he has publicly said so. He had denied tr.e 
subsidy to the State. States clamour at his door and he 
says, "No, I will not give you any subsidy." The 
Departments go to him; the Ministry of Defence 909& to 
him and he says: '" am not going to give, "What was so 
new in the Minister of Finance saying that ~ will not give 
you As. 650 crore, which you need as subsidy. Who was 
required to act then? Not the Minister of Finance. He was 
fulfilling his duty his Swadharma as he saw it. What was 

required was action by the Prime Minister. It was for the 
Prime Minister to take jlction . ............. (/nterruptions). 

SHAI SOMNATH CHATIEAJEE: What was the 
riharma of Shri Kalp Nath Aai? ............. {Interruptions) 

SHAI JASWANT SINGH: It was the Prime Minister's 
Rajdharma at that stage to intervene to get his ministers 
together and 10 say, "No, I overrule my Finace Minister. I 
will find As. 650 crore. You go aheae and 1:10 it". 

Let me pror.eed further, Sir. I shall now go on to this 
very worrysome aspect of the observations made by 
learned Gian Prakash Ji. I think somewhere here the entire 
philosophy of governance is being dostroyed. It bears the 
repetition to say that it this Assembly or the other House or 
the other Legislative Assemblies, do - not make 
observaUons, do not pass strictures against civil servants, 
it is to protect and preserve the inviolability of the civil 
servants, because civil servants cannot stand up here and 
answer for themselves. II then becomes necessary for the 
political leadership to stand up for the civil servants to 
accept responsibility and to say that I am responsible for 
whatever has happened in my department, not my 
Secretary; I am accountable to this Assembly, not my 
Cabinet Secretary. And it is in that light :hat I point out to 
you an obser .. ation that is made by learned Gian Prakash 
Ji; "The inter-ministerial coordination for effective 
implementation of the deciSions of the Cabinet or its sub-
committees can only be ensured by the Cabinet 
Secretary". It is wholly wrong that il can be ensured only 
by a one Cabinet Secretary or another. And I wish to place 
it on record that I find great wrong with a former Cabinet 
Secretary in releasing all kinds of documents wholesale. 
That is a very grave wrong that is being Committed 
because the institution of Cabinet Secretary, in that sense, 
will for ever be finished in this country. We cannot afford to 
do it. And if it is happening, the Prime Minister is 
responsible, because he has not stood up for his own 
Secretary, he has not stood up for those that acted on his 
benalf. This is true and we cannot take it lighUy. The 
former Cabinet Secretary-and it saddens me to have to 
observe this-is in e.-ror to be doing what he is doing. But 
then what is ne 10 do? Not one member of this 
Government has stood up. They appointed him as Cabinet 
Secretary. Not one of them has stood up and said that 
these were the decisions taken because we ordered the 
decisions to be taken. That is why with great sadness I say 
that in this Government, it appears, so deep or pervasive is 
the moral decay that the buck does not travel upwards, it 
seems to travel only downwards, until it reaches the lowest 
level. And this is the most distressing aspect. Of course, 
we politicians have nearly destroyed the political structure 
of our country. I have had the honour of wearing uniform of 
this nation at one stage and I say this 'with a great deal of 
humility that we are very -close to destroying the entire civil 
service structure of this nation. In all these terms in 
Parliament or all the years that I had the honour to serve 
the army, ! have never known this kind of knifing. We, the 
politicians are constantly knifing each other, but I have 
never known civil service knifing each other publicly. It is 
the most distressing aspect of this whole episode and 
there is no price that you can put on this kind of decay that 
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IShri Jaswant Singh] 
has taken place because this is like a growth that will 
hollow out the structure 01 our governance. Who is 
responsible for this? Only the Prime Minister. Because if 
the Cabinet Secretary is responsibje for coordination, etc., 
then certainly the Prime Minister too is responsible for 
telling his Cabinet Secretary what is to be done or what is 
not to be done. 

Now, Sir, What are the identified lapses? The Cabinet 
Committee on Prices is one identified lapse. The Cabinet 
Secretary is yet again found fault with. The Cabinet 
Secretary in the Prime Minister's Office is yet again found 
fault with. And, above aM, the matter of confidentiality is 
another lapse. 

Who are responsible? As per Learned Gian 
Prakashji's Report, the Minister of Food is responsible. As 
per his Report, the State Trading Corporation, as a 
Corporation, is responsible; but the Minister of Commerce 
is not responsible. Is the State Trading Corporation not a 
part of the Ministry of Commerce? Is the S.T.C. an 
autonomous organisation? Does the Minister of Commerce 
not have a responsibility to the Cabinet? What was the 
Minister of Commerce doing when surely his Ministry which 
deals with trade and which ought to have a finger on the 
daily lIuctuations virtually of the commodity market globally 
was involved? Surely, he should have known that 
something extremely volaWe is taking place in the forward 
or the spot trading so far as sugar markets went. This is a 
routine exercise that any ~inister of Commerce, any 
Ministry 01 Comm&rce, and certainly, Sir, of a great country 
like India is to do. We are not a small nation of petty 
traders. When this country enters the market for sugar, 
sugar is bound to go up internationally. I would be 
disappointed if India went international to buy sugar and 
the world markets did not react. They have to react 
because we are talking about sugar consumption for a 
population 01 850 million people. We are talkir·o 01 a 
country of the size and greatness and strength of I~ia. Of 
course, international markets should be effected. And the 
Ministry of Commerce is silent. The Ministry of Commerce 
does not know what is taking place. 

And the Learned Gian Prakashji transfers the 
responsibility to State Trading Corporation and some poor 
Managing Director there who does not want his scalp or 
his head, on parliamentary table because he says: tf I take 
this decision, 'then you will tomorrow find fault with me or-
the Public Accounts ("..ommittee will get after me. Yet again 
the political leadership is answerable. 

I have explained earlier that the Government's 
statement itself accepts the lapses. The only 
Minister-without naming him-that the statement finds 
fault with is the Minister of State for Food. It is upto the 
Minister of State for Food to either share with the 
Parliament what he feels; what is the truth and what are 
the facts or not ............. (/nterruptions) It is upto him either 
to clear his name or let his name in perpetuity be covered 
with this tan of wrong doing ............. (/nterruptions) I am 
ulounded al Ihis ,Ialemenl, I am truly ulounded al Ihi' 
statement by the hon. Minister of State of Prime Minister's 
Office. I have very high personal regard for the Minister 01 
State. We both belong 10 the same State. 
.. , •...•••... (/nterruptions) 

SHRI SOMNATH CHATTERJEE (Bolpur): Do not 
make him the target. 

SHRI JASWANT SINGH (ChiHorgarh): I am not 
making him a target. 

SHRI SOMNATH CHATTERJEE (Bolpur): He is a 
good man. He was not even consulted. 

SHRI JASWANT SINGH (Chittorgarh): I will censure 
him in his functional capacity. 

What are we to make of this statement; What we are 
being told through this statement is that no one is 
responsible for what is happening. All of thi& has happened 
accidentally. They seem to have learnt a great deal from 
my respected colleague and friend, the hon. Minister of 
Finance who devised a phrase which has now become a 
current political cliche-"systems failure" . ... (/nterruptions) 
it appears that in this Scandal also nothing else has 
happened but a systems failure. And in this systems failure 
the Prime Minister introduced a new element of 
parliamentary jurisprudence. Yesterday he enlighten this 
House. ...(lnterruptions) yes, accountability; but 
accountability only if there are malafides; if there is 
culpability. . .. (Interruptions) This is what he has said. 
... (Interruptions). 

MR. SPEAKER: You distinguish 'culpability' from 
'accountability'. 

SHRI JASWANT SINGH: I beg your pardon Sir. 

MR. SPEAKER: When Shri Somnath Chatterjee and 
others were talking, he distinguished 'accountability' from 
'culpability' . 

SHRI JASWANT SINGH: Sir, I am intrigued by this 
distinction that is being attempted to be made between 
'accountability' and 'culpability' . ... (Interruptions) 

SHRI SOMNATH CHATTERJEE: Sir, he made the 
difference; but he also said that Shri Kalpnalh Rai has 
discharged accountability. This is the joke . ... (/nterruptions) 

MR. SPEAKER: I have to decide in the House whether 
you can instigate the Members now. 

... (/nterruptions) 

MR. SPEAKER: I am intrigued. I must, in all honesty, 
admit to a total bewilderment at the hon. Prime Minister's 
words. He is a man of great learning, and great seniority of 
years. Every word that he expressed is pregnant with 
meaning. Every word that he utters whether here or 
elsewhere is pregnant with meanings that either drip out of 
it or that are contained in it. Therefore, if the Prime Minister 
chose to explain accountability oonditional upon mala fide 
and culpability I am intrigued. (Interruptions) Did he not say 
that here? Sir, I would be happy if the Prime Minister 
comes here and say did he actually say. 

MR. SPEAKER: We can read the record. 

SHRI JASWANT SINGH: Reading the record would 
not SUffice, Sir, because I could be suffering from the same 
debility as my colleagues in the Cabinet are, I could read it 
and yet not comprehend what the Prime Minister has said. 

MR. SPEAKER: All right. You can put your own 
interpretation on it. 
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SHRI JASWANT SINGH: Sir, what are the issues? 
The issues are of ministerial responsibility. The issue, a 
very important issue, is that of the role of civil servants, 
and I do not wish to refer here to one civil servant or 
another, but it is the totality of the role of civil servants 
which I would like to refer to, also this unedifying spectacle 
of a Minister and his Principal Secretary feuding. What is 
the role of the Prime Minister's own Secretariat? I am also 
concemed, as an issue, about the Cabinet Committee on 
Prices and what responsibility it has on this entire malter. I 
am concerned about what the Cabinet has as responsibility 
to the Partiament, and what the Prime Minister owes as 
responsibility to this House. 

Sir, I will conclude now. We would like to know from 
the Government as to how much sugar was imported 
through the Public Distribution System. How much sugar 
was imported on Open General Licence and by which firm 
was it imported? Is it true that in the Open General Licence 
or through the Public Distribution System there were some 
particular firms that were more favoured than others? Will 
the Government answer my charge that between January 
and March knowledge about impending import of sugar in 
this country was made know to certain select firms, 
causing at a minimum a loss of anything from 750 million 
to 1,000 million dollars to this country? If you calculate, Sir, 
that works out roughly to 120 lakh tonnes of sugar which is 
consumed internally in the country, and out of that 120 
lakh tonnes, 60 lakh tonnes are roughly the amount that 
was consumed in this period of six months when there was 
a sugar scandal rampant in the land; then, roughly 
Rs. 6,000 crore is the amount that the consumer has had 
to pay only at a difference of Rs. 1 QI- per kg. I would be 
very happy if somebody more educated on figures like the 
hon. Finance Minister let us know, in his reply, as to what 
was the total amount that the Indian consumer actually had 
to pay and of that actual 6,000 or 5,000 crore of rupees, 
how much reached where? This is very important, Sir, 
because this information is now Circulating and this is the 
next time bomb. If the Government does not share all this 
information with us, then when it comes to the Government 
replying surely we will light the fuse of that time bomb. 
... (Interruptions). 

Sir, I was very struck by the hon. Prime Minister's 
Address to the U.S. Congress. When he had gone there, 
he made some really very moving observations and if I 
recollect right, he said that we, political beings, are 
transitory beings. We are here today, gone tomorrow. The 
nature of political life is transitory. 

MR. SPEAKER: The nature of life is like that. 
SHRI JASWANT SINGH: Sir, I was very greatly 

touched by that sentence. 
I remind him of that sentence. He also said another 

very moving thing in that address to the US Congress he is 
perhaps amongst the few other than my leader and 
President, Shri Atal Bihari Vaipayee, amongst many other 
like Shri Chokka Raoii and others who struggled for 
Independence. That is very moving. he said, "I belong to 
that generation". Atalji belongs to that generation, Chokka 
Raoji belongs to that generalion. We struggled for 
Independence. They are in that lucky generation that saw 

the fruition of their struggle and the nation became 
Independent. I think, ti;lose that saw success reward their 
endeavours of that kind of struggle are very lucky beings. 
Sir, the Prime Minister is thrice lucky because having 
struggled, seeing success dawn upon that struggler he is 
now entrusted with the responsibility of guiding the ship of 
this nation as a free nation. That is why, Sir, when I make 
appeals to the Prime Minister-I do not make appeals 
lightly, I am much junior to him in years, in experience and 
he holds a very high office, his high office and the conduct 
of that high office is synonymous with the good name of 
my country-I appeal to him for the sake of India, for the 
sake of India, recognise what you had said in the US 
Congress, before caUSing any further damage, please 
leave, please accept the responsibility and please resign. 
The responsibility for this is of the entire Cabinet, The 
responsbility for this is not of one single Minister, The 
dimensions of this particular scandal are not to be 
measured in rupees, annas, pies or in sugar and salt. They 
are to be measured and history will measures them, Sir, 
only in the good name of India. That is why I make appeal; 
that i do to the Prime Minister. 

SHRI MANI SHANKAR AIYAR (Mayiladuturai): Mr. 
Speaker, Sir, I would like to begin by paying tribute to Shri 
Jaswant Singhji for what has been a very cogent and very 
pertinent presentation of his points. I am sure what he has 
to say will influence the Prime Minister's decisions even as 
I hope what I have to say will also make its small 
contribution to the decision that the Prime Minister will 
take. I say this, Sir, because we are nol debating this issue 
in a vacuum. 

We have before us two very import documents. One, 
of course, is the Gyan Prakash Committee Report. I would 
like to stress that we have the whole of the Report before 
us. We do not only have Chapters five to seven on which 
most public attention has been concentrated, most media 
attention has been concentrated and most attention by 
politicians represented in this House is being concentrated 
outside of the House, but there are also Chapters one to 
four and before we can make a decision or a 
recommendation about the implications of what is stated in 
Chapters five to seven (the concluding chapters) we do 
need to see what has been stated in the first four chapters 
as well. 

The second very important document we have before 
us is the assurance which the Prime Minister gave on the 
floor of this House yesterday that he would take action 
within a week, based on the proceedings of this debate. 
That is why, I think, Shri Jaswant Singh's contribution is so 
important because we have a prior assurance that what he 
has to say will influence the Prime Min.ister and that is why 
I express the hope that what I have to say will also 
influence him. We are moving towards action based upon 
this debate. It is this .which invest this debate with a very 
special importance. I do need, however, Sir, to clarify that 
the Prime Minister exonerated no one yesterday. He did 
not exonerate anyone. He said he wanted to hear from us 
before deciding who was wrong and why that person was 
wrong and at \he same time he did make the assertion that 
on the basis of the information available to him from the 
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Gyan Prakash Report he was not in a position to say that 
anybody's mala fides had been established. 

I believe that the Prime Minister is perfectly right in 
saying that on the basis of information available to him in 
the Gyan Prakash Report, no maia fides has been 
established for the good reason that they could not have 
been established. As Shri Gyan Prakash has taken great 
care to point out at the beginning Of his Report, he was not 
mandated to deal with the issue of corruption. He was 
asked to specifically concentrate on issue of administrative 
derelication. Hfl ha~ done so. Therefore, on the basis of 
his Report alone, we would nat be in a position to claim 
that mala fides have been established. 

On the other hand. I would wish to very quickly rush in 
with the further clarifications that it is possible to link 
administrative derelication with corruption. But for that link 
to be established, for that nexus to be established, we 
either need to proceed against the person concemed 
under the Indian Penal Code and the Cnmmai Procedure 
Code or we would need to establish a judicial enquiry 
under the Commission of Inquiries Act, 1954. Until then, all 
that a report dealing with administrative dereliction can do 
is to provide pnme faCie grounds. It cannot be said to an 
establish male fides. And what pnme faCia ground can be 
adduced? I think, one. an administrative enquiry can 
establish prime faCie grounds for criminal culpability. I also 
believe that administrative dereliction can establish a 
political ground for political action. Now whether the Prime 
Minister moves only in the political area to take political 
action on political grounds or wishes to go further to 
establish a judicial commission or some other established 
procedure for establishing culpability, I think, woula depend 
upon the extent to which the Members of this House are 
able to establi~h that the Gyan Prakash Committee Report 
does, infact, enable us to talk 10 terms of pnme faCie 
grounds of corruptions. I personally, having read that 
Report, have not been able to establish, in my mind. 
pnma faCie ground for linking administrative dereliction With 
corruption, but I remain completely open to li:;ten to other 
Members of this House who will be speaking after me to 
establisi'l such 3. ground. 

But there is. I believe, political ground for political 
action that lias been established in the Report. I oalieve 
that in doing so, we need to identitify in this debate, nine 
grounds on which we will have to consider what further 
poiitical action is to be taken. 

First, tne methodology of estimates. As pointed out by 
Shri Jaswant Singh, this is the root of the problem before 
us t"'ls estimates problem. And the first of the problems 
identified by Gyan Prakashjj is the medhodology adopted 
for preparing estimates. 

Second is that Gyan Prakashji has established that 
there were many chclnges made in these estimates. Third, 
th~t. he claims that the policy adopted, particularly by the 
Minister of State for food had a thrust which favoured 
industry at the expense of the consumers. Fourth, says the 
Report, there was a refusal for too longer a time to 
:ountenance any imports. Fifth, that after the decision to 
make imports was taken, there was a delay in actually 

effecting the import. Sixth, all these impacted on (a) the 
issue price of levy sugar; and (b) the market price of free 
sale sugar. 

Seventh, all this had an impact on the cost of imports 
and there is the related issue, as raised by Shri Jaswant 
Singhji, of confidentiality. 

Eighth, there were disruptions in the process of 
release of free sale sugar; ninth and finally, what, I think, 
we may call the FCI muddle. 

With your permission, I would like to briefly address 
myself to each one of these nine points. Firsf and foremost 
is the estimates, the methodoiogy for arrving at these 
estimates has been faulted. 

But I think it would be only fair to say, on the basis of 
what is written in the Gyan Prakash Committee Report, 
that the methodology aooptoo by the Minister of State for 
Food and lhe Ministry of Food was no different 10 the 
methodology that has been in existence for a very long 
time. So much so, in the Sixth Lok Sabha, (and I give thiS 
nugget of information not out of any kind of encyclopaedic 
knowledge of Parliament on my part, but simply because it 
is written there in black and white In the Gyan Prakash 
Committee Report, that is in the Luk Sabha that lasted 
between 1977·79 and was, in fact, a Lok Sabha in which 
some of the genteimen who are today in the Opposition 
were then on the Treasury Benches, that Lok Sabha's 
Public Accounts Committee fauited the methodology 
adopted for predicting whal was going to be the sugar-
cane output. We have gone through the Seventh Lok 
Sabha, the Eighth, the Ninth and now we are in the Tenth. 
In the process of all these close on 20 years, the basic 
meth.odology for establishing what is going to be the output 
has not significantly changed. Therefore, even if Gyan 
Prakashji has overtly faulted Shn Kalp Nath Rai for 
following a panicular methodology, he has implicitly faulted 
all of Mr. Rai's predecessor's for the last close on 20 
years. He has said that whoever was the Food Minister in 
Shri Morarji Desai's Government made the same mistakes 
of metnodology; whoever was the Food Minister in Shri 
V.P. Singh's Government, he has also mac1e the same 
mistakes of methodology; whoever is the Food Minister in 
Shri Chandra Sekhar's Government, he too made the 
same mistakes of methodology; and of course, whoever 
was the Food Minister in Shrimati Indira Gandhi's second 
Congress Government and in Shri Rajiv Gandhi's 
Government also made the same mistakes of 
methodology. Now, I think, all of us would agree, and most 
of all, Shn Kalp Nath Raiji himself would agree, that he is 
no great economist, he is no great econometrician, he is 
no great e.(pert on these matters; his biggest fault was thai 
he continued to follow, in his time, the methodology which 
many of his predecessors, many of whom, he himseif 
would say, were more distinguished than himself, were 
following. So, let us ease put the fault of methodology; that 
hal; been laid at Shri Kalp Nath Rai's does in the right 
perspective. There was no difference between that 
methodology and the methodology that has been adopted 
for, at leasl, the last 20 years. 

Equally, Sir, the key elemenls of that methodology 
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need to be understood as stated in the Gyan Prakash 
Committee Report. One ia that there is a primary reliance 
on the Ministry of Agriculture. Now, I think, it wouid have 
been a bit excessive of a junior Minister, like the Minister 
of State for Food, to say that he is not going to accept the 
methodology of a senior Cabinet Minister - the Minister of 
Agriculture - and devise his own methodology. So. it has 
to be seen is perspective that even if the methodology was 
wrong, whether it was really within the province of a 
Minister of State in, what is a department rather than a 
Ministry, the Ministry of Food, to change the methodology 
of relying primarily on the Ministry of Agriculture. 

Secondly, Sir, Gyan Prakashji quotes direclly, in his 
Report, from the findings of an expert group set up by the 
Indian CounCil of Medical Research about what is the 
requirement of sugar in this country. Since I am not 
allowed to quote, Sir, and I can only refer. i am referring as 
extensively as I can to what the ICMR expert group said 
which is quoted in the Gyan Prakash Committee Report, 
There, these leMR experts, medical experts have said thai 
on the basis of AD! for sugar jaggery. we need 30 grams 
per capita per day, thai is. 96 lakh lonnes of sU9ar and 
approximately an equal tonnage of gud and khandasari, 
Therefore, the leMR experts say, as quoted in the Gyan 
Prakash Committee Report, thai a production level 01 110 
lakh tonnes 01 suga,. and 90 iakh tonnes of gud and 
jaggery is, forgive me, Sir, i must quote this word 
'adequate'. The word 'adequate' is nol mine; it :;; the word 
used by tho) leMA. Thay then go on to say and with your 
permission I woold lU;:: like to read this 001 specificaily, 

The leMR experts say: 

MThus-piease nole the word 'thus' -- there 
appears to be generally no shortage of sU9ar. 
rather there is a genuine surplus,' 

I am afraid that ! would have been exleremeiy I.'pse! 
with our Minister of Stal.:! fIX Fwd who does noi havs a 
mediCal degree, who cannot claim any expertise in this 
tald. it he were to gei up and say that when production of 
Sl',]dr .> i-.ci3 is in exc.ess of 96 !akh lonnes, we must 
maka (~O Eftfort at controllinfj consumption and we must 
feed consumption to)' imco<ts, wnataver the cost of imports. 
$ince the point has beer mad<. and raised by the experts 
themselves in so signHlcan: a r:.:mner. i think that since it 
has -actually been quoted ir It;;:, Gyan Prakash Committee 
Report. Whatever the Prime M nister de~id3s to do about 
this methodology of e~4imaies, which the Minister of S.ale 
lor Food adoptad, he should ~ar in mind t~la! the 
methodology was no diff&rent I~ Ihe ir.athodoiogy 0' the 
last 20 years and lhal the genera! approach of the Minister 
of State for Food was based upon strong medical advice 
that was given which has very very serious l3oonomic 
implications. 

I do not ask at all Iilal the Prirw Minister exonerate 
Shrl Kalp Nath Rai. But I do ask that, In all fairness, he 
must bear both these tactors In mind before deciding how 
culpable or at ieast how accountabla is Shri Kalpnath Rai 
and what is the quantum of punishment that he deserves 
to have meted out to him. 

S6c0ndiy, the charge is that the estimates kept 
changing. There is on d .. ny;ng the fact that the Minister of 

State for Food stated in November, 1993 that expected 
output was adequate. 

In December, 1993 one month later, he reiterated that 
output was adequate. 

But then, on the 24th January, 199-4 Shri Kalp Nath 
Raiji changed his tune and said that output was not 
adequate. 

Therefore, the germane question to ask is, what 
happened between December, 1993 and the 24th of 
January, 199-4 to make Shrl Kalp Nath Rai change his 
mind. 

Before I come to the answer to the question, I would 
also wish to point out that it is stated in the Gyan Prakash 
Committee Report that in October, 1993 the Indian Sugar 
Mills Association estimated that our production would be 
110 iakh tonnes and on the 7th January, 1993 ISMA 
estimated that our production would not be 110 lakh 
tonnas but thai it would go up to something between 111 
lakh tonnes and 112 lakh lonnes, But by March, 1994 
ISMA had changed its mind and made its estimate drop 
from 1 1 1 !akh lonnes to 98 lakh tonnes. 

Therefore, it is not only circumstances that are making 
Shri Kalp Nalh Rai change his mind. It is also 
circumstances that are making ISMR change its mind and, 
while all this is going on, there is a third fact adduced in 
the Gyan Prakash Committee Report, which is that actral 
sugar producalion in India in October, 1993 increased not 
by a margin but by 21 per cent in the very month in which 
the Cabinet Committee on Pnces first ordered Shri Kalp 
Nab Rai to make an incjepth study. Nearly more than a 
one-fifth increase in sugar production was recorded in the 
very month in which some peopie thought that a crisis was 
coming upon as and others th,_-· 1ht there was no crisis 
coming upon us, 

In tl,e following month, November, 1993, again 
according to the Gyao PraKash Committee Report, the 
output went up further by another 16.3 per cent. 

In October and November, when Shri Kalp Nath Raiji 
is saying that the outlook is good, the industry is actually 
producing not merely some more but very much more -
21 per cent ir. October, 1993 and 16.3 per cent in 
Novemoer, 1993. The fall begains about the same time as 
Shri Kalp Nath Raiji changes his mind and as ISMA 
changes its mind. 

Because production falls, for the first time, if February, 
1994 by 1.7 pei cent and by May, 199-4, production has 
fallen by as much as 10 per cent In other words, Sir, 
between the situation that obtained at the end of 
December, 1993. the beginning of January, 1994 and the 
end of January, 1994, there was something that happened 
which materially altered the outlook for sugar. That major 
event, which has be&n glancing!y referred to in the Gyan 
Prakash Committee Report but has simply not been 
elaborated upon for reasons f personally find 
unfathomable, is that the Uttar Pradesh Government under 
the leadership of the Chief Minister Shri Mulayam Singh 
Yadav wikthdrew a very important regulation that had 
existed in Uttar Pradesh for years before that regulating 
the transfer of sugar cane from mill-owners who are 
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producing refined sugar in favour of those who are 
producing gur, khandasari and jaggery-the word varies 
in different parts of the countrJ'. That was a very very 
important decision because it was taken in the State that 
makes the single largest contribution to sugar cane 
production in India. I want to clarify at a personal level that 
I support the dicision made by Shri Mulayarn Singh yadav 
because the poor people of this country eat gUT, 
khandasaTi, and jaggeTY. It is the richer elements of our 
society that eat refined sugar. And, therefore, I am not 
faulting Shri Mulayam Singh Yadav. I am supporting him. 
But in supporting him. I would like to bring it to the 
attention of this House that it is impossible with a given 
stock of sugar cane to give more for gUT production 
withouUess for sugar production. You cannot have both 
with a given stock. It is this change, the decision of the 
Mulayam Singh Yadav Govemment in Uttar Pradesh to 
allow much more suga~ cane to go for gUT. khandasari. 
that has been traditgionally the case that resulted in a total 
change of outloo~ for refined sugar ir. the State. 

As soon as that change took place, there are three 
important players in this game who changed their mind. 
One, Shri Kalp Nath Ral, who, by 24th of January, 1994, 
according to the record, thfl record placed before us by 
Shri Gyan Prakash, says: "I change my mind. We need to 
import." Second, ISMA which says: "No, my previous 
estimates are wrong. Now that so much sugar is going into 
gur, and khandasari. there is no way in which we can 
attain the target which we thought was feasible one month 
ago". And, thirdly, the sugar industry itself demonstrates 
that owing to shorter arrivals of sugar in lh8ir factories, 
sugar production starts declining. Sir, how can the Minister 
of State for Food have known in December, 1993 what 
Shri Mulayam Singh Yadav would do in January, 1994? 
Before we rush to judgement, I ask how could ISMA have 
known on the 7th of January, 1994 what Shri Mulayam 
Singh Yadav was going to do a few days later in that same 
month of January, 1994? Before we even begin the 
exercise of attempting to establish the Minister of State for 
Food's accountability for the sugar crisis or indeed his 
criminal culpability for what happened five months later. I 
think, in all faimess, we must evaluate the contribution to 
the sugar crisis made by Shri Malayam Singh Yadav's 
dec'sion. 

Sir, I have already said that J do not fault Shri 
Mulayarn Singh Yadav. And, I will explain, in a few 
minutes, why I support that deCision personally, whatever 
my Party's opinion on that issue might be. But. I think, we 
have to ensure that since Shri Gian Prakash has failed to 
take account of the significance and implications of Shri 
Mulayam Singh Yadav's decision, our Prime Minister will 
have to take account of this before he determines the 
quantum of punishment to be inflicted on the Minister of 
State fOJ Food. 

The third issue to which I wish to address myself. Mr. 
speaker, i3 the obvious thrust in Shri Kalp Nath Rai's 
policy in tavour of the sugar industry. 

It is, I thinlc, repeatedly made clear in the Gian 
Prakash Committee Report. It is Shri Gyan Prakash 

himself whoJists three dbjectives of sugar policy in India, a 
policy that has been essentials followed by every 
Government we have had of whatever party. First, that 
there must be a fair price to growers. This I think, is 
Mulayarn . Singhji's priority. Second, that there must be 
reasonable profits to industry which, I think. is Shri 
Kalpnath Raiji's priority. And third, continuous availability at 
reasonable prices to consumers which apparently seems to 
be the priority of this House. There are three objectives. 
They are not compatible objectives. There is a conflict of 
Interest between the producer, the consumer and the 
farmec Therefore, it is necessary for every Government 
every year to establish a balance between the three 
competing demands, each one of which is important, 
priority being a question of preference. And it is Shri Gyan 
Prakash himself who admits at page 50 of his Report that 
there has never been a logical system." The two words are 
taken from his Report. There has never been a logical 
system of balancing the interest of farmers with the interest 
of consumers, with the interest of producers and the 
interest of traders. It is nothing new. We have had the 
problem and we shall always have it. I think, Dr. 
Manmohan Singh in his capacity as a Professor of 
Economics WOUld, if required, be able to tell us how all the 
science of economics is based upon choice. You have to 
chose between alternative ends when you have got limited 
means. That, at any rate, was the first paragraph of 
economics that was taught to me. We are stuck with the 
problem here: How do you balance the interests of all 
these competing groups? I would suggest that while there 
is no doubt that in determining his priority as between 
these competing objectives, Shri Kalpanth Rai, to my mind. 
clearly demonstrated his preference for favouring the 
industrial producer at the cost of at least one section of 
consl!mp~s. What we need to do now is how to decide or 
at any rate, what the Prime Minister needs to decide is : 
How heavily is he going to punish a junior Minister of his 
for not achieving a balance which none of his 
predecessors have established? There is no dogma; there 
is no doctrine, there is no consensus. These balances 
change from one Minister to another. And even neither the 
Morarji Government nor the V.P. Singh Government nor 
the Chandra Shekhar Government ever gave us a magic 
formula on the basis of which the balance has to be struck. 
I personally fault Shri Kalpnath Rai for not having struck 
the right balance? But before we hold him to be indicted, 
before we get up and say, punish the man, I would like to 
say, please punish him bearing in mind that none of his 
predecessors has been punished for the same fault. 

I turn now to the fourth important point made in the 
Gyan Prakash Committee Report which is that the Minister 
of State for Food refused to countenance imports. The 
fOl:rth point to which I wish to address myself is the charge 
in the Gian Pradash Committee Report that Shri Kalpnath 
Rai refused to countenance imports. Now Shri Gyan 
Prakash says that the refusai of Shri Kalpnath Rai was 
limited in writing to a total of 49 days from the 6th of 
December 1993 to the 24th of January. 1994. For a total 
period of 49 days, Shri Kalpnath Raiji refused in writing to 
countenance imports. From the 24th of January, 1993 in 
writing at any rate, Shri Kalpnath Raiji was in favour of 
imports. The number of days when he was in favour of 

"52368 
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imports and a decision to import was not taken and an 
actual import was not effected was nearly three times 
larger than the number of days for which in writing he 
refused to countenan.::e an~ imports. 

If he is to be punished, I think he should be punished 
for 49 days of not countenancing imports. If he is to be 
exonerated, then he needs to be exonerated bearing in 
mind that for at least three times that period of time he was 
in writing at any rate in favour of imports. I have to stress 
this distinction between writing and- orally because 
according to Shri Gyan Prakash, Shri Kalp Nath Rai's 
oppositon to imports continued indefinitely. According to 
Shri Gyan Prakash, the Minister of State for Food was at 
the meeting of the CCP on the 9th March 1994 "not 
enthusiastic" about imports. Elsewhere Shri Gian Prakash, 
whose Report is faulty-I entirely agree with Shri Jaswant 
Singh; the man, the Comptroller and Auditor General was 
an IAAS man rather than a Foreign Service man; perhaps 
that was the reason-in the Report, referring to the same 
thing, he changes his wording. He does not say that the 
MOS, Food was not enthusiastic, he says, the MOS, Food 
was, ·vehernently opposed". Now we have a situation here 
where a junior minister of the Government is either "not 
enthusiastic" or "vehemently opposed" to imports. What 
happens? He is overruled. He was overruled on the 9th of 
March, 1994. The deciSIon taken was in accordance with 
his written position. If his oral position was one of 
vehemently opposing, the other two Ministers in the CCP 
told him in effect thatJle could hold his views, but his 
views were not those of the Government of India. 

If, therefore, he was in fact overruled in March 1994, 
could he not have been overruled in December 1993? Of 
course, he could· have been. But he was not. And the 
reason he was not was that it was not as clear, the 
imperative to import was not as clear, in December 1993 
as it was in March 1994. I think .he great mistake that Shri 
Gian Prakash has done is to exaggerate the importance of 
Shri Kalp Nath Rai in the scheme of things. This is no 
giant in 24 league boots; he is a junior minister of this 
Government. At a certain time when he expressed a point 
of view and backed it up with a large number of figures, 
and it was not clear that imports were absolutely 
imperative, his colleagues in the Council of Ministers, 
specifically in the Cabinet Committee on Prices went along 
with him. But when the evidence became overwhelming 
that whatever Shri Kalp Nath Rai's personal views might 
be, whatever his oral views might be, there is an 
imperative to import, Shri Kalp Nath Rai was simply 
overruled as needs to be done with junior ministers who 
get above their station in life. It was done. 

Instead of targeting a Sohrab pretending to be a 
Rustam, I suggest that we find out whether there was a 
material change in the Situation between December. 1993 
and March 1994. That would be a far more fruitful line of 
enquiry than head hunting, for a head which, in my view, is 
hardly worth hunting. The objective position which the 
decision makers faced between September 1993 and 
March 1994 contained the following elements. 

MR. SPEAKER: One minute, please. Now should we 
continue? 

SHRI SOMNATH CHATTERJEE: No, Sir. Tomorrow. 
SOME HON. MEMBERS: No, Sir. 
MR. SPEAKER: Would you like to have it tomorrow? 
THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI MALLIKARJUN): 
The Opposition did not agree to complete the Government 
busineSlr-the Railway Supplementary Demands for Grants 
could have boan passed. Now they are not prepared to 
extend for some time even. Tomorrow again I will confront 
with the completion of the Government business, Sir. 
{Translation I 

SHRI RAM VILAS PASWAN : We did not say anything 
till 4 O'Clock and rather asked the Government to continue 
the business. How can they say now that we did not 
cooperate? 

MR. SPEAKER: You have been continuously 
delivering speech since 4 p.m. 
18.00 hrs 

... (Interruptions) 

(English] 
SHRI RAM VILAS PASWAN: He must have 

conduded within ten minutes or five minutes. 
MR. SPEAKER: No. no. I am not going to fix the time 

for him. I am not gOing to fix the time for you also. 
... (Interruptions) 

MR. SPEAKER: Let us agree on this. Let Shri Mani 
Shankar Aiyar complete his speech. Tomorrow, we will 
pass the budget and then take up other matters. 
... (Interruptions) 

SHRI MANI SHANKAR AIYAR : Thank you very mUCh, 
Mr. Speaker, Sir. I was saying that with respect to the 
issue of Shri Kalp Nath Rai's refusal to countenance 
imports that the objective situation obtaining on the ground 
between September, 1993 and May, 1994 contained the 
following elements; that the stock poSition as at the end of 
September, 1993 was very very much lower, at least 11 
lakh tonnes lower than during the same period in 
September,1992. Therefore. the CCP did take account of 
the Situation as to whether the shortfall in stocks compared 
to the previous year would warrant immediate imports or 
not and what they decided was, as quoted by Shri Gian 
Prakash that at their meeting on the 11th October, 1993, 
the CCP said: "The option of importing marginal amounts 
of sugar remains". As on the 11th of October, 1993, 
nobody was thinking in terms of a million tonnes of imports 
or 1.5 million tonnes of imports. They were thinking in 
terms of marginal imports and the choice before Shri Kalp 
Nath Rai was whether to go in for these marginal imports 
or whether to find other ways of meeting the expected 
shortfall, indeed of attempting to determine whether a 
shortfall in the stock position at the end of September, 
1993 was sufficiently grave fO{ us to feel that there was 
going to be a shQrtfall in production in the year as a whole 
to tome. 

Now, supposing imports had to be done, there were a 
whole series of questions tr.at need6d to be asked 
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thereafter; whether imports should be effected at all, if 
imports were to be effected, whether they should be 
enough only to replenish the buffer stock financed by the 
Sugar Development Fund, which had only just been 
created in that year and which had got exhausted by the 
end of September, whether on the other hand the import 
should be effected to ensure that there was levy sugar for 
the public distribution system and if that was so, what 
was the amount of subsidy that the Government of India 
would steal from other purposes to put merely into sugar 
consumpllon. Also, if it was not to be for the PDS or not 
to be for the PDS alone, whether the import should be 
eHected for free sale. Now. if it was for free sale, how 
much foreign exchange ""as this country going to devote 
for imports of free sale? With respect to PDS, it was a 
question of both foreign exchange and budgetary subsidy; 
wilh respect 10 free sale sugar, it was a question of 
foreign exchange, None of this was d:scussed during the 
49 days Ihat \~'" \\mister of State for Food refused 10 
countenance imports, If, in fact there was a serious 
question of imports, surely all these issues ought 10 hays 
been agitated in the CCP and in the country at large 
during this 49-day period when Shri Kiiip Nair, Rai was 
refusing to countenance imports. It did not happen. It did 
not happen because as of December, 1993, the only 
option before the country was marginal imports and the 
question 'was, did we have 10 go in for marginal imports 
or could we make do 'without these marginal imports? The 
situation changed only after Shri Mulayam Singh Yadav 
moved the goal posts. After that the rules of the game got 
changed. At the same time, I think with considerable 
alacrity and with a great sense of responsibility, at least in 
writing, Shri Kalp Nath Rai, the Minister of State for Food 
stated, 'Yes, we must import' and decisions had to be 
taken on what to import, how much to import, who is to 
import, matters which could only be discussed when all 
the three members of the CCP were present. 

Now, Sir, it is very Important to note-before we 
decide the accountability or culpability of Shri Kalp Nath 
Rai-that he was not responsible for the three meetings 
of the 4th of February 1994, the 17th of February 1994 
and the 3rd of March 1994, not taking place. Shri Kalp 
Nath Rai held himself available in Delhi on all the three 
dates, for the meeting. The first meeting of the 4th of 
February 1994 could not be held because the Finance 
Minister was outside India. Shri Manmohan Singh is 
capable of performing many miracles. But the one miracle 
that he cannot perform is to be present both abroad and 
in India at the same time! And what was the point of a 
CCP meeting, to decide about imports when the holder of 
the foreign exchange is abroad and when the giver of the 
subsidy is abroad? II would have made no sense 
whatsoever, to have held a CCP meeting on the 4th of 
February 1994 in the absence of Shri Manrnohan Singh. 
On the 17th of February 1994, both Shri Kalp Nath Rai 
and Dr. Manmohan Singh were available in Delhi; but Shri 
A.K. Antony was not. When Shri A.K. Antony was not 
available, the man who is in charge of the PDS system, 
for us to hold a discussion about how to deal with sugar 
for the poor in the absence ot the Minister directly 
concerned would have also been, to make nonsense of a 

CCP meeting. Finally, on the 3rd of March 1994 when the 
CCP's third meeting was scheduled, it hac to be 
cancelled because the Finance Minister, for no fault of his 
own, was busy with the Budget. I say, 'for no fault of his 
own' because he wanted to present the Budget in 
January. Then, he wanted to present the Budget in the 
middle of February. It is we, who persuaded him to 
present the Budget at the end of February, If we had 
listened to his views on the 3rd of March 1994, Dr. 
Manmohan Singh would have been perfectly free. So, I 
can hardly blame him. I can only blame ourselves for the 
3rd March, 1994 meeting not having been held." 
(Interruptions) The meeting was actually held on the 9th 
of March 1994. The paper before the CCP meeting on the 
9th of March 1994 was the written proposal of Shri Kalp 
Nath Rai about how to effect imports and for what 
purpose to eHect then. It was a very intelligent proposal 
because it presented before the CCP, several alternatives. 
It said, "shall we import only for the PDS system or shall 
we say, 'we will take it away from free sale sugar to put 
additional quantities into levy sugar and then replenish the 
requirement of free sale sugar by imports?" It was a very 
intelligent question posed; and uncomplicated because 
Shri Kalp Nath Rai is capable of complicated thoughts! 
Both these Q'_lestions were posed before a group which 
necessarily :lad to require the presence of both the 
Finance Minister and the Minister of State for Civil 
Supplies. Now, according to"" 

MAJ. GEN. (RETD.) BHUWAN CHANDRA 
KHANDURI (Garhwal): Sir, what is the source of his 
informallon? He is quoting some information as to what 
Shri Kalp Nath Rai wrote in certain documents. Is this 
informalin" available in the Report? What is the source of 
his iniormation? 

SHRI MANI SHANKAR AIYAR: Sir, every word I say 
is taKen from the Gian Prakash Committee Report. 

MAJ. GEN. (RETD.) BHUWAN CHANDRA 
KHANDURI: Thank you. 

SHRI MANI SHANKAR AIYAR: Not one word thai I 
am taking here is outside that framework. 

It is said in the Gain Prakash Committee Report that 
on the 9th of March 1994 when the CCP met, Shri Kalp 
Nalh Rai repudiated his own writing. He said, "No. J do 
nol what imports." And what happened? Shri Kalp Nath 
Rai was shown his place. He was told, "Well, whether 
you want imports or not, the country needs them." What 
does the country need? What did the CCP deCide? They 
said, "We needed imports on OGL which would supply 
the free market." That was the decision that was taken. 
No decision was taken on the 9th of March 1994 about 
the PDS situation. 

Now, Sir, this brings me to my fifth point which I 
think,,,. 

SHRI SRIKANTA JENA (Cuttack): Then, comes the 
Commerce Ministry? 

SHRI MANI SHANKAR AIYAR: No. 

Sir, this brings me to my fifth point which I think, is 
very germane to what we are talking about here. We 
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have to distinguish between what is available in terms of 
gur, khandsari, jaggery; what is available in the PDS 
system and what is available in terms ot tree sale sugar. 

The poor people of this country do not have the 
income to eat sugar. The poorest ot India either make do 
with no sweetener at all or the .sweetener that thev use is 
gur, khandsari and jaggery. Before the Opposition, or 
indeed any Member of this House, start wearing his heart 
upon his sleeves, I would request that we take account of 
the fact that when we talk of sugar, we are not talking 01 
the consumption of the poorest of the poor. 

Yes, Sir, there are elements of the poor-increasingly 
eve" elements 01 the poorest of the poor_ho are able to 
have access to sugar rather than gur through the PDS. It 
has been noOOdy's case in this House and it certainly is 
not the case in the Gian Prakash Committee Report that 
there was any undue or untoward increase in issue prices 
01 levy sugar under the PDS. The only charge that has 
been brought before Shri Kalp Nath Rai, 'responsible' for 
the sugar crisis and this Government, as stated by Shri 
Jaswant Singh, is that in respect 01 free sale sugar 
consumed by people like you and me, there was a rise in 
prices. So, I find it extremely difficult to put my finger in my 
tear duct to coax out a crocodile tear for the woes of the 
middle-class. 

Yes, the middle-class does exist. Yes, we have to pay 
some attention to them. But no, they do not get our priority. 
We, as a socialist party whether Dr. Manmohan Singh likes 
that word or not-stand for the poor of India. We stand, 
first and foremost, for the poorest of India. We are 
concerned with gur. We are concerned with khandsari. We 
are concerned with jaggery. Then, we are concerned with 
ievy sugar Only after all the sympathies that we have in 
our hearts have first been extended for the poorest of the 
poor and then for the poor, do we have a little bit of 
sympathy left for those who go into the market and buy 
free sale sugar. The contrast between this socialist attitude 
of the treasury benches and the opposition benches has 
been seen in the last few days. I need not expatiate upon 

i it except to draw attention to what Shri Gian Prak"lsh has 
stated at page 63 of his report. I beg your forgiveness to 
quote just one sentence from page 63. Shri Gian Prakash 
says: 

"There was really no occasion to panic as 
shortage on free sale was not much." 

The significane of this must sink into the mind of every 
Member of this House. 

In other words, on the 9th of March, 1994, the CCP 
was being asked to make a decision without panic in a 
situation that contained no element of panic, directed not at 
the poorest of the poor, not at the poor of India but at 
those with some surplus money in their pockets. And it 
was in these circumstances that Shri Gian Prakash says at 
page IT: 

"The Ministry of Finance was adamant in not 
providing any additional subsidy tor PDS." 

Where does the fault, at that moment, lie? Certainly 
not in a Minister of State tor Food who says-even if he 
does not wish it-let some sugar get imported on OGL for 

rich consumers. The fault, if any, lies at Inat point in time 
with the Ministry of Finance which says, no additional 
subsidy tor PDS, but before the Prime Minister of India 
says, all right, we will make Shri Kalp Nath Raiji the 
Finance Minister and punich Shri Manmohan Singh by 
maki'lg him the Minister of State for FO'Xl. Let me caution 
you that it was none other than Shri Jaswant Singh in this 
;-iouse !n tha debate on the Budget of 1993-94, who 
faulted the Finance Minister for lowering the expenditure 
on Defence and who faulted him for not having maintained 
his promise to contain the Budget deficit in the previous 
year. It was as a result of the Finance Minister's harking to 
the call of Shri Jaswant Singh that he said, 'I must contain 
the Budget deficit and I cannot allow an increase in 
expenditure on Defence and, therefore, how can I allow an 
additional subsidy on the PDS, especially, as Dr. 
Manmohan Singh being an economist knew very well that 
what we are taking about was not a small chain but 
something of the order of Rs. 650 crore. And he did nol 
have the answer to Shri Jaswant Singh. Do we spend 
Rs. 650 crore on providing equipment for those of his 
brothers in uniform whom Shri Jaswant Singh has left or 
do we provide Rs. 650 crore for those of his OppoSition 
friends who are now munching far too much sugar far 
more than is good for them. This was the choice before Dr. 
Manmohan Singh and he chose, in his wisdom-and his 
wisdom is two PhDs of Oxford & Cambridge, mine is not. 
May be only Shri Nirmal Kanti Chatterjee matches in his 
wisdom,-in his wisdom he decided that in March, 1994, 
given the circumstances of the occasion. he was not going 
to give one single additional Paise for PDS subsidy. 

Now, it is Dr, Manmohan Singh who says on the 9th 
March, 1994: 'No subsidy for PDS' and changes hiS mind 
22 days later. According to the Gian Prakash Committee 
Report, on the 1 sl April. 1994, Dr. Manmohan Singh said, 
'No, the situation warrants giving a subsidy or at any rate 
consider giving a subsidy.' Why? Because Shri Kalp Nath 
Raiji-that is written in the Glan Prakash Committee 
Report-told the Finance Minister, according to Shri Gian 
Prakash, thai there is no other alternative to increasing the 
subsidy for the PDS. 

Now, I do not see that we are going to punish Shri 
Kalp Nath Raiji for. Shall we punish him for having been 
adamant on the 9th of March, 1994 or shall we punish him 
for having been adamant on the 1 sl April, 1994, or shall 
we punish him for having thought that he could help the 
poor, or shall we punish 'him for having inflicted some 
inconvenience upon the relatively rich? I think, I have no 
answer to this. I hope the Prime Minister has. I hope he 
takes all this into account before he decides whom to 
punish, how to punish and for what to punish. 

SHRI SAIFUDDIN CHOUDHARY (Katwa): He will 
punish himself. 

SHRI MAN I SHANKAR AIYAR (Mayiladuturai): I now 
turn to the Sixth point raised in the Gian Prakash 
Committee Report which is the delay-<lelay in 
implementing the decision on imports taken after 9th 
March, 1994. 

First and foremost, according to Shri Gian Prakash, 
there was no delay whatsoever in effecting imports on 
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OGl. Now, the only decision taken on the 9th March was 
that imports would be effected by private traders on OGL. 
Immediate action was taken to implement that decision. 
The Notification was made on the 12th March, 1 994 and 
the Minister of State of food made a statement to this 
effect in this House on the 15th March, 1994 thus there is 
no question of any delay with regard to OGL imports. 
Where the delays did take place, Shri Gian Prakashji goes 
into great details about this, was the delay is in respect of 
imports a Government's account. It is not clear at this 
stage as to whether on Government's account imports 
were going to be exclusively for the PDS, generally to 
bring sugar into the market and then take what you want 
you into the PDS. The delay was on account of 
Government imports. Now, these Government imports had 
to be effected by the STC and the MMTC. The STC and 
the MMTC are organs of the Government who, in this new 
era that has been initiated by Dr. Manmohan Singh. are 
charged with the double responsibilities, that are 
sometimes contrary to each other. On the one hand they 
are told that 'we will judge your performance by the profits 
you make', and on the other hand, they are told that they 
exist for a social purpose. Our new Economic Policy had 
not then, and has not yet, resolved the inherent 
contradiction between these two. 

But because we were in this new era, where people's 
performance was judged by profitability, it is not in the 
least surprising that both the STC and the MMTC had 
great reservation, not about importing on Government 
account, but about doing so in a situation where no 
subsidy was assured. They did not know whether 
somebody else would pick up the responsibility for losses 
that might be incurred if they precipitately rushed into 
action. And it is this perfectly rational consideration that 
held back the STC a little to long in my view. But it did not 
hold back the MMTC too long. The MMTC contracted ten 
cargos according to Shri Gian Prakash, resulting in 
130,000 tonnes to be delivered even betore the crisis 
began and progressively went on, according to Shri Gain 
Prakash, to contract for tour and a halt lakh tonnes. It was 
the STC that was dragging its feet and the STC was 
dragging its feet partly because the incumbent was 
probably not very much up to the mark, but also because 
there was a very major policy decision involved. And that 
policy decision started being made only after the 1 sl of 
April 1994 when Dr. Manmohan Singh decided that his 
obligations to Shri Jaswant Singh were less than his 
obligations to the 900 million people of this country. 

It is between the 1 st of April 1994 and the 8th of April 
1994 that we decided to go completely firm that whatever 
happens, the question of subsidy will be looked into and it 
will not be rejected, and that the STC should begin 
importing. Still, the STC somewhat pusillanimously was not 
willing 10 commit itself to these imports. Therefore, the 
Prime Minister himself intervenes and, on the 18th of April 
1994. the Prime Minister convenes a meeting at which still 
no decision is laken on subsidy bul firm orders are issued 
for the imports to be effected. Now there is this delay in 
imports by the STC and there is no othel' delay. There is 
no delay by the MMTC. Now, the delay in imports by the 

STC is for a 31-day period. From the 18th of April till the 
19th of May 1994, the STC despite instructions from the 
CCP and from the Prime Minister's meeting, does not take 
adequate steps to effect Ihose imports. 

Now, in determining Shri Kalpanath Raiji's 
accountability or culpability for this failure to effect imports 
by one state trading organisation, viz. the STC, we have to 
take into account the extent to which discipline in our 
Government will be served if a junior Minister in one 
Department starts giving instructions to an organisation 
which is under a senior Cabinet Minister in another 
Ministry. In spite of this being thCt case, certainly, I do not 
think the Government of India can escape its r95ponsibility 
for the delays that took place in the STC. But how far have 
we come from this overall gun-Charge against the 
Government of India, the total incompetence of Narasimha 
Raoji and his colleagues to what we are talking about 
now? We are now talking about the petty question of 
whether a few hundred thousand lonnes should or should 
not have been imported by the STC in the absence of 
suitable clarifications from the Ministry of Finance! Where 
is the great issue of corruption in this? It seems to me that 
there is incompetence or perhaps even worse in the STC. 
And it needs to be dealt with. I think we can reprimand our 
Ministers for not having been on the ball. But at a time 
when Shri Pranab Mukherjee is facing the onslaughts of 
the Opposition on whether to sign the GATT and become a 
member of the WTO, if he is going to spend a 
disproportionate amount of time doing what a Deputy 
Manager in the STC should do, then I would wonder 
whethf:lr Shri Pranab Mukherjee is adequately efficient or 
not! Not really otherwise! 

Now Sir, I leave this issoe too for the Prime Minister to 
decide that if there was something wrong in the STC, who 
is to be held accountable and how much should he be 
punished. 

I now move to the seventh ot the nine issues 
regarding the question of prices and the related question 
about confidentiality. I think it is important to recognise the 
scale of the losses thaI have been incurred. I say this 
because allegations have been made in this House that 
the country has lost ten thousand crores and that the scam 
here is even worse than the Securities Scam and that a 
Government which permits who scams to take place within 
a couple of years is not a Government that deserves to 
remain in office. 

Now, I think we need to put this in perspective. I hold 
the Government responsible for even a one rupee loss. I 
am not exonerating them for the money lost. But I do think 
it is necessary for us to know whether the scale of the loss 
runs to tens of thousands of crores or whether it is 
relatively a smaller sum. According to Shri Gian Prakash, 
the loss incurred by STC and MMTC is of the order of 
Rs. 42 crore and the total loss that has been incurred by 
the consumers on account of both private trade and 
imports by STC and MMTC is of the order of Rs. 150 

-crore. Let us just keep this perspective in view. I am not 
condoning the loss of Rs. 150 crcre. I am saying one that 
Rupees one hundred and fifty crore is too much, at the 
same time I am saying that in mathematical logic Rs. 150 
crore cannot be Rupees ten thousand crore. 



. 
) 

t 

349 Discussion Under Rule 193 AGRAHAYANA 29, 1916 (SAKA) Discussion Under Rule 193 350 

Then Sir, I am saying that, following that, the quantum 
of punishment to be determined should be determined on 
the basis of the actual loss and not on the basis of inflated, 
exaggerated and imagined losses attributed to the 
Government by our friends in the Opposition. Now, is this 
responsibility for this loss which Shri Gian Prakash 
attributes entirely to one Minister justified? Or is it a 
responsibility that is diffused? .... (/nterruptions) 

SHRI SAIFFUDDIN CHOUDHURY: Why did he do 
that? 

SHRI MANI SHANKAR AIYAR: I do delieve that it was 
a responsibility that was diffused. That was a responsibility 
diffused not only within the Central Government but was 
Inherent in our system of Centre-State relations where a 
State Government by one decision taken without consulting 
anybody else can totally alter the sugar market. If Shri 
Mulayam Singh Yadav had not been, more crisis would 
have been .... (lnterruptions) 

[Translation] 

SHRI RAM VILAS PASWAN: Do you mean to say that 
the report of the Gyan Prakash Committee is not correct? 

SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir. I am 
helpless. I cannot give explanation because I am speaking 
here. Please try to understand what I am speaking. 
Otherwise, they can go through the report themselves. 

SHRI RAM VILAS PASWAN: We understand it and 
are also supporlting you. 

(English] 

SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir, in 
addition to this diffusion 01 responsibility 
between .... (interruptions) 

SHRI CHETAN P.S. CHAUHAN (Amroha): Sir, I am 
on a point of order. 

MR. SPEAKER: Which procedure has been voilated? 

SHRI CHETAN P.S. CHAUHAN: Sir, I just want to 
know .... 

MR. SPEAKER: I want to know which rule has been 
violated? 

SHRI CHETAN P.S. CHAUHAN: No rule has been 
violated. 

(Translation] 

[English] 

MR. SPEAKER: If there is no rule violated, no 
procedure violated, then there is no point of order. I am not 
allowing. You please continue. 

SHRI MANI SHANKAR AIYAR: Sir, related to the 
issue of prices, is the question of confidentiality. Now, 
according to Shri Gian Prakash, at page 24 of the Report, 
two great mistakes were made by the Government of India 
which alerted the world market to our entering the sugar 
market. ... (lnterruptions) 

Please listen to what it is. 

According to Shri Gian Prakash, the first grave 
mistake committed by the Government ot India was to 

notify OGL imports on the 12th of March, 1994. And the 
second grave mistake made by the Government of India 
was to have the Minister of State for Food make an 
announcement here on the floor of the House on the 15th 
of March, 1994 that we would be effecting imports. 

Now, I ask you, Mr. Speaker Sir: How would we have 
regarded the Government of India's responsibility if it had 
failled to notify OGL imports? And would we have let Shri 
Kalp Nath Rai off the hook if he had failed to inform 
Parliament of such a major decision of the Government oT 
India? It is Shri Gian Prakash who attributes the primary 
cause of the rise in prices to the public notification and the 
public statement. We cannot run a dictatorship and a 
democracy at one and the same time. It we make a 
deCision that things will be imported on DGL, it has to be 
made known to every single trader in this country and it 
will be made known to them by a public notification and I 
cannot see how we can run our democracy, run this Lok 
Sabha without Ministers coming in here and making 
important policy announcements. It is their duty to do so. 
And it is precisely because Shri Kalp Nath Rai was doing 
no more than his duty that when I looked, as I did, at the 
proceedings of this House on the 15th of March, 1994, I 
found that in the one hour before Shri Kalp Nath Raiji 
spoke and in the one hour atter Shri Kalp Nath Raiji spoke, 
the following hon. Members of the House intervened in the 
proceedings: 

"SShri Amal Datta, Tej Narayan Singh, Ram 
Naik, Chilla Basu, Sobhailadreeswara Rao 
Vadde, Nirmal Kanti Chatterjee, Asim Bala, 
Nilish Kumar and V. Dhananjaya Kumar." 

Sir, a1\ these very distinguished Members of the House, 
and vocal Members of the House, if I may add with your 
permission, were present in or around this premise when 
Shri Kalp Nath Rai made that historic decision which 
according to Shri Gian Prakash resuslted in world market 
getting alerted and prices going up. None of them 
protested. I congratualte them on not protesting. How could 
they have protested? The prices rose when India entered 
the market. It is as Shri Gian Prakash says at the 
beginning of his Report, not only India the world's biggest 
producer of sugar bet also the world's largest consumer of 
sugar we entered into the market. When the world's largest 
consumer sugar goes into the sugar market, how can 
prices not rise? It just does not make sense to suggest that 
the rise in prices was on account of some indiscretion 
committed by some oHicer or some Minister or some 
Member of Parliament. 

These things are in the market. It was a matter of 
public knowledge, known to anyone interested in sugar, 
that in January, 1994, when Shri Mulayam Singh Yadav 
said that there will be no restriction on the transfer of sugar 
to 'gur' and 'khandsari' thafthat India would be in a trouble 
for sugar. And, it ~as also known right from the month of 
February that important decisions in this regard were to be 
taken by the Cabinet. I would be astonished if we were 
such a closed society that traders did not know about the 
postponment of meetings which are of extremely high 
importance to them. So, it was hardly leaks, which mayor 
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may not have taken place, which were responsible for 
the rise in prices. Prices rose because the world's 
biggest consumer of sugar entered the import market 
and entered the import market in circumstances where 
there were tremendous preSsures from within the 
Government of India to make the Imports large. 

And, from the month of May onwards a loud public 
demand was voicec:l by these middle-class magazines 
like India Today and Frontline, which have been quoted 
in the Gian Prakash Convnittee Report, that some 
terrible tragedy was overtaking this country. I find it 
extremely diffICUlt' to equate some editor's problems of 
buying sugar with the major problems of the country. I 
do not know that any really poor person in this country 
was complaining about the price of 'gur·. I do not know 
of any really poor person in this countr,. complaining 
about the price of PDS sugar. What I do know is that 
this tiny vocal middle-class, whose spokesman I charge 
the Opposition with being loud and screaming about the 
marKet price of sugar being higher by As. 5 in May, 
1994 then it had been in January, 1994. 

SHRI SRIKANTA JENA: Since, you have charged 
the Opposition, I would like to clarify. 

SHRI MANI SHANKAR A1YAR: Sir, can I conclude? 
All right. He is Mr. Jena and not .... So, we can listen to 
him. 

SHAI SRI KANT A JENA: In the month of January, 
1994, a note was sent by the PMO. with the approval of 
the Prime Minister, to the Department of Food saying 
that prices are rising and sugar will be available at Rs. 
1~12 per kg. The Prime Minister himself had written 
this letter to the Department of Food. So, subsequently 
the Opposition raised that iSSue. 

SHRI MANI SHANKAR AIYAR: I agree with you. 

SHRI SRIKANTA JENA: The point is that the Prime 
Minister himself was concerned about it and that concem 
was passed on to the Department of Food in the month 
of January ilseH before Shri Mulayam Singh made that 
statement. 

SHRI MANI SHANKAR AlYAR: I agree with you. 
You need not expand that point. I am going to answer it. 

SHRI SRIKANT A JENA: Why are you charging the 
Prime Minister through the Opposition? You charge him 
straightaway. 

SHAI MANI SHANKAR AlY AR: I agree that the 
Prime Minister's Office alerted the Oepattment 01 Food. 
Sir, can ! finish my speech? 

MR. SPEAKER: There is a point of order. 

SHAI RAM KAPSE (Thane): Sir, Shri Mani Shankar 
Aiyar has referred to Mr.... saying that the hon. Member 
is Mr. Jena and not Mr.... I think this should not go on 
record. 

MR. SPEAKER: There is no point of order. 

SHAI MANI SHANKAR AIYAR: I am lOtTy, Sir. I 
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cannot held myself responsible, accountable or culpable 
for Mr. Kapse's lack of a sense of humour. 

MR. SPEAKER: Even then we would see what is to 
go out of record. 

SHRI MANI SHANKAR AIYAR: Sir, I was saying thai 
since we are the largest producer and the largest 
consumer, there is no way in which we can enter the 
market without the market knowing and prices rising. I 
am very grateful te? Shri Jaswant Singh Ji for having 
stated In his Intervention-! hope my quotation is 
accurate, it can be ch~ from the record--that "when 
India enters the market it is bound to affect prices". A 
Daniel come to judgment, he is entirely right. When India 
enters the market, prices are bound to go up. So. prices 
did go up. Now, all· I ask of the Prime Minister is that he 
should keep all these factors in mind when in respect of 
prices and confidentiality he makes a determination on 
accountability and a determination on the quantum of 
punishment to be inflicted. 

I tum now, Sir, to my eighth point. My eighth point 
is with regard to .... (/nterruption )... I had explained in the 
beginning; there are only two mor~ points to go. I beg 
your indulgence to complete my speech. 

The point made in the Gian Prakash Committee 
Report is that there were discontinuities in releases of 
sugar to the free sale rriar!tet. Now, I think, there 
appears to be no doubt at all that compared to the 
recommendation of the Department in the month of May, 
although curiously in the Gian Prakash Committee Report 
it says June but I think that is an error of typing-Shri 
Kalp Nalh Rai Ji, I suspect. In a fit of ang6r, on the 19th 
of May, 1994 because the date is the same as the date 
of his tryst with destiny-cut down from the amount of 
sugar releases recomlMnded by his Department an 
amount of 2.25 lakh tOMes. Now, he made 2.25 lakh 
tonnes less available to a market which consumes 120 
lakh loones a year. My mathematics is, Sir, somewhat 
poor out as far as I can make out. his decision affected 
0.025 per cent of the availability of sugar in the market. 
Therefore, I suggest that the condign punishment to be 
meted out to Shri Kalp Nath Rai Ji should be 0.025 per 
cent 01 what the Opposition has demanded. 

My final point is with regard to the FCI - muddle. 
There is no doubt at all and it is clear from the record 
that in a situation WhElf8 the STC was refusing, for good 
reasons or bad, to live up to its responsibilities, even to 
respond to the specific instructions of the CCI and the 
Prime Minister, a decision was taken, in lhe absence of 
both the Prime Minister and the Minister of State for 
Food, to ask the FC! to effect the import that was 
required. This decision was taken, from the record il 
would appear, some time between the 15th and 19th of 
May, as Shri Jaswant Singh Ji pointed out, witli 
extraordinary despatch. Now. while these developments 
were going on the ground. Shri Kalp Nath Raj who 
thought he could absent himself from Delhi, while the 
Prime Minister absented himself in Alma Ata or wherever 
he had gone, discovered that bureaucrats can do things 
behind his back. Now, I think SIvi KaIp Nath Rai must 
be really somebody born yesterday if he did not discover 
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till May, 1994, the tricks to which my biradari have been up 
to for the last hundred and fifty years, These things 
happen. Now, when he returned, he cancelled the FCI 
tender. I have no idea of my own accord why he cancelled 
that tender, But Shri Gian Prakash has quoted the minute 
recorded on file by Shri Kalp Nalh Rai I, Sir, am not in a 
position to vouch as 10 whether Shri Gian Prakash has 
quoted the whole of his note, I am not in a position to 
vouch whether the sentence quoted is out of context, but, I 
am in a position to vouch that nothing else is mentioned in . 
the Gian Prakash Committee Report in this regard other 
than the two sentences recorded by Shri Kalp Nath Rai. I 
would like to read this out to you because they are now a 
matter of public knowledge., 

Shri Kalp Nath Rai said in justification of his decision 
to cancel the Fel tender "I am not in favour of imports by 
FCI al this late stage when STC and MMTC are already in 
the same market. Entry of FCt in the same market will 
push up the international price which will not be in the 
national interest." This I had quoted from Page 29 of the 
Report. 

Now, I will read it out as slowly as the thoughts, 
perhaps, formed in Shri Kalp Nath Rai's mind. He says: "I 
am not in favour of imports by FCI at this late stage." He 
does not oppose it in principle. He opposes it in his written 
note on a very practical ground that he is not in favour 01 
FCI being inducted into this exercise at this late stage. It 
certainly was late. It is because we know from the Gian 
Prakash' Committee Report that 1,30,000 !onnes had 
already been contracted for by MMTC and that MMTC was 
well on the way to contracting four-and-a-half lakh tonnes 
more and that the STC was now under firm instructions 
from everybody concerned to get on with their job of 
importing the required additional tonnes. Shri Kalp Nath 
Rai says in extenuation of the action that he took that he is 
opposed to FCI imports at this late stage, Then, he 
qualifies the meaning of "at this late stage" with the 
following words "when STC and MMTC are already in the 
same market". Is it not a sensible thing to say thaI... (Not 
recorded) 

MA. -SPEAKER: Off the record. 
(Interruptions) . 

SHRI MANI SHANKAR AIYAR: There is a giant 
MMTC in it. There is a aiant STC in it. Now, why put in a 
giant FCI in it? It is an entirely sensible remark. He 
follows it up by saying: "He wants to explain for future 
generations, pemaps, because instinctively, 'i-ie knew that 
some Gian Prakash was lurking somehwere to find out 

Not recorded, 

how culpable he was; how accountable he was; and how 
responsible he was. He adds one more sentence. He says: 
"Every to FCI in the same market will push up the 
international price". How can he be accused of not being 
concerned with the international price of imports? Here is a 
man who bases his dec:sion on cancelling the FCI tender 
on the ground that it will push up the international 
price-which of course it did-and then he goes on to add 
that it will not be in the national interest to do so. Shri Kalp 
Nath Rai does not talk o~ the interest of Uttar PradeSh, He 
does not talk of the intelest of sugar barons. He does not 
talk of May Ghosi. He does not even talk of the interest of 
Shri Kalp Nath Rai. He talks of the national interest. i 
would like to know what national interest of ours was 
protected or promoted or prOjected by having a third giant 
player enter the same market where two giant players 
were already operaling. 

I would like the Prime Minister, Sir, to take all nine 
charges against Shri Kalp Nath Rai and the other members 
of the Government very seriously as made in the Gian 
Prakash Report but at the same time recognise that there 
are a number of facts-not opinions-adduced by the 
same Shri Gian Prakash which makes us sit back and 
pause, pause to ask ourselves what is the true extent.of 
the administrative derelictions of Shri Kalp Nath Rai and 
his colleagues; what is the crimina! culpability of these 
people and then to say, is it just, is it proper that a mistake 
should be called a sin and how far will Shri P.V. 
Narasimha Rao's conscience rest, if merely because the 
Opposition asks him to be a hangman, he starts becoming 
a hangman. I trust the Prime Minister. I believe him. As 
Shri Jaswant Singh pointed out, he is an extremely 
experienced, wise-man; he is an honest man; he is a man 
who is capable of taking the right decisions on the 
demoractic basis of discussions in this House. Those 
discussions have now involved one Member of the 
Opposition and one Member of the Treasury Benches let 
the discussions go on. Our minds are open as the Prime 
Minister's mind is open and a decision will be known one 
week from now. The Prime Minister has not been able to 
give us a Christmas gift but he has promised to us all a 
New Year's gift. 

MR, SPEAKER: The House stands adjourned to meet 
on 21 st December, 1994, . 
18.46 hrs. 

The Lok Sabha then adJoJrned til! Eleven of the Clock on 
Wednesday, December 21. 19941Agrahayana 30. 1916 

(Saka) .- . 
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